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1 L.OK SABHA DEBATES * P

LOK SABHA

Tuesday, March 6, 1984/ Phalguna
16, 1905 (Saka)

The Lok Sabha met at
Eleven of the Clock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

SHRI NIREN GHOSH : Reports have
come out in press thatin November, Lok
Sabha election will be called—Lok Sabha
poll. Prime Minister told thistoa delega-
tion. If it is so, should not the public and
the House be taken into confidence ? It has

come out in the press.

(Interruptions)

SYeust WG © AT qATA HT o, 7 @Y
AT AGT & |

s sz fagrd arwad c ger fag s &
19 FIF qT H AT |

qaNa &4, A aqr faato @ samg
wh (s g1 fag) - 9 AT gAY, G AT
2@l |

qeqet gy g a9 g gA gy
gfews § AT AT & |

ot sz e fagrdt araqd @ Asgy N, a8
I ST @ &, W TG 3@ | §

LT HeA WY AT AT § afg

*121. =t amArTAe @fear ;g
gaAt 3R sarew w3 fqvafafag araerd
U qIAT f99307 9T 92 9% <@y 7
FIT FQT fF

(F) 3w & fra-foq geada ¥ =1
T &THAT &1 F1 F7T fa=r< frgr war

S

(@) g7 JEITOT 9Uar 9 aF AR
frar agrs SITU;

(7) 58 q4u § F FT IF QU F
ferar ST ; &t

() #qT W § FH I FHAT F1Y
TW@AT F+E KT TITAT FIX gAY A8
qAIgSg FITFT A1 fFa7 747 &, itz afz
g, O qeaaet T AT § 7

THE MINISTER OF STATE OF THR
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
H.K.L. BHAGAT): (a) Power of TV
transmitters at Delhi, Asansol, Ahmedabad,
Allahabad, Trivandrum, Agartala, Bhopal,
Jammu, Gauhati, Indore, Patna, Bangalore,
Panaji and Nagpur is being augmented.

(b) and (c). The power of TV transmitter
at Delhi will be increased to 20 KW. The
power of all other transmitters will be raised
to 10 KW. The work regarding installation
of high power transmitters is expected to be
completed during 1984-85.

(d) Yes, Sir. 26 High Power and 118
Low Power TV transmitters as per State-
ment I and II, are expected to be commis-
sioned during 1984-85.

— e,
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Statement-1

List of new transmitters being set up during VI Plan

High Power Transmitter {10 KW)

S. No.

10.
11.

12,
13.

14.
15.

16.
17.
18.

19.

20.
21.
22,

23.

24,

25.
26.

Location State
Vijayawada
Andhra Pradesh
Vishakhapatnam
Galihati Assam
Patna
Bihar
Ranchi

Ahmedabad (Interim set up commissioned)

Dwarka

Gujarat
Rajkot
Kasauli Himachal Pradesh
Jammu

Jammu and Kashmir
Poonch
Cochin

Kerala
Trivandrum
Bhopal

Madhya Pradesh
Indore
Cuttack Orissa
Bhatinda Punjab
Kodaikanal Tamil Nadu

@llahabad (Interim set up commissioned)

Agra ]

Varanasi .> Uttar Pradesh
Gorakhpur J

Apgartala Tripura

Asansol (Interim set up commissioned)

Kurseong .
} West Bengal

Murshidabad
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S. No.

N

et
-cko?’.\'?\u-&u

11.
12.
13.

14.
15.
16,
17.
18.
19.
20.

21.

23,

24,
25.
26.

27.

28.
29.

30,
31.

32.
33.

PHALGUNA 16, 1905 (SAKA) Oral Ansiérs

Statement-11

Low Power Transmitters (100 KW)

Location State/Union Territory

Dibrugarh Assam
Tezpur

Warangal Andhra Pradesh
Rajamundary
Nellore
Nizamabad
Kurnool
Anantpur
Tirupati

Adoni
Cuddapah
Mechboobnagar
Karimnagar

Dhanbad Bihar
Jamshedpur

Gaya

Bhagalpur

Darbhanga

Munger
Purneca

Bettiah

Surat Gujarat
Vedodra

Bhavanagar

Navasari

Bhruch

Patan

Hissar - Haryana
Bhiwani

Dharwad ' Karnataka
Mysore

Mangalore
Belgaum
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1 2 3

34, Bellary

35. Devanagere

36. Shimoga

37. Bijapur

38. Raichur

39. Gadga Betgari

40. Hospet

41. Calicut Kerala

42. Cannanore

43, Palghat

44, Jabalpur Madhya Pradesh

45, Gwalior (since started)

46. Ratlam

47, Sagar

48. Burhampur

49. Rewa

50. Murwara

51. Bilaspur

52. Korba

53. Singrauli

54, Sholapur Maharashtra

55. Nasik

56. Kolhapur

57. Aurangabad

58. Sangli

59. Amrawati

60. Malggaon

61. Akola

62. Dhule

63. Nanded

64. Ahmednagar

65. Jalgaon

66. Jalna

67. Bhusawal

68. Cbandrapur

69. Latur

70. Parbhani

71. Gondiya

72. Loktak Manipur

73. Rourkela Orissa

74. Berhampur

75. Korapur
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1 2 3
76. Jodhpur Rajasthan
77. Ajmer 4
78. Kota
79. Bikaner
80. Udaipur
81. Alwar
82. Ganganagar
83. Bhilwara
84, Kbetri
85. Jaisalmer
86. Barmer
87. Pathankot Punjab
88. Tiruchirapalli Tamil Nadu
89, Salem
90. Vellore
91. Kumbakonam
92, Coimbatore
93, Neyveli
94, Rareilly U'ttar Pradesh
95. Moradabad
96. Aligarh
97. Jhansi
98. Sultanpur
99. Rai-Bareilly
100. Faizabad
101. Etawah
102. Behraich
103. Shahjahanpur
104. Rampur
105. Pauri
106. Farukhabad
107. Sambhal
108. Naini-Tal
109. Kharagpur West Bengal
110. Bardhaman
J11. Siliguri
112. Balurghat
113. Shantiniketan
114, Kulu Himachal Pradesh
1115. Leh Jammu and Kashmir
116. Kargil
117. Tura Meghalaya
118. Pondicherry Pondicherry (U.T.)-
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st gereeme @fzar o sreTer oY, wAY
St 7 gErIo #) W1 ASAT aqdl SEw
Fr=aid ereT ufad 1T == ufE@ 1 guan
10 fesniare stz 20 foeaz Fum aars,
&t & st =rgarn g swa feae daie
1T ? Teq Y T yiegw ¥ fRg S1a gre
garw fFa-fEa @21 7 2 & feaar
T GATI T I T AIFAT & AFAT
1984-85 ¥ seavia fwadl wagedr gad
araifeaa graFar ?

SHRI H.K.L. BHAGAT : I willtake up
the last question first. We now cover 297
of the population. With the completion of
the whole scheme, we propose to cover 70%
of the population.

70 TLHE GIgANA FT FALT AT | AT
qare anaw fear f5 feaar & gm 7 ar
1 g ZTEHIET FT T 20 F 25 faar-
HeT aF g AT g5 qra7 ZiedET 10
frefatz aF #T a3 80-85 fFaIHET
g1 aifFd s agd & =1 qT g1 A1 I
FAI9 100 & 125 fwardizz as it siar
2 1+ -faeelt #7120 fFaTaIE F1 AT | IaH
200 FT FT FWAT AT BT &) 5H TAY
faeelY 1&g 100 feardlex 2 1 gaF
arz fessit &1 47 200 fRaATET @
STTAT |

Sgt a® Gila &1 g919 2, Iad faaw
gieller @y wEy, gAEr St Fan
fafeer) gfT, IHF gartas TN giedtaa
grasal g | Wi &1 93T g9 a1 9%
fede w¥ar g fo gurdy M 23 %y wafa-
v fFa gz a@ Tgdl § 1 S9-or8 wfea
agar, 0 A gfaaadiz enan g3 & e
wire fzi a1 59 g fewis ey

qx fewiz Hafqdr & 21, 20 &, ¥ 25,

30, 35 a7 40 TTHE FATHT HAfqEY & |

st geaeraw sfaar : wer. 93w A1
eefedl @7 Frefl arg g, #41 WA ST
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galT W wefent gad qrE ? weAsew ¥
FIA-4 TY 277 G STl T AT § FfAd @

A ?

st THo &o THo WA : WIGTA H IiF-

wWaT 10 fedlae ¥ @in, agr wfedl

FATT T UMW 1 2 | Aeqq_w § H1A-9
fsrer =g stiaw ar Y9-8 w1 SEw, /4R 909
drzd F+1 #1 fogar digz g, A
qeeg @ grgAr § f5 3 7Y qra o &g, 8/
sl feda 2 gar) |

SHRI EDUARDO FALEIRO : It was
reported as far as Goa is concerned that a
150-metre transmission tower would be
installed there. But the subsequent reports
are that the tower size or height is going to
be reduced to a 100 metre. I would like to
know if these reports are correct andl
would also like to know from the hon.
Minister, in view of the fact that we are
getting the programme from the Bombay
Doordarshan, as to what are the arrange-
ments, the hon. Minister is directing, should
be made so that programmes with local
content are made available to the people of
that territory.

SHRI H.K.L. BHAGAT : I cannot say
at the moment, I am not aware, whether
there is any proposal to reduce the tower
size of Panaji that is going to be put in Goa.
Of course, the transmitter is being raised to
10 KW. I will find out whether there is any
proposal to reduce it from 150 to 100 metres.
As far as towers are concerned, as I see, at
Goa and other places they are under con
struction and e hope to complete them

along with the transmitters. That.is what
we are trying to do.

SHRI EDUARDO FALEIRO : What
about the second part of my question, regar-
ding programmes with local content ?

SHRI H.K.L. BHAGAT : As far as pro-
gramme with local content is concerned, that
will depend on the T.V. studio facilities
being made at different Stations. For that
also we have different programmes. Most of
these transmitters, for the time being, will be
tuned to Delhi. As far as Goa is concerned,
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I think, there is.no proposal yet to have a
T.V. Programme Centre in Goa. But then
a number of T.V. Programme Centres are
being planned. Finally, our approach is to
make as much local programme facilities as
possible.

SHRI SUDHIR GIRI : I want to know
whether the Government’s Films Division
has undertaken a project to produce some
documentary film on the Congress role in
the Indian freedom movement in 1984 and
whether Government intends showing this
through Doordarshan in 1984.

SHRI H.K.L. BHAGAT : Now that you
have permitted this question, thercfore 1 am
answering it. In any case we arec committed
to it. Ttis true. Itis not that the Govern-
ment have decided to project the Congress ;
it has decided to project the Freedom Strug-
gle of this country starting right from 1857
onwards and the Government proposes to
make a number of documentaries depicting
the Freedom Struggle of this country. ...

(Interruptions)
SOME HON. MEMBERS rose.

SHRI H.K.L. BHAGAT : Let me com-
plete the answer. .. .(Interruptions)

SHRI SUNIL MAITRA : That means
‘that you are going to narrate the story of
the Congress in the Freedom Struggle.

SHRI H.K.L. BHAGAT : Now let me
make it absolutely clear that we propose to
project the Freedom Struggle, various
aspects of it, various personalities, various
matters, various leaders and the contribu-
tions by various groups and various
sections of the people irrespective of any
Party considerations and it is true that the

Congress. .. .(Interruptions)

Please wait. Let me give the answer.
Therefore, the Government has definitely
taken a decision to project the Freedom
Struggle not only through documentaries,
through AIR programmes, through exhibi-
tions and through various things. ...

(1nterruptions)

PHALGUNA 16, 1905 (SAKA)
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MR. SPEAKER : Next question—Shri
Wasnik.
SHRI SATYASADHAN CHAKRA-

BORTY : This is very important, Sir, ...

_ Since you have permitted...

MR. SPEAKER : 1 have not permitted.

SATYASADHAN CHAKRA-
Let me ask just one question.

SHRI
BORTY :

MR. SPEAKER : [ «m sorry. I have
gone to the next question. If you want, you
can table a separate question.

16-Point Action Plan for Implementation
of Minimum Wages in the Field of
Agriculture

. +
*122. SHRI BALKRISHNA WASNIK :
SHRI GHUFRAN AZAM :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether his Ministry has recently
drawn up a 16-point action plan for the
implementation of minimum wages in the
field of agriculture ;

(b) if so, full details thereof ;

- (¢) whether separate committees will be
constituted to ensure that the plan for mini-
mum wages is implemented ; and

(d) if so, by when and to what extent
Government would be able to solve the
problem of minimum wages for labour ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI DHARMAVIR) : (a)
and (b). A National Symposium on Ad-
ministration of Minimum Wages in Agricul-
ture was held at New De¢lhi from 7th to 9th
February, 1984. A statement indicating the
conclusions reached at this Symposium is

~ laid on the Table,of the House.

(c) There is no such proposal at present.

(d) The revision and enforcement of
minimum wages in agriculture, barring a



15

Ovral Answers

few farms in the central sector, is the respon-
sibility of the respective State Governments.
*The revision and enforcement of minimum
wages 1s a continuing activity as wages have
to be revised from time to time to give relief

to the workers in this sector.

Therefore, no

time !imit can be fixed for this purpose.

Statement

Corclusions Reached at the National
Symposium on sdministration of Mini-
mum Wages in Agrviculiure Held at New

Delhi on 7-9 February, 1984.

Administration of Minimum Wages in
agriculture is not a regulatory but a
development process and forms part
of the larger und integrated effort for
rural development.

Employment generating activities in
rural areas outside agriculture and
particularly in off scasons are necessary
adjuncts to this effort.

An important factor in improving the
levels of minimum wages in agricul-
turec is the growth of the agriculture
sectoer itself .

Special attention should be given to
low wage and agriculturally depres-
sed areas in creating additional em-
ploymem opportunities and impro-
ving the performance of the agricul-
ture sector.,

Those States in which revision of
minimum rates of wages has become
due are requested to take expeditious
action to notify the revised rates.

While fixing/revising minimum wages,
the basic minimum needs of the
worker and his family for substenance
shou!d be kept in view so as to enable
him to cross the poverty line ; the
prevailing levels of wages may also
have to be kept in view so that the
gap l:)ctwcen the minimum wages
fixed and the prevailing rates of wages
is not unduly wide.

Payment of atleast part of the wages

MARCH 6, 1984

oo

o

10.

11,

12.
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in kind particularly in the shape of

- foodgrains must be encouraged ; care

must, however, be taken to ensure
that workers get the wages in kind in
the prescribed quantities and of the
right quality. Such payments in
kind should invariably be at the
option of the worker.

There should be no explicit or impli-
cit discrimination in the rates of wages
for men and women workers.

Keeping in view the nature of occupa-
tions and also taking note of the fact
that the basic needs of rural workers
are' the same, there is no need for
separate rates of wages to be fixed
under the Minimum Wages Act faqr
agriculture and other allied scheduled
employments ; a single set of rates
would suffice.

In fixing minimum rates of wages
special  attention and consideration
must be given to the needs of special
arcas like tribal areas, hilly areas,
unirrigated areas and the like.

The rates of wages prescribed and
paid in employment generation
schemes as well as in other public
works should conform to the mini-
mum wages notified in agriculture

and other  scheduled employ-
ments ;
Government Departments should

particularly ensurc the prompt and
full payment of such wages.

Any attempt to relate wage payments
to productivity in employment gene-
rating schemes as well as in other
public works must not result in wages
falling below time rated minimum
wages ; for this purpose, if necessary,
national time rated wages should be
fixed where otherwise payment is of -
piece rate basis.

Reliance exclusively on the official
machinery for the implementation of
the minimum wages is not adequate.

Keeping in view the total inadequacy
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13.

14.

15.
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of the official machinery for the pur-
pose of implementation and the
failure of the related departments to
actively invoh‘ze themselves in  this
work, there is need for strengthening
the inspection machinery. It is desi-
rable that a separate cadre is establi-
shed for this purpose. Possibility_ of
incorporating these proposals as plan
schemes at least in the Seventh Plan
may be considered.

Adequate funds must also be pro-
vided for promoting education of and
publicity amongst the agricultural
workers regarding the minimum rates
of wages and other provisions and for
developing skills of participation and
for promoting awareness among the
workers and for helping them to or-
ganise themselves. Publicity could
be given through beat of drums,
posters, Cinema slides, radio, televi-
sion, -etc. local folk media should
also be used.

To ensure implementation, separate
watchdog committees consisting of
representatives of the heneficiaries as
wzll as others must be set up at the
village, block and higher levels for
periodical monitoring of the imple-
mentation ol minimumn rates of wages
and other provisions of the Act. The
help of these committees as well as of
voluntary organisations and social
action groups must be mobilised in
the cfforts to organise agricultural
labour and other rural poor.

Ultimately it is the inherent strength
of the workers through their organi-
sations that can ensure not merely
proper implementation of minimum
wages but also wresting wage increa-
ses over the minimum level from time
to time.

Protest by workers in support of
demand for payment ol notified wages
should not be seen as problems rela-
ting to maintenance of law and order.

Legislation on agricultural workers
as has been done in Kerala may be
emacted in all the States,

PHALGUNA 16, 1905 (S4K4)

16.

17.

18.

19.

'25.

22.
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Penalties for offences under the Mini-
mum Wages Act should be made
stringent particdlarly for second and
subsequent offences. The provisions
in the law for claim petitions and
for prosecution mast be simplified.
Burden of proof must be on the em-
ployer to prove that minimum wages
have been paid fully in time. In the
absence of such proof, there must
be a presumption of guilt against the
employer.

Studies must be undertaken of various
aspects connected with the implemen-
tation of Minimum Wages Act.

There must be a periodical evaluation
concurrent with the adjustment for
revision of wage$S to ascertain why
minimum wages are not being paid
and  where it is being paid what effect
it has had on the rural economy,
what counter-vailing forces are
working in the economy and how
they can be counter-acted.

There must also be attempts to im-
prove the statistical informaticn base
and also steps taken for prompt and
full reporting of data which can be
collected and analysed for meaningful
policy formulation.

Correct and complete information
must be collected on the modes of
payment of wages in kind.

Urgent steps should be initiated for
taking up the next Rural Labour
Enquiry, as the last survey related to
1974-75 ; such surveys should, prefe-
rably, be repeated every five years.
Studies must be initiated to obtain, on

- a continuing basis, data regarling

woge distribution, as averages at the
district and State levels will not show
the percentage of workers who receive
wages below and above the notified
levels and the extent of such devia-
tions.

As fixation of minimum wages will be
related to the basic needs of the
workers, these needs will have to be
identified and quantified and arrange-
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ments made for collection of prices in
respect of the relevant items. Pending
detailed investigation, a suggestion
was made that the basket adopted
for constructing the Agricultural
Workers Index and an average of
two workers in a family of five may
be adopted. As consumption expen-
diture of the lower ‘dociles of the
" population shows that 50% of their
expenditure is on cereals, the mini-
mum wage can be fixed at twice the
price of the appropriate quantity of
cereals required to get the necessary
calorific value.

23. Creation of social awareness among
the rural people about their rights and
obligations is an important clement
in the administration of minimum
wages. There could be different
approaches to this objective, namely,
rural camps, workers education,
publicity through mass media, etc.
These are not mutually exclusive and
could be developed concurrently. It
is, however, important that these
programmes may not be effective
unless proper mcthods and techniques
ate adopted. Adcquate attention
should be given to the development
of the appropriate methods and tech-
niques through theoretical exercises
and experimental projects and the
functionaries employed in these
activities should be properly trained
thercin,

SIHHRI BALKRISHNA WASNIK : The
problem of minimum wages in agriculture is
a very serious problem and we have been
seeing that the agricultural labour do not
get their wages properly and whenever the
agricultural labour in various parts of the
country ask for their wages, it so happcns
that in the kind of feudal system that we
have in our country, the people who ask
for the wages arc many times shot down
brutally in the name that they are Naxalites.
This happens in many parts of the country,
particularly, in Bihar, Andhra, Madhya
Pradesh and so on. I weuld like the Minister
to consider this problem very seriously and
since we have initiated many kinds of land
reforms and our Plans are all for the benefit
of the poorer classes which mainly belong to

MARCH o, 1984
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the Scheduled Castes and Scheduled Tribes,
I would like the Minister to tell us as to
what particular steps they are taking in the
light of the recommendations that have been
made in the Symposium.

STl g : ag farqifaas 7 @ 9 ®qQ
aF faee # garr a1 1 g@H! N QwATE=A
g, 38 g afaFia F gH A F R § |
za% faq F1% falg sqacqr 7 F a1a-
AFaAT 7l g | fagIT AT oqreey 9w ¥ 39
IFT F GATAI AT § & 987 9 Ffw &7
g &R &3 g AGfast #1 fafqaw asg
agl faad | IaF fau wILg gL, sae=
wgiEd AT fawra Y e & faarmy afy-
FIfeal 1 eq17 g9 ave guIT drwfug
feFaT STTAT § | 91907 UE 959 T &
gfgsrd &1 A fagr ¥ favo ik gz gay
T A9 atdl & SEqgd FIA F foag wa
g | JUE IFHATHT A1E ¢ | ITAH ATYIT GT
ST GIFIFT fagr 791 § Soefs §3
fadaa famr ar =gagn aagd &1 g &1
T FIA & 31 A1TIF F19 § 98 U
LG A7 8, gafag usqa gy &7 gq
UL THA-THY T FITT FHIA A ¢ |

SHRI BALKRISHNA WASNIK : Sir,
it will not be proper to entircly throw this
responsibility on the shoulders of the State
Governments. We know the Central
Government have al:0 much to do about
this. In view of the Recommendation
No. 12 of the Symposium, without keeping
in view the total inadequacy of the official
machinery for the purpose of implementa-
tion and the failure of the related depart-
ments to actively involve themselves in this
work, there is need for strengthening the
I ‘would like
the Government to tell us particularly in
regard to this recommendation, about the
implementation, what concrete steps are
they going to take and whether the steps
taken will be within the time limit of the
Seventh Plan ?

&_ﬂ THANT : eemer qgiEa, SEi aF i 12
TR IFYSAT T wqrar , Stqr Y
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qg faaed frar ar, g7 ar fAuai & ar .

¥ faam & o § FIEA @ § A
SUFT gH TAIHS FX @ & | Al F
qEiHe AW & AleGFH §, A (A4
ferar a1 fF Tox awmrd & q1egw ¥ § g9
FTATH TAGL Y 7T FY A B A1
T UST FEHIL AT 737 qT7 qredHi A
Tqo o THo HIT JFATASIX TUT HIT A
& qara AR sfgwifay g g7
FL & graaif fagre o qoa § gnd
g% ro AT T & fau oF Tar TrATEl-
R FATAT § 1T 378 TIHT F1 9TF 7 9fF
noig T8 &7 ¥ snafeq § sawr wnfsa
F & fag gawr fufrua asg v+
"IV A qFTT FUA F A0 I IR
sfasrdl & afq 378 a7 &7 & fag, Ao
# graifas FrarEa 9@ & fag 1 g1

sqTd1 F1 937 fwar way & f9g¥ geoe o

F 11T 9X OF qATIS A1 fgfEa A
wE 8 fow® nrenw @ wfawi 1z A G
AT FIUT | STAT HA FgT a8 A
IFHIA &1 719 g @Fr7 gaua iz fagir
¥ Jake stavaeiie garm & frad wream
q fafama 557 &1 a7 T FT FH1H FT
W®E 1 ¥ wgT 97 AP fAw TEEreed
FUS! & AT UST TLRTU F1 0T GATZFIT
afafaat § faas arenq & 73 F14 &7 7

=l

MR. SPEAKER : Shri Ghulran Azam.
Not here.  Shri Ranga.

PROF. N.G. RANGA : Mr. Speaker, I
am glad that Government has at long last
decided to get the minimum wages fixed not
once in three years but once in a year. But,
in view of the fact that a majority of the
tribal people and a large part of the agri-
cultural workers do not read the newspapers
firstly and, secondly, they do not know these
things and the local Governments are not
interested in publicising what minimum
wages are being fixed, would the Govern-
ment seek the good offices of the Broadcast-
ing Ministry as also the Press, from time
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to time once at least during every agricul-
tural season to see that the wages that are
fixed by the Government of India or the
State Governments on the advice of the
Government. of India are publicised not
once but once in every week during the
season for the benefit of the workers so that
they would know what is due to them ? |

st THAT : JqIEAFY, TS gHIR qfes
T §, 97 TF A1T AN AAFIY A9 gt
fe g7 el & wigi as fafmg &S99 &
geeTHE T & SAAFT &1 AT §, g Tl
g o gw usy gt g afaa wy &
(egaena ) stenfe &5 qg7 & sarr § g
ATTATETA T} 9T 10 9T @ & F3i
arzaeq 1T gfesat #1 gear afas 0
FfF I o srafea § o gIFY ot w1
afqga @ g F1 I9g ¥ gAW! AT
afawrdl F afa SITTEF FA A ATTEFAT
g1t &1 38% fae g9 gfaas arsl qur
e A1t 4 oY fagea fwar & fF 3 ga®
Ty sand #1076 fafaas aora aar &1
ARG-TRT 9T IAFT FFAW gHaT (e
wgar &) fufsvg 3 Fark & fawm &y
qJIF &, AT FTaE T W 2a5 qIA
ATEATEFRTT T (50 2 ARG AW A & 5
gW IO graEey ¥ gggnT faartyar ggan
Aaxy, fafaug IgF &1 TIOTvET gza—cﬁ
&Y o oY g1 g% Tad fa gn qara S0 |

SHRI NIREN GHOSH : Sir, this
guestion has .cardinal importance for our
country. There are almost 5-6 crores of
agricultural labourers with their families and
whenever they have demanded even an in-
crease of their minimum wages—not what
has been prescribed by the Act—there are
innumerable reports from Bihar, Karnataka
and almost every State in the country that
the land-holders have jumped on them with
guns, wiped out their villages and even mass
murders have taken place. It is not simply
a question of publicising. So, I want to ask
the Centre, what steps are they going to take
in order to see that their demands are met
and the merciless murders are stopped. 1
would like to suggest that the gun licences
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of these people should be cancelled.

THE MINISTER OF LABOUR AND
REHABILITATION (SHR1 VEERLNDRA
PATIL) : Sir, whenever such reports of
atrocities having been inflicted on the
workers are brought to our notice, Wwe
immediately write to the concerned State
Government. In certain cases 1 have per-
sonally written to thc Chief Ministers
requesting them to look into the matter and
take necessary and prompt action. So far
as implementation of the minimum wages
in the agriculture sector is concerned
Government of India is very keen about it
and that is why we organised a symposium
from 7th to 9th February in order to see
that proper implementation of thc minitnum
wages is ensured.

Sir, we have so many forums where we
can discuss these problems. We discussed
this matter at the Labour Ministers con-
ference. Then we have got an inter-depart-
mental Ccommittee headed by the Labour
Secretary. The meeting of this committee
is held every month. Then we have also
got Minimum Wages Advisory Board. There
are similar boards at the State level. We
have also got a monitoring cell in the
Ministry to monitor the proper implemen-
tation of this Act and wherever we find
there is non-implementation we bring it to
the notice of the advisory boards inmedia-
tely. In addition to that we are sending our
senior officers to all the States periodically.
They are visiting in cognito, they are having
random surveys. So far as the Government
of India is concerned, whatever necessary
steps are necessary are being taken by us.
We are taking all proper steps in all serious-
ness in order to see that the minimum wages
for agricultural labour are implemented in
letter and in spirit.

4

SHRI INDRAJIT GUPTA : Sir, I am
very glad that this Symposium was held and
1 find from the main recommendations of
the Symposium that the principles which
are laid down here are very good and
excellent if they could only be brought into
practice. Now, S.ur, I want to know one
thing. There are many Central laws the
day to: day administration of which is
actually in the hands of the State Govern-
ments. But in spite of that there is a
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Central law. So I want to know whether it
is a factor not that all the organisations
working in this country working among agri-
cultural labourers, irrespective of their
politics—there are some owing allegiance to
the ruling party also—have all unanimously
demanded for many years that there should
be one Central comprehensive legislation for
these agricultural labourers. Either the day
to day implementation may be done by the
States ; but if there is a Central law, then, it
strengthens the hands of the State Govern-
ments it improses the level of implementa-
tion. Here they have said in one recommen-
dation that an Act similar to that which is
there in Kerala should be brought in all
the other States also. But why not at the
Centre ? Everybody is demanding an All
India legislation which should be compre-
hensive. And they have also recommended
that for implementation, don't depend on
the administrative machinery. There should
be implementation Committees and the
Central Acts will in fact strengthen their
hands by incorporating some of these recom-
mendations. At least a statutory form
could be given to these committees that
would enable them to work. But instead of
doing that they are saying that they are
sending directives and circulars to State
Governments. 1 want to know why a
Central All India comprehensive law rela-
ting to the agriculturists—not only mini- .
mum wages but other benefits of agricultural
labourers—is not being brought.

SHRI VEERENDRA PATIL : Itis true
that some organisations have demanded
Central legislation for agricultural workers.
This was recommended by the Ministry and
a draft legislation was also prepared. This
subject was put up before the Labour
Ministers” Conference. In the Labour
Ministers” Confercnce unfortunately there
was no unanimity. There were divergent
opinions. Some Ministers and some States
were in favour of Central legislation ; some
States were not in favour. Therefore ulti-
mately the Government of India thought
that it is better to leave it to the State
Governments. The States may have either
their own legislation or they can have
the Kerala model. It is because the
agricultural conditions are not uniform
throughout the country. Even in the same

State it differs from one part of the State
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and the other part. Therefore it was thought
that it is not proper and advisable to have
Central legislation. Instead, we have written
to all States to have legislation like that
which Kerala is having. I am told that
certain States are interested in legislation,
for instance, Tamil Nadu, Gujarat and
Karnataka. They have told us that they are
interested in having their own legislation
and they are going ahead. So, we have
brought this to the notice of the State

Governments and it is for them to consider -

this.

Y ZYTTATS 1T 0 GTHAIT © JETE AZIRT,
Q=g A S 3 garar & fafang a9
T A7 & fqu § | § qradrg 147 @
StAqr Jrgar § fF gard e 3 A
fafaus asst &1 199 Faar g, ag 1A
SAar & faw g ar gear & feag ? ot o
ATTo o Yo FTITFT & 7qT TIT ®IAT
fagr strar &, Iaat fe@m &7 gywIT #aT
Fifarm F40 7

Y aRAT : qegey o, H Aradg azeq
FY STAFIN F fag aar 7 Agar g @
iR gLTT A fagw fau & fF =g #8
F15 o #3103, wrFwafas 3 & o ITHT
fafraa aw fear stearr) war agi g &
fafaam-asr 7 fer sig, usa g F]
za® fau aeraT fagr Tar g 1 3argo 310
glo qlo 31T TAo HITo o Glo & @I
HTAFAL & fafaaa-as sy )

sy Trafasra qraam £ Y Ay @ ?
fagrz & SRR FT 339 90 TGA HEAT

gl
Y qRAIT : g TIE-TTEH dHT R |

Y Twfasara qaam™ ;- go flo § 13
T g AT T ga-d-a9 gfTT § 1
Requirement and Production of
Newsprint

=
DR. KRUPASINDHU BHOI :
SHRT ASHFAQ HUSAIN :

Will the Minister of INFORMATION

*124,
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AND BROADCASTING be pleased to
state .

(a) whether it is a fact that Newspaper
industry is fecing shortage of newsprint ;

(b) if so, the steps being taken to meet
the shortage ; and

(c) the total requirement of newsprint
in the country and total production of the
newsprint factories ?

THE | MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
H.K.L. BHAGAT) : (a) No, Sir.

(b) Does not arise.

(c) The requirement of newsprint for the
year 1983-84 was assessed at 3.50 lakh MTs.
Of this, 1.90 lakh tonnes was to be met by
indigenous mills and 1.60 lakh tonpes was to
bc met by imports. After a mid-year
review, it was decided to import an addi-
tional quantity of 20,000 tonnes of news-
print to meet the shortfall in the indigenous
production,

The production of three indigenous news-
print mills from April, 1983 to January,
1984 is as under :--

" Nepal 42,836 MTs
Kerala 41,445 MTs

2
Mysore 52,219 MTs
Total 1,36,500 MTs

DR. KRUPASINDHU BHOI : Sir, in
the last Consultative Committee meeting the
hon. Minister had assured the Members
which was also published in The Sratesman
and The Hindustan Times, that there would
be no shortage in the supply of newsprint.
But aJways there is a complaint from the
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small and regional newspaper publishers that
they are not getting their quota to fulfil their
requirements. So, on the basis of this I want
to know what is the procedure for assessing
the requirements of newsprint and I think he
~ has assessed that 3.5 lakh MTs would be the
" requirement for the year 1983-84. Now,
upto the end of January 1984, the production
of three indigenous newsprint mills in the
country is 1,36,500 MTs. But you have
contemplated that the indigenous production
would be about 1.50 lakh MTs. The gap is
very large. Now, how are they going to
compensate their requirements ? At best,
they would be able to produce 28,000 MTs.
You have got clearance from the Finance
Ministry for the import of newsprint of about
54,000 MTs. Butin your reply, you have
said that you are going to import only 20,000
MTs. Sir, we believe in self-reliance. What
are the steps that he is going to take to meet
the total requirements of the country ?

SHRI H.K.L. BHAGAT : Sir, the news-
print requirements of the ountry are met
both by imports and by indigenous
production. In fact, the total production
of indigenous newsprint is increasing.
On the basis of our calculations and esti-
mates, therc is no shortage in the sensc
that whatever requirements are therc in
the country, we meet them both from import
as well as indigenous production. If some-
times we feel that there is some shortage in
indigenous production, we do ask and we
have been asking for the increase in the
import of newsprint. Now, on the basis of
the last vear’s consumption, applications
have been invited and on the basis of the
demands by them, the total calculation is
made. I can assure the hon. Member that
there is no shortage and so far in most of the
cases who have applied for have been dis-
posed of. So far we have not received one
case of any newspaper office closing down
for want of newsprint. Those who are enti-
tled are getting the newsprint quota. In the
case of pending cases—they are pending for
want of information and other facts—they
will be cleared as soon as possible.

SHRI KRUPASINDHU BHOI : What
is the total installed capacity of the indi-
genous newsprint industry and what is the
capacity utilisation ? We believe in 'self-
reliance. Keeping this in view and basing on
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this while importing, I would like to know
whether the hon. Minister has discussed
this mater with the Industry Ministry and
whether he has given any concrete proposal
in regard to the establishment of newsprint
industry in the country because raw materials
are available in plenty in our country.

SHRI H.K.L. BHAGAT : Whatever
points thc hon. Member has raised, I will
pass them on to the Ministry of Industry.

SHRI M.M. LAWRENCE : The cost of
the indigenous newsprint is higher compared
to the imported newsprint. Because of this,
the leading newspapers as well as the small
ncwspapers are finding it difficult to pull on.
In view of this, will the Minister take suita-
ble action either to reduce the price of the
indigenous newsprint or to liberalise the
import policy in respect of newsprint.

SHRI H.K.L. BHAGAT : 1tis true that
there is a gap between the price of imported
newsprint and the indigenous newsprint, but
the newspapers which consume upto 300 ton-
nes have got the choice to get the indigenous
newsprint or the imported one. The news-
papers which consume beyond 300 tonnes,
get the newsprint on 50 : 50 basis, that is half
imported and half indigenous. Obviously, the
newspapers prefer to have imported news-
print, because that is cheaper, but our ideca is
to keep a balance between the two keeping
the various interests in view, and how best to
meet the requirements. In fact, the Ministry
of Industry and the Ministry of Finance are
of the view that the pool price should be
fixed, but so far no final decision has been
taken; it is under consideration. While
the ncwspapers want to have more imported
newsprint becauss of the gap in price, the
Government cannot ignore the indigecnous
angle.

Import of Bulk Drugs Affccting Indi-
genous Drug Capacities

+
*125. SHRI DAULAT RAM SARAN :
SHRI RAJESH KUMAR SINGH :

Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whether it is a fact that Government
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have increased the import of a number of
bulk drugs for which there are adequate
production capabilities in the country and
the indigenous capacities for these drugs are
being under-utilized ; and

(b) if so, the reasons therefor ?

THE MINISTER OF CHEMICALS AND
FERTILIZERS (SHRI VASANT SATHE) :
(a) and (b). No, Sir. Import of bulk drugs
by Government through State Trading
Corporation of India Ltd. (S§.T.C.) has pro-
gressively decreased in the last 3 years.

St IS T WRT AT HgRT, AU
& Agd FIFRAT 1 21 a%dr § % g srana
U wHl gs g Afew A gww 9r fE Qe
waF aon amifaal & srrara ¥ afg & g,
faaa aafeq geared sraar 3w § faaram
& | #4717z a3l 781 § fw $® edt ac% oly-
faat g, f5r7 &1 SeargT erwar 2w F ANE
g AfFa SasTsTma At g ?

S FHA @IS ¢ ATT qeF T F! AT HT
WS, 3T & A9 A0, a1 § qraFrd T
TFHAT Z | STATTAST 1 797 § G197 58 |

Y AT Tw @R § qU% 997 q6T
efF 3o FeF g F1ama agar Tar

g |

MY Fdd q13
que |

‘% FT AAT H Fq7

) €la T qRW © FE' F AqAS
T8 guHAd AfFT TB FT ATATT IFT FIIT
AT TG F FH AT T | TAFT T TqT
g & |

ot SET QIS : F5 gATT Tg13q7 3w F

fazs W@ 1A FOF AR G garaFar g |
T ATH FqTd, q1 & 97 AT |

s afd VN o : § o9&y q19
G
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Erthomycm doxycycline asplrm chloroqu-
in, salbutamol dapsone, vitamin A, analgin,
pethidine, vitamin C and vitamin K.

TART ATATT TET g |

5} gEd q13 : g Fgr § | ATIA AT ATH
fad & geiwa ag g f& FAwTESST Srged
St &, gad T-garggr ardr E 1 ST
raH & fau # R ag ag arg -

Ampicillin anhydrous, chloramphenicol
powder, chloramphenicol palmitate, vitamin
C, tetracycline, doxycycline, erythomycin,

Vitamin D3, Vitamin P, Vitamin K and
Vitamin E acetate.

These are the bulk drugs which are canali-
sed.

PROF. MADHU DANDAVATE : Are
these wild animals or domestic animals ?

st aaeq m%; . eedrafag | faerfaa

‘v’ T8 |

starfe &4 wgr i agar T gw 1978-79
¥ TEE FIT F, 9T 99T 24 FUT &7 FT
TrTE T 3T ¥ | 39 9 92HT 4 FUS
®O 9T AT AAT & | TATT HH TEIE g1 a4r
21 TEY T GNF qFd g [F TR ue
T & ‘

st SYera TR QIR ; SqsqET Sf, {rAAA
HAT ST T 24 FUS ®IY FT WU F HY
I1d Fgr g A Ag FgT g % @@ 4 FU
T T FOTE FT Q § | a8 g B a1 §
far army wr & & IATET FHAT 9T QR AT
R AT ag A1AAT A1gAT g fF aoF
g T T gATY AT {IAT &, 797 399 -
gAT &TAAT & garfas qRr Jcarad gr @r
Fﬁaaéﬁr‘rf‘ﬁf‘ﬁaﬂﬁ*qg‘r QT

%?

Y a8 q1G : S gAA AR FAT T
FY TITZAT HATE & SAY qrdr aTgAT AT

-7t & 1 o fae fafose qard Fa &

HTT SATTAT FHIZA § a1 19 979 Nfza 47 a1
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§ gy STFHId & AT |

st srzw fagrdt Awad © eeqeEd WA,
% Y ngiaa, v fagaas faar @ &)

sTeus WE'AW | FFT5.08 fqAT I £ |

DR. V. KULANDAIVELU : We have
so many diabetic patients including MPs
and Ministers. We are very much concerned
about these patients. Therc are resistant
cases even for insulin which is available in
our country. We have not yet made any
attempt to manufacture monocomponent
insulin which can be advocate for resistant
cases. Either we have not -yet made any
attempt to manufacture the monocomponent
insulin or import the bulk quantity of mono-
component insulin to be made available in
this country. What is your reaction to this ?
Are you going to manufacture monocom-
ponent insulin immediately or to import the
bulk drug of monocomponent ?

SHRI VASANT SATHE : Firstly, not
being a doctor nor a diabetic patient, I do
not know what is the reaction and accep-
tance of insulin itself. But, supposing it is
and you think that this monocomponent is
desirable, we would be very happy if any one
in India can manufacture this essential bulk
drug and go upto the formulation. We
would like to encourage them.

National Policy for Generation and
Distribution of Power

*126. SHRIS.A. DORAI SEBASTIAN :
Will the Minister of ENERGY be pleased to

state :

(a) whether the All India Power Engineers
Federation has brought it to the notice of the
Government that unless a national policy for

* generation and distribution of power was
adopted, the target for additional installed
capacity would not be achieved ; and

(b) if so, the steps being taken to for-
mulate such a national policy ?

THE MINISTER OF STATE IN. THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMED KHAN): (a)and (b). A
statement is laid on the Table of the House.
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Statement

(a) and (b). The All India Power Engi-
neers’ Federation had presented a memoran-
dum in 1980 to the Rajadhyaksha Committee
on Power, The memorandum contained,
inter alia, the following main suggestions :—

(i) Power should be a Central subject.

(ii) Development of hydro power should
be accorded the greatest emphasis.
Flowing water should be declared as
a national resource.

(iii) Thermal power stations should be
located near coal pit-heads, and units
should be of adequately large sizes.

(iv) Nuclear power is bound to occupy an

important place in future power
development,

(v) Installation of large captive power
plants should be discouraged.

(vi) Power planning should be on the basis
of a 15 years perspective.

(vii) There should be a three tier organi-
sational structure in the power sector
comprising of Central, Regional and
Area Electricity Boards.

The above issues have been considered

.from time to time while formulating the Five

Year Plans in accordance with national
policies and objectives. Under the Constitu-
tion ‘Power’ is included in the concurrent
list. The Central Electricity Authority has
prepared ‘a National Power Plan with a 15
years perspective. While super thermal
power stations are being set up at coal
pit-heads, due emphasis is also being placed
on development of hydro. generation.
Nuclear power is also being developed
to the extent possible. Captive power
plants are permitted to be set up only after
the merits of each specific case have
been examined. Inregard to the organi-
sational structure in the power sector, the
Central Electricity Authority, Regional
Elecricity Boards, and State Electricity
Boards are functioning at present. The
concept of a national grid is being evolved.
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SHRT S.A. DORAI SEBASTIAN : Power
is the basic input for the industrial develop-
ment and agricultural development. At the
beginning of the Sixth Five Year Plan in 1980,
the installed capacity of hydro power was
11,383.78 MW, thermal power 19,000.93
MW and nuclear power 640 MW. The total
installed capacity was 31,024.71 MW.

In the Sixth Five Year Plan an additional
generating capacity of 19,666 MW is evolved.
So, the total achievement including the pre-
sent capacity would be at the order of
50,690.71 MW. So I would like to ask the
hon. Minister whether we have achieved
the target of generating the additional power
capacity of 19,666 MW. Becausec the pre-
sent powcr production is not to the expected
capacity and many of the agriculturists who
have registered for pump sets even in the
year 1975 are not able to get the supply till
this day. That means even after eight years
of registering the farmers arc not able to get
the power supply. For instance, in Tamil
Nadu many farmers are not able to get the
power supply. If the position is going to be
like this, T do not know whether we will
achieve the food production of 150 million
tonnes. So, 1 would like to know from the
Minister what action has been taken to main-
tain the programme about these capacities.

SHRI ARIF MOHAMMAD KHAN
In the Mid-Term Appraisal the target was
revised to gencrate 14,500 MW and we hope
(0 achieve the target by the end of the Plan.
As far as electricity to Agriculturists is
concerncd, in reply to another question I had
laid on the Table of the House the infor-
mation about power which is being given by
the Electricity Boards to the agricultural
sector. However, I will supply the infor-
mation to the Member separately since the
question is related to policy only.

SHRI S.A. DORAI SEBASTIAN : My
second supplementary is, as the Minister has
already replied that they have cvolved a
concept of national grid to be achieved in 15
years, 1 would like to know, if the national
grid is going to be evolved, in what respect
this programme will be charted out, and
whether the Central Government is going
to take the entire generation programine.
Or, as it is now whether the State Govern-
ments are also interested both in the genera-
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tion and distribution which are entirely
different. Taking into account the genera-
tion we are lagging very much behkind the
schedule. So, at least the Central Govern-
ment should  take up the generation aspect so
that distribution may be done by the State
Goveroment.

Some of the recommendations given by
the Rajadhyaksha Committee may not be
acceptable to the Central Government
because it would be very difficult, unless we
amend the Constitution. If power is to be
nationalised, then this subject would be
taken away from the Concurrent list, and
as it is the Central Government is not able
to solve the problem. In view of these
facts I would like to know how the pro-
gramme of evolving a national grid is going
to be achieved.

SHRI ARIF MOHAMMAD KHAN :
The Rajadhyaksha Committee has made
certain recommcndations which are under
consideration of the Government. Some of
them have been accepted by the Government
and we are not in a position L0 accept some
of them, because of the opposition from the
State Government. Howcver, as 1 have
said, they are under consideration. About
the national grid also they have made some
recommedations. Oane of their recommen-
dations was at least on the administration
side, at the regional level, at the national
level and local level. And, as [ have stated
in my reply, while super thermal power
stations are being set up at coal pit heads,

“due emphasis has also been placed on

development of hydro-generation. More-
over, power is a concurrent subject in our
Constitution. Since the responsibility is
both on the Central Government and the
State Governments, a final decision about
these recommendations has not been taken
yet.

SHRI M. RAM GOPAL REDDY:
Nowadays, some of the States which are
governed by opposition parties, are clamou-
ring for more power. In view of this
attitude of theirs, is there any possibility of
having a national grid ? If the State fails,
the whole policy of the Central Government
fails. In my State electricity was in surplus.

" But on account of the policy of the State

Government, it has become almost bankrupt
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in electricity and there is lot of shortage

of electricity. 1In view of the subject being

in' the concurrent list, what steps is the
Government going to take in this regard ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : So far electricity

being in the concurrent list is concerned,

that is not possible to be disturbed at this
stage. Both tne States and the Centre
generate electricity. It is in this background
only that the Centre had been taking up
construction of various thermal power
stations as‘also hydro power stations. On
the question of national grid, in fact,
Rajadhyaksha Committee has made a
specific recommendation that all the 400 KV
lines should be owned by the Centre. So
far as 220 KV lines are concerned which
are now in the control ' of the States, to the
extent that they have connections with the
inter-State they should be taken over in
order to evacuate the power which is genera-
ted by the super thermal power stat'ons and
hydro power stations which are taken up
by the Centre. There had been some
difficulty about it. I have myself had one
or two meetings with the Chief Ministers of
the northern region to start with. The
States are not prepared to forego their own
transmission lines. I think it will take a
little more time for me to persuade different
States for the purpose of giving the control
of this type of transmission lines so that in
the ultimate analysis the central formula
which has been evolved in order to evacuate
the power from the super power stations to
different States in the region, becomes a
reality. ‘

Backlog in Providing Telephone
Conncctions

*127. SHRI JAIPAL SINGH KASHYAP:

Will the Minister of COMMUNICATIONS .

be pleased to state :

(aS ;h"e backlog of tclephone demand at
the end of 1983 as compared to the backlog
at the end of 1982 ;

(b) the number of new telephone connec-
tions provided during 1983 as against the
tapget, if any, stating the reasons for short-
fall in the target ; and

(c) the time by which the entire backlog
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is likely to be cleared and the manner in
which it is proposed to be achieved ?

THE DEPUTY MINISTER IN THE
MINISTRY OF - COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) The back-
log of telephone demand on 31st December,
1983 was 7.5 lakhs as compared to the
backlog of 6.6 lakhs ‘on 31st Decembet,
1982.

(b) The number of new telephone con-
nections provided during 1983, i.e. from Ist
January to 31st December, 1983 was 1.5
lakhs. No target was prescribed for the
calendar year 1983.

(c¢) Plans are being drawn to clear the
entire backlog by 1990. It is proposed to
augment the indigenous production of
switching equipment, cables, line materials,
telephone instruments etc. as well as to
strengthen the administrative and tcchnical
infrastructure progressively in the 7th Plan,
subject to the availability of resources and
funds.

S agare fag w3aq : stega ST, § 7=
qglad ¥ STAAT =rEAr F.fF @1 VBT

sggedar & 3 gAq w ¥ feafy 2 o)

ZER S AW § S8 g9 agd Ny & | farmi
T STgl 100 BrEEY 98T F) SAAT FI AR
Sudsy F, AT AR IW H, 3 9x&we &Y
Iarsy @, AT Wl ufear § &9 4 93ge
SUAY § |

1 afg FT 1T FF 8 AU FIS @87
AE Wr g AT 1982 T 6.6 AT 9T A
M IFATT AT AZ IAT F&F 1983 § 7.5
1@ g Tar, A FId 1983 H AT 1.5
a1 IR FAFWT F T I -qTTA

1990 dF W H S FHFATT § IFF! QA

A FT 1T FT g | 3T F AT STATHE FIIT
AT IF ATYTT T AWM &) SHBA & fag
fents aget ga feats & srgarc sna &
FI fFg qg 4 eAww T )| g §
AR FT [T IJqASY AN g | Q-
faeniize & sfa®s &M &1 7 J0AT 93

A fag sad e #g1 FAwA 37
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : Sir, the plan has
been made on the assumption that ‘there will
be 11 per cent growth in the demand per
year. On that basis it is stated that by 1990
we will be in a position to give telephone
connection to all in urban areas whosoever
wants it. In rural areas, as I stated some
time back in this very House, the plan is
that India will be divided into hcxagons of
five kilometres each and one telephone
facility will be made available in every
hexagon. That is the target for 1990. That
work was assigned to the National Institute
of Economic Growth. They have divided
India into hexagons of five kilometres each
and accordingly the places will be identified
and telephone facilities will be made avai-
lable.

=it smare fag @  sEry wgEy,
Tt ot ¥ o go fear @ wiesg % ant §
TAYPYT sqaegT & G} § g T AGI g |
Tq gy gfagy 2-3 AM@ ¥ SIRT A
AR F17 AT I &1 frafa & agf g1
AT TG 1A T ATT STIRT & SA4T3T 10
M@ AT @ qid wfaad ) afsa g
SIAT # ATTTLFAT F1 ATT FFY I AT
HT qTGH | FT T & AT AT I L1907
T qg= & fau #1¢ AfT AT FTR]
AT I8 SARAT HF qF 1T F HA 7

SHRI V.N. GADGIL : Sir, I am pre-
pared to give all the details. We have im-
ported equipment for 9,50,000 lines for our

immediate requirement. The local produc-
tion will be :

111, Bangalore —

111, Rai Bareilly —_

Rai Bareilly —_

Mankapur (Gonda) —

Near Bangalore -—

1.5 lakh strowger lines and 0.6 lakhs lines
crossbar per annum.

1 lakh lines of strowger equipment.

2 Jakh lines of crossbar equipment.

Five lakh lines of E 10 B (French techno-
logy).

Five lakh lines of E 10B per year
(French techpology).

With these, the requirement is expected to
be met by the year 1990.

SHRIMATI PRAMILA DANDAVATE :
Mr. Deputy-Speaker, Sir, in 1982, there was
a fire in Bombay. Last year in 1983, people
of Malabar Hill area celebrated the death
anniversary of the telepkones in particular.
I would like to know, as you are going to
look about the backlog, whether you are
going to see that all the telephone connec-
tions which were installed in that particular
exchange will be installed immediately and
if not, by what period will they be installed ?

SHRI V.N. GADGIL : Sir, as far as
the Malabar Exchange is concerned, long
time back all the telephone connections
were restored. They were diverted from
some other places and these were

restored completely. I am talking about
all those who had already had the tele-
phones. If you are asking about the future
I can tell you about the Bombay plan. We
have separatc plans for metropolitan cities.
I can give to the hon. Member all the figures
about the telephone connections which we
expect to complete by next year.

Payment of Full Wages for the Duration
of Lay-offs

*128. SHRI M.M. LAWRENCE : Wilr
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

7 (a) whether Government are considering
to make provision for payment of full
wages as compensation for the duration of



39 Written Answers

lay-offs ;
(b) if so, from when ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMAVIR):
(a) No, Sir.

(b) Does not arise.

(c) It defeats the very purpose of lay off
where it is justified.

MR. SPEAKER : Now no raore questions
and answers. The Question Hour is over.

WRITTEN ANSWERS TO QUESTIONS
Capacity Utilisation of Distilleries

*123. SHRI G. BHOOPATHY : Will
the Ministecr of CHEMICALS AND FER-
TILIZERS be pleased to state :

(a) whether the capacity of distilleries in
the country was mis-matched to the availa-
bility of molasses during the last three
~years resulting in surplus of molasses ; and

(b) the prevailing prices of alcohol and
molasses in world market and whether
export of molasses or alcohol is beneficial

to India ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH):
(a) No Sir.

(b) As per available information the
prevailing export prices from India are as

under :

&

Alcohol : ¥
$ 280 to § 300 per MT (1250 litres F.O.B.)

Molasses :

% 45 to § 50 per MT F.O.B,
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To the extent of surplus availability,
export of molasses/alcohol is beneficial,
both to overcome storage/pollution pro-
blems as also for earning foreign exchange.

Production and Sale Price of Polybuta-
dene Rubber

*129. SHRI K.T. KOSALRAM : Will
the Minister of ENERGY be pleased to
state : :

(a) the annual production of polybuta-
dene rubber being manufactured by the
Indian Petro-chemicals Corporation Limi-
ted, Baroda ;

(b) the sale price of this product and
the rate of discount given to the dealers by
the Indian Petro-chemicals Corporation
Ltd. ;

(c) whether price of polybutadene rubber
is priced 15 per cent to 30 per cent higher
than Styrene-butadene rubber in foreign
countries ; and

(d) the reasons for selling polybutadene
rubber at a throwaway price by the Indian
Petro-chemicals Corporation Ltd., parti-
cularly when the tyre manufacturers are
indiscriminately hiking the tyrc prices ?

THE MINISTER OF ENERGY (SHRI P.
SHIV SHANKAR) : (a)

6,465 tonnes

1980-81 —_—
1981-82 — 11,481 tonnes
1982-83 - 16,176 tonnes

(b) It ranges from Rs. 15,500 to Rs.
17,000 per tonne, depending on the grade.
No discount is given to dealers. However,
a dealer’s commission upto Rs. 500/- per
tonne is allowed.

(c) Ttis correct that in foreign countries
price of PBR is higher .than that of SBR.
The difference ranges from 2% to 11%.

(d) The price at which IPCL sells PBR
cannot be said to be throw-away price. It
is higher than the international price. In
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determining its price, one factor which has
been taken into account is that its produc-
tion in thc country started only six years
back and its use by industry has to be
promoted.

Hydel Power Potential of Jammu and
Kashmir

*130. PROF. SAIFUDDIN SOZ : Wil
the Minister of ENERGY be pleased to
state :

{a) whether he is aware that Jammu and
Kashmir has a hydel power potential of
20,000 Megawatts ;

(b) whether he is also aware that Jammu
and Kashmir has succeeded in harnessing
water resources for energy to the tune of
barely 200 MWs ; and

(c) if so, steps being taken to improve
the situation in this regard ?

THE MINISTER OF ENERGY (SHRI
P. SHIVSHANKAR) : (a)to (c). Accor-
ding to the latest re-assessment studics
carried out by the Central Electricity
Authority, the total hydro-electric potential
of Jammu and Kashmir is estimated at
about 7350 MW at 60% load factor. - gainst
this, hydro-electric schemes with total instal-
led capacity of 177 MW are already under
operation and schemes with total installed
capacity of 809 MW viz. Salal (345 MW),
Dulhasti (390 MW), Upper Sindh Stage Il
(70 MW) and Stakna (4 MW) are under
different stages of execution, in the State.

Efforts are being made continuously for
the exploitation of hydel potential of Jammu
and Kashmir. In this connection, Uri (480
MW), Karnah (2 MW) and Kargil (3.75
MW) hydro-electric projects have already
been cleared by the Central Electricity
Authority for implementation and soms
more hydro-electric projects are under
examination in the Central Electricity
Authority/Central  Water  Comunission.
Further, investigations of about 15 major
and 100 mini-hydel schemes are reportedly
with the State authorities.
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Theft of Urea from Barauni Fertilizers
Factory

SHRI NAWAL KISHORE
SHARMA :

SHRI SATYENDRA NARAIN
SINHA :

*131.

Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whether it is a fact that urea worth
Rs.two crores was found missing from the
Barauni Fertilizer Factory of the HinJustan
Fertilizers ;

(b) whether an inquiry has been set up
to inquire into the theft of such a large
quantity of urea ;

{c) if so, the outcome thereof ; and

(d) the action taken against the officials
of the fertilizer factory found involved in
the theft of urca from the godowns of the
factory ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH) :
(a) No, Sir.

(b) to (d). Questions do not arise.

wlae & e § afg siix gemaa ¥ faoae

*132. =it & av7 TEN : FAT FWT Het
a7 FATA A7 FT F fF

(F) Fa1 AEFHTT F qUATT FAA F
ged ¥ 400 sfawa sy afg g’ 3 stz s
safa & wfgs faarEt & w0 s99 3
JeIIZAH 50 A1@ a7 #1 qifqew w7 418

e

(@) afz &, & Fra™ & goo § ga gfa
AT afasw faardd & a1 F1207 §; AR

(7) & amensi ® gEa § fag

AIFIT A FAT F3IH ISIT & ?
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Fot @t (2N dvo framwy) @ (F) &«
(@) Tshawen F qua Fige &) ad
FIHT o 37.50 Wfa e 411 aq ¥ IeA1EA
# ama F gfg gs g faad F1o §--
geqiET @Afyal St qmq ¥ afg, g g
AT § gfg, afiadaaier qgms 0
i afg, anfa | wTAAIA FI AIgU H o1 99
T LT FIGET AT FHALAT F FIW
F1%r 3fg ga & s 1-1-1975, 1-1-1979
T 1-1-1983 & 1 T & | UKIAHIA
A A qF F1OG FT @ AT HAAT H O
ar gurgd feg ag § N snfad gwgq,
Arenfas aa T araa s # fawifrn
qT a97 =9 1 U arat 93 fF9 F&,
8-1-1984 @ fagr war | @ F FaarT
| @19 gEiar wma e gfear fao
gra Ieaifed F1gT F AIHA F To |83
gf a7 a1 faaedr sfaada a4t fao
grxr Jeqifaq &1 & AHA H To 192
gig T & |

FIA T IeATZT FITAT dgal @I g |
ay 1973 74 % @aan 76 faferaq zq
FIAAT FeT1e &1 gaAAT § 1983-84 &
Fraer &7 geqred 139 fafqaa g @ &1
grar & 1 afas swifa (Frad s &
sqgeaT gadl gacard mfaa §) & &
34 1980-81, 1981-82 1T 198283 #
FIGA F ScIra4 g FUl w11 fgama &
gfrzar fre § &mTar @ ag %AW 0.63,
0.47 &1 0.77 o 27 &1

Fraar A1 4 afas faard & §9 999
w1 faeafafag § - —

(1) sraz-gfaaa sfaefega

(2) Te-wigA-gzaret & faams frg
T IT

(3) Fra #r srgfera qurst F A F
HIOT
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(4) safenas wraard & faafug F3@
FT AT

(5) fafaes A #1 gz FTET

(6) S=ad Sfugl & wagd F [oaE
FX 9T

() Fraer F FeqrgT N AfgF faanad
q gafud anand g &30 & fag fawq-
ferfas Fam 3o0 7T § -—

(1) #r gfogar fqo § Iares sgrq
AN Jeqreaar § gfg 5@ & fag
JTATT ST I SI141 & g 0G0
aifad § — a5 @A ¥ fawra ga-
Ufg @wAr, qg@ @ ogdr @an
&THAT T U ITAT, IJeAq aFal-
AT AT & A1 FIAT, ITHIO
T ATEF FATAT § TAW AR ITH
AZAT AGHTH, GTRAT AT 9 FTT
fag=or = w=rT AW & s §
fewraa, sawfsa 1 agax gqam
FY9 F faq srgafeafs 7Y wafa a3
frg=or F3a1 9k Agax agurEd
T FIAT 9T JZAX FTAMA HT
aqT anE gyfad qfwan & arz
I8 U FIW 9T AT, AW
FAEA "M qy fass,
fedes gg1d, e, aifg—ar
afus Iqqsw FAT, FIIT  FT
WA & 997 &% R Igax
faaeor-garet sz @ ggrAr
TTH FH FIAT, T8 AT FY
Tedl-edl X AT { QR HIAT
qUT FTIT &1 sa7eqr &1 fegfa &
GaTT AT F19-fagre Faar g1
¥ aifear fragt & afafafuaay o
faa=a |

(2) ¥1gar skt & faw os d@gaa
feqeta afufa 1 737 fgd way-
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Hee R AT @I A FeAT &3
afiadt & avatauat sfafafa
& 1 ag afafa fa= fagal axaasna
LA § 98 §—uagy ST,
HgaTs WA &% sFa A, JAT AY
zmrq faad snrara, sagfa, fafear
¥z foear gfaamd, ararfas grar
HIT Feq FFTRT FIW, JIIGEAT,
Frdgmaar o g wifi
wq aF FEAr AT FFIH
fauefy afafa 7 11 fagraz 1974,
11 3red, 1979 1T 1] Fa#=y,
1983 FI ATa=a FI&F q1F AR
Fraar qagd qEA FC &1 374
¥ gaF graAtar 4 a9 & fag am
farar war a7 |

(3) &gy w53, ufear @ ez Fifaadd
g3 9T quawerEr gfafaatr &
w5 | 24 afafan § gagdes
afaadl & FUIT-IUAT |IWF i
HIT qg ITATEA, ITITIHAT, G
AT W FeAIT J gataa aradt 93
fawrfar &3 |

(4) FATI F faFEar 9T FEE F
gag ¥ fowmg g e 71 Far-
fafya &1 ara |

(5) afoifa faaral w1 gmuT & sifkg
ST ST ATgeaF gAY ALATY-
frota & wifeg gar &<AT | |

Merger of Sick Units with Profit-Making-
Units in Private Sector

*133. SHRI K. RAMAMURTHY : Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state :

(a) the number of sick units in the pri-
vate sector which have been allowed to
merge with the profit-making units of the
same management during the past three
yedrs ;
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(b) the stipulations laid down for such
mergers ; and ‘

(c) whether in a recent merger case of an
undertaking in Tamil Nadu these stipula-
tions have not been adhered to by Govern-
ment, and if so, the reasons thereof ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL) : (a) During
the past three years (1981-83), Central Go-
vernment has approved under section 23(2)
of the MRTP Act mergers of 12 sick units
in private sector with interconnected profit
making units ;

(b) The schemes of merger are examined

- in the light of preamble to, the MRTP Act,

1969, and the guidelines laid down in section
28 ibid. There is no standard form of
stipulations as such. However, while appro-
ving such schemes, conditions, if any, as are
warranted by the facts and circumstunces of
the individual case are laid down.

(¢) In the absence of the name of the
undertaking, it is not possible to give the
information sought for.

qfzew) I 9T H IsH QATAT
%1 d13 earfaq &

*134. =it gz wA : Fa7 fafa, =
AT QA FT /A AF qATT FT FIT FA
E

(%) Far afeadY SO 93T § gegraE
9T FA1A1HY F) s eq1faa $37 #7 aga
T ¥ JIT FY T G ;

(@) #a1 g9 w497 & fag oF sgin &
w5 | fFar qar «r;

() afz gi, & AT A FA qE AT
fRa*E 9EqT FF & fag F3r 7147 91 IR
T &Y fe & gen a1d #ar §; &l

(o) afeaat 3T 93w & gargraTE Sv
FOTATAT Y @S 915 F9 gF 419e FT Q)
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STat ?

=

fafa, sam st wot F1F7 ww= (o0
AT FXe)  (F) T (7) I YW F
qfggdl =i & ﬁ?ft!. TATEIATE =9 qIaTAg
F O saradrs Taifad fHg A A qiT
€ oY | 97 T ¥ Ieg=T AT aggal 9T
faae & ¥ fau 4 fagsax, 1981 &
sgaeq fag smar &1 wsa fwar aar ar
YT AT a1 B 7IF & AT quAr fE
e FIAT dY | At A sy IF AT
Feaid sega A8t Y g1 9 s fea
eI FE & [AC, FAT-GAT 9%, GHY
T &Y ATTFY

MY, FAleH, AL W I AIH
I=F FATqTAa) & Ay saradis wgrfad
farg sTa 1 wiw o a7 aF 91

sraa+a fag snam & faTrud fagy agr
fem wtu  &1v (4 fameaz, 1983 1 A
a1 wahs vx ad & faou agr ¥ 0g &)
AN F o0 a7 AqeAT A7 15 § fF oagaa
qiE &1 e 3 AN frad T o g9
saTaTEdl F SgT At  fasg gqrAay 931
AT SIS F I TITAT F GTHT TA &
asY ageal 41 gHyAT T A g HAU H
s frn s qre arArer fagiat #i”
Arqee) & fagg 7 fTN T ) e 1 gy
feaie 13 feaway, 1984 a% qegd &l

g !

(@) afedt sax w3 § samads 6
gqqaT & fawg & fafasa smaw g
aqY fRdiE geqa F g F qeang &
fear st gFar g |

famwim TTATH AGEN TEHIET &7 HqTI
*135. STo ARIVAW TATHY :
sitwat fem< fasgr:

T GEAT A TR AH qg I
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FqT FA & :

(%) #ar ag @= & f& @eare ¥ garww
wieral #1 fazw w1 frw'd fF 3 fawrg
FIAFA! &1 fa® ga1fd #3;

(@) afz gf, a1 «caas) a= #11 §;

(1) Fa1 ag &t 5= g f& I, 9704,
FA1F FIX afegqt gordw ¥ gd &
dreatedl ¥ w1 g fgaw weAmsi &1
AT WY g= grafusar & e av
gaifa fwar war gr; @z

(wr) afe &P, aY gaFT F10 741 § 7

TIAAT T IO {ATAG & Tq9A |{A
qar qaAa w17 fawr § uww wet (s
Qo &o Qo WAA) : (&) 1T (@) 3@
SHT F H15 fafaes fadw w28 froan
e | AFIEI 1T gradd & HHIAIT
Fetfeq uwafas v sravicdia HIGHT 9%
GATHT FT IYAT 431 FT GFA | HIEAHT &
faa artauf fugiea, sea a1di & @a-a19,
¢ fo geqd g sira @ am=e «iT
S AW AT g 1T A1fgU AT
fagra aar vz frafor & qurad & ac
&7 FT 9dr w3 & fora afa=rw warg faar
sitar Fifgu o

() s, agt
(o) T qEY IBAT

Llectricity Facilities to SCs and ~Ts in
Rural Areas '

*136. SHRI LAKSHMAN MALLICK :
SHRI CHHITTUBHAI GAMIT :

Will the Minister of ENERGY be pleased
to state :

(a) whether Government have noticed
that the Scheduled .Castes and Scheduled
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Tribes have not been bencfited from rural
electrification programme though somec of
the State Governments have lowered the
criteria for economic viability in their case
as they could not enjoy the benefits of elect-
‘rification ;

(b) whether Government are aware that
in some States, consumers in rural areas
have to walk more than five kilometres to
pay the electricity bills ; and

(c) if so, the steps Covernment have
taken to extend the facilities in rural areas
in this regard ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a) Itis not true
that Scheduled Castes and Scheduled Tribes

have not benefited from the rural electrifica-
tion programme.

(b) Bill collection facilities in some States
are at a distance of more than 5 Kms. from

their village.
(c) State Governments have been advised

to increase the number of bill collection

facilities suitably. -
fast faara wam qeara & fawit qat
st wt frae

*137. st v faemg @A o FAT
Ftt west faeaft faaa wair gena & fas
Y o gady afufa #y o F I T 22
qqEY, 1983 & FAifFd g |&qT
1295 % IO+ @49 § T2 aqrY AT FAT
F0 fF

(%) F971 aT@wR 1 A7 afafq ¥ fare
qIed g1 75 &; 13

(@) afz &, argfuft & T fresq sa7
& YT g |9 H AT AT A
FT A€ 7 -

Ft wal (s oto faviwv) ;o (%) @
(@) fesstt faga sgrg qEq19 & HGAIX
FET1T F 7T FANTT GIRT WINA F7 A4
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ST FY ST W |

WETTTET & FrRgR R WogTa
ol & arera gfaen

*138. =it faqma AFAEIT : F4T €AR
|t gg Ta & FIT FA [

(%) AgIrse & FeRq A1 WY faay
% U wave geTterdY Y gear fRaAr g,
wgi TA®IT giasT Iadsy Agl 8;

(@) 3% 391 I §; A

(1) agi w7 g AwT faar oy
FaT &Y qraay ?

HATT WATAY & TS /A (o dto Ao
mefe) @ (F) “arg”’ #1 GIFTIFFIT AT
wueTRT fort & avft s qearaal § -
&1 gfaur Iaasy g |

(@) o mefaien fad § og smiw o)
g1t g # aArar a1 |

() 37 1% gEATAT | TAIRIT glawr
1984-85 & w19 fFT i1 &Y 41971 3 |

Gwalior Radio Station

*139, SHRI N.K. SHEJWALKAR :‘Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether there is any plan to make
Gwalior Radio Station more powerful ;
and

(b) the time by which facilities to record
programmes at Gwalior Radio Station are
going to be provided ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND

BROADCASTING AND IN THE DE-
-PARTMENT OF PARLIAMENTARY

AFFAIRS (SHRI HK.L. BHAGAT) : (a)
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No, Sir. Even now, the whole of Gwalior
district and parts of Bhind, Morena, Shiv-
puri and Datia districts are covered by the
medium power transmitter at Gwalior.

(b) Such facilities already cxist.

Non-Aligned Information Ministers
Resolution to Support UNESCO

*140. SHRI MADHAVRAO SCINDIA :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether the Non-Aligned Information
Ministers meeting in Jakarta in January
this year passed a resolution to render all
support te UNESCO following U.S. decision
to withdraw from UNESCO ; and

(b) if so, the steps taken by Government
in pursuance thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI H.K.L. BHAGAT) : (a)
Yes, Sir. A copv of the resclution is laid on
the Table of the House. [Placed in Library.
See No LT-7839/84].

(b) Even before the rasolution referrcd
to above was passed by the Non-Aligned
Information Ministers’ Confererce held in
Jakarta, the official spokesman of the Go-
vernment of India had made the following
statement on 31st December, 1983 on the US
decision to withdraw from UNESCO :—
quote : We are saddened by this news and
hope very much that the U.S. Government
will find it possible to review their reported
decision unquote.

The United States has given notice of
withdrawal from UNESCO with effect from
January, 1985 and has not yet withdrawn
from the organisation.

India is presently engaged in assessing all
the aspects of the matter in consultation
with other countries particularly the non-
aligned countr es.

Progress of Bicgas Programme

1389. SHRI B.V, DESAI : Will the
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Minister of ENERGY be pleased to state :

(a) whether the progress of bic-gas pro-
gramme in the country is far from satisfac-
tory with the number of bio-gas plants
installed falling short of the set target ;

(b) if so, whether itis a fact that out of
1,10,0C0 bio-gas plants only 82,867 have been
installed in the first two years of the Sixth
Five Year Plan ;

(c) if so, the major factors responsible
for not achieving the target ; and

(d) by what time the target set for bio-
gas plants will be met ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) :* (a) to (c). The
National Project on Biogas Development
was sanctioned in November 1981 and the
programme picked up fairly satisfactorily to
achieve 759 of the target within a period of
14 year in spite of problems related to crea-
tion of trained manpower, availability of
cement and bank loans and lack of organi-
sational infrastructure.

(d) For the currcnt year the target is
75000 plants under this programme and by
the end of January 1984 over 48,000 plants
have been set up. 1t is expected that the

current year’s target will be achieved in
full.

Sale of Non-Subsidised Kerosene

1390. SHRI1 G.M. BANATWALLA :
SHRT A K. BALAN :
SHRI A. NEELALOHITHA-
DASAN NADAR :

Will the Minister of ENERGY be pleased
{0 state :

 (a) whether it is a fact that consequent
upon the abolition of dual prices for kero-
sene oil sirce March 1983, the dealers are
requited to scll non-subsidised kerosene cil
at subsidised price, thereby causing loss to
them ;

(b) if so, whether Government will con-
sider giving compensation to dealers ; and
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(c) the steps taken in the matter ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA): (a)and
(b). Adventitious gains and losses on
account of price increase or decrease have
always been to the account of the dealers
and distributors.

(c) Does not arise.
Production of Fertilizers

139]. SHRI SUNIL MAITRA : Will
the Minister of CHEMICALS AND FER-
TILIZERS be plecased to state :

(a) the plant-wise target and quantum of
fertilizers produced in India during the years
1980-8F, 1981-82, 1982-83 and 1983-84
(upto December, 1983) ;

(b) whether the quantity of fertilizers
produced in the country was adequate to
meet the demand ;

(¢) if not, the quantity of Nitrogen and
P,O; imported during the years 1980-81,
1981-82, 1982-83 and 1983-%4 ; and

(d) the estimated position in this respect
for the year 1984-85 ?

THE MINISTER OF CHEMICALS AND
FERTILIZERS (SHRT VASANT SATHE) :
(a) A statecment giving the requisite infor-
mation is laid on the Table of the House.
[Placed in Library. Sce No LT-7840/84].

(b) No, Sir.

(¢) The details are given below :
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Year _ Imports (in lakh tonnes)
Nitrogen P,O;
1980-81 15.10 4.52
1981-82 10.54 3.43
1982-83 4,25 0.63
1983-84 (Upto 4.61 0.90

January, 1984)
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(d) The quantity of imports during 1984-
® would depend on the available stock,
the indigenous production and the likely
consumption during the year.

Introduction of 3-Dimensional View Pro-
gramme on T.V.

1392. SHRI VIJAY KUMAR YADAV :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

*

(a) whether it is a fact that 3-dimen-
sional view of pictures on T.V. screen have
been made possible by scientists at the
Indian Institute of Technology, Madras.

(b) if so, details thereof ; and

(c) the time that would ‘be taken in
introducing the said 3-dimensional view
programe on T.V. in the country ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
H.K.L. BHAGAT) : (a) and (b). Creation
of 3-dimensional effect on TV has been
under study and cxperimentation in the
country and abroad. According to the
information available, the developments have
not reached a stage where introduction as a
regular service can be considered. The
system has not been introduced so far any-
where as a regular service.

(c) No time limit can be indicated at
this stage.

Increase in Price of Coal since
Take-over of Coal Industry

1393. SHRI A.K. ROY : Will the
Minister of Energy be pleased to state :

(a) the increase, at 1970-71 prices, in the
price of coal since take-over of the coal
industry by Government, with year-wise
break-up ;

(b) the increase, at 1970-71 prices, in the
wages of the miners, with year-with year-
wise break-up ;
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(c) the increase in the price of materiul
input in 1970-71, with year-wise brczxﬁk-up :

(d) whether the price increase of coul is
out of proportion with that of wage increasc
and total cost increase ; and

(e) if so, facts in detail ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH) : (a)to (e). The information is
being collected and will be laid on the Table
of the House.
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gifas F1IFA F AFAr garawd fFwar
srar g 1 afeT gamaa & G g 977 4
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Rercuitment Rules for Departmental
Engineering Staff (Civil Wing) of Pand T

1395. SHRI BANWARI LAL : Wil the
Minister of COMMUNICATIONS be plea-
sed to state :

(a) whetheritis a fact that there has
been great resentment amongst the depart-
mental Engineering Staff (Civil Wing)
against the Recruitment Rules, specially for
effecting promotions to the higher grade ;

(b) whether the interse seniority of
Group B direct recruits and departmental
candidates has so far been finalised ; and

(c) if so, whether the representatives of
P and T Engineering Association Class-I1
Civil Wing were taken into confidence while
finalizing the interse scniority list and if not
the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) No, Sir.
However, some of the departmental officers
of the Civil and Electrical Engineers have
asked for amendment 1o the existing rules
of recruitment to the grade of Executive
Engineer. :

(b) The interse seniority of Group B
direct recruits and the Departmental candi-
dates are being finalised as per the initial
constitution clause and the recruitment
Rules.

(¢) Question does not arise at this
stage.

Sale of Food Units by Hindustan
Lever Ltd.

1396. SHRIMATI GEETA MUKHER-
JEE ; Wil the Minister of LAW, JUSTICE
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AND COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that the emplo-
yees of Hindustan Lever Ltd. all over India
have demanded through their Federation
that the matter of Lever-Lipton Deal in res-
pect of the sale of 4 units of Hindustan Lever
Ltd., to Lipton Indial Ltd. be referred to
the MRTP Commission undcr section 22 of
the MRTP Act, 1969 ;

(b) whether it is also a fact that the
Commission has expressed its helplessness
to do anything in the matter till a reference
is made to it under the aforesaid section ;

and

(c) if so, the action Government propose
to take in the matter so as to remove the
apprehensions of the employees-cum-share-
holders of Hindustan Lever Ltd. ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGANNATH KAUSHAL) : (a) The
Federation of Mercantile Employees’ Unions
and the Federation of Hindustan Lever Ltd.
and/or its Associated/Allied Companies’
Employees Unions have suggested that the
matter relating to the sale of four under-
takings by M/s. Hindustan Lever Ltd. to
M/s. Lipton India Ltd. may be referred to
the MRTP Commission for an enquiry. A
similar suggestion had also been madc by
the Hindustan Lever Mazdoor Sabha to the
MRTP Commission in their letter dated
3-10-1983,

(b) Inreply to the communication sent
by the. Hindustan Lcver Mazdoor Sabha,
the MRTP Commission explained the posi-
tion in their letter dated 19-10-1983 that they
could assume jurisdiction in the matter only
on a reference to them made by the Central
Government.

(c) M/s. Lipton India Ltd. had been
informed on 22-8-1983 that the acquisition
of the four undecrtakings by them would,
prima-facie, result in substantial expansion
of their existing activities within the meaning
of section 21 of the MRTP Act, 1969. The
company has, however, represented that the
provisions of the said section 2| of the Act
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would not be applicable to their proposal.
The representation’ is under consideration,
and further action will be taken by the
Government on merits. '

Joint Technical Studies Undertaken by
India and Quatar for Optimum Utili-
sation of Gas Reserves in Quatar

1397. SHRIMATI JAYANTI PATNAIK ;
Will the Minister of ENERGY be pleased to
state

(a) whether joint tcchnical studies have
been undertaken by India and Quatar for
optimum utilisation of the enormous gas
reserves in that Gulf State ;

- (b) if so, the number of Indian cxpérts
who have been engaged to work out the
modalities of the co-opcration ; and

(c) the details of the work proposed to
be done by the two countries under the
above programme ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY
(SHRI GARGI SHANKAR MISHRA) :
(a) No, Sir.

(b) and (c). Do not arise.
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Rehabilitation of Refugees from Chhamb

in J. and K.
1399. SHRI ABDUL RASHID
KARULI : Will the Minister of LABOUR

AND REHABILITATION be pleased to
state :

(a) the steps taken till date to rehabilitate
the uprooted people of Chbhamb in Jammu
Kashmir and since 1971 Indo-Pak conflict ;
and

(b) the total amount spent and further
measures envisaged for this purpose ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) For looking after the relief
and rehabilitation of 18,700 persons displa-
ced from Chhamb Niabat area in J. and K.
State as a result of Indo-Pak Conflict in
1971, the Government of India set up the
Chhamb Displaced Persons Rehabilitation
Authority (CDPRA) at Jammu in 1974.
After the closure of the last relief camp on
1.10.79, displaced persons were moved to the
rehabilitation sites and were allotted house-
plots in 129 Bastis set up for them and also
given housing grants. Agriculturist families
were given lands and other financial assis-
tance and non-agriculturist familics were
given shop plots, grants and business loans
according to the approved pattern. Duec to
inadequate availability of land, 31 agricul-
turist families could not be allotted any land
so far, and 779 families have been allotted
lands less than admissible under the appro-
ved pattern. :
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(b) Upto January, 1984, an expenditure
of Rs. 1494.46 lakhs was 1ncurred on relief
and rehabslitation of these displaced persons..
Further efforts are now directed towards
the formulation of some schemes for supple-
menting the income of those who have not
been allotted land according to the prescri-
bed scale.

Farmers using power for irrigation dissa-
tisfied with State Electricity Boards

1400. SHRI BHEEKHABHALI :
SHRI K. MALLANNA :

Will the Minister of ENERGY be pleased
to state :

(a) whether it js a fact that farmers
using power for irrigation are dissatisfied
with the State Electricity Boards due to
frequent intcrruptions causing damage to
their operations ;

(b) if so, the steps taken by Government
to remove their gricvances ; and

(c) the number of cases formally/infor-
mally reported by the farmers with regard
to delay in providing connections State-
wise and the action taken by the State Elec-
tricity Board thereupon ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN) : (a) and (b).
Government have asked State Governments
and Electricity Boards to accord the highest
priority in the matter of power supply to
agricultural consumers for irrigation pur-
poses. However, when there are unforeseen
forced outages of thermal units, or when
tripping of transmission lines occurs, there
are interruptions in the supply of power.
A minimum power supply of 6 to 8 hours
per day for agricultural purposes is being
ensured in all the States.

(¢) The information is being collected
and will be Jaid on the Table of the House.
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Telecasting of Regional Films on
National T.V. Hook-up

1402. SHRI K. PRADHANI : Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the manner in which the regional
_films are sclected for exhibition on the
national T.V. hook-up ;

(b) how their frequency. is phased at
various Stations and the steps taken to
ensure parity for various regional films
being screened by the T.V. to the vicwers in

different States ;

(c) whether the same sprint of the film
obtained from the producers is snown at
different TV stations in rotation ;

(d) the manner in. which sequence _of
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Writtep Answers 62

songs from regional films are selected for
being included in the weekly ‘Chitramala’
and whether these are relayed from all TV

Stations ; aqd

(¢) the charges paid to the producers
for supplying the regional films and rele-
vant sequences of songs included m the
weekly ‘Chitramala’ ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
H.K.L. BHAGAT) : (a) and (b). Regional
films are not being telecast on the national.
network simultaneously as in the case of
Hindi films. However, major Doordarshan
Kendras are telecasting films every week in
regional languages emanating from other
regions. Regional films are telecast on
rotational basis to ensure parity between
different languages. However, this depends
upon the availability of films in a partlcular

language.
(c) No, Sir.

(d) Songs and dance sequences from
regional language films are selected by
Calcutta, Bombay and Madras Kendras and
sent to Delhi Doordarshan Kendra for
inclusion in the ‘Chitramala’ which forms a
part of the National Programme telecast on
the National Network.

(e) The rate card for payment for regional
films telecast by Doordarshan is given in
the attached statement. A sum of Rs. 1025/-
is paid to the Producer/Distributor per
song and dance sequence inclided in
‘Chitramala’.

Statemeﬁt

Rate Structure of Regional Films for
Telecast over Doordarshan

The rate of payment for telecast of .
regional films at TV Centres in the Region
pertaining to the language of the film as also
the rate of payment for telecasting with
subtitles at the metropolitan centres, viz.
Bombay, Madras, Calcutta, and Delhi, will
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be the same as for Hindi films. Rates for
the remaining TV Centres will be as for ‘C’
category films. Only ‘A’ category regional
films will be eligible for telecast from TV
Centres outside the linguistic region.
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Rate Structure of payment for Hindi
Feature Films is as Follows

(i) The rate-structure for payment for
black and white Hindi feature films will be
as under :(—

Category 1. Delhi-Mus- 1. Calcutta 1. Srinagar 1. Raipur
of films SOOTi€. 2. Madrass 2. Lucknow- 2. Muzaffarpur
2. Bombay- 3. Jalandhar- Kanpur 3. Gulbarga
Pune- Amritsar. 3. Hyderabad 4. Sambalpur
Bangalore- 4. Jaipur 5. Nagpur
Panaji 6. 20 Low power
transmitters
- ) - (In Rupees)
1 2 4 5
A 20,000 15,000 10,000 3,000
B 15,000 10,000 7,500 2,250
C and
repeat
telecast 10,000 7,500 5,000 1,500
(ii) Additional payment will be made or other family reasons) to avail of legal

for telecast of black and white film on any
other independent station added in the net-
work at the rate mentioned in col. 5 if the
transmitter works on 1 KW or lower power
and at the ratc mentioned in col. 4 if the
power of transmitter is operated on 10 KW.

Detaills of States/Districts not having
Legal Aid Committees

1403. SHRI RAMPRASAD AHIRWAR :
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state :

~ (a) the names of States and Union
Territories which do not have Legal Aid
Committees at District Level ;

(b) the names of districts in each of the
rest of the States/U.Ts. which do not have
Legal Aid Committees and the arrangements
there for women in distress (due to dowry

assistance in such districts ;

(¢) whether such women are expected to
be in a position (financial or otherwise) to
go to other Districts/States and avail legal.
assistance ; and

(d) the details of the special care taken

to provide legal assistance to women as a
class ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (a)to (c).
Information is being collected.

(d) Having taken cognisance of women
as a special class, the Committec for Imple-
menting Legal Aid Schemes has stepped up
its programme in organising para-legal

. training centres and also started a coordi-

nating cell to render necessary legal assis-
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tance. The following social organisations
which are established exclusively to render
services to women have been given grants-
in-aid earmarked for legal aid :

"~ Amount of Grant-
in-aid

Name of the
Organisation

PHALGUNA 16, 1905 (S A KA)

1. Seva Mandir, Udaipur Rs. 13,150

2. Indian Association for
Women’s Studies, New

Delhi Rs. 10,000
3. Women’s Coordinating

Council, Calcutta Rs. 50,000
4, Indian Council of Social

Welfare, Bombay Rs. 25,000
5. Shreemati Nathibai

Damodar Thackersey

(SNDT) Women's Uni-

versity, Bombay Rs. 72,000

6. Mabhila D+«kshata Samiti,
New Delhi. Rs. 20,000

7. SAHELI, New Delhi Rs. 30,000

8. All India Women’s Con-
ference and Indian Asso-
ciation of Lawyers, New
Delhi Rs. 5,000

9. Legal Aid Centre for
Women, New Delhi. Rs. 15,000

Plan for the Release of Commemorative
Stamps to Depict Freedom Struggle

1404. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) whether Government have launched
a plan for the release of commemorative
stamps to depict the freedom struggle in
series upto 1990 ; -

(b) if so, the names of the stamps along

e
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with the description which have already
been released this regard as also the names
and description of those which are planned
for release during the calendar year 1984 ;
and

(c) whether the details of the entire
series has been decided, if so, the details
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
tSHRI V.N. GADGIL) : (a) Yes, Sir.

A series of stamps depicting land-marks
in ‘India’s Struggle for Freedom’ has been
started and may continue upto 1997, the
Colden Jubilee year of India’s independence.

(b) In this serics, stamps have so far
been issued onm Quit India Resolution,
Mahadev Desai, Meera Behn, Hemu Kalani,
Vinoba Bhave, Surendra Nath Banerjee and
Vasudeo Balvant Phadke. During the year
1984, stamps in the series are proposed to
be issued on Mungal Pandey, Nana Sahib,
Tantya Tope, Begum Hazrat Mahal and
Baba Kanshi Ram.

(¢c) The personalities/themes tentatively
selected for further issue of siamps in this
series are listed in the attached statement.

Statement

Centenary of Indian National Congress ;
Master Tara Singh ;

Kakori Case ;

Ashfaqualla Khan ;

Manabendra Nath Roy ;

Madan Lal Dhingra ;

S. Satyamur}hy ;

Dr. Hirday Nath Kunzru ;

Hakim Ajmal Khan ;
Shyamji Krishna Verma ;

Acharya Kripalani ;
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Saifqddin Kitchlew ;
V.G.t Pingle ;
Kshudi Ram Bose ;
Rajkumari Amrit Kaur ;
Khan Abdul Ghaffar Kha.n ;

Sir Henry Cotton ;

Chandra Shekhar Azad ;

Dr. Mathura Singh ;
Vanchi Iyer ;

C. Vijayaraghavachariar ;
Khan Abdus Samad ;
Pherozshah Mehta ;
Gopal Ganesa Agarkar ;
Udbam Singh ;

Chapekar Brothc'rs;.

Opening of P.C.O. at Chakradharpur
via Harichandanpur in Keonjhar

§405. SHRI HARIHAR SOREN : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether Government have a proposal
to opena public call office at Chakradhar-
pur viz. Harichandanpur in Keonjhar
District of Orissa ;

(b) if so, whether the above proposal is

expected to be implemented during the

current financial year ; and

" (c) if so, the steps taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS

(SHRI V.N. GADGIL) : (a) No, Sir.

(b) Does not arise.

(¢) The village Chakradharpur in Keon-
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jhar District is not entitled to provision of
long Distance Public Call Office on subsidi-
zed basis under the present policy.

Regularisation of Services of Casual
Artists

1406. SHRI DAYA RAM SHAKYA':
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the number of production assistants,
cameramen, floor assistants and lightmen
working on casual basis (short term contract
i.e. 14 days) in Delhi TV, Upgrah Door-
darshan Kendras, Lucknow TV etc. ;

(b) the reasons for not making permanent
these casual contracted staff while taking
persons from out side on permanent basis ;

(c) the number of production assistants/
producers appointed from 1980-84, who arc
related to TN administrative staff ;

(d) whether this casual staff is like
bonded labour ; and

(e) when services of these casual staff
artists will be regularised and will be given
the seniority from the date of joining ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI GHULAM
NABI AZAD): (a) to (e). Doordarshan
Kendras engage the services of persons for
working on casual basis to meet essential
programme requirements when the regular
incumbents are absent for short spells due
to leave, training etc. Such persons cannot
be offered regular appointments because
persons regularly appointed ate available.
There are well laid down procedures for
regularly filling these vacancies. They can
apply whenever such vacancies are adverti-
sed. Their applications will be duly consi-
dered provided they fulfil the eligibility
conditions prescribed. The fact that they
had been engaged on a casual basis does not
confer on them any title or claim for auto-
matic regularisation.

Incidentally, such persons are engaged for
short broken 'periods/spells. Information
regarding number. of such persons in the
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categories of (i) Production Assistants,
(i) Cameramen, (iii) Floor Assistants and
(iv) Lighting Assistants in the different Pro-
gramme Producing Kendras and those in the
categories of Production Assistant and Pro-
ducer in these kendras who have relatives in
the administrative cadre in Doordarshan is

being collected and will be laid on the table

of the Lok Sabha in due course.
Telephone Lines during 1984-87

1407. SIHRI SUSHIL BHATTA-
CHARYA : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a)v whether Government propose to
instal 165,000 new telephone lines during the
years 1984-87 ; and

{b) whether equipment for 99,000 lines
of stored programme controlled analogine
type local exchanges is being imported from
Japan and equipment for 45,000 lines of
-digital electronic exchanges and 30,000 lines
of digital lozal telephone exchanges is being
imported from France ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) and (b).
Yes, Sir.

Study to Assess the Socio-economic Con-
ditions of Rural Labour

1408. SHRI K. MALLANNA : Will

the Minister of LABOUR AND REHA-
BILITATION bc pleased to state :

(a) whcther Government have under-
taken any fresh study inquiry to assess the
present socio-economnic conditions of the
rural labour, particularly unorganised
labour ; and

- (b) if so, the details thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) and (b). It has been an on-
going function of the Labour Bureau,
National Labour Institute and other offices
under the administrative control of this
- Ministry to conduct socio-economic surveys
of the various categories of workers both ‘in
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the organised and the unorganised sectors.
In the unorganised sector the Labour Bureau
has conducted surveys in respect of the
following industries, generally to cover areas
of concentration of the industries and not
necessarily the rural areas :—

(i) Building and Coastruction (Delhi-
1977-1978) ,

(ii) Jari Industry (Surat-Gujarat-1978)
(iii) Fireworks (Sivakasi-Tamilnadu-1979)
(iv) Hosiery (Punjab-1981)
(v) Agarbathi (Karnataka-1981)
(vi) Metalware (Moradabad-1981)
(vii) Brick Kiln (Chandigarh-1982)
(viii)® Match (Sivakasi-Tamil Nadu)
(ix) Indigenous Sugar (Uttar Pradesh) "-
(x) Mectalware (Jagadhri-Haryana)
" (xi) Brick Kiln (Punjab and Haryana)
(xii) 'Rice Shelling (Punjab and Haryana)
(xiii) Cashewnut (Kerala)
(xiv) Bidi (1978)
Some of the survey reports have already
becn released and the others are still being

processed.,

Decision takem by Joint Indo-Soviet
Working Group on Qil Industry

1409. SHRI N.E. HORO :

SHRI SUBASH CHANDRA
BOSE ALLURI :

SHRI SANAT KUMAR MAN-
DAL : _ :

SHRI ANANTHA RAMULU
MALLU : '

Will the Minister of ENERGY be pleased
to state :

(a) whether it is a fact that the joint
lndo Soviet Working Group on oil industry,
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set up under the Inter-Government Joint
Commission, has reviewed various issues
involving Soviet-Indian co operation, and
taken a number of decisions ; and

(b) if so, the details regardin:g the protocol
to this effect signed between _Sovict and
Indian Government ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) :
(a) Yes, Sir.

(b) Both sides havesagreed to further acce-
lerate the cooperation in the ficld of acqui-
sition of seismic data and its processing,
petroleum geology, interaction between the
scientific and research Institutes, deputation
of Soviet specialists to India and vice-a-versa
and also for training the Indian Engincers
and geoscientists in USSR in rclated fields.

Both sides reviewed the progress of dril-
ling work at Bodra-2 in West Bengal and
the progress of workover operations with
work-over rigs. It was also agreed by the
Soviet side for deputation of Soviet experts
for work at the Institute of Drilling Techno-
logy, deputation of Instructors team to India
and deputation of drilling experts to India.
The sides also reviewed the progress of
equipment, materials and spare parts under
various contracts in force.

Legal aid to poor

1410. SHRI AMARSINGH RATHAWA
SHRI P.K. KODIYAN :

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased to
state :

(a) the details of the free legal aid provi-
ded to the poor sections of the socicty and

particularly in Adivasi areas during the

year 1983 ;

(b) the number of people benefited in
each State under the scheme and particularly
in Gujarat ;

(c) the amount spent by Government on
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the scheme during the said period in each
State ;

(d) the provision made for the next year ;
and

(¢) how far it is successful ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (a) to(c).
Information is being collected.

(d) Provision for Legal Aid made for the
next year is Rs. 35,28,000.00.

(e) The Legal Aid movement has gained
momentum in the country. It has made
good progress in the States of Gujarat,
Maharashtra, Orissa and Tamil Nadu and
in the Union Territory of Delhi and is

picking up in other States.

Expenditure Incurred on Security Guards
at the Residences of Executives,of Promi-
nent Industrial Houses

1411. SHRI DIGAMBAR SINGH : Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to refer
to the reply given to Unstarred Question
No. 2311 on 6th December, 1983 and state :

(a) whether Government have by now
been able to exercise any check over lavish
spendings by Directors of the Public Ltd.
Companies on entertainment at share-
holders expenses ; provision of retinue of
servants and the justification for providing
them security guards at their houses in the
capital ;

(b) whether he will ascertain the total
expenditure being incurred by the houses of
Birlas, Mafatlal, J.K. Singhania, Modis and
other prominent industrial Houses on pro-
vision of security guards at the residences of
their executives and lay this information on
the Table of the House ; and

(c) whether the expenditure being borne
by these Companies either directly ot
lumping it in the Security services hired by
them is covered under Company Law, if so,
the details thereof ?

THE MINISTER OF LAW, JUSTICE
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AND COMPANY AFFAIRS (SHR1
JAGANNATH KAUSHAL) : (a) The

remuneration, including perks of Managing
Directors and Whole-time Directors an'l
Managers of publig limited companies and
their subsidiaries are regulated by the De-
partment under the provisions of the Com-
panies Act, 1956, and the guidelines issucd
by the Government from time to time. Ex-
penditure on entertainment and Security
Guards at the houses of managerial person-
nel, as above, are not .included as perks
‘under the existing guidclines. However,
any expenditure on entertainment or secu-
rity guards incurred by a company, for the
business of the company, is not prohibited

or regulated under the Companics Act,
1956.
(b) and (c¢). No such information is

available and considering the effort involved
it is not feasible to ascertain the required
information.  However, if the Hon’ble
Member wants information about any speci-
fic company, the same can be ascertained
and furnished.

Pro-rata target
1983-84
(April ’83—February *84)
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Coal production target

1412. SHRI SUBHASH CHANDRA
BOSE ALLURI : Will the Minister of
ENERGY be pleased to state :

(a) the target fixed for coal production
for the year 1984-85 ; and

(b) the extent to which the target f;as
been achieved during the last one year ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH) : (a) The target for coal produc-
tion for the year 1984-85 has been fixed at
152.00 million tonnes.

(b) The pro-rata target for coal produc-
tion for the period April 83— February 84
and the production during this period have
been as follows : ’

(million tonnes)

Production during
the period
April ’83—February 84

127.31

123.01

Non-Issuance of P.F. Statemcnt by Sub-
Regional P.F. Office, Muzaffarpur
(Bihar)

1413, SHRI SANAT KUMAR
MANDAL : Will the Minister of LABOUR
AND REHABILITATION be pleased to

state :

(a) whether it is a fact that the Provident
Fund Office of the concerned factory is re-
quired to supply a statement showing Provi-
dent Fund amount standing at the credit of
an individual subscriber at the end of each

financial year ;

(b) whether it is also a fact that the Sub-

Recgional Provident Fund Office, Muzaffar-
pur (Bihar) has not supplied the statement

~of Provident Fund Account of the subscri-

bers concerned for the last four years
bearing Factory Code No. BR/192 and 198
of Vishnu Sugar Mills Ltd., Gopalganj and
Bharat Sugar Mills Ltd., Sidhwalia, Gopal-
ganj, respectively ; and

(c) if so, the action Government propose
to take against the defaulting authorities and
ensure that the statements of Provident
Fund Accounts of the subscribers concerned
are issued to them before 31 March, 1984 ?

THE MINISTER OF LABOUR AND

- REHABILITATION (SHRI VEERENDRA

PATIL): (a) Yes, Sir.
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(b) and (c). According to the Provident
Fund authorities, annual statement of
accounts upto the year 1979 80 have been
issued to the Provident Fund Subscribers of
the two mills. The accounts for the subse-
quent years could not be compiled so far for
want of requisite returns from the manage-
ment of the two mills. Action is now
being taken to obtain the wanting
returns through the Provident Fund Inspec-
tors. Further action to issue the statement
of accounts will be taken on receipt of the
requisite returns. Since the delay in the
issue of statement of accounts is due to non-
submission of the prescribed returns by the
employers, the question of any official being
at fault, etc. does not arise.

Increases in Rates of Electricity

1414, SHRI BABURAO PARANIJPE :
Will the Minister of ENERGY be pleased
to state :

(a) State-wise rates for consumers of
electricity (light and fan) during (i) March
1977, (11) March 1979 (iif) January 1980 and
(iv) December, 1983 ; and

(b) the increases made in the above
charges alongwith their dates and the
revenue thus_raised each time during (i)
March 1977—February 1979, (ii) March
1979—December 1979 and (iii)
1980—December 1983 ?

January

THE MINISTER OE STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN): (a) and (b).
Statement showing the State wise rates for
consumers of Electricity (lights and fans)
during (i) March, 1977 (ii) March, 1979 (iii)
January 1980—December, 1983 and the per-
centage increase made in the above charges
alongwith the dates of revision of tariff is
given in Statement-I laid on the T.ble of
the House. [Placed in Library. See No.
LT-7841/84]. Based on the information
received from State Electricity Boards, a
statement showing the annual revenue reali-
sed from domestic consumers during the
period 1977-78 to 1982-83 is given in State-
ment-IT laid on the Table of the House.
[Placed in Library. See No. LT-7841/84]
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Revenue earnings of Coal India Ltd.

from stock yard operations in Madhya
Pradesh

1415. SHRI SHIVENDRA BAHADUR
SINGH : Will the Minister of ENERGY
be pleased to state :

(a) the total revenue earnings of the.Coal
India Limited from the Stock Yard Opera-
tions in Madhya Pradesh till 1st August,
1983 and the earning from Ist August, 1983
till 31st January, 1984 by rail-borne move-
ments ;

(b) which Stock Yard in Madhya Pradesh
gave the maximum revenue earning to Coal
India Limited till 1st August, 1983 and
whether that Stock Yard is operating to day;
and

(c¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL 1IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH) : (a) The total rcvenue earnings
of Coal India Ltd. from the stockyard ope-
rations in Madhya Pradesh till 31.7.83 in
respect of road-borne coal was Rs. 30.40
iakhs. The revenue earnings from 1st
August ‘83 to 3Ist October *83 was Rs. 14.81 °
lakhs in respect of Rail-borne movement.
There was no rail movemcnt to the stock-
yards in Madhya Pradesh before the st
August, 1983, The data for thc months of
November '83, December ’83 and January *¢4
will be collected and laid on the Table of
the House.

(b) TIndore stockyard in Madhya Pradesh
gave maximum revenue earnings to Coal
India Ltd. till August, 1983. This stock-
yard is in operation and is handling rail-
borne coal.

(c) Does not arise.

Separate Law for the Regulation of
Retrenchment and Lay-Off

1416. SHRI G.Y. KRISHNAN : Wil
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether it is a fact that Central Go-
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vernment have recently taken a decision to
have a separate law for the regulation of
retrenchment and lay-off ;

(b) if so, whether Government have
taken into confidence the representatives of
Unions also to have a background of the
strikes which are taking place or whenever
the situation of disputes arises ;

(c) whether any consideration of grades
and scales of pay and wages, etc. have also
been examined ; and

(d) if so, the details regarding the views
of Government in this regard ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI YEERENDRA
PATIL) : (a) and (b). It is proposed to
amend the sections relating to-lay-off and
retrenchment in the Industrial Disputes Act
on the lines of the provisions relating to
closure in the Industrial Disputes (Amend-
ment) Act, 1982, which were recast, taking
into account the observations of thc Supreme
Court in Excel Wear case wherein the
Supreme Court had struck down Scction
25.0 of the Industrial Disputes Act relating
to closure. In view of this, the question of
consultation with the unions does not arise.

(c) and (d). The provisions relating to~
lay-off and retrenchment do not take into
consideration the grades and scales of pay
and wages, etc.

Production of Crude Oil

1417. SHRI MANMOHAN TUDU :
Will the Minister of ENERGY be pleased to
state :

(a) the year-wise production of crude oil
in the Sixth Plan ; and

(b) the programmes proposed to Dbe
implemented to increase the production»of
crude oil during the year 1984-85 ? ‘

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a) The
position regarding production of crude oil
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during the first four years of the Sixth Plan
is shown below :

(Fig. in MMTs)
1980-81 10.51
198]-82 16.19
1982-83 21.06
1983-84 21.47 (upto
Jan. 84)

(b) The target for 1984-85 crude oil pro-
duction is 29.63 MMT. The plans include
programme for repair of sick wells by in-
creasing drilling efficiency of work-over rigs,
drilling of more development wells, moder-
nisation of equipment and applying enhan-
ced oil recovery techniques.

Conference of International Association
of Energy Economists

14'8. SHRI CHINTAMANI JENA :
Will the Minister of ENERGY be pleased to
state .

(a) whether a conference of International
Association of Eoergy Economists (IAEE)
was held in New Delhi recently ;

(b) if so, the names of the countrics
which participated ;

(c) the details of the discussions held ;
and

(d) the result achieved ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN) : (a) Yes, Sir.

(b) The International Association of
Energy Economists (IAEE) is a non-official
professional body whose membership con-
sists of academics, rescarchers, representa-
tives of energy related organisations, etc. in
their individual capacities. Hence, there
were no official delegations from different
countries. However, the names of countries
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from where participants came to attend the
conference are given in the attached state-
ment.

(¢) The discussions in the conference
were centered around a set of papers prepa-
red by selected authors from all over the
world. These papers were presented and
discussed in a series of technical and plenary
sessions. The papers were relating to
various issues in the energy sector, like,
International Fnergy Markets, Energy
Technologies—Development and Transier,
Financial Aspects, Energy Demand, Energy
Conservation, Energy Supply, etc.

(d) The conference provided a forum for
discussion on important issues relating
to energy. It also afforded opportunity for
interaction amongst cxperts, researchers
and leaders in the energy field from diffe-
rent countries.

Statement
1. Finland 15. Indonesia
2. Somalia 16. Venezuela
3. Korea 17. Australia
4., Kuwait 18. Norway
5. US.A. 19. Belgium
6. UK. 20, Sri Lanka
7. France 21. Bangladesh
8. Greece 22. Singapore
9. Nepal 23. Belize
10. Mafaysia 24, Fiji
11. Thailand 25. Senegal
12. Canada 26. China
13. Switzerland 27. India
14, Japan
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Handing over of ESI Hospitals to
Trade Unions
1419, KUMARI PUSHPA DEVI
SINGH :
SHRI T.S. NEGI :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Government have a proposal
to hand over the management of ESI hospi-
tals, health, recreation, Provident Fund and
gratuity to the Trade Unions ;

(b) whether suggestions have been given
by some Trade Unions to Government in the
above direction ; and

(c) if so, when the proposal is expected to
be implem=nted ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (@) and (b). There have been
certain suggestions for nominating the Chair-
man of the Employees’ State Insurance Cor-
poration and the Central Board of Trustees
of the Employees’ Provident Fund from
among the nominees of Labour Organisa-
tions but these suggestions have not been
accepted by the Government,

(c) Does not arise,

Offers Received by EIL and ONGC for
Technical Collaboration

1420. SHRI D.S.A. SIVAPRA-

KASHAM : Will the Minister of ENERGY
be pleased to state :

(a) whether Engineers India Ltd. and Oil
and Natural Gas Commission have received
any offer for technical collaboration from
any persons or firm ; and

(b) if so, the names of the offerers and
the terms of offers and the final outcome of
the offers ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a) and
(b). These organisations keep receiving
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offers for technical collaboration from a
large number of foreign parties in different
fields of their activities from time to time.
Information can be furnished if the proposal
or offer is specified.
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Diversification of Jurisdiction of Supreme
Court and High Courts

1422. SHRI BRAJAMOHAN MOHANTY:
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleasad to state
whether any proposal is being worked out
for diversification of jurisdiction of the
Supreme Court and the High Courts to
assure speedy justice and quick disposal of
cases ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL) : Presumably,
the Hon'ble Member has in mind the esta-
blishment of Tribunals for dealing with
specialised types of cases. “The Government
have decided in principle to establish Admi-
nistrative Tribunals for decaling with scrvice
matters of employees ; the States have been
consulted and the matter is engaging the
attention of the Government in the Depart-
ment of Personnel and Administrative Re-
forms in the Ministry of Home Affairs.

A Customs, Excise and Gold (Control)
Appellate Tribunal bas already been consti-

tuted.

Details of Employees in Occupation of
Government Accommodation Owning
Houses

1423‘. DR. A.U. AZMI : Will the Minis-
ter of INFORMATION AND BROAD-
CASTING be pleased to state :

(a) how many public servants in his
Ministry and its attached and subordinate
offices located in Delhi/New Delhi eligible
for general poor accommodation were sanc-
tioned house building advance and have com-
pleted the houses ;

(b) how many of them were in allotment
of Government accommodation and how
many of them have shifited to their own
houses and whether they have vacated the
Government accommodation allotted to
them or they have sublet the same ; and

(c) details of action taken against those

found violating the allotment of Govern-
ment accommodation rules ?

PHALGUE\IA 10, 1905 (SAKA)
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI GHULAM NABI
AZAD) : (a) to (c). The information is being
collected and will be laid on the Table of the
Lok Sabha in due course.

-
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Opening of Public Call Offices and
Telephone Exchanges in Rajasthan

1425. SHRI RAM KUMAR MEENA :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) the number of Public Call Offices and
Telephone Exchanges functioning at pre-
sent in Rajasthan ;

(b) whether Government propose to open
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new telephone exchanges and public call
offices in Rajasthan during the year 1984
and 1985 ;

(c) the names of such places which have
been selected for the purpose ; and

(d) the funds allocated for the purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL): (a) Seven hun-
dred and seventy two Long Distance Public
Call Offices and Four hundred and eighty
six Telephone Exchanges are functioning at
present in Rajasthan.

(b) Yes, Sir.

(¢) The names of villages where Long
Distance Public Call Offices and Exchanges
are proposed to be provided for 84-85 are yct

to be finalised.

(d) A lump sum grant is placed at the
disposal of the respective Circles, which
includes all such works. A sum of Rs. Two
crores for Long Distance Public Call Offices
and Rs. One crore for Telephone Exchanges
has been allocated for the year 1984-85.

Survey to Provide Better Distribution and
Timely Availability of Petroieum
Products in Tribal / reas

1426. SHRI GIRIDHAR GOMANGO :

Will the Minister of ENERGY be pleased to
state : .

(a) whether his Ministry has undertaken a
survey to provide better distribution and
timely availability of essential pctroleum
products in tribal areas of the country ;

(b) if so, the contents of the survey re-
port therefor ; and

(c) if not, whether there is any proposal
with his Ministry to undertake such a survey
in tribal, backward and hilly areas to know
. the problems in detail to chalk-out the

schemes and programmes ?

THE MINISTER OF STATE IN THE
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DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY {(SHRI
GARGI SHANKAR MISHRA) : (a) to (c).
With a view to provide essential petroleum
products particularly kerosene in the tribal
and hilly areas of the country, the oil com-
panies have already becn directed to open
Taluka Kerosene Depots (TKD) at places
to be identified by the concerned State
Governments. A number of locations in the
hilly and remote areas in the States of J and
K, UP, Rajasthan, Madhya Pradesh, Maha-
rasintra, Gujarat, Himachal Pradesh and
Orissa have since been identified and action
is being taken for setting up of such depots.

Research on Job Exposure Limits for
Chemicals in Common Use

1427. SHRI A. NEELALOHITHA-
DASAN NADAR : Will the Minister of
LABOUR AND REHABILITATION be
pleased to state :

(a) whether I.L.O. has called for re-
search on job exposure limits for 60,000
chemicals in common use, and if so, action
taken/proposed to be taken ;

(b) whether Government have informa-
tion and data on some of the above 60,000
common chemicals and if so, full details
thereof ;

(c) whether Government have listed these
chemicals in different categories depending
on their occupational danger, and if so,
results thereof ; and

(d) whether Government will introduce
compulsory health 1isk Insurance for the
purpose and if so, details therecof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) to (d). At the 224th Session of
the ILO Governing Body (November 15-18,
1983) a report of the meeting of the Experts
on Policies for the establishment of occupa-
tional exposure limits to chemical substa-
nces in the working environments was con-
sidered. While the Governing Body took
note of the report, Government has not
received the recommendations of the Dijrec-
tor General, 1LO on this.
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Sub-Committees of High Power Committee
on Soda Ash‘

1428. SHRI MOTIBHAI R. CHAU-
DHARI : Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased to
state :

(a) whether it is a fact that the High
Powered Committee on Soda Ash decided at
its first meeting held on 19 July, 1933 to form
two Sub-Committees ;

(b) if so, whether the two Sub-Commit-
tees have been formed ;

(c) if not, the reasons for the delay ;
and

(d) when the formation of these two Sub-
Committees will be finalised ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS (SHRI R.C. RATH) : (a)and
(b). Yes, Sir. The two Sub-Committees
have been recently constituted.

(¢) and (d). Do not arise.

Installation of Captive Power Plants

1429. SHRI BHOGENDRA JHA : Will
the Minister of ENERGY be pleased to
state the steps being taken to instal captive
power units for Raiyam, Sakrit and Lohat
Sugar Mills and Ashoka Paper Mills and
subsidise power saving devices like hand-run
pumping sets etc. ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN) : Government
have not received any specific proposal for
approval regarding installation of captive
power units in Raiyam, Sakrit and Lohat
Sugar Mills and Ashoka -Paper Mills. The
proposal to subsidise devices like hand run
pumps under Integrated Rural Development
Programme can be considered at par with
others if the proposal is economically viable.

Requirement of News Print for 1984-85
and 1985-86

1430. SHRI ERA ANBARASU : Will
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the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the total requirement of newsprint
for domestic consumption for the financial
years 1984-85 and 1985-86 ;

(b) the expected domestic supply of news-
print for the years ; and

(c) how the shortage is going to be met ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI H.K.L.
BHAGAT): (a) The total anticipated
requirement of newsprint for domestic con-
sumption for the financial years 1984-85 and
1985-86 has been projected as under :

1984.85 3.85 Lakh tonnes '

1985-86 4.00 Lakh tonnes

(b) The anticipated domestic supply of
newsprint for the said years is as under :

1984-85 2.00 Lakh tonnes

1985-86 2.25 Lakh tonnes

(c) The anticipated shortage of 1.85 Lakh
tonnes for 1984-85 and 1.75 Lakh tonnes for
1985-86 1s to be met by imports through
State Trading Corporation.

Contract for Manufacture of Off-shore
Platform  Support-cum-supply Vessel
Awarded to Norwegian Design Firm .

1431. SHRI CHHOTEY SINGH

YADAYV :

SHRI JAGPAL SINGH :

SHRI DAULAT RAM SARAN :
SHRI TRILOK CHAND :

Will the Minister of ENERGY be pleased
to state .

(a) whether it is a fact that a contract
was awarded by the Oil and Natural Gas
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Commission to a Norwegian design firm
sometime in mid 1983 for manufacture of
off-shorc  platform  support:cum-supply
vessel ;

(b) whether it is also a fact that award-
ing of the contract was against the country’s
policy to diversify its sources of technology
to avoid manipulation by western firms and
it not only overlooked thc country’s com-
mercial interest but also restricted the
opportunities for cquipment procurement  at
competitive rates ; and

(¢) 1If so, the reasons which wecighed with
Government to opt for the Norwegian
design ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA): (a) to
(c). ONGC has not awarded any contract
to Norwegian design firm for the manufac-
ture of offshore platforms cum-support-
supply vessels in mid 1983.

The ONGC have, however, placed orders
on indigenous shipyards for construction
of 12 offshore supply vessels of different
sizes during 1983 and these are being built
by the Indian shipyards on the basis of
design obtained from Ulstein, Norway, by
the shipyards themselves.

Non-availability of Life Saving Drugs
namely Emdopa and Aldomat

1432. SHR1 M. RAMGOPAL REDDY :
SHRI SUBHASH YADAYV :

Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whether there is acute shortage of
life saving vital drugs namely Emdopa and
Aldomat and these are not available in the
country ,

(b) if so, the reasons thereof ; and

(c) the steps being taken by the Goverh-
ment to make these drugs available easily
at cheap rates ?

MARCH 6, 1984
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THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : (a) and (b). During recent
months, shortages of Aldomat and Emdopa
tablets were reported at some places at
different points of time. The shortages
were largely due to stoppage of production
of Aldomat tablets in the factory of Merck
Sharp and Dhone on account of industrial
relations problems and consequent increase
in demand of Emdopa. However, with the
recommencement of production of Aldomat
tablets in December, 1983 and increased
production of Fmdopa tablets by IDPL and
Meldopa tablets by M/s. Dey’s Medical
Stores the shortages have been relieved. In

aeponse to Govt.’s advice, the concerned

companics are reportedly rushing supplies
to the places at which transient shortages
are reported.

(c) The prices of the bulk drug Mecthyl
Dopa and its formulations fixed under the
Drugs (Price Control) Order, 1979, are fair
and reasonable.

Nurses and Para-Medical Staff from
Kerala and Andhra Pradesh Sent to
Saudi Arabia on Forged Documents

1433. SHRI1 SATISH AGARWAL : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether it has come to the notice of
Government that thousands of nurses and
para-medical staff have been sent to Saudi
Arabia for jobs on forged documents during
the year 1983 from the States of Kerala and
Andhra Pradesh and other Southern States ;

(b) if so, the details thereof ; and

(c) whether any inquiry has been con-
ducted into the matter and if so, aclion
taken thereon ? '

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) No, Sir.

(b) Does not arise.

(c) Does not arise.
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Manufacture of anti-tuberculosis drog
“Rifampicin’’

1434. SHRIMATI MADHURI SINGH :
Will the Minister of CHEMICALS AND

FERTILIZERS be pleased to state :

(a) the steps to be undertaken for the
manufacture of the anti-tuberculosis drug

“Rifampicin” ;

(b) whether it is a fact that the large-
scale import at dump prices by multi-
nationals has proved to be a dis-incentive
for domestic manufacturing of this vital
drug which is equally effective for the treat-

ment of leprosy ; and

(c) the quantity of Rifampicin being
imported and estimated demand for the
drug ?

THE MINISTER OF CHEMICALS

AND FERTILIZERS (SHRI VASANT
SATHE) : (a) Government had issued 7

Industrial approvals for the manufacture of
Rifampicin. Foreign Collaboration propo-
sals were also approved wherever they con-
formed to the parameters of Governn.ent

policy.

(b) No instance of dumping of Rifam-
picin has come to the notice of the Govern-
ment. However, it is possible that the fall
in CIF prices of Rifampicin in 1982 and
1983 had an impact on the investment in the
indigerious manufacture of the drug.

(c) The 6th Plan Working Group had
estimated that in the year 1984-85 Annual
Demand of the drug would be 24 MT.

Imports for the last three years had been
as follows :—

PHALGUNA 16, 1905 (SAKA)

Year Imports (MT’s)
1930-81 8.95
1981-82 - 16.07
1982-83 : 36.90
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Production of Industrial Alcobol and
uniform price policy therefor

1435. SHRI B.D. SINGH : Will the
Minister of CHEMICALS AND FERTI-

LIZERS be pleased to state :

(a) the total industrial alcohol produc-
tion during 1983-84 (till date) as against the
production in 1982-83 and to what extent
the production is short of potential ;

(b) the extent of decline, if any, in the
use of industrial alcohol during 1983-84 as
compared to its use in 1981-82 and 1982-83
and the reasons for the decline in its con-
sumption ;

(c) whether Government consider that
the multiple levies on the industrial alcohol
is one of the factors which has restricted its
use and production ; and

(d) ifso, the steps being contemplated
by Government to have a uniform, price
policy for industrial alcohol at the national
level so that full production potential of
industrial alcohol is tapped and therc is
rapid growth in the alcohol based indus-

tries ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI RAMA CHANDRA
RATH) : (a) No separate figures of indus-
trial alcohol production are available.
However, the produetion of alcohol during
alcohol year 1983-84 (Dec. 1983-Nov. i984)
is estimated at about 6544 lakh litres. The
actual production of alcohol during alcohol
year 1982-83 (Dec. 1982-Nov. 1983) was
5355 lakh litres.

(b) to (d). The consumption of alcohol
for industrial purposes during alcohol years
(December-November) 198]-82, 1982-83 and
1983-84 has been]is estimated as follows :—

A

Qty. in lakh litres

1981-82 2228
1982-83 2183
1983-84 3736
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The above figure shows that the consump-
tion of Alcohol for industrial purposes
during '983-84 is c¢xpected to substantially
increases as compared to the consum, tion
during the preceding two alcohol years.

The consumption of industrial alcohol
was slightly lower in 1982-83 as compared
to that in 1981-82 due to various factors,
including higher rates of duties and fevies
on alcohol, imposed by some States.

While the ex-factory price of ethyl alcohol
is controlled under Ethyl Alcohol (Price Con-
trol) Order, 1971, which is uniformally appli-
cable to all distilleries in the country, factors
like multiplicity of levies, charged on the
ex-factory price, do effect its production and
use. Government has been constantly
endeavouring to impress upon the State
Governments the need to rationalise Ievjes
on alcohol, used particularly for industrial
purposes. :

Setting up of Delimitatian Commission

1436. SHRI T.R. SHAMANNA : Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state :

(a) whether it has come to the notice of
Government that there is vast -variation in
the number of voters in several Parlia-
mentary Constituencies ; and

(b) whether steps will be taken to set up
"4 Delimitation Commission before the next
General Elections ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL) : (a) and (b).
The Election Commission recommended in
1981, after taking into account various re-
presentations received by the Commission to
the effect that the extent of the Parliamen-
tary and Assembly constituencics which were
delimited in 1976, needed
because of various factors including also
the migration of population from one dis-
trict/taluk/village to another, steps might be
taken for suitably amending Articles 82 and
170(3) of the Constitution, so that while the
total number of seats allotted to various
States in the House of the People and the

L]
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various Legislative Assemblies, remained
unaltered, the original position of fresh
delimitation of Parliamentary and Assembly
Constituencies in each State and Union
Territory after every decennial census could
be restored. It was initially proposed by
Government to introduce and process a
Bill for suitably amending the Constitution
for the purpose. A Delimitation Commis-
sion, which could be set up only after
necessary constitutional amendments are
made, would ordinarily require a period of
about two years or so to complete its work.
Hence, such a Commission, even if set up
may not be in a position to complete the
work well in time before the next general
elections due in early 1985. It has, there-
fore, been decided not to pursue the
proposal.
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Study on Failure in Objectives of MRTP
Act to Curb Concentration of Economic
Power

1438. SHRI K.A. RAJAN : Will the
Minister of LAW, JUSTICE AND COM-

PANY AFFAIRS be pleased to state :

(a) whether itis a fact that the Mono-
polies and Restrictive Trade Practices Act

has failed in its objective to curb the groxvfh

of monopoly and-concentration of economic
power in the corporate sector, according to
a study made by MRTP Commission on the
subject recently ; and

(b) if so, the dctails of the study and
(Government’s reaction thereto ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL) : (ay The
Monopolies and Restrictive Trade Practices
Commission have informed that no such
study has been made by the Commission.

(b) Does not arise.

Report of Enqulry Commission on Coal

Mines Disaster of Hariladih Near Tharia
under B.C.C. Ltd.

1439. SHRI BASUDEB ACHARYA':
Will the Minister of LABOUR AND
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REHABILITATION be pleased to state :

(a) whether Government have received
the report of the enquiry commission in
connection with coal mines disaster at
Hariladih near Tharia under Bharat Coking
Coal Ltd ; and

(b) if so, the details thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) No, Sir.

(b) Does not arise.

Merger of INDAL. with Mahindra and
Mabhindra and Affairs of ALCAN

1440. SHRI INDRAJIT GUPTA : Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state :

(a) whether the proposal for merger of
Indian Aluminium Co. and Mahindra and
Mabhindra has been studied in depth ;

(b) the steps taken to asertain the views
of the sharcholders and employces of the
two companies ;

(c) whether it is Government’s policy to
permit international giants like AICAN to
acquire controlling shares in leading Indian
business houses ; and

(d) if so, whether the MRTP Commission
has approved the merger proposal ?

THE MINISTER OF LAW, JUSTICE,
AND COMPANY AFFAIRS (SHRI.
JAGAN NATH KAUSHAL) : (a) and (b).
A joint application was made by M/s.
Indian Aluminium Company Limited
(INDAL) and M/s. Mahindra and Mahindra
Limited under Secticn 23(2) of the MRTP
Act, 1969, seeking approval of the Central
Government for scheme of amalgamation of
INDAL with Mahindra and Mahindra
Limited. The scheme was approved by the
shareholders of both the companies, but pur-
suant to the public notice published by the_
companies in terms of Rule 4A of the MRTP
Rules, 1970, a number of objections were
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received from some of the shareholders, de-
positors, labour unions of INDAL and
members of the public. After examining the
application in depth, the same has been re-
jected by the Government as it was not
considered expedient in public interest hav-
ing regard to the objectives as set out in the
Preamble to the MRTP Act and the guiding
principles contained in Section 28 thereof
and other facts and circumstances of the
case, including the objections received
against the proposal.

(c) and (d). Does not arise in view of the
above.
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TS Y AT |

FEATH BT AT & SEIE & AT
= guiaT afafs (Gaa g gfea
fafaes, fas dFa@a qar FA7 F=r9q &
sfaf«fa mfaw 9) 7 wrzfa F @2 o5
geltFrced qie gaY afaw sigae fafads
F gga X Wrierd ¥ gra dag Wdy
@y fafads & gearr &1 ggEea fwar
a1 | gATAR fRq1d § aarar aaqr 109 qE
AgY § o1 U7 wadva giar ¢ % ag snAgd
T AT 747 9T | B

(o) & (&) 9% Seae agl gar |
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fafeat ax fwent wr araafaw gama

1442, *it 9+ TR Ve : 3T AT
A SN WAl ag TATH FY FIT FGT (F

(%) Far GEFTT g fwedl &1 aIg
fafsat o feeat & grasfas gzaa 1 fra-
fag #37 F fau fed) gzag g f@IT
We; AT

(=) afz gf, at g &g § J7d1 H
g&TA HY AT et gfFarea w1 4

g7

AT T qARA HATAT § I9-HA
(=t TR A srwE) (%) 91 (@) 0§t
FT 7 727 2y 78 TIo2 &< faar § fx fafeq
firedt & ot wawa 9 =[afay afufqam,
1952 & I7aeg AR gIa g | Fafaq dfsan
firent & g gawa & fag FaT wATOITH
HITWIF & ATT TRUBT HF IT a7 srqeqrent
FT QAT FIFT g AT TS GLETIN/ 9
wrfaa S F SATEAT F AT ATIFGT
w4l # fagifea av gg g1 Fadtor #1
wigs? fodar #1 fawr usyg fagy g (i
gg ¥sd AvEwTd #1719 § {5 7 difear a3
firedt & frafua gz &1 3@y &n & faf-
afna #3 fan g0 7 feewi w1 fafqafaa
farar srar & |

AT AT FATO qfTQISTAT, FAFRAT

1443. = T/ A1 UL PAT qA AT

qAatd WAl 77 FAT A1 FA0 FIT o
»

(F) aar IA% AT 7 FAFAT F TG
T FeqTo afigiaar arifsa 1 4y ;

(=) afe gi, ar #a1 gaa af@sE T

F FE F IO g7 g7 &1 feafo Hagw
T & A1 IA% T8 HAA JIT TEA qF 1A
HI 1 g7 fw g TEE

(m) gfz g, a1 T§ af@lsAr & 91
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T@d & fAq a1 grU 3971 F27 IS o

RE; R

(a) afe #r§ waw #g“f I3 9T @ &,
a_ﬁ IS HTT 47 § ?

N7 AYT aFatq q=t (0 divw mfew)
(F) s, &1 a¥ 1983-84 F araT, =¥
gy 3 ard wfawt ) dfas sgfaarei
THT TITEST U § UTT HIT HT ATEHT
FEA F AR Y FaFar T gAamfaw qar
§fa® ATAUTT FEATT TAFTAT FINT FATS
ST TGY arer IR FeAv gfeaiar grafaa
F1 |

(@) @ (7) 39 af @1 & 2.93 ar@
U & FA AgAIAT a9 T & 60 wfa-
wd d9Tq, 1.76 ATE Y qF FT AZ1FAT
sT9aTd 9 F1 faurg faar a7 911 o9 aF
T 99 F1 1.36 Ar@ w97 &t Afw =T
femeat & Y715 §140,000/-%77 &1 =)
foea w@d, 1984 H @ wE ot &
40,000/-87a #Y gig4r ua Afeaw feea
Y % g9y § FIIFIS FIST B |

Survey Condacted to Find Oil and Gas in
Saurashtra Region in Gujarat

1444. SHRI NAVIN RAVANI :
SHRI MOHAN LAL PATEL :

Will the Minister of ENERGY be pleased
to state :

(a) whether any survey has been conduct-

" ed in Saurashtra region in Gujarat- to find

oil and gas ;

(b) if so, the details of area surveyed ;-
and

(c) the findings and measures being taken
to explore it ?

THE MINISTER OF STATE INETHE
DEPARTMENT OF PETROLEUM IN
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THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) :
(a) Yes, Sir.

(b) The entire Saurashtra ‘rea has been
geologically mapped. Gravity and seismic
surveys have been carried out in Chotila,
Rajkot and Amreli areas. Further scismic
surveys are in progress south of Rajkot and
Kodinar areas. One well has been drilled
to a depth of 1317 metres at Dhanduka.

(c) No hydrocarbon has been found in
the area, so far.

Starting a plant of L.T.C. in Bihar

1445. SHRI KAMLA MISHRA
MADHUKAR : Will the Minister of
ENERGY be pleased to state :

(a) whether it is a fact that Central
Government propose to start a plant of Low
Temperature Carbonisation in Bihar ;

(b) whether it is also a fact that this
plant would produce gas, soft coke and coal-
tar as well but it is being delayed ;

(c) the time by which this plant is going
to be started and when it would start pro-
duction ; and

. (@) thereasons for Government gjving a
step-motherly treatment to Bihar in (his
respect ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH) : (a) to (d). No such propo-

sal is at present under the consideration of ,

the Central Government.

Installation of TV Relay Centre at
Kharagpur

1445. SHRI NARAYAN CHOUBELY :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether the plan: and programme for
the installation of a Television Relay Centre
at Kharagpur has been finalised ; and

(b) ifso, when it is expected to be com-
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pleted ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
H.K.L. BHAGAT) : (a) Yes, Sir. Site has
been finalised and orders for transmitter and
equipment have afready been placed.

(b) The Centre is expected to be commis-
sioned during 1984,

Protection of Job-Scekers from Racketeers

1418. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) whether Government have adopted
some measures to protect the job-seekers
from racketeers ; .

(b) whether there arc incidents of mal-
practices prevalent in recruitment for jobs
abroad ;

(c) if so, the number of such cases which
have come to the notice of Government in
1983-84 ; and

(d) the measures proposed to be taken
against the racketeers ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRT VEERENDRA
PATIL) : (a) Yes, Sir. The Emigration Act
of 1983 alongwith the rules made thereunder
has been brought into force from 30.12.1983.
Under this Act, only the recruiting agents
duly registered with the Government' can
send the emigrants abroad.

(b) Yes, Sir. A few such complaints have
been received by the Government,

(c) 105 cases have been reported to the
Government during the year 1983.

(d) In the Emigration Act of 1983 and
the rules made thereunder, there is a provi-
sion that anybody who cheats an emigrant -
shall be punishable with imprisonment for 3
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term not less than six onths extendable
upto two y2ars and with a fine not less than
Rs. 1000/- extendable to Rs! 2000/- and for
every subsequent offence, the punishment will
be double.

Symposium Organised on Administration
of Minimum Wages in Agriculture

1449. SHRIMATI PRAMILA DANDA-
VATE : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) whether it is a fact that a National
symposium on administration of minimum
wages in agriculture was organised by his
Ministry recently ;

(b) if so, the names of participants in the
Seminar ;

(c¢) the conclusions reached ; and

(d) whether there is any proposal to
organise a similar seminar on the aaminis-
tration of minimum wages in the industries
where no revision of wages has been made
and wkere minimum wages are not adequa-
tely paid ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) Yes, Sir. '

(b) A list containing the names of parti-
cipants in the Seminar is given in the state-
ment lajd on the TaBle of the House. [Plac-
ed in Library. See No. LT-7842/84]

(c) Conclusions of the Symposium are in
Statement-T1. )

(d) There is no such proposal at pre-
sent.

Verification of Membership of E.P.F.
Staff Union, Kerala

1450. SHRIMATI SUSEELA GOPA-
LAN : Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that verification
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of membership of .the EPF Staff Union,
Kerala was conducted by his Ministry in
1981 and 1982 ;

(b) if so, whether the result was commu-
nicated to the Union ; and

(c) if not, the reasons thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHR1 VEERENDRA
PATIL) : (a) Yes, Sir.

(b) and (c). The results of verification of
membership of unions operating in the
Kerala Region undertaken in 1982 have
been withheld pending a decision on the
constitution of the Regional Joint Consul-
tative Machinery in the E.P.F. Organi-
sation.

Use of L.P.G. in Running of Motor
Vehicles

1451. SHRIP. NAMGYAL : Will the
Minister of ENERGY be pleased to state :

(a} whether it is a fact that Oil India
Duliajan has experimented that L.P.G. is
better than petrol in many ways for running
of motor vehicles ;.

(b) if so, whether Government will en-
courage motorists to convert their vehicles
for dual fuel system ;

(cy if such a system i“s allowed, whether it

will not hit the supply of domestic cooking

gas which is already in short supply ; and

(d) the steps proposed to be taken by
Government in this direction ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) :
(a) Yes, Sir.

(b) There is agreat demand for LPG in
the country for domestic use, which has to
be given the first priority. The surplus
situation is not likely to arise in the ‘near
future and hence Government does not pro-
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pose to encourage the use of LPG as an
automotive fuel at present, except for re-
search and experimental purposes.

(c) and (d). Do not arise.

Setting up of a Bench of Supreme
Court in South

1452. SHRI SKARIAH THOMAS : Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state :

(a) whether there is any proposal to set
up a Supreme Court Bench in South ;

(b) if so, whether any final decision has
been taken in this regari ; and

(¢) if so, the details thereof ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL) : (a)to (c).
Article 130 of the Constitution of India pro-
vides that “‘the Supreme Court shall sit in
Delhi or in such other place or places, as
the Chief Justice of India wmay, with the
approval of the President, from time to time,
appoint.” No proposal has been received
from the Chief Justice of India in this re-
gard.

Telecommunication System in (he country

1453. SHRI P.M. SAYEED : Will tie
Minister of COMMUNICATIONS be plea-
sed to state :

(a) whether he has admitted that the
time has come for giving higher priority to
telecommunications and to make more
investments to boost the system ;

(b) whether several important policy de-
cisions, some of them at the direction of the
Prime Minister, had been taken to streng-
then the communication system in the
country ;

(¢) if so, the decisions that have becn
taken by Governmcnt to revamp the telc-
communications . system in the country ;
and
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(d) the number of the schemes to be intro-
duced during the current year for its impro-
vement ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) Yes, Sir. It
is essential to record high priority to the
telecommunications in order to mcet the
fast growing demand for additional tele-
phone facilities as well as to improve the
quality of service to the uscrs.

(b) Yes, Sir.

(¢) It has been decided to include tele-
communication as an industrial infrastruc-
ture for regular monitoring by the Cabinet
Committee,

(d) Different proposals with regard to
improving the quality of telecommunication
service are under examination by the Gov-
ernment. In particular, special attention is
being given to revamp the net-works in
areas where the new electronic exchanges
will be installed in order to meet the
more stringent specifications of the electronic
system on the quality of linc-plant and to
ensure a better service to the subscribers
connected to these exchanges.

Workers Participation in Management
in Industries .
1454. SHRI BRAJAMOHAN MOHAN-
TY : Will the Minister of LABOUR AND
REHABILITATION be $leased to state :

(a) the details of progress made for
effective implementation of schemes of
workers participation in the management in
different scctors of industries ;

(b) whetheritis a fact that in private
scctor of industry, implementation scheme
is not making any headway ; and

(c) if so, the steps proposed to be taken
for effective participation of workers in

various levels of management both in private
and public sectors ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) Out of 192 Central Pyblic
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Sector undertakings, 124 have reported
implementation of ‘the two voluntary
schemes (of 1975 or 1977) of workers parti-
cipation in one form or other. In "the
meantime, Government have notified on
30th December, 1983 a new scheme of wor-
kers participation.

(b) In the private sector, there has been
not much progress in the implementation of
the scheme.

(¢) Government is continuing its efforts
to make workers’ Participation in Manage-
ment an integral part of the industrial

relations system in the country. Workers’

Participation in Management is an evolu-
tionary process and the new scheme is a
step in this evolution. The Administrative
Ministries/Departments have been advised
to draw up a time-bound programme of one
year to implement the scheme notified by
Government on 30th December, 1983.

Legal Powers fo- Observers in Elections

1455. SHRI ATAL BIHARI VAJPAYEE :
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state :

(a) whether it is a fact that thc Election
Commission has recommended increasing
the legal powers of the observers to enable
them to function more effectively in view of
the increasing incidence of violation of the
Commission’s directives and the varied pro-
blems faced by them requiring immediate
remedial mcasures on the spot ;

(b) if so, action Htaken thereon ; and

(c) the recommendations that have been
accepted by Government ?

THE MINISTER OF LAW, JUSTICE
~ AND COMPANY AFFAIRS (SHRI

JAGAN NATH KAUSHAL) : (a) to (c).
The Election Commission has recently
recommended infer alia, that the Observers
appointed by the Commission at the time of
elections might be clothed with statutory
powers, as in the cas= of a Deputy Election
Commissioner and a Secretary . to the
Election Commission to issue directions on
behalf of the Commission, Regional Com-
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missioner to the District Election Officers,
Returning Officers, Presiding and Polling
Ofiicers on the spot, subject of course, to
the approval of their orders by the Election
Commission. This recommendation along-
with certain others received from the Com-
mission recently is under examination of the
Government.

Real Earnings of Faétory Workers from
1970 to 1983

1456. SHRI AJOY BISWAS : Will the
Minister of LABOUR AND REHABILI-

TATION be pleased to state :

(a) whether Government have any data
regarding the index of real earning of the
factory workers under the Payment of
Wages Act for the years 1970 to 1983 ;

(b) if so, the details of the index ;

(c) the reasons for rise and fall in the
real earnings of the workers ; and

(d) the steps Government have taken to
protect the real earnings of the workers ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) and (b). A statement con-
taining the index of real earnings of factory
workers under the Payment of Wages Act
upto 1978 is attached.

(c) Rise or fall in real earnings is directly
related to the gencral price situation which
is reflected in the rise or fall in the consumer
price index.

(d) The Central Government has been
closely reviewing the price situation from
time to time and taking necessary steps to
hold the price line of essential commodities.
The real earnings of the workers can be
protected by periodic revision of wage rates
in addition to giving compensatory/dearness
allowance linked to the Cost of Living Index -
to neutralise rise in prices. In the organised
Sector, both Public and Private, where wage
rates are determined usually by collective
bargaining, the price-rise is taken into
account in arriving at a settlement. In
addition, dearness allowance is also being
paid to workers perjodically to neutralise _
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rise in cost of living as reflected in the Con-
sumer Price Index for Industrial Workers.
In the unorganised sector, where wages are
fixed under the Minimum Wages Act, the
Labour Ministers’ Conference held in July,
1980 decided that the wages should be revi-
sed once at least in two years or on the rise
of 50 points in the Consumer Price Index
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whichever is earlier. This decision has been
communicated to the State Governments.
The State Governments have also been
requested to consider the feasibility of attach-
ing a variable dearness allowance formula to
the Minimum Wages so that the wages may
be adjusted to the variation in the Consumer
Price Index from time to time, as necessary.

Statement

Index Number of Real Earnings of Employee Earning less than Rs. 400 per month
and Rs. 1000 per month in the Manufacturing Industries for 1962-78.

Year Index Number of All India CPI Index Number of
Money Earnings Numbers (Base Real Earnings
shifted to Col. 2x 100
1961 =100)
col.3
1 2 3 4

For Workers less than Rs. 400/-
per month (Base 1961 =100)
1962 _ 106 103 103
1963 109 106 103
1964 114 121 94
1965 128 §132 97
1966 ' 139 146 95
1967 151 166 91
1968 160 171 94
1969 170 169 101
1970 180 178 101
1971 185 183 101
1972 199 194 103
1973 210 228 . 92
1974 207 293 71
1975 207 300 67



125 Written Answers

PHALGUNA 16, 1905 (SAKA)

Written Answers 126

For workers earning less than
Rs. 1000/- per month (Base
1976=100)

1977 112

1978 118

{Base shifted to

1976 =100)
108 104
m 106

N.B—The figures relating to factory workers exclude those for Railway Workshops and

Groups of Industries seasonal in Character, consisting of Food, Beverages,
Tobacco, and Construction but include Defence Installations.

The indices on base 1961 =100 can be estimated by equating 100 of 1976

series to 214.24 of the 1961 series.
the year 1977 works out to 240.

Recommendations of Parthasarathy
Committee

1457. SHRI AJIT KUMAR SAHA :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether it is a fact that among the
recommendations made by the Partha-
sarathy Committee on news policy for
broadcast media, it is said that the media
should be more objective in reporting poli-
tical controversies and a variety of view
points should be projected in the same
bulletin ; and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHR1 GHULAM NABI
AZAD) : (a) The recommendations made
by the Parthasarathy Committee for news
policy coverage by broadcast media on
political controversies are :

(1) in reporting on political controversies
the broadcast media should be guided by
objectivity and fair play ;

(2) political activities should be noticed

The estimated index on this basis for

strictly on the basis of newsworthiness. In
political reporting it should be ensured that
there is no bias in favour of one party or
another. '

(3) due representation of d'iffcring view
points should be the aim.

(4) if a variety of view points cannot be
projected in the same bulletin, the balance
should be achieved within a reasonable
period of time.

(b) These have been accepted and con-
veyed to All India Radio and Doordarshan
for implementation.

WETU & AT A% StHA A fasmn
akk & frddig e weamm
& gTa S{rgAr

1458. * da o wats awf ; sar
AT Al AZ FJTA FT FIT F4T FoF

(F) @ aga= g fr fafcdig fodxr &
UNGTAIR, Ghear, gud, qww, sy
SHTRIT gFaaNl & TAVBIT wTEw faer
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afasife sraar fafose safaqai & faar
geTad TAHA qrass gaa1 R o
TFGES T qTEAW q AgT GEGH ALY HI
E

(@) Far w8 wx ¥ § devw fawr
IFTA 02 § N zad fadg § & avar-
IqT A AT AR 3,

(w) 71 ag N 8= § fF ghar &ix
g & gear fafidrg, gardanm, fesd
AT FaFar ¥ foe sqmfEd saaT gg
dF-FTT gb W F arg A AT G
faadt; i

(w) afe gf, @ ge@< &1 fa=ar woerd
(TrsteaT) & IgT aF arq fEArHET FT
7E arga fawrwT X ¥ @ fafeEig
forert qearer ¥ SISHT AT JOIEAT F
s STANT IR ATHIIIF FATT FI Y
AT afg gi, A Fa IF 7

daTe darerm § Ueg |t (0 o gHo
wrefiret) (%) S, A8N

(@) gasaarsit #1 faard 7% da-F1ai
& gafua e faq qar Faq TAHT F1
fezrar AT gga@r @ 1 QAL A
frfedle % qrg sied F s # 9 gfqagq
qred gu &, Y awAEy gfte & saagra AL

A

() oY 7Y 1 e oY, Sl g & Wl
FTaT gATgANE qaT 374 fagdrhe Hfast
F wreor w1 frfedlg qar g@q g &
ol @) g H1 fada d wizAE g g

(a) w=1d (TsarAaig) @ 97y % qE
ared frsrar aur 37 fafcdlg e gearag
% qrg dYyT SISAT 39 agral gATE N Na<-
T qAIANT F @@ § 99 19 qrefy
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feawal & s asFAiar gfte § =gagrd
agt g 1 aurfa, g1 gAY 1 wfgw 3I9-
AV ud qIMIT FAME F IEW § WA
F1e1 § frfxelg st gat & sad ased
T afwe guat # egAr FW 9T
fa=r< frar sr w@r g

Cassettes of important speeches of
Mahatma Gandhi, Pt. Jawaharial Nehru
and Shri Lal Bahadur Shastri

1459. SHRI BHIKU RAM JAIN :
SHRI SUBHASH YADAYV :
SHRI M. RAMGOPAL REDDY :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether there is any proposal under
consideration of Government to make avai-
lable certain important speeches of Mahatma
Gandhi, Pandit Jawaharlal Nehru and Shri
Lal Bahadur Shastri in the form of cassettes
for the use of common man in the country ;
and

(b) if not, the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI GHULAM
NABI AZAD) : (a) and (b). Consistent
with copyrights, if any, All India Radio
encourages commercial firms producing
gramophone discs/cassettes to draw upon
All India Radio’s collection of recordings of
the speeches of national leaders as also of
songs and other forms of artistic and
cultural  expressions of a variety of
eminent artists, for commercial use leading
to wider public distribution. Under this
scheme, Pandit Jawaharlal Nehru’s spceches
entitled ‘Tryst with Destiny’ and ‘The Light
has gone out’ have already been released
by the Gramophone Company and are
available for sale to the public. Access to
and copies of the archival material of All
India Radio are also allowed to recognised
public bodies and individuals recommended
by Universities and other responsible public

institutions, for purpose of bonafide research
and reference,
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Issue of Commemorative Stamp of Rao
Tula Ram

1460. SHRI SUBHASH YADAV : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether any guidelines have since
been laid down in regard to the issue of
special and commemerative stamps in the
country ;

(b) whether any programme for the issue

of such stamps has been finalised for the
year 19¢4 and, if so, details thereof ; and

(c) whether commemorative stamp on
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Rao Tula Ram, a freedom fighter of 1857 is
proposed to be issued during 1984, and, if
not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) Yes, Sir.

(b) Yes, Sir. A copy of the tentative
programme for issue of Commemorative/
Special Stamps during the year 1984 is
placed at Statement attached.

(c) No, Sir. A series of stamps depicting
land-marks in ‘India’s Struggle for Freedom’
has been started from 1983, the name of
Rao Tula Ram, has not been recommended
for issue of a stamp in this series.

Statement

Tentative programme for issue of commemorative stamp during 1984.

Theme/Subject

Date

7th Light Cavalry
Deccan Horse
The Asiatic Society

President's Review of the Fleet
(Set of 4 stamps.)

Postal Life Insurance
12th International Leprosy Congress

Vasudeo Balvant Phadke

Indo-Soviet Joint Manned Space Flight

India’s Frgcdom Struggle (Set)
Mangal Pande

Nana Sahib

Tantiya Tope

Begum Hazarat Mahal

7th January.
9th January.
15 January.

12 February.

1st February.

20th February.

21 February.

April
(Date to be fixed).

10th May
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2
(.D. Birla-1st Death Anniversary 11 June.
July

Oiympics (Set)

-

White Winged Wood Duck
Children’s Day

Forts of India (Set)

Indian Roses (Set)
Bougain Villea (Set)

Brides (Set)

‘Baba Kanshi Ram

Dr. Rajendra Prasad

Swami Haridas

Date to be fixed.

Ist October.
14th November.

Date to be decided

3rd December.

6th December.

Time Consumed per day for Broadcasting/
Telecasting News Bulletins

1461. SHRI SOMNATH CHATTER-
JEE : Will the Minister of INFORMA-
TION AND BROADCASTING be pleased
to state the total time consumed per day for
broadcasting/telecasting news bulletins in
English/Hindi and other regional languages
in AIR and Delhi Doordarshan ?

THE DEPUTY. MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI GHULAM

NABI AZAD) :

All India Radio

(a) Home Services Bulletin About 26
Hrs. 19 Mts.

(b) External Services Bulletin About

8 Hrs. 37 Mts.

Doordarshan

The time given for English and Hindi
Bulietins is 40 Minutes.

Doordarshan

Kendra, Delhi do not telecast any news
bulletin in regional languages.

1984-85 & SIUF T A WA AT
faor & wiat w1 faaatwa

1462. =Y /T4« : 311 FHAT Wl 43
FJATT T FYT FAT o

(%) Trsregra & F1r AreTare i
S agE § 1984-85 % YA fra-fra
AT &1 fagdrwe faar qrar ;

(@) Fa1 UTETT & FIeT for F1 qi
Jgdle & a3, 9 gfear fade, feard,
TG AFIT AV 3+ g} F1 faga % faa-
faa a¥ oz Ifaa qfv amama< fae & fasen
#I qfd ¥ FEATE & FIL0T QA T FY AT

&

() #ar ®1er fa § qraa< fag & fau
UF “‘UHo Flo To" mcﬁfﬁ'T q-'scf:{ £
g1 § AT AT Areg g @gAl & fog
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Electricity Rates in Bihar

MISHRA
Minister of

1463, SHRI KAMLA
MADHUKAR : Will the
ENERGY be plcased to state :

(a) whether Government are aware of the
fact that comparative rate of electricity
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charges are highest in Bihar where other
Governments have put it at lower level for
the development of small industries ;

'(b) if so, the details thereof ; and

(¢) the remedial action to be taken so
that the small scale industries in Bihar may
sustain themselves and flourish ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN) : [(a) and (b). The
rates of electricity charges for Small Scale
Industries charged by the Bihar State
Electricity Board are the highest in the
country except that of Bombay Electricity
Supply and Transport Undertaking. A
statement indicating the average electricity
rates in various State Electricity Boards/
Licensees in respect of Small Scale Industrics
is enclosed.

(c) The information is being collected
and will be laid on the Table of the House.

Statement

Estimated average electricity rates in various SEB’s Licensees.

(lEates in P/kwh)

Sl. Name of the State

Small Industries SHP, 10", LF (272 kwh/

No. Electricity Board/ month)
Licensees Rate Elecy.  F.CA. Total
Duty

1 2 3 4 5 6
1. Andhra Pradesh 51.84 — _ 51.84
2. Assam 55.00 2.00 — 57.00
3. Bihar 84.00 2.00 — 86.00
4, Gujarat 38.23@ 1.12 16.70 56.05
5. Haryana 32.00 4.00 - 36.00
6. Himachal Pradesh 30.00 4.00 - 34.00
20.00 2.70 — 22.70

7. Jammu and Kashmir
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1 2 3 4 5 6
8. Karnataka 40.00 4.50 — 44.50
9. Kerala 23.86 2.39 — 26.25

10. Madhya Pradesh

Urban 46.00 1.50 — 41.50

Rural 42.00 1.50 —_ 43.50
11. Maharashtra 44.25 1.00 - 45.25
12. Orissa 40.00 6.33 2.22 48.55
13. Meghalaya 67.00 1.00 - 68.00
14.  Punjab 30.00 5.00 2.40 37.40
15. Rajasthan 34.00 6.00 — 40.00

16. Tamil Nadu

Madras 65.00 — — 65.00

Other areas 60.00 — — 60.00
17.  Uttar Pradesh 50.00 2,00 1.283 53.283
18.  West Bengal 60.00 1.50 — 61.50
19. Ahmedabad 40.71 1.19 32.1599 74.0599
20.  BEST 59.332 1.00 34.24 94.572
21. Bombay (Suburban) ° 51.14 1.00 32.45 84.59
22. CESC | 39.00 1.50 26.80 67.30
23. DESU 35.00 3.00 — 38.00

@ :—5P/kwh rebate is allowed for consumption exclusively during night hours
(10 PM to 6 AM day)

Construction Work of 30 MW Captive (b) if so, the details thereof ;
Power Plant of Haldia Unit of H.F.C

) (c) if not, the reasons therefor ;
1464. SHRI SATYAGOPAL MISRA :

Will the Minister of CHEMICALS AND (d) whether an investment decision has
FERTILIZERS be plcaSCd to state : been arrivcd at in this respcct ;

(a) whether construction work of 30 MW (e) whether funds have been released - for
captive power plant of the Haldia unit of Hin- the construction of the 30 MW captive power

dustan Fertilizer Corporation has started ; plant io the Haldia ubit of H.F.C, ;
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(f) if so, the details thereof ; and
(g) if not, the reasons for delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R:C. RATH):
(a) No, Sir.

(b) * The question does not arise.

(c) and (d). Government have approved
in November, 1981 setting up of a 30 MW
captive power plant at Haldia with a cost of
Rs. 29.04 crores. The present total require-
ment of power for Haldia for runniog
ammonia, urea and NPK planis through
modified route is 32 MW and the present
availability of power from grid, gas turbine
and steam plant is around 32 MW. In view of
the resource constraints as well as repeated
mechanical break-dowans, it has been decided
not to go in for additional investment for
the captive power plant at this stage but
rather to concentrate all cfforts and resour-
ces in the commissioning of ammonia, urea
and nitro-phosphate plants.

(e) to (g). In view of the reply given for
parts (c) and (d) above, the questions do not
arise.

Enforcement of Minimuin Wages for
Agricultural Workers in States

1465. SHRI P.K. KODIYAN : Will the
Minister of LABOUR AND REHABILITA-

TION be pleased to statc :

(a) whether Government are aware that
the minimum wages fixed for agricultural
workers are scldom enforced in many

States ;

(b) whether Government are also aware
that in most States there is no separate
machinery for enforcement of the wage

rates ; and

(¢) if so, the steps Government have
taken to ensure enforcement of minimum
wages in agriculture through proper enforce-
ment of machipery in the States ?

THE MINISTER OF LABOUR AND
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REHABILITATION (SHR] VEERENDRA
PATIL) : (a) No, Sir. According to re-
ports available, most of the State Govern-
ments have taken necessary steps to ensure
payment of wages fixed by them.

(b) While States have made arrange-
ments for enforcement of minimum wages
in agriculture, it js felt that the existing
machinery is not adequate in many States.

(c) The State Labour Minister’s Confe-
rence held in July 1980 recommended that
the following steps should be taken for
better enforcement of minimum wages in
agriculture :

(i) implementation of the minimum wages
in agriculture should be pursued
vigorously as an item of the 20-Pt.
Programme ;

(ii) there should be a separate machinery
for implementation of labour laws in
general and implementation of mini-
mum wages in agriculture in particu-
lar at district and taluk levels. Such
machinery should take the assistance
of the Revenue, Panchayat and other
Departments, depending on the con-
ditions in individual States ;

(iii) tripartite committees should be formed
at different levels within the State to
oversee the implementation of mini-
mum wages in agriculture ;

(iv) the workers education programme
should be intensified in rural areas to
bring about an awareness among the

- agricultural workers about their rights
in regard to minimum wages payable
by the employer under the Minimum
Wages Act ;

(v) steps should be taken t0 promote the
organisation of labour in rural areas
which would facilitate the implementa-
tion of minimum wages in agriculture.

These recommendations have been commu-
nicated to all the State Governments.
Additionally, the States and Unjon Territo-
ries have also been requested—(i) to give
wide publicity to the statutory minimum
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wages through TV, Radio and Press as also
through the medium of Gram Panchayats
and Zilla Parishads ; (ii) to devote greater
attention to the enforcement of minimum
wages in vulnerable areas where there is a
concentration of agricultural workers
belonging to Scheduled Castes and Schedu-
led Tribes ; (iii) that the enforcement of
minimum wages should be coordinated with
the implementation of the various progra-
mmes, namely National Rural Employment
Programme, Integrated Rural Development
Programme, etc. and (iv) the existing enfor-
cement ‘machincry should be strengthened
wherever necessary.

Uniformity in Paid Holidays in Small
Scale Sector, Organised Industries and
Government Employees

1466. SHRI E. BALANANDAN : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether it is a fact that the workers
in the small scale seclor enjoy less number
of paid holidays than those enjoyed by the
workers in organised industries ;

(b) if so, the steps Government contemp-
late to takc to bring the workers of small-
scale sector at par with those of the organi-
sed sector in regard to paid holidays ; and

(c) whether Government propose to fix
the yearly paid holidays for all industrial
workers on an uniform basis like those of
the Goyvernment employees ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) and (b). There is no uni-
formity in the pattern of National and Festi-
val paid holidays for industrial workers.
The question of grant of National and
Festival holidays is governed by the laws
enacted by the State Government in this
regard and where there is no law, by State
Government notifications in consultation
with the employers and workers organisa-
tions of the State.’

(¢) There is no such proposal.
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Closure of Mangalofe Chemicals and
" Fertilizers, Panambur (Karnataka)

1467. SHRI D M. PUTTE GOWDA :
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whether Government are aware that
the joint Sector Mangalore Chemicals and
Fertilizers at Panambur in Karnataka State
has been shut down indefinitely due to
drastic power cut ;

(b) whether it is a fact that more than
2000 workers would be rendered jobless if
the situation continued in the Mangalore
Chemicals and Fertilizers ; and

(¢) if so, the steps Government have
initiated in this regard to meet this situa-
tion ?

THE MINISTER OF CHEMICALS AND
FERTILIZERS (SHRI VASANT SATHE) :
(1) Yes, Sir. The Fertilizer factory of
Mangalore Chemicals and Fertilizers Limi-
ted has been completely shut down since the
evening of 5th February, 1984 because of
a power cut imposed by State Electricity
Board.

(b) and (¢). The Company has informed
that all employecs are presently engaged on
maintenance work and other activities. In
case, however, the shut down continues
much beyond the middle of this month
about 520G workers may have to be laid off.
The Government has requested the State
Government to restore requisite supply of
power to Mangalore Chemicals and Fertili-
zers Limited. The Company also propose
to put up a captive power plant to avoid
loss due to power cuts in the future.

AT (IAT N2W) & wewdtg afugsar
SR & Fratag @rAan

1468. = gOm WEA © F7 G=HRX A
g, adard &1 Far H3 fa

(%) a1 I9F HAWT T feHIeT A
gedrg afagar, TG &1 w1afqg e
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gafeqal & g9 § 14-7-78 & 31-12-79
aF & fag Alga gFd UTET F GIT H
TAT 9T |

(@) & (7) 38 gua, EIEIT 99 FH-
Frfxal &1 Aagd g d44t #1598
FLEIT & faaruei gl § | amfa, oA
arfuswzor 7 ag fawrfer #t 4 fe @r@r aq
1982 % a1z fasd 3 agf & sitga ga
UFAET & AT 9T f4ASTF a1 FHIQA
gATAT-GAT & 9. AR & AT FI
ahd g |

Sigt wgt N Ay ¥ar geAg € fF
used ¥ gg afg & wor sAF AagY ¥
Fera Y fro sra &1 siifeca @, &gt a4
afazon #) ga fawifn w1 gz & a%q

g1

Revenue Earned by Posts and Telegraphs
Department .

1470. DR. VASANT KUMAR PANDIT ;
Will the Minister of COMMUNICATIONS
be pleased to statc :

(a) whether it is a fact that revenue
earned from post cards results in a loss to
the Posts and Telegraphs Department ;

(b) if so, the reasons thereof ; and

(c) the estimated revenue and net gain
from common items like inland letters,
letters, foreign postage, telegrams, local/
trunk telephones and registered articles ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) Yes, Sir.

(b) The tariff of Post Cards is kept less
than the actual cost as a policy because this
is used widely by the common man.

(c) The estimated revenue and net gain/
loss for inland letters, letters and registered
articles are given below. In respect of other
items, this information is not separately
available.
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(figures in Crores of Rs. Approx)

Name of the Article

Inland letters
Letters

Registered articles

1983-84
Estimated Nt gain (+)
Revenue Net loss (—)
3 (—) 29
128 (+) 2}
0 - a2

Abolition of Andhra Pradesh Legislative
*Council

1471. SHRI CHITTA BASU : Will the
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether it is a fact that the State
Assembly of Andhra Pradesh has adopted

resolution in favcur of abolition of the
Upper House of the Legislature ;

(b) if so, whether Government of Andhra
Pradesh have forwarded the resolution for
appropriate action by the Central Govere
ment ; and

(¢) if so, the reaction of Government
thereto 2

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRIJAGAN
NATH KAUSHAL) : (a) and (b). Yes, Sir.

(c) Government have not found it possi-
ble to agree to the proposal for undertaking
legislation for abolition of the Legislative
Council of Andhra Pradesh. -

aq 1982-83 ¥ fafwa fwen

1472. =0 fqear @ wwarfan: @
AT AT THIXA w3t TZ TamE & FAT
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2. AT 49 49
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l 2 3 4
4. EERILT 1 —
5. FqA 1 1
6. AT 39 27
7. fgedt 148 132
8. FTAS 51 72
9. FIRT 1 —
10. Ffae 1 —
1. agaETs 117 112
12. gAY 1 —
13. g 24 20
14. Aqra 2 2
15. sfear 9 12
16. qSIAY 6 19
17. FETAT 3 4
18. afae 141 128
19. SE 0 154 134
20. 33 7 4
21. TEATAT — 1
22. ghoaromar . — 1
23. ERE:A — 1
24. wforg — 3
25. qeFd — 1
26. q% — 1
21. FIHTA — 1
28. g™ — 1
e 763 741
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Setting up of Telephone Trunk Exchanges
in Ahmedabad, Baroda etc. in Gujarat

1473. SHRI R.P. GAEKWAD : Will
the Minister of COMMUNICATIONS be

pleased to state :

(a) whether Central Government had
entered into an agreement with a French
public sector company for setting up two
factories for manufacturing electronic
digital switching (EDS) system to improve
on the telecommunication network in the
country ;

(b) whether the Centre had already set
up in Delhi, Calcutta, Bombay and Madras
trunk exchanges with latest electronic digital
technology ;

(c) if so, whether telephone trunk ex-
changes with latest clectronic digital techno-
logy will be set up at Ahmedabad, Baroda,
etc. in Gujarat in order to improve tele-com
network in Gujarat ; and

(d) if so, when such exchanges are likely
to be introduced ; and if not, the reasons
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) Yes, Sir.
Indian Telephone Industries Ltd. has entered
into an agreement with a French Public
Sector Company for setting up a large
Digital ESS factory at Mankapur (Gonda)
U.P. and another agreement to expand
existing Palghat factory of Indian Telephone
Industries for manufacturing Electronic
digital trunk automatic exchanges.

(b) No, Sir. Electronic Trunk Automatic
Exchanges of analogue type only has been
installed at Delhi, Bombay, Calcutta and
Madras.

“(c) and (d). Digital Trunk Automatic
Exchanges™ are planned to be set up at
Rajkot and Surat in Gujarat. There is no
proposal at present to set up trunk exchan-
ges with latest digital technology at
Baroda. However,
Ahmedabad has already got a Crossbar
Trunk Automatic Exchange which is serving
Baroda also.
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Complaints of bad coal by Maharashtra
State Electricity Board

1474, SHRI BALASAHEB VIKHE
PATIL : Will the Minister of ENERGY
be pleased to state :

(a) whether it is a fact that Western
Coalfields Ltd., has supplied bad quality
of coal to the Maharashtra State Electricity
Board for its power plants, over which the
latter had objected ; and

(b) if so, whether any formal complaint
was lodged by the Maharashtra State Elect-
ricity Board ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN A THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH) : (a)and (b). The quality of coal
supplied to the power stations of Mahara-
shtra State Flectricity Board has, by and
large, conformed to the boiler parameters.
There have however, been some complaints
mainly regarding size and moisturc content.
For supply of coal of proper size, coal
handling plants are being set up. One of
the reasons for presence of moisture in the
coal was that water had to be sprayed to
quench the fires in the huge stocks that
have accumulated at Kampti-Inder due to
less off-take by MSEB on account of their
ropeway not functioning properiy. MSEB
has been asked to take necessary action for
repair of the ropeway.

T T AR enfaw fawrg &g
& ar" IAw F glaur
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Upgradation of Branch Post Offices and
Sub Post Offices in Orissa

1476. SHRI NITYANANDA MISRA :
Will the Minister of COMMUNICATIONS
be pleased to state :

(b) the number of proposals received for
the upgradation of branch post offices and
sub post offices in Orissa in 1984-85 ;

(b) the names of the post offices in diffe-
rent Districts of the State of Oriss_a proposed
to be upgraded during 1984-85 ; and

(¢) the details thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) 21 .proposals
for upgradation of post offices in 1984-85
received so far.

(h) and (c). District-wise names of pro-
pos:ls recieved so far is given below :

Antre
Chatra
Tinimuhani
Santrapur
Kanikapara

Cuttack

Sos e e

o=

Khandagiri
Nagpur

Puri

Babanpur
Sorada
Balisira

Ganjam

hadis S

Baran Batali Gadu
Andhuan
3. Kadabarang

[

Balasore
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Dhankanal Jharpada
Balangir Mangal
Kalahand Bhela
Phulbani Gultinga
Keonjhar Kesucerapal
Mayurbhanj 1. Anila

2. Michuapada

There is also a proposal for upgrading
Uditpur PO to a Head Office. These propo-
sals are in various stages of examination
and the actual upgradation will take place
after removal/relaxation of the economy
orders on the creation of posts.

Fezd mrawte: fafrds & srawa
T 79T T “HEAT HAET
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faer & gada a7 #1 Fawesg 7 afaa
FIA FT FEE g; 1T

() afz 7&F, a1 #4134 FEqrT 9 fF71%
fwar straar ?

FAl datag & srgar T3 § Usa '
(it gwaitT Fag) © (&) S, &7

(@) i, a8 |

(w) gada ufvar, faan qzAT & B
&5 FT 77 aC 7Q Frear afar § mfaa
T KT HI3 TEIT 7E g |

PHALGUNA 14, 1905 (SAKA)

Written Answers 150

Setting up of T.V. Centre at Neyveli
Complex in Tamil Nadu

1478. DR. V. KULANDAIVELU : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether it is a fact that a proposal to
establish a T.V. Station at Neyweli Complex
has been cancelled ;

(b) if so, the reasons thereof ; and

(c) if not, the likely date of installation
of a T.V. station at Neyveli Complex in

Tamil Nadu ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
H.K.L. BHAGAT) : (a) No, Sir.

A Low Power Transmitter at
to be commissioned

(b) and (¢).
Neyveli is expected
during 1984-85.

L.P.G. and Kerosene/Light Diesel Oil
Delears in Bombay and Pune

1479. SHRI R.R. BHOLE : Will the
Minister of ENERGY be pleased to state :

(a) the number of L.P.G. and Kerosene/
Light-Diesel oil dealers in the cities of
Bombay and Pune and how many of them
are Scheduled Castes and Scheduled Tribes ;

(b) the normal number of L.P.G. cylin-*
ders and quantity of Kerosene oil allotted to
each dealer and the number of those who
are getting morce than thc normal number/
quantity ; and

(c) the number of L.P.G. cylinders and
quantity of Kerosene oil allotted to each
S.C./S.T. dealer in Bombay and Pune ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY IN THE DE-
PARTMENT OF PETROLEUM (SHRI
GARGI SHANKAR MISHRA) : (a) Num-
ber of LPG and SKO/LDO dealears in
Bombay and Pune cities are as under ;
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Name of the Total Number Number of SC/ST Total Number Name of SC/ ]
City of LPG dealers out of them of SKO/LDO ST out of them
. dealers
Bombay 110 -~ 3 92 22
Pune 26 1 18 1
(b) The prescribed ceilings on number in Bombay and Pune vis-a-vis those whose

of filled cylinders and quantity of SKO/LDO allocations are above the ceilings are as
for each dealer (excluding Co-op. Societies) under :
Name of the Prescribtd ceiling No. of LPG Prescribed SKO/ No. of SKO/
City of filled cylinders dealers whose LDO quantity in LDO dcalers
per month allocations are KL/P:M. whose alloca-
above the ceiling tions are abo-
ve the ceilings
Bombay 6,000 27 250 40
Pune 4,000 1 250 13

(¢) Nuntber of cylinders/quantity allocat-
ed to each of SC/ST dealers in Bombay and

Pune is as under :

Name of the Name of the Name of tiie dealers No. of cylin-  Quantity of
Product city ders per month SKO/LDO
allocation
(Kl/per
month)
1 2 3 4 5
LP.G Bombay |. M/s Sainath Gas 2,400
Service
2. M/s Anand Gas Service 3,836
3. M/s Borivali Gas Service 2,980
Pune 4. M/s Deepak Gas Service 1,250
SKO/LDO Bombay 1. M/s Abhudaya Kerosene

Agency

302
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2 3 4 5
2. M/s Western Kerosene Agency 302
3. M/s Samta Kerosene Agency 259
4. M/s Perfect Kerosene Agency 260
5. M]s Bharati Kerosene Agency 260
6. M/s Fmpee Kerobutors 250
7. M/s Rama Kerosene Agency 250
8. M/s Kiran Sales Corporation 343
9. M/s V.H. Jadhav 327
10. M/s V.E. Gadkari 324
11. M/s Universal il Traders 250
12. M/s Hindustan Oil Company 250
13. M/s Lucky Kerosene Dealers 250
14. M/s Shri Gemini 250
15. M/s National Oil Company 250
16. M]/s G.R. Enterprises 250
17. M/s Indo Oil Agency . 250
18. M/s Rajesh Agency 250
19. M™M/s Vaishali Kerosene 250
20. M/s Chima Agencics 250
21. M/s Archana Agencies 250
22. M/s Diamond Kerosene Agency 250
Pune 1. M/s Super Oil Agency 261

—_—

National/Zonal Wages Policy

1480. SHRI A.K. BALAN : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether Government have any pro-
posal to formulate a national/zonal wage
policy to avoid the problem of migration of
the traditional industries like Handloom,
Bidi, sea food freezing and exporting, etc.
from one State to other States due to wage
disparities ; and

'
(b) if so, the steps taken by Government
in this regard ?

THE MINISTER OF LABOUR AND

REHABILITATION (SHRI VEERENDRA
PATIL) : (a) and (b). In the State Labour
Ministers’ Conference held in July, 1980, it
was decided that while absolute uniformity
in wages is not possible, there should not
be too wide a disparity in wages prescribed
by neighbouring States, as it might lead to
flight of industry and business from one
State to another. Accordingly, while fixing/
revising wages under the Minimum Wages
Act, due regard may be given to the impact
that the prescribed wages might have on the
industry in other States especially the neigh-
bouring ones. The decision of the Confe-
rence has been brought to the notice of all

“the States/Administrations for their guid-

ance.,
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Law Commission Report on Mass Media

1481. SHRI AMAL DATTA : Will the
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether the Law Commission has
submitted any report on the source of infor-
mation by Mass Media ; and

(b) whether Government will take any
legislative measures to implement thé re-
commendations thereof in view of the recent
debate on this topic ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL) : (a) The Law
: Commission has submitted its Ninety-Third
Report on ““Disclosure of Sources of Infor-

mation by Mass Media™.

(b) The matter is under consideration of
the Government.

Non-Resident Equity Holding in 20
Largest Pharmaceutical Companies

1482, SHRI RAMNATH DUBEY : Will
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the Minister of CHEMICALS AND FER-
TILIZERS be pleased to state :

(a) the names of the twenty largest (by
marke* share or turnover) pharmaceutical
Companies in which the non-resident equity
holding does ot exceed 26 per cent of the
total equity capital ;

(b) their annual turnover during the last
ten years ;

(c) their profits before tax, the dividends
and bonus issued for the same period ; and

(d) their equity capital and value of
assets in 1973-74 and the present equity capi-
tal and value of assets ?

THE MINISTER OF CHEMICALS AND
FERTILIZERS (SHR1 VASANT SATHE) :
(a) The market share of the 20 largest
pharmaceuticals companies in the organised
sector with non-resident equity holding, .if
any, not exceeding 269, based on an analy-
sis of the sales of retail formulations of 163
major companies for the year ending Octo-
ber, 1983 are givan in the attached state-
ment.

(b) to (d). The details will be collected
and laid on the Table of the House.

Statement

Percentage in the

S.No. Name of the Company
Total Market Share

1 2 3
1. M/s Sarabhai 5.8
2. M/s Alembic Chemicals

3. M/s Cadila Labs. 2.7
4. ‘M/s Ranbaxy Labs. -~ 0
5. M/s Raptakos Brett. 1.0
6. M/s S.G. Chemicals and Pharmaceuticals 1.9

7. M/s Indian Drugs and Pharmaceuticals Ltd, 1.7
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1 2 3
8. © . MJ/s Unichem 1.6
9. M/s CIPLA 14
10. M/s Deys Medical 1.3
11. M/s Themis Pharmaceuticals 1.2
12. M/s Franco-Indian 1.2
13. M/s East India 1.2
14, M/s Lyka Labs 1.1
15. M/s Fairdeal Corpn. 1.1
‘16. M/s Standard Pharmaceuticals e
17. M/s Unique Pharmaceuticals 0.9
18. M/s Wockardt Pvt Ltd . 0.9
19. M/s Biological Evans 0.8
20. M/s Lupin Labs 0.7
Trunk Calls Booked for Lucknow from Delhi MINISTRY OF COMMUNICATIONS

1483. SHRI SAJJAN KUMAR : Will

the Minister of COMMUNICATIONS be -

pleased to state :

(a) whether it is a fact that trunk -calls
booked from Delhi for the stations where
S.T.D. facilities are available are not matur-

ed even for six hours ;

(b) if so, the reasons for such a long
. delay ;

(c) whether it is also a fact that on 22
February, 1984 the calls booked for Lucknow
were not connected even after six hours of

their booking ; and

(d) if so, the reasouns for such abnormal
delay and the action taken against those
responsible for this lapse ?

THE MINISTER OF STATE IN THE

(SHRI V.N. GADGIL) : (a) No Sir.

(b) Does not arise.

(c) No Sir.. Out of total 433 Trunk Calls
booked for Lucknow on 22nd February 1984
(106 in priority category, 212 in urgent cate-
gory and 115 in ordinary category) 245 calls
(83 in priority category, 97 in urgent cate-
gory and 65 in ordinary category) were matu-
red and rest 188 got cancelled due to various
reasons. Out of matured calls, 132 (53.8%;)
matured within one hour of booking, 87
(35.5%) were matured within two hours of
booking and 18 (7.3%) were matured within
four hours of booking and 8 (3.2%) calls
beyond four hours.

(d) Does not arise.

Nuomber of Pending Applications for New
Telephone Connection in the Country

1484. SHRI VIJAY KUMAR YADAY :
Will the Minister of COMMUNICATIONS
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be pleased to state : THE MINISTER OF STATE IN THE

MINISTRY OF COMMUNICATIONS

(a) the number (Staie-wise) of applica- (SHRI V.N. GADGIL) : (a) State-wise wait-

tions for telephone connections pending ing list of telephounes in the country as on
throughout the country ; and 1.1.84 is given in the attached statement.
(b) These pending applications are likely
(b) thetime by which these applications to be cleared in a progressive manner in the
are likely to be disposed of ? next five years.
Statement

Statement of Waiting List of Telephones in the Country as on 1.1.84

S.No. Telecom Circle serving State including Waiting list as on 1.1.84
Telephone Districts
1. Andhra Pradesh
(including Hyderabad, Vijayawada Telephone Districts) 43891
2, Bihar (including Patna Telephone District) 7954
3. Gujarat (including Ahmedabad, Baroda, Rajkot and Surat
Telephone Districts) 68935
Also Serving : Daman, Diu, Dadra and Nagar Haveli, Salvasa
4, Jammu and Kashmir 4783
5. Karnataka (including Bangalore Telephone District) 32288
6. Kerala (including Coimbatore, Trivandrum, Ernakulam, Calicut
Telephone Districts) 47015
Also serving : Mahe and Lakshadweep
7. Madhya Pradesh (including Indore Telephone District) 20874
8. Mabharashtra (including Nagpur, Bombay and Pune Telephone
Districts) 222330
Also Serving : Goa
9, North East : (including Gauhati Telephone District) 5335
Serving : Assam, Tripura, Manipur, Mizoram, Nagaland, Meghalaya,
Arunachal Pradesh)
10. North East : (including Amritsar, Ludhiana, Jullundur and
Chandigarh Telephone Districts) 41370
Serving : Punjab, Haryana, Himachal Pradesh
11. Orissa : 4480
12. Rajasthan (including Jaipur Telephone District) 18672
13. Tamilnadu (including Madras and Madurai Telephone Districts) 55294
14. Uttar Pradesh : (including Agra, Lucknow, Kanpur and Varanasi .
Telephone Districts) 31153
15. West Bengal : (including Calcutta Telephone District) 34423
16. Delhi : (Delhi Telephone District) - 110184
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Man-days Lost due to Strikes, Lockouts,
Closures and Lay-offs

1485. SHRI VIJAY KUMAR YADAV :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) the comparative figures of man-days
lost in the country due to strikes on the one
hand and lockouts, closures and lay-offs on
the otber hand during the last four years,
year-wise ; and

(b) whether it is a fact that lockouts,
closures and lay-offs are the main causcs for
the maximum mandays lost ; if so, the steps
Government are taking to check it ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) Based on the informaitioa re-
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ceived at Labour Bureau, Simla, a Statement
on the number of mandays lost due to
strikes, lockouts and lay-offs for the year
1980 to 1983 is attached. There can be no
loss of mandays due to closure.

(b) While strikes have always accounted
for a larger share of mandays lost compared
to lockouts, in 1982 and 1983, however, loss
of mandays due to lockouts has been more-
than due to strikes. Both Central and State
Governments have been taking steps under
the Industrial Disputes Act, 1947 to prohibit
lockouts even svhile taking action to see that
disputes in question are resolved expediti-
ously. In the Industrial Disputes (Amend-
ment) Act of 1982 proposing or continuing a
lockout deemed illcgal is an unfair labour
practice punishable under the Act. The
Amendment Act when given effect will
further reduce the incidence of illegal lock-
outs.

Statement

Number of man-days lost due to strikes and lockouts during 1980-1983 and
lay-offs during April, 1981 to May, 1983

Years Mandays lost (in million) due to
Strikes Lockouts Lay-offs
1980 12.02 9.91 N.A.
1981 21.21 15437 0.69**
1982(P) 10.71* 22.50 2.55
1983(P) 7.91* 17.14 N 1.24(PP)
N.A. == Not available.
**) = Provisional and for the period from April, 198] to
December, 1981.
™) = Excluding mandays lost due to Bombay Textile strike
which is estimated to 44.17 million mandays in 1982
and 19.30 millioq in 1983.
() ='Provisional.

(PP) = For the period from January to May, 1983,
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Revised Electoral Rolls in Delhi

1486. SHRIMATI JAYANT! PAT-
NAIK : Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be plea-
sed to state :

(a) whether steps have been taken by
Government for the publication of revised
electoral lists of the Parliamentary Consti-
tuencies of the Union Territory of Delhi ;

(b) if so, the progress made in this re-
gard ; and

(c) the details thereof ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (a) to (c).
The Election Commission have intimated
that :

(1) the electoral rolls of New Delhi, South
Delhi Karol,Bagh and Chandni Chowk
Parliamentary Constituencies were
revised frst intensivcly by house-to-
house enumeration with 1-1-1983 as
the qualifying date and thereafter
summarily with 1-1-84 as the quaulify-
ing date ;

(ii) the rolls of East Delhi and Outer
Delhi Parliamentary constituencies
have been rcvised intensively by house-
to-house enumeration with 1-1-1984
as the qualifving date ;

(iii) the clectoral roll of Sardar Parlia-
mentary constituency was revised in-
tensively by house-to-house enumera-
tion with 1-1-1982 as the qualifying
date and the said roll has now been
revised summarily with 1-1-1984 as
the qualifying date with the exception
of parts thereof relating to 60 polling
stations which have been revised
intensively ; and

(iv) final publication of the rolls revised
as aforesaid of all the constituencics
has already been made—that of the
rolls revised with 1-1-1983 as the qua-
lifying date, on 30th December, 1983,
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and of all the rolls revised with
1-1-1984 as the qualifying date, (with
the exception of that of Sadar Par-
liamentary Constituency) on 3lst
January, 1984 ; the rolls of Sadar
Parliamentary Constituency so revised
were, finally published on 14th
February, 1984,

Power Shortage in Winfer in J and K

1487. SHRI ABDUL RASHID
KABULI : Will the Minister of ENERGY
be pleased to state :

(a) whether Government are in know of
the fact that State of Jammu and Kashmir
in general and valley of Kashmir in parti-
cular suffered a lot in winter of 19:3-84 as a
result of near partial breakdown in electri-
city flowing from Central Grid to the valley ;
and

(b) if so, the reasons why the Centre did
not stick to its promise made to the State
to make good the deficiency which had re-
sulted out of soine repairs work undertaken
in Jhelum Hydel Project at Baramula having
adverse effects on supply of electricity in
Kashmir during winter particularly from
October to end of December, 1983 ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN) : (a) and (b). The
State of Jammu and Kashmir has a power
shortage during October to March. This is
mainly ‘due to reduction in its hydel genera-
tion consequent to reduced inflows during
the winter months and simultaneous increase
in requirement of power. In order to meet
the power shortage in J and K during winter
months, assistance is normally given to J
and K from Bhakra Beas Management

. Board in addition to its due share and from

the Central Sector stations in the Northern
Region.

In order to meet the power requirement
in the State during the current winter
months, the actual assistance from Bhakra
and Central generating stations from Octo-
ber, 1983 onwards has been as under :
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(fig. in LU/day)

Month Share of Actual Assistance to J and K from )

Jand K supply Bhakra Badarpur Singrauli Rairasiul Total

in Bhakra to J and

K from

Bhakra
Oct. 83 3.60 10.60 7.00 2.56 2.05 1.50 13.11
Nov. 83 3.60 10.32 6.72 4.79 nil 1.50 13.01
Dec. 83 3.60 11.65 8.05 4.17 1.55 1.75 15.52
Jan. 84 3.60 12.23 8.63 1.86 2.23 1.75 14.47
Feb. 84 3.60 9.63 6.03 4.97 0.56 1.75 13.31

(upto 15th)

Thus, the actual assistance to J and K from Bhakra/Central sector generating
stations from October, 1983 onwards has been about 13 to 15.5 LU per day.

New T.V. Centres in J and K

1488. SHRI ABDUL RASHID
KABULI : Will the Minister of INFOR-
MATION AND BROADCASTING be plea-
sed to state :

(a) the number of new TV centres and
TV relay centres scheduled to be set up in
Jammu and Kashmir ;

(b) when work 1is going to start on the
installation of the proposed T.V. centres in
Jammu and Kashmir ; and

(c) the total amout involved and period
when these projects will be completed ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND THE MINISTER
OF STATE IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
H.K.L. BHAGAT) : (a) Two High Power
TV Centres at Jammu and Poonch ; and
two Low Power Transmitters at Leh and
Kargil are scheduled to be set up in Jammu
and Kashmir.

(b) Sites for the High Power Transmitters
have bcen selected and the work on the TV

Transmitter Building at Jammu has com-
menced. Sites for the Low Power Trans-
mitters have been identified, transmitters
and other equipments have been ordered.

(c) These projects are expected to be
completed during 1984-85. Setting up of
each of High Power Transmitter and Low
Power Transmitter cost about Rs. 270/-
lakhs and Rs. 23.6/- lakhs respectively.

- Pilfcrage in the International Communication

1489. SHRI BHEEKHABHAI : Will the

Minister of COMMUNICATIONS be pleas-
ed to state :

(a) whether it is a fact that there is lot of
pilferage in the International Communi-
cations ;

(b) if so, the total loss in 1982 and 1983
to the Exchequer ; and

(c) the fool-proof methods that have been
adopted for stopping undetected calls ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) to (c). The
information is being collected and will be
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laid on the Table of the House in due
course,

Suggestion by ILO Expert about Minimum
Wages and Socio-Economic Conditions
of Agricultural Labour

1490. SHRI K.PRADHANI ;" Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether Mr. Gerald Sriarr, an ILO
expert on minimum wage administration in
rural areas, while participating in a national
symposium on minimurh wages for agricul-
tural labour, organised by the National
Labour Institute in New Delhi on § February,
1984, suggested the adoption of a simple
structure of minimum wage rates for agricul-
tural workers ; and

(b) if so, the steps Government propose
to take to improve the present socio-econo-
mic conditions of rural labour ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA

PATIL) : (a) Yes, Sir.

(b) While various schen.es of rural deve-
lopment and cmployment generation are
directed at improving the socio-economic
condition of rural labour, Deptt. of Labour
is constantly, reviewing and taking steps to
improve the enforcement of various labour
laws intended for the welfare and socio-
economic betterment of rural labour,
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Construction of Residential Accommodation
by National Fertilizer Limited, Punjab

1492. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state :

(a) whetner the National Fertilizers Ltd.,
Naya Nangal, District Ropar (Punjab) has
taken up the construction of the alternate
residential accommodation required for the
usc of those whose dwelling units would be
dismantled consequent upon the construction
of Nangal-Talwara Railway line in [Punjab
and Himachal Pradesh ; and

(b) if so, the likely date by which the
new construction work would be completed
expeditiously in view of the urgency for the
construction of the proposed Railway line
and whether any high priority would be
given to this work on account of this consi-

deration ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : (a) Yes, Sir.

(b) Of the 24 dwelling units required as
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alternate accommodation, 8 Nos. are likely
to be ready for occupation by April-May,
1984 and the balance by June-July, 1984.

International Communications Year (1983)

1493. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of COMMUNI-
CATIONS be pleased to state : '

(a) whether a number of conferences
were held in the country during the Inter-
national Communication Year (1983) either
by the Posts and Telegraphs Department on
its own or in collaboration with leading
voluntary associations like FICC], etc. ;

(b) if so, brief outline of the recommen-
dations made or resolutions adopted at
these conferences ; and

(c) whether Government have taken note
of the outcome of these confcrences and
would consider the major rccommendations
at an early date ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) Yes, Sir.

(b) Basically, the importance of Commu-
nications as an infrastructure for develop-
ment and the nccessity for providing ade-
quate priority in investment, organisation
and authority were broughtout.

(c¢) The outcome of the National Confe-
rence, held in Delhi in December, 1983 has
been taken note of for any necessary consi-
derations.

Anti-Pollution Measures taken in some
Colliary Development Projects

1495. SHRI1 HARIHAR SOREN : Will
the Minister of ENERGY be pleased to
state :

(a) whether anti-pollution measures have
been taken in some colliery development
projects ;

(b) if so, the names of the colliery deve-
lopment projects where such anti-pollution
measures have been taken ; and

PHALGUNA 16, 1905 (SAKA)

Written Answers 170

(c) the details of the anti-pollution mea-
sures taken in the colliery development pro-
jects ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH) : (a) to (c). The information
is being collected and will be laid on the
Table of the House.

Benefits of Electrification in SC/ST
Dominated Villages

1496. SHRI B.V. DESAI : Will the
Minister of ENERGY be pleased to state :

(a) whether a study on Rural Electrifi-
cation Programme conducted by the Pro-
gramme Evoluation Organisation of Planning
Commission has revealed that more effort is -
needed on the part of the State Governments
to provide electricity to villages where Sche-
duled Castes and Scheduled Tribes popula-
tion dominate and also to give more incen-
tives to the weaker sections so that the bene-
fits of electricity are available to them ;

(b) if so, the main features pointed out
in regard to the slow progress of electrifi-
cation of villages by the States in the re-
port ;

(c¢) how many States have not fully im-
plemented the rural electrification pro-
gramme ;

(d) the steps Government propose to
take against those States which have not
fully implemented the Rural Electrification
Programme ; and

(e) to what extent they have been direct-
ed to implement the scheme at the earliest ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN) : (a) Yes, Sir.

(b) According to the report, the main
reasons for slow progress in electrification
of villages by the States are organisational
inadequacies, non availability of experienc-
ed and gualified engineers to work in remote
areas and difficult terrains particularly in
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North-Eastern States and States having hilly
areas, lack of co-ordination between the
Boards and other developmental agencies
of the States, shortage of power supply,
high cost of materials etc.

(c) The Sixth Five Year Plan (1980-85)
envisages electrification of one lakh villages
and energisation of 25 lakh irrigation pump-
sets/tubewells on an All-India basis. Dur-
ing the first four years of the plan (1980-81,
'1981-82, 1982-83 and 1983-84), 82,209 vill-
ages have been electrified and about 11.72
lakh irrigation pumpsets/tubewells ene:gised
upto 31-12-1983. A Statement containing
State-wisc targets set for the period 1980-84
and actual achievements is enclosed.

[

Considering the progress made in the clec-
trification of villages till now, the All-India

.target for the Sixth Plan is likely to
be achieved. However, the overall
progress regarding energisation of pump-
se's has not been able to keep pace
with targets. The progress is not satisfac-
tory in the State of Assam, Gujarat, Jammu
and Kashmir, Manipur, Meghalaya, Naga-
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land, Bihar, Haryana, Orissa, Tamil Nadu,
Uttar Pradesh and West Bengal.

(d) and (e}. Review meetings are periodi-
cully held with the State Governments/State
Electricity Boards to increase the tempo of
work under this programme. Rural Electri-
fication Corporation has taken various steps
to accelerate the pace of progress of rural
electrification programme which include :(—
(i) "Setting up of project offices in the States
to monitor the execution of on going sche-
mcs ; (ii) Setting up of a Monitoring Divi-
sion at the Corporate Office for close watch
over the implementation of sanctioned
schemes with the help of project offices and
taking corrective measures ; (iii) Modification
in loaning/disbursement policy te expcdite
implementation ; (iv) Formulation of sche-
mewisc, vearwise detailed work programme
by each SEB and tie up of all the inputs of
funds materials and organisation (v) Setting
up of a new Division to accelerate rural
electrification programmes in the Gangetic
Valley ; (vi) Setting up of a Division for
development of weaker sections and periodic
evaluation of the 20-Point Programme.

Statement

Targets and achievement (from [-4-80 to 31-12-1983) both in respect of electrification
of villages and energisation of pumpsets|tubewells during the first four
years of Sixth Plan viz. 1980-84

Sl. Name of the State

Progress of rural electrification during 1980-84

No. '*Villuges clectrification I.P. sets/tubewells energised
Target Achievement Target Achievement from

from 1-4-80 1-4-80 to 31-12-83
to 31-12-83

1 2 3 4 5 6

1. Andhra Pradesh 6,450 4,527 2,05,000 2,58,232

2. Assam 6,712 3,611(b) 7,155 ' 514(b)

3. Bihar 13,550 10,348 1,41,230 32,563

4. Gujarat 5,095 3,535 92,350 65,742

5. Haryana ™ ™ 77,000 54,274
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1 2 3 4 5 6
6. Himachal Pradesh 3,630 4,521 1,031 569
7. Jammu and Kashmir 1,885 872 300 248
8. Kerala ™ &) 39,900 36,544
9. Karnataka 4,520 4,456(b) 77,040 85,918(b)
10. Madhya Pradesh 13,388 12,959 1,63,270 1,31,177
11. Mabarashtra 7,410 5,663 2,00,200 2,30,122
12. Manipur 305 194 160 16
13. Meghalaya 750 453(b) 367 6(b)
14. Nagaland 177 224 7 —_
15. Orissa 5,610 4,491 33,040 11,387
16. Punjab | ™ ™ 1,03,400 87,747
17. Rajastnan 5,996 4,043 96,775 67,628
18. Sikkim 88 80(b) — —
19. Tamil Nadu 124 101 1,58,000 87,974
20. Tripura 1,110 793(a) 860 634(a)
21. Uttar Pradesh 16,436 15,732 1,99,010 1,10,362
22. West Bengal 7,060 5,053 26,590 4,615
Total (States) 99,296 81,656 16,23,285 11,66,272
Totalt (U.Ts.) 150 553 3,034 5,229
Total (All-India) 1,00,046 11,71,501

82,209 16,26,319

(a)—Progress from 1-4-1980 to 31-10-1983

(b)—Progress from 1-4-1980 to 30-11-1983
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Funds Sought for Renovation of Sick
Power Plants

1497. SHRI B.V. DESAI: Will the
Minister of ENERGY be pleased to state :

(a) whether his Ministry has sought an
outlay of Rs. 500 crores for its rehabilitation
and modernisation programme of the sick
power plants ;

(b) if so, whether the Ministry has also
suggested to the Planning Commission the
creation of a separate institution for financ-
“ing the power scctor on the lines of
NABARD ;

(c) whether it 1s a fact that it has been
suggested that World Bank assistance to the
power sector should be channelised through
the proposed institution ;

(d) if so, the other suggestions made by
his Ministry to help the sick power plants in
the country ; and

(¢) to what extent Government have
agreed to their suggestions ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHR1 ARIF
MOHAMMAD KHAN) : (a) A proposal
to initiate a scheme for renovation and
modernisation of thermal power stations is
under consideration. The total estimated
cost of the project is about Rs. 500 crores.

(b) and (¢). Advisory Board on Energy
has recommended the constitution of a Cor-
poration to finance power projects. The
proposal, and whether World Bank  assis-
tance: can be channelised through the pro-
posed 1nstitution, are under examination.

(d) To improve the performance of ther-
mal power stations, a number of measures
are being taken by the Ministry of Energy
and the Central Electricity Authority. These
measures include : (i} assistance to State
Electricity Boards and power stations to pre-
- pare and undertake plant betterment pro-
grammes ; (ii) adoption of preventive
maintenance techniques for reducing the
outage periods of the units ; (iii) arranging
spaie parts from indigenous and foreign

MARCH 6, 1984
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sources ; (iv) arranging requisite quality and
quantity of coal ; (v) sctting up task forces/
roving teams for early stabilisation of newly
commissioned units, and to improve opera-
tion practices in power stations ; (vi) arran-
oing services of foreign consultants where-
ver considered necessary ; (vil) arranging
training of engineers and operation and
maintenance personnel of power stations ;
and (viii) an incentive reward scheme for
better utilisation of the available thermal
capacity has been introduced.

(¢) Matters regarding a Central scheme
for renovation and modernisation of thermal
power stations and setting up an institution
to finance power projects arc undcr Govern-
ment’s consideration,

Framing of Uniform Law for Payment of
Wages to the Workers in Agriculture,
Dairying and Animal Husbandry

1498, SHRI LAKSHMAN MALLICK :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) the details regarding the wages paid
to the agricultural labourers in agriculture,
dairying and animal husbandry in various
States ;

(b) whether Government are aware that
in such cases there are no organisational

unions ; and

(¢) if so, whether Government propose
to safeguard the interest of these labourers
by framing uniform laws in this regard ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) Employment in agriculture
as defined in Part Il of the Schedule to the
Minimum Wages Act, 1948 includes, inter
alia, employment in dairy farming, raising
of livestock, e¢tc. While many States have
prescribed common rates of wages for all
employments and operations in agriculture,
some States have prescribed separate rates
of wages for dairying and some States do
not appear to have prescribed any rate for
dairying or animal husbandry. A statement
indicating the n.inimum rates of wages in
agriculture is given in statement 1. Another
statement showing the rates of wages pres-
cribed separately for dairying is given in
Statement II,
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Statement-11

The Rates of Wages Prescribed Separately by the States| Administrations for Dairying
Referred to in the Answer to Part (a) of the Lok Sabha Unstarred
Question No. 1498 on 6.3.84

{ame of the States/ Date from which Rates of wages Remarks
Administrations effective per day X
1 2 3 4
Assam 28.12.1981 Rs. 8.00 or Rs. 7.00 —
plus one meals
Tamil Nadu 5.4.1983 Rs. 10.00 . —
Goa, Daman and Diu 2.10.1983 Rs. 6.75 —
Pondicherry 28.11.1983 Adult—Rs. 7.00 —

(Pondicherry region)

(b) Yes, Sir.

(c) It has been the endeavour of Govern-
ment to safeguard the interests of such
workers by more effective enforcement of
the Minimum Wages Act, education of
workers and promotion of their organisa-
tion.

Target for Power Generation
during 1983-84

1499, SHRT AMARSINH RATHAWA
Will the Minister of ENERGY be pleased to
state :

(a) whether any target of power genera-
tion for 1983-84 has been fixed ;

(b) ifso, the State-wise target set for
generation of power during the said period ;

(¢) achievement made in this regard so
far ; and

(d) the steps taken to achieve the target
fixed ?

THE MINISTER OF STATE IN THE

M. e e ———————— 1 et . S . —— . i

non-adult—Rs. 4.20

MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN) :(a) Yes, Sir. The
power gencration target for 1983-84 has been
fixed at 144325 MU.

(b) The state-wise details of power gene-
ration target for 1983-84 are given in the
statement attached.

(c) The state-wise details of power gene-
ration programme and actual generation
during April, 1983 to January, 1984 are given
in the statcment attached.

(d) The steps which are being taken to
achiecve the power generation programme
include the following :

(i) Commissioning of additional generat-
ing capacity.

(ii) Assistance to State Electricity Boards
is being given to prepare and under-
take plant renovation programmes.

(iii) Requisite quality and quantity of coal
is arranged to maximise generation

from thermal units.

(iv) Spare parts for imported and indi-
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genous units and supplies of other
materials are arranged.
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units and for tendering technical ad-
vice on operational matters.

(v) Roving Teams and Task Forces of CEA (vi) An incentive scheme has been insti-
visit various power stations for early tuted for better performance of ther-
stabilisation of newly commissioned mal units.

Statement-I
.
Statewise Generation Target for 1983-84
(All figures in MU)
State/System Hydro Thermal Nuclear Total
1. B.B.M.B. 10550 — — 10550
2. Delhi — 4950 — 4950
3. Jammu and Kashmir 842 10 — 852
4. Himachal Pradesh 1520 — — 1520
5. Haryana — 1450 — 1450
6. Rajasthan 515 375 1580 2470
7. Punjab 865 1950 — 2815
8. Uttar Pradesh 3967 12265 — 16232
9. Gujarat 500 12050 - 12550
10. Madhya Pradesh 420 9200 — 9620
11. Maharashtra 5000 17800 1920 24720
12. Andhra Pradesh 5322 6075 — 11397
13. Karnataka 7675 — — 7675
14. Kerala 5000 — - 5000
15. Tamil Nadu 3877 7825 — 11702
16. Bihar 147 2700 — 2847
17. Orissa 1991 1175 —_ 3166
18. West Bengal 47 6525 — 6572
19. D.V.C. 146 6450 — 6596
20. Sikkim 16 — -_ 16
21. Assam — 1025 — 1025
22. Meghalaya, Tripura
and Nagaland 600 —_ — 600
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Statement-I1
State| Systemwise and Categorywise Details of Installed Capacity, Gross
Energy Generation and Generation Target
PERIOD : 1983-1984 (April—January)

SI. State/S¥stem Category Capacity (MW) Target of Energy Generation
No. (As on 31-1-84) Gen. (MU) (MU)
1 2 3 4 5 6
1. B.B.M.B. Hydro 2555 9494 9775
2. Delhi Thermal 1030.5 4107 3512
3. Jammu and Thermal 22.5 10 2

Kashmir Hydro 174 752 783
Total : 196.5 762 785

4. Himachal Pradesh Hydro 300 1297 1297
5. Haryana Thermal 415 1176 855
6. Rajasthan Thermal 220.0 271 464
Nuclear 440 1220 989

Hydro 271 431 504

Total : 931 1922 1957

7. Punjab Thermal 440 1673 1799
Hydro 200 798 799

Total : 640 2471 2598

8. Uttar Pradesh Thermal 3280 9983 8814
Hydro 1242.4 3369 3373

Total: 4522.4 13352 12187

9. Gujarat Thermal 2243 9879 8927
Hydro 300 385 846

Total: 2543 10264 9773

10. Madhya Pradesh Thermal 2402.5 7281 7790
Hydro 115.0 322 197

Total : 2517.5 7603 7987

‘11, Maharashtra Thermal 4283 14633 12929
Nuclear 420 1620 1661

Hydro 1303.5 4220 5094

Total : 6006.5 20473 19684

12. Andhra Pradesh Thermal 1425.5 4951 4716
Hydro 1641.7 4653 4678

Total : 3067,2 9604 9394

¢
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1 2 3 4 5 6
13. Karnataka Hydro 1847.2 < 6545 6554
14. Kerala Hydro 1011.5 4111 2941
15. Tamil Nadu Thermal 1750.0 6318 6486

Nuclear 235.0 - - 257
Hydro 1369.0 3345 v 2389
Total : 3354.0 9663 9132
16. Bihar Thermal 875.0 2200 1834
Hydro 150.0 130 160
Total : 1025.0 2330 1994
17. Orissa . Thermal 470.0 951 973
Hydro 630.0 1586 19509
Total : 1100.0 2537 2882
18. West Bengal Thermal 1926.0 5334 5125
Hydro 41.0 39 98
Total : 1967.0 5373 5223
19. D.V.C. Thermal 1445.0 5337 4910
Hydro 104.0 136 203
Total : 1549.0 5473 5113

20. Sikkim Hydroe 12.0 14 19
21. Assam Thermal 327.5 857 797
22. Meghalaya, Tripura Hydro 245.2 515 453

and Nagaland

More Powers to Nominee Directors in the Companies Act which had been enforced
Corporate Sector to prevent misuse of the resources of funds

of a Company by its Executives and Direc-

SINGH : tors and which are the Companies involved

1500. SHRT DIGAMBAR
and action taken against them ;

Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to refer
to reply given to Starred Question No. 392
.on 20th December, 1983 regarding more
powers to nominee Directors in Corporate

Sector and state :

(c) whether he is aware that the Audi-
tors’ whose appointment is in the hands of
the companies’ directors are unable to expose
such mis-spendings on companies’ account ;
and

(a) the particulars of the cases relating to .
oppression and mismanagement referred (_o (d) the effective measures Government
in part (a) of the reply dealt with by his propose to take to check such unbridled
Ministry and preventive action taken spendings by the Company Managers on
thereon ; various accounts ?

(b) the details of built-in-checks within THE MINISTER OF LAW, JUSTICE
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AND COMPANY AFFAIRS (SHRI
JAGANNATH XKAUSHAL) : (a) The
following are the cases in which Central
Government/Company Law Board have
appointed Government Directors under
Section 408 of the Companies Act, 1956, on
account of oppression and/or mismanage-
ment <,

1. MJ/s. Delhi and District Cricket

Association Limited.

2. M/s. W.H. Brady and Company
Limited.
3. M/s. Urban Improvement Company

Private Limited.

4. M/s. Shree Changdco Sugar Mills
Company Limited. :

5. M/s. Nuchem Plastics Limited (The
Order of Company Law Board since
stayed by Delhi High Court).

6. M;/s. National Paints Private Limited
(The order of the Company Law

Board since stayed by Delhi High
Court).
7. M]/s. Bilaspur Spinning Mills and

Industries Limited. (The order of
Company Law Board since stayed by
Calcutta High Court).

(b) An important built-in-check in the
Act is the audit of Accounts by the qualified
Chartercd Accountants and their report 10
the sharcholders. The qucstion as to com-
panies involved and action taken. against
them is too vague and cannot be replied.

PHALGUNA 16, 1905 (S4KA)
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(c) and (d). The statutory auditors who
are subject to disciplinary jurisdiction of the
Institute of Chartered Accountants of India
are expected to expose any misspending on
companies’ account and if any irregularities
come to light, necessary action would be
taken under the relecvant provisions of the
Companies Act, 1956.

Setting up of Fertilizer Plants in Private/
Public Sector in U.P.

1501. SHRI DIGAMBAR SINGH : Will
the Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state :

(a) whether Government have recently
taken a decision to set up some Fertdizer
plants both in the private and public sectors
in Uttar Pradesh ;

(b) if so, the broad details thereof and
their capacity and when these are likely to
go on stream ;

(c) whether Government have at any
stage considered the economies and desira-
bility of setting up a gas-based Fertiliser
Unit in the otherwise industrially backward
Mathura District in U.P. in view of the
ready availability of gas from Mathura
Refinery and saving on its transportation

-expenditure to other places ; and

(d) if not, the reasons therefor ?

THE MINISTER OF CHEMICALS AND
FERTILIZERS :SHRI VASANT SATHE) :
(a) Yes, Sir.

(b) Details are as follows :(—

——

Number of Locations Sector Capacity Expected date of
Plants Commiscioning
Four .Badaun Private 1350 tonnes T2 plants are ex-

District, per day of pected to be com-
ammonia missioned between

Bareilly Cooperative in ecach 1987 and 1989

District, plant.

Shahjahanpur  Private

District,

Sultanpur State-

District. Assisted

Sector.




195 Written Answers

(c) and (d). No, Sir. It may be clarified
that the above four plants will utilise gas
available off the West Coast, as the raw
material.

Appointment of a Whole-Time General
Manager for DESU

1502. SHRI DIGAMBAR SINGH :
Will the Minister of ENERGY be pleased
to state :

(a) since how long thc Delhi Electric
Supply Undertaking DESU is without a
whole-time General Manager ;

(b) the difficulties which lie in the way of
Government in appointing a whole-time
EGeneral Manager in the absence of which
the DESU is in utter mess and financial
chaos ; and

(c) the action he proposes to take to
appoint a whole-time head of DESU to
improve its working ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN): (a)to(c). The
post of General Manager, DESU fell vacant
on 6.6.1980 and since then the Commissio-
ner, Municipal Corporation of Delhi has
also been performing the duties of General
Manager, DESU. Efforts are being made
to select a suitable person for the post.

faaaarent grar wiasa fafa em T AAT A
&g A §1 feafa § e wlae fafa
£ T w1 e feg s & e

1503. =0t qeAATA Afat : FaT AR
YT gAatq w3 ag aar H FATF (5

(%) faavaaredt grar Fw=1Q wiesa fafy
¥ wifaet fafy &7 sfw 9|1 T FUT ST &Y
feafa ¥ saaifal &1 wias fafa &y afe

1 I I F gag § 491 9017 fAg -

@ & o
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wega o aeifaa 217 qre afqw
auraR qa/afxeg

1505. =it aew Ammu swfear © a1
AT AT W gg qqT HFA
4 f gegpT § gwifoa g @ Efas aar-
T gt A afawren & A Far § dR
ITH THTAT HY safy a7 § ?

TAAT AT JARO GG & ST WA
gar @adta w faaw 8§ veg we s (s
Tdo &Fo Qo WIA) : GEFA &1 qfawra
qo7 fraaarfas ot & smafuwar-arzdan
faawa & fag 1w §

31-12-1983 & fza =t feafa & sman
depad ¥ wwtfaa 1 ars afasti/
fraaefas ot & am

qfAw
1. fawarat garar, (st 93w)
2. gUIIAT, 9g (F972F)

aveatig®
3. aruElas, FIAE! (ST F3W)
4. qIETAIETH, FTMAT (YA qW)
5. gepa wfagsaw, AETgR (AGTASE)
6. g Afd, MREYR (ITT I3W) |

qrfer®

7. HEHd qiad, BAER (IAT T2W)
arfa®

8. ST, WA (ITEATT)

9. Ggw ohad, Iv4% (WETUK)

10.

I1.

]’\

-y}

13.

14.

15.

16.

17.

18.

19.

fesg saifa, farman (fewrarer 93w)
TRGAT qar, TFs (ATAE)

af tITaH, HTAYT (ITAX 93W)

gorg  gfarra,  FaEdr (crfw‘m'
AT )

gepa arfged, sasar  (afeww
1)

a&5d H[NT, faest

CER IR AGT, (3TT 5w3W)
s afeq, arordr (IO 9_W)
gaqIae, ¢ g (7 9 EFT!IT-T';R)

gaica, FIIET (T T_W)

awtfas

20.

21.

22.

23.

- 24.

25.

26.

27.

AT, TGS, (I 737)
femafardt, g3 (shar)
TATUF, HFAZATL (AU
qifTsT, 331X (7ea 93m)
gftaa, avas (Agse)
gegg geaed, geAr (fagir)
d@eFa TEFI'TQ'R,- fawa

ATEdT AT, ATIHT (IAT sr’%nr)

rafas

28.

-29.

gega gfawr, wara (afaaarg)

L) Fagarv arofY, werwer (TR
1)
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30. UL 9FRT, FHAHATI
CRICE

(afe=rw

‘Emeritus Chairman’ of M/s. 1.T.C. Ltd.

1506. SHRI SANAT KUMAR MAN-
DAL : Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether he is aware that a number of
public limited companies have invented the
term ‘emeritus chairman’ to favour their
onec-time Executive Chairman and provided
them all the amenities and perks which he
had been drawing while in whole-time
employ except the salary viz., chauffeur-dri-
ven car, personal staff, lavishly furnished
residential accommodation, entertainment,
club membership, security guards, retinue of
servants and various other !uxuries of life at
the sharcholders’ expense ;

(b) 1if so, the steps Government propose
to take to circumvent such a flagrant viola-
tion of the existing provisions in the Com-
panies Act by these subtle public limited
companics ; aud

(c) the monetary value of the various
amenities and perks provided to the present
emeritus Chairman of the I.T.C. Ltd., Cal-
cutta, who is now running Office in the
Maurya Hotel premises, New Delhi ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGANNATH KAUSHAL) : (a) to (c).
In M/s. Tata Chemicals Limited, Shri J.R.D.
Tata bas been designated as ‘Chairman-
Emeritus® as per published Balance Shect of
the company for the year ending 31.3.83.
Similarly, in M/s. 1.T.C. Limited, Shri A.N.
Haksar has been designated as ‘Chairman-
Emeritus” as per Balance sheet of the com-
pany for the year ending 30.6.1983.

Information as to the amenities and perks
enjoyed by them would be “collected to
examine whether there has been any viola-
tion of the provision of the Companies Act,
1956.
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Details of Chairman of Bata India Limited

1507. SHRI SANAT KUMAR MAN:-
DAL : Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS be
pleased to state :

(a) the monetary value of various ameni-
ties and perks paid to the non-execulive
Chairman of Bata India Ltd. Calcutta in the
form of Chauefler driven car, personal staff
office maintenance in New Declhi, Club
membership, entertainment and on various
other counts ;

(b) his tenure gnd the manner in which
he has been appointed as Chairman.

(c) whether such appointments need
approval of the Company Law Board ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGANNATH KAUSHAL): (a) As per
available records Shri M.M. Sabharwal the
Chairman of Bata India Ltd. is not paid any
remuneration including perquisites and
benefits such as Chaucfler-driven car, per-
sonal stall, office mamntenance in New Delhi,
club membership, entertainment etc.  He is
howcver, paid sitting fees for attending
meetings of the Board of Dircctors of the
company.

(b) The Board of Directors of Bata India
Ltd. appointed Shri M.M. Sabharwal as
Chairman of the Board of Directors on
24.4.1981. As Chairman he does not have
any fixed tenure and is liable to retire by
rotation. ’

{(c) No, Sir.

El

Review of Working of EPF Scheme

1508. SHRI MANMOHAN TUDU :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Government have made any
review of the working of Employees Provi-
dent Fund Scheme ;

(b) if not, whether such review is pro-
posed to be made in near future ; and
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l(c) if so, when such proposal is expccted
to be impleménted ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) Yes, Sir. The Working of
the Employees Provident Fund Scheme was

reviewed by a Committee under the Chair- -

manship of Shri G. Ramanujam in 1980-81.

(b) and (c). Do not arise.

Discovery of Coal Reserves during 1983-84
by Geological Survey of India

1509. KUMARI PUSHPA DEVI
SINGH : Will the Minister of ENERGY be
pleased to state :

(a) whether extensive survey had been
undertaken by Geological Survey of India
and discovered coal reserves in the country
during 1983-84 ;

(b) if so, the names of the places where
coal reserves have been discovered ;

(c) the number of such new coal belts
which were found to be cconomically viable
coal bearing zone ; and

(d) the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH) : (a) Yes, Sir,

{(b) New coal deposits have been identi-
fied by GSI in Dewanyanj Harinsingha Arca
(Birbhum District, West Bengal), Jagaldaga
and Rajbar Sectors (Auranga Coalfield,
Bihar), Kosala Scctor (Talcher Coalfield,
Orissa), Baharaband-Jalsar Sector (Sohag-
pur Coalficld, MP), Morga and Tara Sectors
(Hasded-Arand Coalfield, MP), Pali Sector
(Korba Coalfield, MP), and Kurmukel-
Amgaon Sector (Mand-Raigarh Coalficld,
MP). .

(¢) and (d). The detailed resources
assessment as well as the economic viability
of the resources of various coal belts are
being studied.
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Guidelines to Mines for adopting safety
Measures

1510. . KUMARI PUSHPA DEVI
SINGH : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) whether his Ministry has sent guide-

lines to various mines in the country to
adopt safety measures ;

(b) whether Government are aware that

some mines ar¢ not taking adequate safety
measures ;

(c) whether some mines in Madhya
Pradesh are also not complying with safety
measures to protect workmen : and

(d) if so, the action proposed to be taken
against the owners of such mines ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) Managements are required
to comply with the provisions of Minés Act,
1952 and Rules and- Regulations framed
thereunder. In addition, the Director
General of Mines Safety issues guidelines to
mines managements from time to time in

the form of circulars for adopting safety
measures.

(b) to (d). Mines are periodically inspec-
ted by the officers of the Directorate General
of Mines Safety. Arising out of this, the
mine managements, including those in
Madhya Pradesh, are directed to rectify
defects noticed during inspection within
specified time. In case of serious violations,
notices and prohibitory orders under section
22 of Mines Act 1952 are issucd. Where
required, cases are instituted in courts of
law.

1T aeters, aam & fawg freaa

1511. =it smara fag w9 : #47 qqR
Hall g qaTT & FIT HAT [

(%) =m@az, @dtas, a=g & farg
weeTaTT F foadl fogad afeag § qon

I
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FIHRTT TN IT I AT &1L a1 &1 @

g;

(@) frad am @l i@ O AT
qeaa e} QU U AT E ; AT

() fasratvr sTa1fal o S9ar g
= gras ¥ 9UF ©7 § fRal fosrad ®
gy ?

HITT AATAT § U7 A== (%) o g0
mefa) : (7) fafwsa gag azeat & oi=
farsiad gred g% & | gAd STy ag 8 )

(@) %1 st fag ag) garr

(w) tar qar =@ar g f& AT fasag

faariya sqarfet gra gaam/a£a7 aml
F A 7 A QA fdrag uw g eafaa A
1T g5 & |

Booklet ‘Media Facilities’ PPublished by
PIB during NAM Conference

1512. SHRI RAMAVATAR SHASTRI :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state : -

(a) whether it is a fact that Press Informa-
tion Bureau had published a booklet entitlcd
‘Media Facilities’ for the convenience of the
delegates participating in NAM Conference ;

(b) whether in the booklet on page
No. 21 scrial No. 36, English has been
shown as the official language of India ;

(c¢) whether it amounts to violation of
Official Language Act ; and

(d) if so, whether any action has been
taken in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF
PARLTAMENTARY AFFAIRS (SHRI
H.K.L. BHAGAT) : (a) and (b). Yes, Sjr.
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(¢) Appendix VI to the Booklet entitled
“Media Facilities” was primarily meant to
indicate the languages chosen by the parti-
cipating countries for transacting business in
the Conference. Out of the four languages
selected by the NAM Secretariat, India had
opted for English for the limited purpose of
the said Conference. It cannot, therefore,
be regarded as a violation of the Official
Languages Act.

(d) Does not arise.

Exploration and Drilling for Oii and Gas
in Rajasthan

1513. SHRI RAM KUMAR MEENA :
Will the Minister of ENERGY be pleased to
state :

(a) whether the exploration and drilling
for oil and gas in areas of Rajasthan State
has since been complcted ;

(b) the names of places where oil and
gas is likely to be found ; and

(¢) the amount of money spent on ex-
ploration ?

THFE MINISTER CF STATE IN THE
DLEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a) and
(b). Mo, Sir.

It it not possible at this stage to name the
places where oil and gas is likely to be
found. )

(c) An amount of Rs. 26.42 crores (in-
cluding depreciation) has been spent upto
31st March, 1983. The anticipated expendi-
ture during 1983-84 is Rs. 4.2 crores.

Details of Distilleries and Production of
Alcohol

1514. SHRI G. BHOOPATHY : Will the
Minister of CHEMICALS AND FERTILI-
ZERS be pleased to state the present number
of distilleries in the country with break-up
figures for different Statcs and the produc-
tion of alcohol during last three years ending
December, 1983 ?
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THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH) : As
per available information, there are 151
distilleries in the country. Their break-up,
state-wise, is given in the attached state-
ment.

The production of alcohol during the last
threc alcohol years (December-November)
1980-81 to 1982-83 had been as follows :(—

(Qty. in lakh litres)

PHALGUNA 16, 1905 (SAKA)

1980-81 — 4308

1981-82 —_ 5154

1982-83 — 5355

Statement
States/U.Ts. Number of
Distilleries

1. Andhra Pradesh . 15
2. Assam 1
3. Bihar 10
4. Gujarat 7
5. Goa, Daman and Diu 8
6. Haryana 2
7. Himachal Pradesh 1
8. Kerala 4
9. Karnataka 15
10. Maharashtra 25
11. Nagaland 1
12. Orissa 5
13. Punjab 4
14. Pondicherry 1
15. Rajaslhan 4
16. Tamil Nadu 8
17. Uttar Pradesh 26
18. West Bengal . 5
19. Madhya Pradesh 7 9
151

Written Answers 214

Sircila Electric Cooperative Supply
Society

1515. SHRI G. BHOOPATHY : Will
the Minister of ENERGY be pleased to
state : '

(a) the progress and performance of the

. Sircila'Electric Co-operative Supply Society

in Andhra Pradesh during the last three
years ending March/June 1983 ;

(b) the financial assistance given by the
Rural Electrification Corporation and
Central Government to the Society so far
and its performance in repayment ; and

(c) whether any enquiry was held into
the functioning of the Society to know the
extent of mis-utilization of barrowed funds ;
and if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KMHAN) : The Society,
during the last three years ending March,
1983, laid a net work of 410 Kms of LT and
HT lines, encrgised 2874 agricultural pump-
sets, released 308 industrial copnections and
9188 domestic and commerial services and
32 street light connections. Year-wise
details are given in the attached statement.
During April, 1983 to June, 1983 the Society
laid 41 Kms. of HT and LT lines, encrgied
238 agricultural pumpsets and rcleased 21
LT industries and 460 domestic and com-
mercial services. '

(b) Upto 31st March, 1983, Rural Elec-
trification Corporation sanctioned and relea-
sed Rs. 425.73 lakhs (including Rs. 1 lakh
as pre-construction loan) to the Society.
Loan instalments of Rs. 73.06 lakhs have
been repaid by the Society upto 31.3.1983
and another Rs. 11.37 lakhs during 1983-84
uplo 27.2.1984. The Socicty has, so far,
been regular in repayment of loan instal-
ments. Besides, the Corporation has sanc-
tioned a loan of Rs. 35 lakhs and released
to the State Govt. of Andhra Pradesh for
contribution to the share capital of the
Society. The State Govt. has repaid
Rs. 4.00 lakhs to REC upto 27.2.1984
against this loan. In addition, REC has
also sanctioned and released Rs. 28.41 lakhs
to the State Govt. of Andhra Pradesh in
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August, 1983 for contribution to the share
capital of the Society. Central Govt. funds
for Rural Electrification are routed to the
States, Rural Electric Co-Operatives, etc.
through the R.E.C.

(¢) As per the information available with
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the Ministry of Energy, no enquiry into the
functioning of this Society has been carried
out so far in view of the satisfactory pro-
gress with regard to physical achievements
and timely repayment of loan and interest
instalments to the R.E.C.

Statemeant R

Achievements of Sircilla Cooperative Electric Supply Society from 1980-81 to 1982-83

S. No. Particulars 1980-81 1981-82 1982-83 Total Achievements
for 3 yrs.
1. Villages"(Nos.) All villagss have been clectrified
2. 11 KV lines (Kms.) B 23 38 19 80
3. LT lines (Kms.) 117 127 86 330
Total Lines (Kms.) h;;O 165 105 410
4. Transformers
KVA Capacity 1522 2292 1353 5167
5. Services
(a) Agril. 1118 107 735 2874
(b) TIndl (ID 112 107 89 308
(¢) Dom./Comml. 1646 2488 5051 9188
(d) St. Light 9 13 10 32
Total (5) 2885 3629 5888 12402

———— i ——

Licence for Manufacture of "Toilet Soap
ete. to Hindustan Lever T.td.

1516. DR. KRUPASINDHU BHOI:
Will the Minister of AW, TUSTICE AND

COMPANY AFFAIRS be plensed to state :

(n) whether it is a fact that M/s, Hindus-
tan Lever Ltd.submitted s proposal to
Government for setting up a new under-
taking for manufactare of toilet soap, syn-
thetic dectcrgents, glycerine, etc. at Uttar
Kashi (UP) for clearance under MRTP Act ;

(b)Y whether Government have received
any renresentation from small/medium soap
manufacturers against grant of licence to
Hindustan T.ever ; and

(c) if so, the reaction of Government
thereto ?

THE MINISTER “"OF 1AW, JUSTICF
AND  COMPANY AFFAIRS (SHRI
JAGANNATH KAUSHAL) : (1) Yes, Sir.

(b) Yes, Sir.
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(c) The objections will be duly kept in
view while taking a decision on the proposal
submitted by M/s. Hindustan Lever Ltd.
under the MRTP Act.

251 ¥ IA afgqar w €Y1

1517. = sware fag ®5aq @
ot gfedm agrge:
3To gt fag W
77 R ST qAafe 7 g8 &9 &
FAT &I [F

(%) 3@ @y 0 H F@ AT ITITR
efaT §;

(@) 378 & faw aq9TR =afsd 93
faw anT afufaa §; o=

() a0y g FA & fgo gEwe A
FAT FIW ISIT G 7

s AT qAata Asit (st e arfe)
(%) e (@) 31-12-1983 1 feafa &
FFATT USIMT Frafaai =15 WareaT av
Zst QST F1Z arer aafFqai(ag smawas
q2Y f Iad ¥ gy FAIAAT gI) g
ST GAAT A ¥ T8 § -—

faaw a1 e qz
gear (rat J)

1. @elt IHIT F AF A
T AT 219.53

2. AT T a1
ffirg snfya (afew

>~

ST 39 FX) 108.63(31)
3. YAqd ATSodT 0TS o0
o Rareqorret 4.43%

4. fean sfafm, 1961

F arquia gffera farey 0.55%
o =3qfeqn

*=131-12-1982 =#r feafg #*
AT | |
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() &t dFadia AISTAT HT CF AEaqH

I@wmAw # AAwmd § gEda w9

AT & | B3 AIqAT H qA1g 15 AN
e fasft atx Afgal aar FTE+a1 1 IQRW
Y AT FY Q7 FAT ¢ 1 fafwea e
gael faswrg wFTawAl & afafaT, w2 faig
ATTAGE FIFA A AT g §, STAF
TS FrEAr AT FATA AT THFS
grtor fasre FAFA1 Z9F FATET,
aratfa® wrfeey, 23 fasm, -qaaq sna-
HAT FIAFA 1T & svad FAFAT A
AT qafcd TSI Feaed gITT 1 g1 &y o
AL A J1 A8 AFATAGE FISTATC FEFT
&, amg qrrer g A JrReer
wrawa o1 fofas Qs garsd @
UL 1T FA & fIQ TISTAT |

foeHl § Fear av siga

1518. = swaare fag wzaq
Y TTATT FIAFT AT

FAT FEAT AT T /A g I FT
FIT F4r 5 |

(%) g91 IF%T €A1 fFHeni H agdr g2
TIaT &t AR fgamar qar g SarfEs feais
5 %I, 1984 F “q51q I H “fopen]
¥ aedl g< Awar’”’ oidE F oaid g9 Gay
¥ IITZT IHT oo @ AT 74T §;

(@) afs gi, @ Far Aar 1 AFA &
faw za aX § a1 1 715 fqagw fag

TT §;

(T)Farazaa @ f& dETaid T o
foreY & wfc wer w@ gy eraarar § foad
qfTuTaEa®q A39qT a8 @I §; A

() afe gf, @Y acawe=eT soI<T FaT § ?

FEAT R qARY AAEA A 99w
(=8t TR & aTena) ; (F) @ () %R'Eﬁlt



219 Written Answers

T gUIFTT A JGT § | A1T & AT G299 &
fora stfswaa o feedt 1 I e #edlz feem
qqro avs gkl garax Afufagw, 1952
T gaaeyl AT gE-aaq JId fFu T AT-
guif fagreal & SrgarT F JIAY & 1 3T AH-
zaf fagri & g IS, ¥ il F
ara-gry, ag giafesd w300 & efasean,
e TrdT YT HeIqT gIXT AIAFF §IgH-
ST &7s8 7 F1 JA1¢ 1 I8 YA AT qYT
qateror afafaal & aread & feeqt &1 qi
FIQ GHT 79T fagreal #1 eF17 | T@dr
2o fmewl & & U¥ sfw fasrd Qar g
faad IqQea AT fagrdal &1 Ieaad
ST & | N KT T 1T FT A 617 @AT
gyar ¢ fF foem &1 SaF @y gwa S
gfeegor § gaF qQu &9 d faoia far
SITC | EaeH) & gy gafug feeg 9@ &
fore Sugaa @ ar$ s aret feewt & g
gRTT 9217 fHwar arar 1 % F fa=r
¥ faa feedl & gw TEY awd gkl g,
fg®y 12 99 1 IH & =91 & Ffwwras
I I 2GT STAT qa78 T FI, IAH!
JqTEAT & Fra “g o’ gAIo 97 g7 fHar
srar & 1 faa feemt #1 faeger smafasas
AHAT SIAT & IAH! THITH JIIT FIA 4
w7 %3 fear qrar g1 97 9rdT srEw
freat 1 1976 ¥ g’ gHTOGT g9 fFHg
1T & ¥ ¥ 7 gfawa WA wrax feeat
Fgaar § 1983 ¥ 30 Sfqma @iy
W= frenY # v’ gRioe g319 fFE g
¥ | 3@F JATET, 1983 F AT FATTTH
I § qgd wIdg ) faqehy Q71 gF 1l
foredl § & 11,325.41 M Aw1 & oW
FT2 TC | 3G TFHIT I a@T AT g7 {5 79
fired sragewl & et gafmg feg o &
fae Sgea g 91 STy aY 99 & afa-
SAEF A T T IAFT T’ SHTO9H
S&I7 F 47, a7 fEedl § §© TE qarad’ giar
2, fagFy 12 a¥ £ IF F T & AfA-
WTa® IAF I 29T ATAT 9g+8 7 &, al
STF! “Fo o' FHTOTF GIT FW & fag
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IS FIE gIH @ & | gqify, &€ g
3fad qrafeaat & @ifag arar F grax fag
Y R FATE & a9 9g @1 a4t § fF
FIYT AR §aAWT Jeoisw g )
q&q Joauq I8 ¢ fF frenl &1 e 3@
®q ¥ 78l fewmar smarg foq s §F o
a1 g FATNEA fwar Srar & qaify,
Fafax afafqan, 1952 & zifexs guaway
F 99T T A faeaard usr g
A1 g wifgd &1 & gwraAl &1 &) wsa
AT AR g9 wfad g1 F goaray ¥
qRT-g97 9 qg Fqg fFar war g fF 3
gifafus goaeal &t w31 & @ w3
GIAT I FTOT UST AT ¥ 24-9-83 F1
ST gI&HTA & gea Afxat/ga mfag S41
F gl #1 ¢F 97 faar a1 fay a9y
FITA F1-FeAo F 11 ¥ faeg qgFd
IITT FIT & faq Hgrwar g

Telecast of Soccer Tournaments

1519. SHRI M.M. LAWRENCE : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether Delhi Doordarshan through
its National Programme has failed to
directly telecast all thc matches played in
Jawaharlal Nehru Gold Cup Tournament
held in Calcutta ;

(b) the recasons why Doordarshan did not
telecast national and international soccer
tournaments when it tclecast all the 5-day
cricket test matches, series of 1-day Inter-
national test matches etc. ; and

(c) whether Government are aware that
this attitude of Delhi Doordarshan hurt the

feelings/aspirations of crores of soccer fans
in the country ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
Door-
darshan relayed a live telecast from Calgutta
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of all the important matches of the Jawahar-
lal Nehru Gold Cup Tournament. More-
over, the highlights of all the matches
played in the tournament were also telecast
daily in the National network at 10.00 p.m.

(b) Doordarshan is providing considera-
ble coverage of sports events including
Soccer Matches consistent with the needs of
telecasting  various programmes. The
requirements of telecasting educational TV
programmes for students had to be given
due importance,

(c) It has never been the intention of
Doordarshan to hurt the feeling/aspiration
of the Soccer f:ns in the country.

Recommendations by Parthasarathy
Committee on news policy for broadcast
media

1520. SHRI M.M. LAWRENCE : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state the
details of the observations and recommenda-
tions made by the Parthasarathy Commiitee
on news policy for broadcast media ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRT GHULAM
NABI AZAD) : The news policy guidelines
for All India Radio and Doordarshan
recommended by the Parthasarathy Commi-
ttee and accepted by the Government were
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laid on the Table of the Lok Sabha in reply
to part (b) of Unstarred Question No. 726
on 13.7.1982.

S.T.D. Facility in District Headquarters
in the Country

1521. SHRI K.T. KOSALRAM : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) the names of District headquarters in
the country where S.T.D. facility has been
introduced ;

(b) the time by which all the district

headquarters are likely to have S.T.D.
facility ; and

(c) whether there is any proposal to have
S.T.D. facility in the headquarters of Parlia-
mentary Constituencies in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : List of district
headquarters having STD facilities in the
country is given in the attached Statement.

(b) Plan to provide STD facilities to all
the district headquarters is being progres-
sively implemented, during the current and
subsequent plans.

(c) No, Sir.

Statement

List of District Headquarters having S.T.D. Facilities in the Country

Andhra Pradesh

1. Adilabad
3, Chittoor
5. Guntur

7. Khammam
9. Nalgonda

.11. Ongole

2. Anpantpur

4. Cuddappah

6. Kakinada
8. Machlipatnam

10. Nellore

12, Secunderabad
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13.

15.

17.

19.

11.

Written Answers

Srikakulam
Vizianagaram
Warangal

Hyderabad (Rangareddi)

Assam

Gauhati

~ Bihar

Arrah

Darbhanga
Katihar

Motihari

Ranchi

Sasaram

Gujarat

Ahmedabad

- Gandhinagar

Mehsana

Surat

Bhavnagar
I:laryana
Ambala
Faridabad
Hissar
Rohtak
Sirsa

Himachal Pradesh

Mandi
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14. Visakhapatanam

16.

18.

10.

Sangaredi

Mebhoobnagar

Chapra

Dhanbad
Muzaffarpur

Patna

Samastipur

Baroda
Jamnagar

Rajkot

Bulsar

Bhiwani

Gurgaon

. Karnal

Sonipat

Simla
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Jammu ad Kashmir
1. Anantnag
3. Jammu
5. Udhampur
‘Karnataka
1. Bangalore
3. Bellary
5. Hassan
7. Mangalore
9. Mysore
11. Tumkur
Kerala
1. Alleppey
3. Ernakulam
5. Kottayam
7. Malapuram
9. Quilon
11. Trivandrum
Madhya Pradesh
1. Bhopal
3. Devas
5. Indore
7. Khandava
9. Sehore
11. Sagar
Maharashtra
1. Amravati
3. Ahmedabad
3. Jalgaon
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Baramula

Srinagar

Belgaum
Hubli
Karvar
Markara
Shimoga

Chitterdurga

Cannanore

Kalpeta
Kozhikode
Palghat

Trichur

Bilaspur
Gwalior

Jabalpur
Raipur

Ujjain

Aurangabad

Bombay

6. Kohlapur

226
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11.
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Nagpur
Pune
Satara
Wardha

Akola
Meghalaya
Shillong

Nagaland

Kohima

Orissa

Cuttack
Punjab
Amritsar
Ferozpur
Jalandhar
Ludhiana
Rajasthan
Alwar .
Bharatpur
Jaipur

Kota

Sikkim
Gangtok
Tamilnadu
Chingalpet
Dharmapuri
Madras

Nagarcoil
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Nasik
Sangli
Yeotamal
Sholapur

Thane (H.Q. Bombay)

Bhatinda
Hoshiarpur
Kapurthala

Patiala

Ajmer
Dholpur

Jodhpur

Coimbatore

Erode

Madurai

Ootacumund
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11.

13.

11.

13.

15.

17.

19.

21.

23.

Writrien Answers
Pudukottai

Salem

Madurai (Ramanathapuram)

Uttar Pradesh

Agra
Allahabad

Bulandsehar
Faizabad
Gorakhpur
Lucknow
Mirzapur
Muzaflarnagar
Rae-Bareli
Saharanpur
Sitapur

Varanasi

West Bengal

Burdwan

Malda

Darj;eling

Alipur (24-Pargana)
Unlon Territories
Chandigarh

Goa

Pondicherry
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Trichi

Tirunelvelli

V_cllore

‘Aligarh

Bareilly

Dehradun

Ghaziabad
Kanpur (Urban)
Mecerut
Moradabad
Pilibhit

Rampur
Shahjahanpur
Unnao

Kanpur (Rural)

Calcutta

Coochbihar

Krish Nagar

Howrah

Delhi

Mizoram
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Translation of Constitution in Urdu and
Kashmiri

1522. SHRI ABDUL RASHID KA-
BULI : Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state :

(a) whether up-to-date translations of
Indian Constitutiod are available in Urdu
and Kashmiri ;

'(b) when the last editions of Urdu and
Kashmiri translations of the Constitution
were published ;

(c) whether amendments to the Consti-
tution and pew laws passed by the Parlia-
ment are simultaneously translated in these
two and other regional languages for making
them available to the public ; and

(d) how much time had been taken and
expenditure incurred on preparing Urdu and
Kashmiri texts of the Counstitution and
also the details of the authors who had
undertaken this work ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL) : (a) Trans-
lation in Urdu of the Indian Constitution
as amended upto I1st July, 1982 was
released on the 14th January, 1983 and is
available. No uptodate translation of the
Coanstitution in Kashmiri is available.

(b) Translation of the Constitution in
Urdu, released on 14th January, 1983, is the
first editition of the Urdu translation of the
Coostitution published by the Official
Languages Wing of the Ministry of Law,
Justice and Company Aflairs, Legislative
Department. The Wing has not yet been
able to bring out its first edition of the
Kashmiri version of the Constitution.

(¢) There are no such arrangements for
simultaneous translation of the amendments
to the Constitution and new laws passed by
Parliament into Urdu, Kashmiri and the
other regional languages referred to in the
question.

(d) The Urdu translation of the Constitu.
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tion, which was released on the 14th January,
1983, was prepared departmentally. The
earlier draft of this vcrsion was prepared
by the former Official Language (Legislative)
Commission. That draft was scrutinized
and revised by the Official Languages Wing
of the Department which was constituted in
1976 aftcr the abolition of the said Commi-
ssion. As the work was attended to along
with other duties, it is not possible to indi-
cate the exact time which had been taken or
the expenditure incurred on preparing the
translation. !

FAAIT AR annfas gfez & foge ant
&1 i fgamn qur gaw fag
Al F1 & g g

1523. =it w&t =wx Twm ;A fafy,
T I KA TG Wl I gq K
Far fa

(%) #ar w=t Agew F foaiw § 27
L -
aFqaT, 1983 &1 a8 &gl a1 fwx a«d; &,

fairgsz Fasn oz arfas gfez & fres
gt &1 7y fgar & fao adr g9a gaeT
frg T <@ &; e afe g, @ ga T ¥ fog
TY TIAT FT AT 4T &;

(@) w0ai Ft ggraar @+ & fau foed
g1 a6l § FT gIHIT A JAR AT F
aaa-gaa fradr gaafa & g &ix/e9ar
aifas gfez g faes anl & «wi F1 amg
faerrd o fraet gaafn @ 1 78 & &
ag gaufe faa w5 = FY 1¢ §; o}

() Far st Tfr L&A IATH THF
fag <@t §, ag qaieq § ?

fafe, sam st goR &9 " (s
WA &) ¢ (%) S, g7 fee T
JcA] & S41R T AARIL FHTSY FT AT G

g

(@) AT gFeSt 1 91 @ g |

() <ft &t 1
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- Connecting all. District Headguarters of
Rajasthan with Jaipar by S.T.D.

SHRI MOOL CHAND DAGA :
'SHRI CHATURBHUJ :

" Will _the Minister of COMMUNI-
CATIONS be pleased tostate

1524,

a) whether ‘it is a fact that all the
District headquarters of Bajasthan have not
yet been connected with the State Capital
Jaipur by ST.D. ; =

h) it so, the detaxl< thc cof

(c) whether there irﬁ,‘ajny plan and pro-
gramime of connecting all the distriet head-
quarters
SED.

(d) “ifso, the details hmgaf sand

(e) .if not, the reascns therefor ?
INISTER. OF STATE IN THE

COMMUNICATIONS
tay Yes, Sit,

LhL
MI\HSTRY OF
(SHRI.V.N. GADGIL) ==

(b) Out of the 27 district” headquaiters
in Rajasthan, the following district heads
quarters hayve been ”onecfcu with the otaic
capital Jaipur:

(i) Ajmer, (i) Alwar,

(iif)” Bharatpur, (iv) Kota,

: (v) Udaipur, - (va) Jaipur.

- e

: (d) Fot the remaining 21 district head-
 quarters, itds plagned to co moci them also
to the State Capital Jazpu; by STD. ‘The
provision of STD faciiity to a place involves
the foiibwing — e

<
5

= <
(1) installing  automatic -~ exchange of

approprsata type, where necessary.

(11) prows:on of uhable transmission

medium, where necegsar} :
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(i) mstallmg new trunk automatic ex- >
* ¢hanges and e'cpandmg the existing
ones:; and

-

(612 m%a‘lmg, connecung equipment at the
local ex:hanges.

TFhe programme is being implemented in a
progressive manner.

() Does, not arise.
- Matchi ’ae Provisions in MLR.T.P. Act
for Liberalised Policy of Capacity
~ Endorseinent

{55. SHRI K. RAMAMURTHY :
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state ;.

- (a) the reasons for not ensuring matching
provisions io tha M.R.T.P. Act and for the
rigﬁd attitude of the Department of Com-
any Affairs, the consequence of which has
been the virtual non-starter of the liberalised
policy of capacity endorsement ‘under the
Industries (Development and Regulation)
*Act anniounced in 1982 ; and

(b) the number of large industries which
ha ve ~enhanced their capacity under this
agsed scheme by as much as 110 per

L

THE MINISTER OF LAW,; JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGANNATH KAUSHAL): (@) L is
not a fact that matching provisions were not
available/made in or under the M.R.T.P.
Act, 1962 in connection with the Scheme
promulgated by the Ministry of Industry on
21-4-1982  for reendorsement of higher
capacity. Nor fs it true that the said Scheme

- has lemamelq v;rtua] non-starter because,

of &hc_: aﬂegcd‘;vgzd: attitude of the Depart-
ment of Company. Affairs.” The position,
in fact, is that a notification was issued
under the M.R.T.P.Rules, 1970 whereunder
the applications submitted under the above
Scheme were treated as applications under
- the M.R.T.P. Act,.1969 and the parties
concerned had not, therefore, to make any
separate application under the said Act.
Further, Section 21(4) of the Act, as it then
existed, provided for exemption to the non-
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dominant undertakings under certain condi-
tions from the requirement of obtaining

approval of the Central Government in
respect of their proposals. In fact, majority

of the proposals submitted under the scheme
as promulgated on 21.4.1982 were granted
the benefit of excmption. Further, over
939% of the proposals under the above
Scheme, received in the Department of

Company Affairs, have already been dispo-
sed of.

(b) Rc-endorsement of higher capacity
was granted by 1109, or more in 15 cases.

IA®T B ATIZTHAT

1526. »0 BEIT UHA : F4T W@ET #R
IAE AAL JE AT F FAT FGI [F

(%) s gag 3w § A& &7 fFadr
HqTAT § 31T g1 W|T &;

(@) 3w § ITTHT AT IIAIT ATTWEAT
faadt & N HIT ITL I_W FY ATFLAFAT
fear &;

(7) FAT ITTIRW FT HIAY ATTAFAT
& A7Eq ITE! 1 Aiftg gy g T afg
AEY, a1 IGF T FIIT §; AT

(a) 3@ ¥ qiF 99 qEEE@ ST L
faaY srigeasar #1 AGAE 2 AT gAFT
qfg & fae a3w7 A FTa1 FIH FBICE ?

@A AN I A (%7 F@wa av13) ¢
(%) sgma g {5 av 1983-84 F I
35 @T@ &9 ATES I q9l 18.4 1@ aq
qY 2 3t 5 IAFT FT ITET N7 |

(@) 1983-84 & U ST 1
FTEAFHAT (SINNT ALT) 48 1@ €T AT~
ae, ABAT@ET P20 5 91 8 o@m@
FAK208150% ITX F2W T 12.40
H1@ &7 ATEEN9d, 3. 17 /@ AP 2 O 5
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MNT 1.31 ar@ z7 K 2 O Y S1avaFar iy
mfae & |

() Iu7 w3w afga gt Tsat ¥ IFIE!
F1 aqfa g rar fraar @ e @
N sIgt FF1 aravawar qv § srfafwaa
rFemdarel &1 snyfa & oy fady gadren
N F I 1 g8 gFR ag gfafeaq fear
war g fa gav gaw afga awt usg IFE!
&Y qaieg JTAT 97T | ‘

(o) IFTHT Y ATaTFATAT F gL AN
sk qa fru sna § foad fafweq g6
$I FEAT H1 fFeal F1 @ & fag &=, T
SN FIAT IFE &1 A7 A1l w1 eyt |
@I AT § | 9T § 979 I§ q18 IIEI HI
ATTLTFATN FY SIF-3VF ATAT FATAT HfeT

gl

AEwEIA Fw F qafrg Afafed a9
qAdT & gAT F fqQ UF qI9F FATA
1w fHar | g8 arasis WY SEIET Al
wiasa &1 JATITIFIIT TIAQ JeuTaT
fqadt &7 qg qTd, Ig FHAT &1 AT
T QU FIA &l qGEAT FHT JATTIAT |

Short-duty Telegraphists in Central

Telegraph Office, Delhi

1527. SHRI DAULAT RAM SARAN :
Will the Minister of COMMUNICATIONS
be pleased to state :

(@) whether it is a fact that a large
number of persons including woman emplo-
yed as short-duty telegraphists at the
Central Telegraph Office, Delhi, are being
denied permanent absorption despite the
fact that they have completed nine months

training after putting in two years of service
as casuals ;

(b) whether it is also a fact that even
while the employees were being trained, a

large number of persons were directly
recruited in 1983 ; and
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(c) if so, the details thereof stating the
reasons for their non-absorption perma-
nently and the steps contemplated by
Government to remove the cominuous.un-
certainty about their future ?

THE MINISTER OF STATE IN THE
MINISTRY OF CTOMMUNICATIONS
(SHRI V.N. GADGIL) : (a) Yes, Sir.
Some short duty Telegraphists who have
undergone 9 months prescribed training are
awaiting regular absorption.

(b) No, Sir.

(c) Due to the policy decision taken by
P and T Board, there had been reduction
of 59, vacancies in operative cadres as a
result of one time bound promotion scheme.
These candidates who have under gone
prescribed training will be absorbed in
future vacancies against the outside quota.
Till such time, they will work as ‘Reserve
Trained Pool’ candidate as per rules.

Electricity Bills of Class I and II Officers
of DESU -

1528. SHRI RAM VILAS PASWAN :
Will the Minister of ENERGY be p]cased
to lay a statement showing :

:a) the electricity bills of Class I and
Class II Gazetted and non-gazetted officers
of Delhi Electric Supply Undertaking in
rcspect.of domestic and power electricity

consumed by each together with units con-

sumed during the last threc years, year-

wise ;

(b) whether it has come to the notice of
Government that the Officers of DESU
consume much more electricity than that
shown in their bills ; and

(c) w‘hcther Government propose to
appoint an Inquiry Committee comprising
of Members of Parliament and Members of

Metropolitan Council to inquire into the
matter and report to Government after

ascertaining the facts and if not, the reasons
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN): (a) It is not
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practical to compile the contemplated data
showing the consumption of electricity and
its charges etc. in respect of about 28,000
ermployees working in DESU covering the
period of last three years even after putting
in efforts and energy for months together.
The amount of labour and the money
involved in compiling the voluminous data
are not likely to be commensurate with the
results expected to be achieved.

(b) According to DESU, its Vigilance
Department is looking into cases of officers
in which electricity consumption bills appear
to be abnormally low.

(c) No such proposal is under considera-
tion.

Electricity benefits of SC/ST Villages

1529, SHR]I RAM VILAS PASWAN :
SHRI JAIPAL SINGH KASH-
YAP : )
SHRI SATISH AGARWAL *?
SHRI RASHEED MASOOD :

Will the Minister of ENERGY be pleased
to state :

(a) whether a study made by the Plann-
ing Commission recently has revealed that
electricity benefits failed to reach SC/ST
people in villages predominantly inhabited
by SC/ST communities ;

(b) whether in the study it has also been
revealed that due incentives have not been
given to SC/ST also ; and

(¢) if so, the recaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN): (a)and (b). It
has been suggested in the study brought out
by the Planning Commission that more
effort is needed on the part of the State
Governments to provide electricity to villages
where Scheduled Castes and Scheduled
Tribes population dominate and also to give
more incentives to weaker section so that
bencfits of electricity are available to them.

(¢) The Govt. of India have emphasised
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time and again the imperative neced for
accelerating the pace of rural electrification
in the tribal and other backward areas. The

~ revised 20-Poitit Proolamme includes, inter-

alia, accelerated“ programmes for devdcp-
ment of Scheduled  Castes and Sc:{nduicd
Tribes. 1In pursuance of this, special st€ps
have been taken for promoting electrifica-

tion of these areas and also in extending

electricity to’ the Harijan bastis as fast as
“possible. The Ministry of Esnergy/CEA
have also advised all the State Electricity

‘Boards/Electricity Departments that while -

formulating electrification schemes for new
areas, Harijan Bastis should necessarily be
simultaneously covered.. Rural Electrifica-
tion, Corporation, right from 'its inception,
has - recognised the need for accelerating

rural electrification in the areas inhabited:

by weaker sections and the backward areas.
- Rural electrification schemes of tribal areas

are accordingly eligible for loan assistance
" on concessional terms and conditions under
the SU and RMNP categories of loan,

Specnal schemes oxc'mwcly for electrifica- -
¢ provided financial

_ tion of Harijan Bastis are
assistance under HB category. The terms
and conditions on which loan assistance is
~ given for. the rural electrification schemes

_ of tribal areas and Harijan bastis are ‘more

favourable as compared to other areas.

In Rural Electrification Projects a;ﬁprs)ved
by the Rural Electrification Corporation

for financial assistance whenever prevision

is made for street lights in the main viilages,

it is obligatory on the part of the SEBs {0

- cover adjoining Harijan Bastis. All the
SEBs have been advised by the Corporation

that all area electrification schemes to be:

- financed by the Corporation should include
adequate provision for extension of electri-
city to the tubewells and small industries of
Scheduled Caste persons and other “back-
ward classes. The Corporation is providing

special. loans for electrification of Harijan °

bastis adjoining villages aiready electrified.
Guidelines of use of aircra’ft’ih eiegtions

1530. SHRIRAM VILAS PASWAN :
SHRI SATISH AGARWAL :
 SHRIN.K. SHEJWALKAR :

Will the Minister of LAW, JUSTICE

MARCH f 1984
state

- pose to lay down any guxddmevlrule‘

quer and, if sq, the details thérepf ?

‘that at a meeting held on 3.12.83, the pol
- uical parties made certain suggestions regal

_ parties darmg clections  and that in orde

- State Governments.

"AND COMPANY AFFAIRS be pleased to

"AND COMPANY AFFAIRS
- JAGAN NATH: hAU HAL) :
- Certain proposals haw been received in this
behalf from the Election Commission. These

- Wri tién Answ?‘érs

AND COMPANY AFFAIRS be pleas

(a) whether Elecuo'z Commxssmn pmé‘

regard to the,usc of Aireraft by ruling ¢
Opposxuon ﬁart.es during elections :

(b) if‘so wheth:-=r any d‘ecxsxon has si
‘been taken in regard thereto ; and

(c) whether Government propose

amend the election law so as to bear |
expenditure. of such aircraft by the exe

THE MINISTER OF LAW, JUSTIC

AND . COMPANY AFFAIRS (SHR
JAGAN NATH KAUSHAL) : (a) and (b,

The Election Commission has intimat

ding use of official aircraft by the political

{o- formulate . its recobmmendations,  the
Commission is collecting detaxls from the

J
* {c) No, Sir.
Cexlmv on eiectwn expenses

1331, SHRI RAM VILAb PASWAN
’ SHRI SATISH AGARWAL :

‘Wili the Minister of LAW, JUSTICE

sfate © -

(a) whether there is any proposal under
consideration of Government to amend the
Eleciion Rules to raise the ceiling on elec-
tion expenses for Lok Sabha and Assem-
blies ; - :

(b). if so, the details thereof ; }‘md

(¢) thetime by which amendments are

likely to be mzde 2

THE MINISTER OF LAW, JUSTICE
(SHRI

(a) ané (b).
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L5

proposals which allow for an increast, in Replacing Machines in Te]ebbone Ex-

general, in the limit of the election expenses: ~ changesin Madhya Pradesh
have been made by the Eleciion Commission e :
after consultations with the represeqiativas 1532, gqp! NEK. SHEJWALK AR :

of the political partics at a meeting held by wif) the Minister' of COMMUNICATIONS
the Commission on the 3rd December 1583 be pleased to state : :

and also taking into account the geperal
ise in the price levels and all othet factors

* including increase in the nember of electors. () L upe 0l machine: Bronded n Gk

phone exchanges ~ at Bhander - (District

> : Z Gwailior)  and Gohad (District Bhind),
(c) The proposais are under yxammatxon =~ Murena (District Murenz)—all in Madhya
of Government and as soon as final deci- Pradesh

sions are reached, suttable amendment: to

b “the VRu!es, wherever necessary, yv;lLbe‘made (5 the yé'ar obmanutactire: of cach of

- o : them and how many ‘times they have gone
Radio Programmes by Gwalior Artists ~out of order during the last one year.
from Gwalior Radio Station :

. - e : {c) whether ‘Government are intending
1532. SHRI N.K. SHEIWALKAR : Will. ©~ 1o refslaée the machmes by new ones ;

the Minister of INFORMATION AND - aad
BROADCASTING be pleased to state: :

i the number of artists from Gwalior given (@
chance for the radio programmes from
Gwaljor Radio Station during the last three
years and the number of talks given by diffe-
rent people from Gwalior from that Station
durmg the same period giving de!aus there—

of”

_.if so when ?

THE MINISTER OF STATE IN THE
MINISTRY OF - COMMUNICATIONS
(SHRI V.N. GADGIL): (a) The type of
machines provided at Bhander, Gohad and
Murena in Madhya Pradesh are MAX-III

THE D‘“PUTY MINISTER I’\I THE (strowaer) Central Battery Non-Maultiple and'}

; ‘MINISTRY OF INFORMATION AND MAX-H1 (strowger) type respectively.

 BROADCASTING  (SHRI GHULAM = - , =
NABI AZAD) : All India Radio, Gwalior b) Year of manufacture (installation)
broadcasts programmes for nearly 10 hours of Bhander is 1965-66 Gohad-1965 and .
_every day. These progranimes  include, Murega-1972.

music programmes as well as locally pro- - i
duced/orcv"n*sed spoken word- programmes. ., Noune of these exchanges went out of order

7

A large number of 'xmsts, who possess the -~ during the last one year.
requisite grading and’ talkers, ‘who = pos- ‘ : - = o

~ sess the requisite expertise and knowledge “(c)and (d). No, Sit. As none of these
‘in the subjects concerned, are invited by the *  exchanges’have completed - their life span..
station for participating in- sugh program- . "Howyvnr'exp(msiorx of Bhander Exch?h;’c is
mes.  Every effort 35 peneral'y made by each planned during 1984‘and its present equip-
Station of AIR to draw such taient from ment of 35 lines is proposed to be replaced
among those in the relevant Service areas. by 50 lines MAX-1H equipment. ;

¢ But it-will’ be difficult to mdmi‘ic how mJny -
- of them were from Gwalior. M oreover, the
information regarding all the artists as well

as the talkers who had na'ucnpatcd in such- .

. daily programimes for a -perig8 of nearly
1100 days -will involve going tm*o..gz an = - ==
« extremely large number of programmo sheets 1534, SHRT MADHAVRAO SCINDIA :
and this job will take an unduly long- tine Will - the - Minister of INFORMATION '
for completion. The result is unlikely tobe ~ AND BROADCASTING ;be p!easpd G
commensurate with the effort involved, state : e

Non-Alizned Information Ministers’ Ro-
solution for Prevention of use of Media
Tacilities for Hostile Propaganda
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(a) whether the Confercnce of Informa-
tion Ministers of the Non-Aligned Countries
held at Jakarta in January this year called
on member countries to effectively prevent
the use of their media facilities for hostile
propaganda by developed countries against
the N.A.M. ; and

(b) if so, the steps taken by Government
in responsc thereto ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
H.K.L. BHAGAT) : (a) Yes, Sir.

(b) Does not arise as Iudia has never
permitted the use of its media facilitics for

such purposes.

1.L.O. Report on World Labour and
number of Economically Active
Migrants

1535. SHRIMADHAVRAO SCINDIA :
will the Minister of LABOUR AND RE-

HABILITATION be pleased io state :

(a) whether according to the latest I.L.O.
report on World Labour, the global numbe:‘r
of economically active migrants and their
dependents reached the 40 million mark ;

(b) if so, the total number of economi-
cally active migrants and their dependents
in India according to this report and com-
parative figures for USA, UK, USSR, China
and Pakistan ; and

(¢) how many of these migrants are
illegal ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) According to the ILO World
Labour Report 1, the total of 19.7 to 21.7
million active persons outside their country
of nationality——which should be seen in con-
junction with a similar number of depen-
dents living with them—is a minimum esti-
mate.
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(b) The ILO Report does not identify
India as in-migration country.

(c) Does not arise.
Extension of Photo Transmission Scrvice

1536.  SHRIMADHAVRAO SCINDIA -
Will the, Minister of COMMUNICATIONS
be pleased to state :

(a) whether it is a fact the photo transmis-

sion service introduced between New Delhi,

Bombay and Jaipur has since been extended
to nine more cities ;

(b) if so, the names of those cities ; and

(c) the criteria applied in selecting them

for the extension of aforesaid service ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) Yes, Sir.

(b) The other ninc cities are :
1. Ahmedabad
2. Bangalore
3. Hyderabad
4. Jalandhar

5. Lucknow

6. Panjim
7. Patna
8. Pune

9. Trivandrum

(c) It isintended to extend photo trans-
mission facilities to all State Capitals and
other important centres of trade, commerce,
industry and the Media. The 12 stations
mentioned above have been selected as part
of this programme.

Refining and Reprocessing Facilities for
Bombay High Crude

1537.  SHRI MADHAVRAO SCINDIA :
Will the Minister of ENERGY be pleased
to state ;
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(a) the steps so far taken and proposed
to be taken to provide for adequate refining
and reprocessing facilities for the Bombay
High Crude within the country so as to avoid
export of this crude and minimise import of
crude and other petroleum products and by-
products ; and

(b) the nature and extent of refining,
processing and reprocessing facilities requir-
ed for the Bombay High crude and other
crude likely to be available from other off-
shore areas ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY IN THE DE-
PARTMENT OF PETROLEUM (SHRI
GARGI SHANKAR MISHRA): (a)
Apart from maximising refining of Bombay
"High crude in the existing plants, capacities
are being created by way of expansion for
absorbing the Bombay High Crude. In
addition, new refineries are planned to in-
clude adequate flexibility for processing the
Bombay High crude.

(b) The nature and extent of facilities for
processing Bombay High and other crude are
dependent on :

(i) the crude oil’s capacity to yield the
products required by the country ;
and

(ii) the Secondary processing facilities to
convert Low Sulphur Heavy Stock
(LSHS) into lighter products.

Filling up of Vacancies of Judges in High
Courls

1538. SHRI K.A. RAJAN :
SHRI INDRAJIT GUPTA :
SHRI K. LAKKAPPA :
SHRI DHARAM DASS

SHASTRI :

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased to

state :

(a) whether it is a fact that the Supreme
Court has expressed its concern Over the in-
ordinate delay in filling up the vacancies
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of 75 judges in various High Courts in the
wake of mounting arrears of cases ; and

(b) the steps being taken to fill up the
same ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (a) When
writ petition No. 6861 of 1982 filled in the
Supreme Court seeking a writ/direction to the
Union of India to fill up the existing vacancies
of Judges inthe High Courts came up for
hearing before the Supreme Court on 6-2-84,
the Court requested the Attorney-General to
impress upon the Government the urgency
of filling up the vacancies.

(b) Some proposals for filling up the
vacancies in the High Courts have been
received and are engaging the attention of
the Government in consultation with the
constitutional authorities. In other cases, the

States are being constantly reminded to send
proposals.

Postal Research Centre under P and T
Department

1539. SHRI SUDHIR KUMAR GIRI :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether Posts and Telegraphs De-
partment carries on mail censorship through
one of its wings called ‘Postal Research
Centre’ ;

(b) if so, whether the employees belong-

‘ing to the said Centre are controlled by the

Posts and Telegraphs Department ; and

(c) whether the cost therefor is borne by
the Posts and Telegraphs Department ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a)to (c). Postal
Research Centres have been set up, at some
places in India, by the Central Government.
These Centres, manned by trained Central
Government personnel, essentially keep a
-watch on foreign mail with a view to detect-
ing postal and other irregularitics/violations,
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Part of the facnmes is prcvxded he Pand
T Depattmem. =

New Legislation cn“Lay-oﬂ‘s and =
~ Retrenchments e
1540. SHRI INDRAJIT GUPTA :
SHRI VIHAY KUMAR YADAYV :

Will the Minister of LABOUR AND
REHABILITATION be pleased to siate

(a) whether it is a fact ¢hat Usnion
Government propOSe to bring in a new
legislation in the issue of lay-offs and retren-
cbments and = =

(b) if so, the details of the proposed
legislation and by when it is gomo to be
introduced ?

_THE MINISTER OF LABOUR AND -

REHABILITATION (SHRI VEERENDRA

PATIL) : (a) and (b). It is proposzd to bring .

in legislation to amend’ Sections 25-M and
25-IN of the Industrial Disputes Act relating
to lay-offs and retrenchments respectively on
the lines of the provisions in Section 25-O of
the principal Act relating to ciosare as
amended by the Industrial Disputes (Amen-
dment) Act, 1932. The Bill for this purpose

is expected to be intreducad in ‘(h‘, current .

session of Parliament.

" Revised Plan for Haldia Petro-
' Chemical Complex

1541. SHRI INDRAJIT GUPTA :
Will the Minister of ENERGY be pleased
to state :

(a) whether a revised p}m for the Flaldia
Petro-chemical com*)!e,c has been submitted
by the West Bengal Government for Centre’s
approval ;

(b) if so, the estimated cost of tha revised

project, its employment capacity and poten-‘ :

_tial, sources of raw ‘material and propose
pattern of :.hamho]dmg iand o

{c) how long it will take for the Centre
to sanction the project and provide alioca-
tions for it in the Seventh Plan ?
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e

° THE MINISTER OF STATE IN THE
DEPARTMENT ~OF PETROLEUM IN
' {(SHRI
SHAN‘KAR‘ MISHRAH
(a) Yes, §sr — e

(b) ’th estxmated cost of the pro;ect
rangss Ir%'m Rs. 684.90 crores to Rs. 844.42
crores. The main raw material is naphta
availabls from the refineries. Direct man-

0 to 2600, Proposed: pattern of share-
holding has not been specified. -
{c) The feasibmty report has been-taken
It is too early to indicate
zllocation of funds for this in the Seventh

Emrgy De w!opmm* durmg Seventh :
Plan. = > =

1542. SHRIMA?I !”SHORE SINHA'

: W; i the Minister of ENERGY ba r!eased'

state :

(a) the prospects of energy deve]opment
ifi the country during the Seventh Plan ;-

(b) whether the sources like ‘solar’ would
be fully exploited during the Seventh Plan ;
and

(c) if so, the details thereof ‘7

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF

'MOHAMMAD KHAN): (3) Details of
. the prospects. and plans of energy develop-

ment during-the Seventh Plan are presently
being looked into by the Working Group on
Power, Peiroleam, Coal and Non-€onven-
tional EBnergy Sources constituted by the
Platning Commission.

(b) and {c). The Govcrnmeﬁit proposes
to promste further development and utilisa-

‘tion -of solar energy and ‘other renewable

sources during the Sevenfh Plan.  Details in
this regard are being looked into by a Work-
ing Groun constituted by~ the Planning

- Commission.

FYgewTY afeasrer
154:‘. =f} SrATEEE S
=i} o &0 I

~

77 S HS T FA ST g A O



249 Written answers

(%) %41 GTEIT &1 A 19 Fw5 9,
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(@) afz g7, 41 Fenra=al T FTE;

() Far “FUAS g3 TufEc® 91T
Fremrema 3 g8 aRATAT F1 BT 39 8g
Fex IO T wafT afdr 41;

(7) ~fz g, & 77 an @O £ AR
TERIT Y o7 X F 777 wiatwr § A=

(%) afe zr 7&r &1 &0 ggafy Tgr
iy af v @ cevia 9iessAar
Fratfeafa i fae=s g7 & 91 T E sﬂv
IR & f5 T gH aT a5 GO T &

g7

ol weArem W TEd wE (e enl(vw
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—4
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FeT gTFTTAY qH uEa %f};r-r 37@”3 =%
frar g 1 aferar wifest s afwre
I A% Tgad 29§ ey safFen ©
frayer & Frem afoisrardl &Y §LaTiaT
Fd ear wrd ) e st faad frr
afzaysar #rif & frafor & fam sifera qf
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o) fem S F1 FOTER F

et sfafaom, 1963 &) e
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Frad, 1963 30 avtr 3(3) 5 afvafad 14
T4 %Y 20 & F, @ {1 (W) A0 Aforgi &
visat & foa fewrdt w1 3 faofeg 5@
T AEGE §; .

(=) =fz 27, a1 &, @ HATT A F
fera @7 97T, faemm, @@ o
wiqeg  Frafest ud SUHET 0 af
198 -82, 1982-83 #IT 1983-84 ¥
arrr (3) @1 frarfrafa & sfqwaar &
FFATT 1 GUgIT 41T F4T §;

(%) &Y Afora} & oAt § gF @wl
WY argsel g @ wa-afawe
7o ¥ g7 wfe7E B; A%

™
et 2

-
%2

() 7% 137 Flemzai 71 g FA
A far g @ 3 daEY Y @ oar @
famiz 2 ?

Fo waEm & maar @ ¥ ey
q5) (ot q@ate {ag) : (F) S &

(7) &1 (=) =rsearay sfafow &Y g
3(3)% fem oo afgwie s sal g
q .‘I"-:r T FsT F1AT ararat ¥ s fag
o # | @fE s Ty wrTa F ST g #T
TST-ATT AT FATET-ATT frarE @ Wy
15 enaeat 221 g o1 safar g7 9%T &
FIHT 98 W@ AT | I a1 3(3) ®
TAGTAT T AT FIE AT T ATET
(Frasrrar farm) grar Aewrdy wrA-wra A
F=t % g & fam sird) arfos sy sy
77 w7 & fam qarare garg few sy # )
o7 g0 ¥ gE sy A gwr-Awa 9T o
Ch g ) -

* Request of Gujarat State to Increase
Royalty on Qil and Gas

_1545. SARI AMARSINH RATHAWA :

Will the Minister of ENERGY be plcaud to
“state - * Y

L)
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(a) the present rate of royalty on oil and
gas being paid to Gujarat State ;

(b) whether it is a fact that Gujarat-

State is pleading to the Centre for increasing
the rates of royalty on oil and gas ;

(c) if so, since when and the details of
their demand for increasing the royalty ;
and

(d) the reaction of Central Government
thereto ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a) to (c).
The present rate of royally payable on crude
oil is Rs. 61/- per tonne. This rate came
into effect from 1.4.1981. Thereafter from
time to time the Government of Gujarat
have pleaded for increase in the rate of
royalty. The substance of their demand is
that royalty should be fixed at 209 of the
international price of equivalent grade
of crude oil ; since the price of crude oil has
risen considerably since the last revision, the
royalty should be correspondingly enhanc-

ed.

(d) Under the existing Oil Fields (Regula-
tion and Development) Act, 1948 royalty
could not be revised in a period of less than
4 years, which will expire on 31.3.85. A
bill to amend this Act has been passed by
Lok Sabha and is likely to be considered by
Rajya Sabha in its present Session. After
such an amendment, it will become possible
to revise the rate of royalty with effect from

1.4.84.
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Telephone Lines in the Country

1546. SHRI AMARSINH RATHAWA :
SHRI MOHANLAL PATEL :

Will the Minister of COMMUNICATIONS
be pleased to state :

(a) the number of present telephone lines
in the country ;

(b) the total requirement of telephone
lines in the country ;

(c) the number and location of factories
which are manufacturing telephone equip-
ment and telephone exchanges and their
annual production and ;

(d) the other measures being taken to
meet the increasing demand of telephone
lines in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) The number
of present telephone lines working in the
country as on 1.1.1984 are 25.38 lakhs.

(b) The total immediate requirement of
the country is 35 lakh lines.

(c) There are two switching factories in
the country with production capacity as
given below :

Bangalore—1.5 lakh strowger and 0.6 lakh
crossbar lines.

Rae Barelli—1.0 lakh lines strowger.

(d) Itis decided to augment the produc-
tion of switching equipment in the country
by setting up additional factories as below :

Rae Barelli (UP)

2 lakh lines of Cross-bar equipment (Indian

design) per year.

Manakapur (UP)

5 lakh lines of E-10B digital electronic equip-

ment (French design) per year.

Near Bangalore

5 lakh lines of E-10B digital electronic equip-

ment (French design).
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Setting up of Radio Station at Keonjhar
Garh

1547. SHRI HARIHAR SOREN : Will
the Minister of INFORMATION AND
BRODCASTING be pleased to state 1

(a) the names of towns which were iden-
tified in Orissa for the location of Radio
Stations in the Sixth Plan;

(b) whether Keonjhar Garh in Orissa
had also been identified for the lacation of a
Radio Station ;

(c) if so, the reasons for the delay in the
establishment of the radio station in Keon-
jhar Garh and other towns idcntified for the
purpose ; and

(d) the efforts made by his Ministry to
expedite the implementation of the above
proposal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHR1 GHULAM
NABI AZAD) : (a) to (d). The setting
up of a local radio station with 1 KW MW
transmitter, studio, Receiving Centre
facilities and stafl quarters at Keonjhargarh
in Orissa is an approved 6th Plan scheme.
There is no proposal in the said Plan to set
up new radio station in any other centre in
Orissa. Progress in respect of the setting
up of a local radio station at Keonjhar Garh
is satisfactory and is also being closely
monitored and corrective steps taken where-
ver found nccessary.

ATAAT AT, THAYT A TG TFAHA
1 TTAT

1548. &Y T T qQiT : FAT A
w3 qg Ia17 F1 FIT F4

(%) Fat femis 19 swadl, 1984 F
et “fergeara”’ § aFTfog g@ aTwT &7
g qurErR 931 & 5 wia «) ggmar
ATNGT AL, FITYT F TF TAIBT TFaas
sqifaa fowar oA, &
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(@) afz gi, at a3 TABT FgST 9
d& ST g1 STQAT QAT qeavacET s
T & 7

WA AT A T WA (o dto Ao
mef) : (F) S, gf ) erF qre gnfaad
g1 wiETEr fA9aat Y ggraar ¥ gw
TFGAST AT ATTAT FT ST WY & 1

(@) 10,000 3T & FO FRAFLIT
TFTST F 1984-85 H EUA I @ A
F GEAAT § 138 WA AT, FAGT F
6000 ATZT & Id IIEFHT & TIT qT
deqriqa fwar strarn, fsawy safa garey
gl IF T 21

Utilization of Oil Refining Capacity to
Meet the Requirements of Crude Oil

1549. SHRI KRISHNA CHANDRA
PANDEY :
SHRI MANOHAR LAL SAINI :

Will the Minister of ENERGY be pleased
to state :

(a) whether Oil and Natural Gas Com-
mission has not been equipped well enough
to meet our requirement for crude oil inspite
of extensive and intensive exploration ; and

(b) the extent to which oil refining capa-
city of the plants in the country is likely to
be utilized during the yedr 1984 ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM 1IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a)
ONGC is equipped to meet a fairly large
percentage of the requirement of crude oil in
the country.

(b) The oil refinery capacity of the country
is expected to be utilised to the extent of -
about 94 percent during the year 1984.

Shortage of Urea in the Gorakhpur Unit
of F.C.I.

1550. SHRI ASHFAQ HUSAIN : Will.
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the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whether Government “are aware of
any large scale shortage of urea in the-Silo
of Gorakhpur Unit of Fertilizer Corporation
of India ; and

(b) if so, the reason for the shortage, the
amount involved and action tcken by
Government ?

THE MINISTER OF CHEMICALS AND
FERTILIZERS (SHRI VASANT SATHE) :
(a) and (b). The Fertilizer Corporation of
India recently reported the shoitage of
Urea stock in Silo of Gorakhpur Unit.
After taking into account the permissible
handling loss of 1.5% of production, the
total shortage of Urea was 5503 tonne during
the year 1932-83 and 2826.46 tonne during
the period 1.4.83 to 12.9.83. The above-
mentioned shortages are as per the report
submitted by the High Power Committee
constituted by the Chairman and Managing
Director, FCI. The Committee in its report
have mentioned the following reasons for
shortages in the stock of Urea in Silo of
Gorakhpur Unit :

(1) Incorrect procedure for measurement
of Naphtha, Ammonia and declara-
tion of production of Urea ,

(2) Over-reporting of production ; and

(3) Incorrect stock verification of Urea
in Silo.

The Committee feels that there is not
much scope of pilferage from Silo or mal-
practices in despatches. The Committee
has further stated that no single individual
is wesponsible for the above loss and the
management of Gorakhpur as a whole is
responsible.

The Committee has recommended that
write-off approval be accorded after caution-
ing the management’ to strictly follow the
recommendations of the. committee und to
follow the procedure laid down by the Cor-

_ poration for stock verification.’
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Regular Adjustment of Wages to Consu-
mer Price Index

1551. SHRI ASHFAQ HUSAIN : Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether there is any proposal under
the consideration of Goyernment to evolve
a regular adjustment of wages to consumer
price index ; and

(b) if so, details of such proposal ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a)and (b). The Labour Minis-
ters’ Conference held in 1981 recommended,
inter-alia, that a mechanism should be devi-
sed to link the minimum wages to the
Consumer Price Index numbers so that they
could be revised periodically without delay.
This recommendation has been forwarded
to all the States and Unijon Territorics for
necessary action. In pursuance of this
recommendation some States have already
introduced a variable dearness allowance as
part of the minimum wages.

Power Projects by Tamil Nadu

1552. SHRI ERA ANBARASU : Will
the Minister of ENERGY be pleased to
state ;

(a) the thermal and hydel projects which
have been submitted by Tamil Nadu Govern-
ment and which are still awaiting the appro-
val of Central'Government ; and

(b) The thermal and hydel projects
which have been approved by the Centre
and which are still awaiting implementation

at the State level 7

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN) : (a) The scheme
for renovation of Ennore Thermal Power
Station costing Rs. 37.64 crores has been
accorded techno-economic clearance by the
Central Electricity Authority. Other schemes
reccived from Tamil Nado are given in the
Statement attached. Some of these schemes
have inter-State aspects.

(b) Presently, there is no such scheme.
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Issue of PF Accounts Statements to Cinema

‘Workers in West Bengal

1553. SHRI NARAYAN CHOUBEY :-

Will the Minister of LABOUR AND RE-
HALILITATION be pleased to state :

(a) whether Government are aware that
the cinema workers of Kharagpur and Mid-
napur in West Lengal are not getting due
accounts statements of their P.F. from the
P.F. Office for the last eight years or more ;

(b) if so, the reasons therefor ; and

(¢) the steps Government propose to
take to ensure that cinema employees get
their accounts statements every year in
time ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) According to the Provident
Fund authoritics, the position of issue of
annuval statement of accounts in respect of 8
cinema houses i Midnapur including 3
Jocated in Kharagpur 1s as given below :

Statement
' _S._No. Name of the Project Installed
Capacity
Proposad
(MW)
Thermal

1. Tuticorin Thrermal Power
Station Extension Stage I11 2% 210

2. North Madras Thermal
Power Station 5» 210

3. Neyveli Third Thermal
Power Station (Lignite
based). 5x210
Hydro

1. Pandiar-Punnapuzha 2% 50

2. Cholatipuzha 1x60

3. Shanmukhanad: 1x30

4. Upper Amiravaty 1% 30

5. Chinnar Chittor Divarsion
Scheme —

6. Pyk.:ira Ultimate Stage 2x 50
Siravani Micro Hyud<l 1x3
Nellithorai 1% 50
S.No., Number of cinema houses

Year for which accounts are’
pending

1. Onc
2. Oune
3. Five

4, One

Since the date of coverage.

1974-75 onwards

1976-77 onwards

1979-80 onwards

(b) and (c). The accounts statement in
respect of one cinema house could rot be
issued due to non-comipliance by the em-
ployer. Action is being taken to secure
compliance in respect of this cinema.. In
the other cases, the delay is due to either
non-submission of prescribed reports/re-
turns by the employer or pendency of work
in the Regional Office of the EPF Organi-
sation. The Provident Fund authorities are

taking necessary action to obtain the want-
ing returns through their Inspectors. - The

staff of the office are also working overtime

since March, 1983 for clearing the pending
accounts in the Region.

Targets achieved by Drugs and Pharma-
ceutical Industry in Sixth Plan

1554. SHRI R.P. DAS : Will the Minister
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of CHEMICALS AND FERTILIZERS
be pleased to state :

(a) whether the Sixth Plan targets for the
drug and pharmaceutical industry are likely
to be achieved within the period set for these
targets ;

(b) whether investments in the industry
have so far been made in accordance with
- the time schedulc as envisaged in the Plan ;
and

(c) if so, the results achieved so far since
the beginning of the Sixth Plan ?
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THE MINISTER OF CHEMICALS AND
FERTILIZERS (SHRI VASANT SATHE) :
(a) and (c). The Sixth Plan Demands for
various Bulk Drugs were anticipated on the
basis of projected growth rates. In the light
of actual consumption during last three
years some of these projections arc found to
be over pitched while some others are under-
pitched. In order to arrive at more realis-
tic demand targets a review has been under-
taken. The Annual Plan production targets
and the production of Bulk Drugs in the
country for the first three years of the 6th
Five Year Plan are as follows :

(Rs. in crores)

Year Bulk Drugs Formulations
Annual Plan Actual pro- Annual Plan Actual pro-
Targets duction Targets duction
1980-81 ‘ 270 240 1350 1200
1981-82 280 289 1350 1430
1982-83 325 325 1425 1545

(d) Investment during Sixth Five Year
Plan was expected to be of the order of Rs.
325 crores. OQut of this Rs, 160 crores was
anticipated in Public Sector Drug Units.
The total investment during the first 3 years
of the 6th Plan in Public Sector Drug Units
is Rs. 58.97 crores. There had also been
investment in other sectors of the drug in-
dustry. The details are not readily avail-
able.

Import of Drugs

1555. SHRI R.P. DAS : Will the Mini-
ster of CHEMICALS AND FERTILIZERS
be pleased to state :

-

(a) whether the import of drugs is within
the limit set for it ; and

(b) if not, the reasons thereof ?

THE MINISTER OF CHEMICALS AND

FERTILIZERS (SHRI VASANT SATHE) :
(a) and 7b). Government have not fixed
any overall monetary or quantitative limit
for the imports of drugs. However, certain
drugs are allowed to be imported in limited
quantities ; certain drugs are banned for
imports. Imporis are allowed keeping in
view various factors such as the gap between
the demand and the indigenous production,
export requirements of formulations, intro-
duction of newer drugs, etc.

Review of production Targets of drugs
in Public Undertakings

1556. SHRIR.P. DAS : Will the Minis-

ter of CHEMICALS AND FERTILIZERS

be pleased to state :

(a) whether a high level meeting of the
Chief Executives of all public sector under-
takings under his Ministry was convened
which revicwed the production targets set
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for these undertakings ; and

(b) if so, outcome of the meeting regard-
ing drug output targets ?

THE MINISTER OF CHEMICALS AND
FERTILIZERS (SHRI VASANT SATHE) :
(a) Yes, Sir.

(b) The Chief Executives of public sector
drug undertakings have been urged to take
expeditious measures to improve the per-
formance of their units.

Postal Research Centres in the Capital
and other places .

1557. SHRI KRISHNA CHANDRA
PANDEY : Will the Minister of COMMU-
NICATIONS be pleased to state :

(a) whether it is a fact that the Centre is
running postal research centres in the Capi-
tal and several other places in the States ;

(b) whether under this research centre,
letters are reportedly being censored ille-
gally ; and

(¢) the reaction of Government to this
allegation levelled by the Opposition Parties ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a)to(c). Postal
Research Centres have been set up by the
Central Government at Delhi and some
other places in India essentially to keep a
watch on foreign mails with a view to detect-
ing postal and other irregularities/violations.

gq afiug & qwE

1558. =it WIAIWIE a0 |E ¢
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s @eqer A {6y :
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Retired Officials Working in Private
: Companies S
1560, SHRI DIGAMBAR = SINGH :
Will the Minister of ENERGY be pleased
to refer to reply given to bﬁsmrred Question
No. 11065 on 10th May, 1985 and states :

(a) whether he had s *J;ce‘yreceived a letter

from a Member of Parliament aboul goings- o

on and doing-on of one-time Assistant/other

officials of his Ministry who had taken
. Govemment

employment after taking vcluntary_ retire-
ment with some private companies with
whose matters they “were dealing whﬂe in
servxce :

(b) whether they are 'exercising consider-

able influerice with theirerstwhile collcagues ¢

dealing with their companies” matters ;

(c) whether he had, in pursuance of
Prime Minister’s orders . to rotate psrsons
who had been working in vulnerable sections
and posts, taken any action to rotate the-
Section Officer and other staff dealing with
the man-made fibre industry in his Ministry

~ who are reported to be acting hand-in-glove.
with these tetired colleagues of theirs ; and

() 1f S0, what and if not, the reasons
therefor ?° :

 THE MINISTER OF STATE INTHE

DEPARTMENT OF PETROLEUM iN
-~ THE MINISTRY - OF ENERGY (bHRI

' GARGI SHANKAR MISHRA) : (2) :Copy
of a letter dated 10.1. 1984 from a Member of

Parliament addressed to the Hon’ble Speaker, -
Lok Sabha, dealing inter-alia with -an erst-

_ while Assistant of the Department of Petro-
leuill was received. -

(b) to (d).  Transfers are effected at suif-
able intervals as far as péssible. No instance

of extrancous influsnce on officers or - staff’ -
members, or of collusive dction, ds hinted -

at in clauses (b) and {c) have come to notice.

' 'MAR'CH‘ 6,198

N

. Aﬁ’r:itienyﬁr/ﬁwérs =
= ‘Purchase of Helicopters by O‘N.G.C."i

= 15l SHRI CHINTAMANI
GRAHI : Will the Minister of ENERGY

be ple&sed to state :

(a)
ssion proposed to buy some helicopters and

therefore sought British Govemment loan

therefor

(b) xf so, thc main purpose of ONGC,
_to buy those helicopters e

(c) the number of hullcopters proposed =
to.be p,urchased by ONGV S

(d) the cost of those hehcopters and theﬂ
amount of loans agreed to be pald by Bntxsb‘ﬁ‘ -

and

S

(e) the details thcreof 2

THE

PANL

lVllNISTER OF STATE IN THE'

whether Oil and Natural Gas Commi- -

DEPARTMENT OF  PETROLEUM IN -

THE MINISTRY OF ENERGY
21 helicopters are being acquired for meet-
ing ONGC’s requirements for Offshore ope-
rations. A number of bids, mcladmg one

from a British Company, have been‘r%.,ewed :
: whn’.ﬁ arespresently under evaluation.

Tt is,
therefore, not possible at this stage to give
the details of cost etc, Indzcauons afe that

. British 4id may aiso become available i in sup-

port of th° offer of the Butxsa Company.

Domestic Gas Supply Sysfem

1562 SHRI CthTAMANI

(SHRI
GARGI SHANKAR MISHRA) : (a) to(e).

PANI-' -
GRAHI Will the Mmlstt’r of dNFRGY :
o bo pleased to state :

@) whether the su )p}y ‘of domestsc gas

system meds to be nnproved

if so; t = steps proposed to be: taken

(b)

tion and

for the improvement of the bottled gas posx- :

(c‘ the other measures proposed to be

aken for the overall mp‘ovement of me
domestzc gas supply position 2- k

THE MINISTER OF STATE IN THE
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DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI

GARGI SHANKAR MISHRA)
(a) Yes, Sir.
(b) and (¢). For absorption of the increa-

sed availability of LPG during the coming
years Oil Industry plans to enrol 6 lakh
new customers per year. To achieve this
target 14 new bottling plants are being set
up and 20 existing ones being cxpanded.
Additionally steps have been taken to pro-
cure sufficient equipments, and commission-
ing of adequate number of dealers. Other
infrastructural facilities, including transport
facilities are being augmented.
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Recognition of all India Federations of
P.F. Employges

1564. SHRIMATI SUSEELA GOPA-
LAN : Will the Minister of LABOUR AND
REHABILITATION be pleascd to state :

(a) whether any recognition has been
accorded recently to any of the All India
Federations of PF employces, and if so, on
what basis this recognition was given ;

(b) whether there is any basis for the
allegation that the verification has not been
completed in all the States ; and

(c) if not, the details of the rclated mem-
bership strength of the Federations on re-
gional basis ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) to (c). On the basis of verifica-
tion of the membership of unions operating in
the EPFO, the All India EPF Staff Federa-
tion, New Delhi which emerged with a majo-
rity of membership has been granted recog-
nition.

Verification was conducted in the States
of Andhra Pradesh, Gujarat, Kerala, Karna-
taka, Orissa, Tamil Nadu and West Bengal.
It was not considered necessary to go
through the wverification process in Maha-
rashtra and Bihar which had single unions
operating at the regional/sub-regional level,
there being no rival unions claiming recog-
nition. No verification was possible in the
States of Assam, Madhya Pradesh, Punjab,
Rajasthan and Uttar Pradesh bccausc of
non-production of records by thc unions
concerncd. In the case of Delhi where veri-
fication was in progress, the result would
have made no difference to the overall
majority secured by the All-India EPF Staff
Federation (New Delhi) since recognised.

Vam Organic Chemicals Ltd. and
Hindustan Wires Ltd.

1565. SHRI BHEEKHABHAI : Will
the Minister of LAW,. JUSTICE AND
COMPANY AFFAIRS be pleased to state : 5

(a) whether it is a fact that the Board of
Directors of Yam Organic Chemicals Ltd,
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and Hindustan Wires Ltd. Delhi are one and
same persons ; and

(b) whether it is a fact that the com-
panies are not covered under the M.R.T.P.
Act ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL) : (a) No, Sir.

(b) M/s Vam Organic Chemicals Ltd.
and M/s Hindustan Wires Ltd. were, prima
facie, considered to be attracting provisions
of section 20 of the MRTP Act and were
therefore advised to register their under-
takings under section 26 of the MRTP Act.
Both the companies have contested the
Department’s findings and” have submitted
their representations which are under exami-
nation of the Department.

Delay in Conciliatory Proceedings in the
Office of Assistant Labour Commissioners

1566. SHRI BHEEKHABHAI : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether it is a fact that several thou-
sand cases are pending in the office of the
Assistant Labour Commissioners and the
~ conciliatory proceedings continue for
months ;

(b) if so, the action taken by this Minis-
try to expedite disposal .in each State ;
and

(¢) the number of cases reported as
failures in 1983, State-wise and the steps
taken thereon by the Ministry ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : () and (b). The relevant infor-
mation is being collected and will be laid on
the Table of the Lok Sabha on receipt.

(c) As per Statement attached.

Action on 1324 failure of conciliation
reports has already been taken under Section
12(5) of the Industrial Disputes Act, 1947.

MARCH 6, 1984

Written Answers 368

Statement

662 reports are under consideration,

Statement showing the number of failure.
of Conciliation reports received Union
Territory|State wise during 1983

No. of F.O.C.

SI. Name of the
No. State/Union Reports Re-
Territory ceived
1. Andhra Pradesh 157
2. Assam 002
3. Bihar 475
4. Chandigarh 016
5. Delhi 105
6. Gujarat 114
7. Goa 013
8. Haryana 013
9. Jammu and Kashmir 016
10. Karnataka 072
11. Kerala 026
12. Madhya Pradesh 231
13. Maharashtra 149
14. Orissa 031
15. Punjab 063
16. Rajasthan 198
17. Tamil Nadu 077
18. Uttar Prﬁdcsh 076
19. West Bengal 152
Total 1986
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Bargaining Agent for Labour

1567. SHRI AJIT BAG :
SHRI E. BALANANDAN :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether attention of Government has
been drawn to the criticism by the Associa-
tion of Indian Enpgineering Industry regar-
ding Government’s double standard in
identifying the bargaining agent for labour ;
and

(b) if so, the basis therefor and reaction
of Government thereto ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA

PATIL) : (a) Yes, Sir.

(b) Shri Naval H. Tata in his address
at the Association of Indian Engineering
Industry Seminar has stated that where the
INTUC claims to be the majority union, for
example, under the Bombay Industrial
Relations Act, the Government policy would
not telerate thc presence of any minority
union, whereas in the case of INTUC in the
Banking industry, it was suggested that it
should not be excluded from the represen-
tation though it may be a minority union.

There is no statutory provision for
recognition of unions and recognition is to
be accorded by the management. Sanat
Mehta Committee has made certain recom-
mendations in regard to verification of
membership of trade unions and for certi-
fication of bargaining agent. The recom-
mendations are under consideration.

Number of brick kilns in the country and
number of Workers Working there

1568. SHRI AJIT BAG: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) State-wise number of brick kilns in
the country and the number of labourers in
those kilns :

(b) the nature of labour-permanent,
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temporary, seasonal, contractor ;

(c) whether they enjoy benefits like other
industrial labourers ; and

(d) if not, the steps Government have
taken in this regard 7.

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREN.-
DRA PATIL) : (a) No precise information
is available about the total number of kilns
and the number of workers employed in
the brick kiln industry. However, the infor-
mation received from the various States
Governments/Union Territories indicating
the number of kilns and the number of
workers engaged in the brick kiln industry
is enclosed as statement-I. The information
furnished by Directorate General of
Factory Advice Service and Labour Insti-
tute, Bombay in regard to brick kilns
registered under the Factories Act in
different States/Union Territories is given
in statement-II.

(b) This is a seasonal industry in which
the production process usually begins after
the rainy season and normally continues
upto the end of May. The Brick kiln owners
recruit the labcurers through their agents
by entering into a contract or agreement
with the workers when alternative avenucs
of employment are not available,

(c) Being a factory benefits/protection
provided under the Factories Act as well as
other Central labour laws such as Inter-
State Migrant Workmen (Regulation of
Employment and Conditions of Service)
Act, 1979, Employees Provident Fund and
Miscellaneous Provisions Act, 1952, Con-
tract Labour (Regulation and Abolition)
Act, 1970, Minimum Wages Act, 1948, Work-
men’s Compensation Act, 1923, The Equal
Remuneration Act, 1976, The Payment of
Wages Act, 1936 etc. are available to the
workers of the brick kiln industry.

(d) Ithas been decided to constitute a
Tripartite Committee at the Central level to
consider and formulate, if considered nece-
ssary, a separate self-contained legislation
for the brick kiln industry in consideration
of special features of the working of the
industry and to explore the possibility of
special securjty schemes that can be formu-

lated for the workers in the industry.
2
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SI. No. Name of the State Govt.| Number of Number of workers
Union Territory brick kilns employed
1. Delhi Admn. 300 25000—30000
2. Meghalaya — —
3. Punjab 2000 1,00,000 ( Approx.)
4, Gujarat 299 16,241 (Approx.)
5. Uttar Pradesh 6000 3,00,000 (Approx.)
6. Arunachal Pradesh Nil Nil
7. Madhya Pradesh Small Units Information is being
collected.
8. Goa, Daman and Diu 12 176
9. Dadra and Nagar Haveli Very small Units —
10. West Bengal 3000 2833
11, Andhra Pradesh Small Units 1,000 (Approx.)
12. Maharashtra Information is being collected.
13. Chandigarh Admn. 29 2470
14. Orissa 80 (37 Regd.) 5500
15. Pondicherry 100 Less than 10 wor-
kers are working
with power and less
than 20 workers are
working without
power.
Statement-11
Sl. No. - State/Union Territory No. of Brick kilns
1 2 ; 3
1. Andaman and Nicobar None
2. Andhra Pradesh

None but 8 tiles Factories
registered.



273 Written Answers PHALGUNA 16, 1905 (SAKA) Written Answers 274
1 2 3

3. Assam 145 .

4. Bihar 915

5. Chandigarh 25

6. Delhi 163

7. Dadra and Nagar Haveli None.

8. QGujarat 369

9. Goa, Daman and Diu 2
10. Haryana 818

11. Himachal Pradesh Not regd.

12. Jammu and Kashmir Covered under Sec. 85.
13. Karnataka 100

14. Kerala 71

15. Madhya Pradesh Information not available.
16. Maharashtra 108

17. Manipur Not Available.
18. Mizoram Not available.
19. Meghalaya No Brick kiln.
20. Nagaland Not available.
21. Orissa 30
22. Pondicherry 100
23, Punjab 1765
24, Rajasthan 83
25. Sikkim Not Available.
26, Tamil Nadu 63
27. Tripura 102
28. Uttar Pradesh 1500
29. West Bengal 228

30. Arunachal Pradesh Not Available.
31. Lakshadweep No Brick Kiln.
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Number of Workers Affected by Closure
of Units in the Country

1569. SHRI AJIT RAG: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) the total number of closures up-to-
date in the country and total number of
workers affected thereby ;

(b) State-wise break-up of the closed
units with dates of the closures and the
number of workers affected, unit-wise/
State-wise ;

(c) the reasons of the above closures ;
and

(d) the steps taken by Government to
open the closed units by taking over or
natjonalisation, to save the workers ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREN-
DRA PATIL) : (a)and (b). On the basis
of available information, a State-wise State-
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ment showing the number of closures and
workers affected during 1983 is attached.

Unit-wise details of closures are not main-
tained. J

(c) Closures have variously been duc to
financial stringencies, shortage of raw
material and power, lack of demand, mis-
management and industrial disputes.

(d) Government’s policy on industrial
sickness lays stress on remedial action to
rehabilitate undertakings which have become
sick. Under the policy, Banks and Finan-
cial Institutions are expected to take appro-
priatc corrcctive action on the basis of
diagnostic studies undertaken by them in
each case. Government also provide
necessary assistance for implementation of
rehabilitation schemes prepared by .Banks
and Financial Institutions. Wherever, it is
found that a Unit cannot be revived,
Government consider whether the Units
should be nationalised or any other alter-
native including workers’ participation, can
provide solution. Nationalisation could be
considered only if the Unit can be made
viable in a reasonable period of time and if
it is in public interest to do so.

Statement

Number of closures and number of workers affected due to them during 1983(P)

Name of States/Union

No. of closures

No. of workers

Territories affected
1 2 3

1. Andhra Pradesh 2 6,123
2. Assam 1 7
3. Bihar 5 5,930
4. Gujarat 36 10,656
5. Haryana 7 216
6. Himachal Pradesh 1 270

7. Jammu and Kashmir
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2 3
8. Karnataka — —
9. Kerala 3 176
10. Madhya Pradesh 4 4,189
11. Maharashtra 35 718
12. Manipur
13. Meghalaya
14. Nagaland — —
15. Orissa 6 3,495(P)
16. Punjab 17 410
17. Rajasthan 6 1,656
18. Sikkim
19. Tamil Nadu 12 514
20. Tripura
21. Uttar Pradesh 4,207
22. West Bengal 45 3,451
23. Andaman and Nicobar — -
24. Arunachal Pradesh
25. Chandigarh 3 123
26. Dadra and Nagar Haveli
27. Delhi 8 526
28. Goa, Daman and Diu 1 105
29. Lakshadweep — —_
30. Mizoram .
31. Pondicherry — —
Total 192 42,822

(=) = Nil. (..) = Not avaijlable. (P) = Provisional.
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Price of Coal

1570. SHRI ATAL BIHARI
PAYEE :
SHRI SURAJ BHAN :

VAJ-

Will the Minister of ENERGY be pleased
to state :

(a) the prices of coal in March 1977 and
in January 1980 and by how much they have
been increased in the last four years on each
occasion and when ;

(b) the coal production in each of the
last three years and in the current year and
also the profits and losses earned by Coal
India Limited in the same period ; and

(¢) the total investment of Government/
financial institutions in public sector coal
mines/Coal India Limited and the returns
thereon in each of the last three years ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
[
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MINISTRY OF ENERGY (SHRI DALBIR
SINGH) : (a) In March, 1977 the average
pit-head price of coal produced by Coal
India Ltd. was Rs. 64.92 per tonne and
in respect of coal produced by Singareni
Collieries Co. Ltd. it was Rs. 67.65 per
tonne. Since then the prices of coal have
been revised four times. Date of revision
and the average pit-head price on each
occasion are as under :(—

Date of Average pit-head price per

revision tonne of coal produced by
CIL SCCL

17.7.1979 Rs. 101.18 Rs. 99.92

14.2.1981 Rs. 128.02 Rs. 136.85

27.5.1982 Rs. 145.90 Rs. 154,75

8.1.1984 Rs. 183.00 Rs. 192.00

{b)and (¢). Coal production and profit
earned/loss suffered by Coal India Ltd.
during the last 3 years and during the
current year, are as under :—

(Rs. in crores)

1980-81 1981-82 1982-83 1983-84
(anticipated)
Coal produced by .
CIL (million tonnes) 100.83 109.61 114.06 123.00
Profit earned/loss
suffered (—)33.34 (+)34.20 (+)37.45* Accounts not

yet finalised.

*Excluding adjustnient ol contribution to/from Coal Price Regulation Account. The
investment of Government in Coul India Limited as represented by equity holdings
and long term loans duc was Rs. 3254.88 crores as on 21.3.1983 as per the audited
balance sheets of Coal India Ltd. and its subsidiaries.

Number of Bidi and Cigar Workers in

workers in the country, State-wise ;
the Country

(b) the number out of them covered
1571. SHRI AJOY BISWAS : Will the :’.“dc" ';‘I": B“:‘ and Cigar Workers (Condi-
Minister of LABOUR AND REHABILI.  UOn of Employment) Act, 1966 ;
TATION be pleased to state : (c) the reasons for non-implementation

of all the welfare measures for bidi workers :
(a) the total number of Bidi and Cigar and
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(d) whether Government have any pro-
posal to expedite the implementation of
welfare measures without further delay ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) and (b). Statement showing
the State-wise break-up of Beedi Workers is
attached. As per the definition of Beedi
Workers contained in the Beedi and Cigar
Workers (Conditions of Employment) Act,
1966, all workers as indicated in the State-
ment are covered under the Act. Infor-
mation with regard to Cigar Workers is not

readily available.

(c) and (d). For providing welfare faci-
lities to beedi workers, schemes relating to
medical care, housing and education are
being implemented under the Beedi Workers
Welfare Fund. A statement indicating the
details of the welfare facilities which are
being provided to the beedi workers is laid
on the Table of the House.

Statement

Statement showing the total number of

beedi workers in the country and number

out of them covered under the beedi and

cicar workers (conditions of Employ-
ment) Act—1966 State-wise
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Name of the States Total No. of

Beedi Workers

including

Gharkhata

- Workers

in lakhs
1 2
1. Andhra Pradesh 2.50
2. Bihar 3.50
3. Gujarat 0.22
4. Kerala 1.50
5. Karnataka 3.00
6. Madhya Pradcsh 5.00

1 2
7. Maharashtra 2.50
8. Rajasthan 0.35
9. Orissa 1.60
10. Uttar Pradesh 4.50
1. Tamil Nadu 2.00
12. West Bengal 4.50
Total 31.17
Statement

For providing welfare measures’ to beedi
workers, the following steps have been
taken :—

(a) 108 dispensaries at various places in
the country have been established.
One 10 bedded hospital at Mysore
and Chest Clinic at Nimtita are also
functioning ;

(b) For providing specialised treatment
to beedi workers, beds are being
reserved in T.B. hospitals/sanatoria.

(¢) Actual charges for X-Ray, sputum -
examination etc. are being reimbursed
to the concerned workers.

(d) Children of beedi workers are being
paid scholarships ranging between
Rs. 15/- p.m. to Rs. 123/- p.m. depen-
ding on the class in which the student
is studying.

(e) For providing housing facilities to
beedi workers two schemes are being
implemented viz.

() Build Your Own House Scheme

Under this scheme, subsidy
amounting to Rs. 10600/- and
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interest free loan of Rs. 4000/-
is being sanctioned to a bonafide
beedi worker.

(ii) Housing Scheme for Economi-
cally Weaker Section

Under this scheme, State Go-
vernments are sanctioned subsidy
to a maximum of Rs. 3000/- or
50% of the actual cost which-
ever is less per tenement for
bonafide beedi worker.

Women Workers in Industries

1572. SHRI AJOY BISWAS : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) the total women workers in different
industries of the country (industry-wise)
from 1975 to 1983 ;

(b) whether Government are aware that
women workers are gradually declining in
differcnt industries due to the unsympathetic
attitude of the industrialists ;

(¢) whether Government have any pro-
posal to protect the women workers from
retrenchment ; and

(d) if so, the details of the proposal ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : {(a) A statement showing infor-
mation relating to employment of women in
selected industries as per information collec-
ted under the Employment Market Informa-
tion Programmc for the period from 1975 to
1981 is enclosed (See Cols. 285-286). Figures
for the year 1982-83 are not yet available.

(b) to (d). Statistics available with the
Department of Labour do not show any de-
cline in women’s employment. The Govern-
ment has constituted an Advisory Commit-
tee under the Equal Remuneration Act,
1976 to review the position from time to
time. ‘

Cooking Gas Connections

1573. SHRI AJOY BISWAS : Will the
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Minister of ENERGY be pleased to state :

(a) the total number of cooking gas con-
nections in the country (State-wise) ; and

(b) whether Government have any sche-
me to provide cooking gas connections to
more people ? ‘

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a)
About 59.67 lakh connections have been
given in the country upto 30.9.1983. The
State-wise brecak-up is shown in the enclosed
statement (See Cols. 287-290).

(b) Yes, Sir.

Unemployed Skilled, Unskilled Semi-
skilled and Educated Persons Registered
in the Employment Exchanges

1574. SHRI AJOY BISWAS : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) the total number of skilled, unskilled,
semi-skilled and educated persons who
registered their names with the Employment
Exchanges during 1982-83 and upto January
1984 (State-wise) ;

(b) the number of persons provided jobs
through the Employment Exchanges during
the above period ; and

(¢) the specific schemes of Government

~ to provide jobs to the rural unemployed

persons ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) The information is contained
in the statement enclosed.

(b) 4.73 and 4.86 lakh persons were plac-
ed in employment during the years 1982 and
1983 respectively by the Employment Ex-
changes in the country.

(c) One of the important objectives of the
Sixth Five Year Plan is the progressive re-
duction of unemployment in the country.



286

Written Answers

PHALGUNA 16, 1905 (S4KA)

Written Answers

285

$O0JAI9S [BUOSISJ

$'96€1 I'vbel (4 {74! 8°0STI $'8611 86511 L1601 pue [BI00g ‘AJlUnWmo)—6
90JAI9S SSaulsng pue
L°6L 0'CL 099 L'ES 9'Lb 61y ey 9jelse [BaYy ‘eoueinsu] ‘Smiduedij—§
uoled
S '] L'SL 6'L9 6't9 1°09 L9¢S €25 ~[unwwod pue 98e10)s “‘y10dsueIr]—/
S[o10Y pu® S)UBINE}SAI pUe
90T 6’61 L0t I'81 691 161 I'el 9pe1) [Iejal pue J[es’[OYM—9
£°6S 9°t9 065 $'8¢ 9°LS 9°6$ 9°99 uonoINIsu0)—¢
LT 'Sl Vel 0Cl1 (A $°0T S0l ﬂ I3)epp pue sen “Aoosg—p
6't6S £e9s £'TLS LS 6°'STS P yis 1833 % 3uunjoejnuBN—¢ PUE T
£L8 98 198 L'16 v'6 L'68 $'Z8 duidiren pue SujulN—I
‘ dulysi pue
6°SSP L 09% 9°18¢ (4134 g't8p Y24 g'sov A115210 ‘3ufiuny ‘aJmnoldy—Q uAld
10)109§ Aiewiid [ pue g UAlg
JT861 0861 6LAT 8L61 LL6T 9L61 SL6T uondlIdsap jarig 3p0D
usmAo[dwyg ?m:vcm

Amvummso‘ﬂ .u_:

S3rapsnpuy u1 Juaido)dug uaoy

juduidjels



287 Written Answers MARCH 6, 1984 Written Answers 288

EN

Statement
State No. of connections
1 2
1. Andhra Pradesh — ' 4,64,133
2. Assam — 50,390
3. Bihar — 1,63,648
4. Gujarat — 5,72,126
5. Haryana — 1,19,992
6. Himachal Pradesh — 20,206
7. ~ Jammu and Kashmir _ — 33,302
8. Karnataka — 3,41,006
9. Kerala — 1,19,403
10. Madhya Pradesh — 3,09,607
11. Maharashtra \ — , 14,37,628
12. Manipur — 4,655
13. Meghalaya — 5,426
14. Nagaland — 4,468
15. Orissa — 67,363
16. Punjab — 1,75,832
17. Rajasthan — 1,75,669
18. Sikkim — 2,332
19. Tamil Nadu — 4,81,504
20. Tripura — 2,927
21. Uttar Pradesh —_ 5,78,349

22, West Bengal ' — 2,59,301
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1 2
Union Territories
1. Andaman and Nicobar Islands — —_
2. Arunacha.l Pradesh — 593
3. Chandigarh — 47,183
4. Dadra and Nagar Haveli — 1,360
5. Delhi — 5,25,337
6. Goa, Daman and Diu — 34,350
7- Lakshadweep _— -
8. Mizoram — 2,066
9. Pondicherry — 12,094
Total : — 59,67,184

The employment strategy and policies and
programmes adopted in the Sixth Plan aim
at realising this objective, The major employ-
ment oriented programmes in the rural
sector include the National Rural Employ-
ment Programme and the Integrated Rural
Development Programme including the
Scheme of Training Rural Youth for Self-
employment. Further, programmesd under

Social Foresty, Diary Development, Mini-
mum Needs Programme, etc., would also
generate substantial employment in this
sector. The new Rural Landless Employ-
ment Guarantee Programme is another
landmark in the Government’s efforts to

provide employment to the rural unemploy-
ed persons.

Statement

Number of job-seekers on the Live Register of Employment Exchanges

States/Union

No. on Live Register (in lakhs) as at the end of

Territories

1982

= . B 1983(P)
Educated Job- Skilled and Unskilled Educated Job-
seekers (Mat- Semi-skilled persons seekers (Matric
tric and persons and above)
above)
1 2 3 4 5
States
1. Andhra Pradesh 8.07 0.68 7.75 9.05
2. Assam 1.67 0.09 0.77 2.04
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1 2 3 4 5

3. Bihar 12.18 2.26 6.45 13.45
4. Gujarat 3.27 0.14 1.02 3.41
5. Haryana 2.12 0.15 2.13 2.16
6. Himachal Pradesh 0.99 0.12 0.52 1.12
7. Jammu and Kashmir 0.25 0.03 0.34 0.26
8. Karnataka 3.85 0.12 1.34 4.24
9. Kerala 9.82 0.84 2.61 10.90
10. Madhya Pradesh 4.38 0.26 4.26 5.39
11. Mabharashtra 7.46 0.45 4.92 8.43
12. Manipur 0.74 0.06 0.07 0.80
13. Meghalaya 0.04 @@ 0.04 0.05
14. Nagaland 0.01 @@ 0.06 0.01
15. Orissa | 1.97 0.32 1.07 2.39
16. Punjab 2.63 0.19 1.91 2.82
17. Rajasthan 1.99 0.08 1.39 2.45
18. Sikkim*
19. Tamilnadu 7.19 0.64 2.23 6.92
20. Tripura 0.38 0.02 0.07 0.39
21. Uttar Pradesh 9.42 0.91 5.03 11.17
22. West Bengal 15.78 0.91 10.88 17.14
Union Territories

1. Andaman and Nicobar 0.03 0.01 0.05 0.03

Islands
2. Arunachal Pradesh@
3. Chandigarh 0.41 0.05 0.29 0.45
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1 2 3 - 4 5

4. Dadra and Nagar aveli**
5. Delhi 2.56 0.11 0.37 3.02
6. Goa 0.18 0.02 0.05 0.18
7. Lakshadweep 0.01 0.03 0.01 0.01
8. Mizoram 0.03 @@ 0.10 0.05
9. Pondicherry 0.30, 0.01 0.15 0.30

All India Total : 97.69 8.51 55.88 108.63

*No Employment Exchange is functioning in this State.

Note : 1. @No full-fledged Employment Exchanges is functioning. Some
Employment Cells are functioning data relating to which are
yet to be received.

2. **One Employment Exchange is functioning is this Urion Terri-
tory, but data are yet to be received.

3. @@Figure less than one thousand.

4, P-Provisional.

5. Figures may not add up to total due to rounding off.

6. All the job-seekers on the Live Register of Employment
Exchanges are not necessarily nunemployed.

7. Data relating to Skilled, Semi-skilled and Unskilled workers

on the Live Register of Employment Exchanges as on
31.12.1983 have not yet been finalised.

Assessment of National Programmes
on T.V.

1575. SHRI SATYENDRA NARAIN
SINHA : Will the Minister of INFORMA-
TION AND BROADCASTING be pleased
to state :

(a) whether Government bave made any

assessment of the programmes telecast by
the National Programme on T.V.

(b) if so, whether there are complaints

about the programmes included in National
telecast ;

(c) if so, the details thereof ; and

(d) the steps being proposed to meet the
requirements of multi-regional viewers over
the National network ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF
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PARLIAMENTARY AFFAIRS
H.K.L. BHAGAT) : (a) Yes, Sir.

(SHRI

(b) and (¢). Majority of the viewers wel-
come the National Programme. However,
they generally desire increased regional cov-
era ...

(d) wuuping in view the findings of the
surveys co ...t cted by Doordarshan, various
steps are tak 1 from time to time to include
larger number of regional programmes in
the National telecast. All Doordarshan
Kendras contribute programmes in a regular
basis.

Parthasarathy Committec

1576. SHRI1 AJIT KUMAR SAHA :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether Parthasarathy Committee
has accused the Government for violating its

guidelines ; and
(b) if so, Government reaclion thereto ?

MINISTER IN THE
MINISTRY OF INI'ORMATION AND
BROADCASTING (SHRI GHULAM
NABI AZAD) : (a) No, Sir.

THE DLPUTY

(b) Does not arise.

gondtam, fagiz i faqan 3n (wad
facan) ¥ geawa &%

1577. =0 Qa 1A 971 FJAT : AT
FEAT SIT RO WA qZ A AL FAT
Tt fa

(&) #1 gatrdran & fafedig atanfas
&7 qgr gE< ATHI0 &137 B A1@l 7T H
eeifasa gfaar &1 amw og= & fag
sreaiedr waifa sreg “gady fadar’ qu
& faerar @9 § UF gRAT 1T Feg )
19T F 79 &1 fa71R g; o}

(@) afz g, ar Far fasar 9grd) a2
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gIWT F°E FI TAGAT &L&H @R &L
arrfeaa fwar sraar ?

AT AR FATXN WATRT & AT WAl
aar gadlg s fawm § wsa wE (AR
Qo &o To WIA) : (F) sit, &I |

(@) fagrk # == wfga arar 1 ziawlas
I aeq wigq arer oz redieT waifag
feg s <@ & 137 @l & Falfeaq g
M qT, gy g X fafdig afga
TSy F g4t 31 (91 | QUi w7 § ar srifas
§9 ¥ TN §aT IUAH I Ala &l F¥HIL
& 1| U ) @ 75 gfana sdear a
WE FITAT & o°q qF LRUT g1 Iqaasy
8l 9 F1 S¥HIZ &1 fT a1t 9 geewA
QYT J9AY AG & ITH ¢IEUA HAT Fyefau
HA & I H fA91R gargdi a1 sudsgdr
qX M FTT gu War ATl § fwar
STQAT |

fafedig # Sa@ wrvaman qmaT

1578. =it Td@ @ H4E 94t :ogur
EIAT AR QaAE WAl 45 aqid &) F97
F30 fF -

(%) @1 faf<€ig 7 afqareig s =
H @fqal a7 anaifia us 9qeE F1eErar
ST 1 U HEAT GG & faq1Ueiag;
I

(@) afs gf, d1 3@ f9e3 &7 & fasmm &
fag agi ux S FiwaEr g qun
QAT e afq AgY, A s g7 w1 7

TG I IITw WAl (= @A @3)
(%) s, 7&F |

(@) &l AT IFF F1EHAT § 3@
a1 9T I fegr 737 & % Au 99 ga1
1 TAITAT G&T &9 § afqdll a2 § Iqasy
T & AT GX&T 1T | IIF qFa01 &
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Tl &1 fq00a 7T 9T GIEEHEIT T6I-
FEAIT HIT RITEIF F IOAYAN, AW
qgfa, sawt #1 afegga smg 9T a7
qEAFY AfaF qggsN F1 eard § @ 3 )
T4 atdt &1 eaw # Y@q gy fafEig o
ITTF GAT AN 7 H1E JE&q79 AN 2 |

Development of Telecommunication
Service

1579. SHRI SUSHIL BHATTA-
CHARYA : Will the Minister of COMMU-
NICATIONS be pleased to state :

(a) whether onc of the main constraints
in the development of telecommunication
service is underinvestment due to unvestment
of only such funds as arc internally generat-
ed that is, surplus over operating costs col-
lected from customers ; and

(b) if so, whether Government, as a
measure for suitable external financing con-
template to include telecom infrastructure
in the core sector of Five Year Plans for the
accelerated growth of telecom services with
adequate financial allocation ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) Budgetary
support is usually provided to meet the tele-
com plan outlays over and above the inter-
nal resources of the department.

(b) No, Sir.

A sfawt &1 FaFaw aqd At
HEIE AT

1580. =1 fawia HR A1IT : FAT WA
wiYe qrata /=t ag a1 FI7FHA F

(%) #ar &% g9 agy fafwes wsay a
AT ATAFL &Y FAIH AAA AR HAZATE
war faaifa fEar a1 e afe gi, v gas
usy 4 feadal-feadr sgaaw aqd 1T
7 g € war fauifeq fFarar ok faw ad
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T fwarar ;

(@) Far ag a7 & fF fafyes usat gru
fraffea sgaaw A i dgarg 7d &1
g gara Ag § eiw afe g, av afas
AT T4 I +JATH ALY AR FZAL
a9 1 quIF 8 fagifa s & fag
FIHTT FIRT FAT IT1T FFT &7 @ &; #1%

() Fa1 oot & gY @Y FMrare afg
3G gu ST AfFFT F1 AJY AT WAl
7% ¢ we fraifa #33 ® srawasar g
ae afz g, @ 3@ g3y o w1 G 47

HIH IBTATE A 7

2 1T qAata way (0 dez arfew)
(%) & (w) Fgaan awgdr afufqaq, 1948
F A ST LRI 4131 ITIT + dag §
=gATR qAg & fraizo & 9ad gmaq
wT & foq gafga srfaswer &1 «teg
UsAY 7 3@ IANT A wgAan qagdy fagifea
&I g1usw faaeo a9 & 5" 1000
T avzy & fag wagd 47 37, qgmE
W 3TfE 971 37 73 F A0 & AY ardra
TWE T g | AYEr FeTET FIA I gET
Tedl & =w wfaY a) faqeay, 1981 Hgd
gaF ¥ ag favg faar qar ar fs &
sfu®l & fag =gaam qa9gdq arq =1 (13
w0y & arg § fagifea & sy anfgo
377 ¥ srfgwim usat 4 @ fawfar #
ar &3 fzar § 1 3@ 5% § ag W faua
ferar war ar f& g fralg &9 & qamA
afg ®1 @T T, @91 ST LRI H)
FgAGH AAGE & q9F JFq9 F ET A
ITAIFIT qoa GARTF § arag AT a7
AN H T A1fFQ AN VST HZME WA

FTRIEAT AN &3 A F571€ F71 rqwa

FTT &, 3¢ 77T 99 H UF a9 & q19
dmyd FIAT Agq | 39 fawrfam & gt
dafag Usy g NI g9 ST GAT F
ST § AT a41 § )



300

MARCH 6, 1984 Written Answers

Written Answers

299

I bbb DhE Blek) kel | L2 o2 06°€ Rikb|k
lk o2 GI'0 kRIBK LBk hizk] kb De)JDle %2>
bk bh DR & Glekb |k 1he) BBk b elekh
19€ kb pI2 Db % (k2 lkbe b LIRS BE Lk hi)

% Blb |k [281k0 Blh el Db % [9€ ElekDh Dbl (21bEie & 1k 1
3lbk) bkl | @ BIRBIK 1% |kkibe |k Dbk Lkl e hate) |k LRS|IE)
DjiBlle 2h biekh BB Blbb] bblis DE DIl $HE 1861-L-S1 ‘b o2 SH'LROT'L Lk 84
1861-6-¥C o2 008 2186 "€
~ 12hbrhypj2e
bhiBBlie BlYK D) & k2% LBUAR k D3k hpbh. LL6T-8-T o2 00°S hble T
(21bbie % [ele LD hit)
2ife 21l & L2UE)
¢861-8-1 $p o2 0L°L RSOL lipk Halle °1
¢ 12 £ [4 I
w@E% 22 |& Riiok DB bib 1%
1klojn2) b2 bRUER khbi (& 1R3)IE 000 ki bold Bp/hold  oh ok

la2RR}



302

Written Answers

PHALGUNA 16, 1903 (SAKA)

Written Answers

301

b2k beiehe phUEFE|1861 he hia) & 221 Bisk

QPR B %lbkbh hok ILRIRER Dbl % [861
ke DB} % 2215 BIsh |0 LRk 312k DeX Bl $hE

| 2 BRIk bEK b brte Bhaib
R %lebh Kb IDBIRAS (& Db hpkhk: |& Dikb

I 2 Dl Dk} Dilbhajle bIBIK 2ie |® £861-6-S
DB| & 2% BRIBH b Pk hbkk: | PSR bbb
Ipfh)par il | BRIDIK Rhd §L'p LiRbale % JPk 8%

| pEiek
BBbR: 2B 2210 B 22 | 2lnB Bk 02 00°2

| 2 3h j DRIl DR e %
[861-S-91 D2y % k2 bBUR bt |22 22k HDLkbs

| lpnlis 1bb) 2% i
B2 |k 218DIK 06°€ Lk k2BIK o2 S1°0 12k higk]
‘Bbhe B 19C U ‘Dl %\t |k (2Elk) klh k2K

(LeLe 121k ) 02 00°L

¢861-¢-C1 \2\k |2ie) 02 07°L

(1ele blak)) o2 $L°8
T861--1  (l8le121B) 02 01°L

€861-¢-T¢ o2 Cp°L

2Bble © kiR bD
Z8-1-ST  ©200°01 & o2 06°L

Z78-1-1 rha 0S°L

2k B1Bh R2b Ik RB €

D) t 2BLEn K 2hP

ROS6I &t ®lekh kb

08-01-0T  leElbe+o2 SI'6

¢8-1-1 kbd Ob°L-

Blbkh]D

blhalel>

YL

218

2k

Y

®2\b

"1

01



304

Written Answefs

MARCH 6, 1984

Written Ansiers

303

$P o2 ¥L 91

7861-L-€ RoaGEET BILE hhilh b1
| R2iok pbbk: 10l

-2l | 2B DIk khd 7Y biBhak & Bk 8E 7861-v-1 o2 06°L lipk 2p €1

T861-5-81 o2 GE'9 DBk ‘Tl
| 2Dl D) DjBRUR (% €861-9-G1
BI3K DB} & ke bRUSH e k 1pBiehk) ‘LDls
| libidie | 2iPE 1k RBT &t b & Bis 3Lk
‘D) & Bk 2l | J2BlEn § ®RdK 2h® $ lebh

S 14 £ [4 |




305 Written Answers

Shortage of Multi-Vitamins

1581. SHRI BANWARI LAL : Will the
Minister of CHEMICALS AND FERTILI-
ZERS be pleased to state : whether there has
been any shortage of multi-vitamin products
in the market as a direct result of fixing un-
economic prices ?

THE MINISTER OF CHEMICALS AND
FERTILIZERS (SHR1 VASANT SATHE) :
The prices of resformulated Schedule-V
Multi-Vitamin formulations fixed by the
Government under the Drugs (Prices-Con-
trol) Order, 1979 are fair and reasonable.
No shortage of multi-vitamin formulations
on account of fixation of fair or reasonable
prices or otherwise have been reported.

Pending cases in Calcutta High Court
and filling up of vacancies of Judges

1582. SHRI A.K. ROY : Will the
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to refer to
reply given to Unstarred Question No. 1532
on 1, March, 1983 regarding pending cases
in Calcutta High Court and filling up of
vacancies of Judges and state :

(a) fhe action taken by Government to
dispose of more than one lakh cases pending
in Calcutta High Court when the number
of pending cases was 93,537, on 30th June,

1982 ;

(b) the number of pending cases as on
31 October, 19831 and number of vacancies
of judges still existing ; and

(c) action taken to give relief to the
distressed families of the workers removed
from service due to long delay in disposal

of their writs ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL) : (a) and (b).
As per information furnished by the
Registry of Calcutta High Court, the
pendency of main cases as on 30.9.83 is
1,10,201. The vacancies of Judges as on
1.3.84 are 5. Government continues to
address itself to the problem of arrears.
Steps taken to reduce pendency in High
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Courts in general which also include

Calcutta High Court are given in the atta-
ched statement.

(c) Tt is stated that no action to give
relief is required to be taken by Government
for the cases pending in Calcutta High
Court except when such relief is ordered by
the court in a particular case.

Statement

- Steps taken to reduce pendency in High
Courts

The following steps have been taken to
reduce pendency in High Courts ;—

(1) The Code of* Civil Procedure -was
amended in 1976 to abolish Letters Patent
Appeals from Judgement of Single Judges
of the High Court in second appeal (vide
Section 100A).

(2) The Code of Criminal Procedure
based on the recommendations of the Law
Commission was enacted in 1973 and amen-
ded in 1978 and 1980.

(3) The sanctioned strength of the High
Court Judges has been increased from 351
in March, 1977 to 421 in February, 1981.

(4) Apart from the above certain High
Courts are taking the following steps for
ensuring better disposal of cases :

(a) Cases involving common questions
are being grouped by several High
Courts.

(b) Matters fixed for hearing by giving
short returnable dates.

(c) Dispensing with printing of records.

(d) Expediting and giving priority to
matters under certain Acts.

(5) The Government have also addtessed
the Chief Ministers of States and Chief
Justices of High Courts in which there
is a heavy pendency of civil cases over 5
years’ old to consider appointment of
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retired judges under Article 224A of the
Constitution.

(6) The Government have also appointed
Law Commission (10th Law Commission)
to kecp under review the system of judicial
administration in the country. Among the
terms of reference of the Law Commission

are :

(a) To keep under review the system of
judicial administration to ensure that
it is responsive to the reasonable
demands of the times and in parti-
cular to secure :

(i) elimination of delays, speedy
clearance of arrears and reduc-
tion in costs sO as to secure
quick and economical disposal
of cases without affecting the
cardinal principle that decisions
should be just and fair ;

(i) simplification of procedure to
reduce and eliminate technicali-
ties and devices for delay so that
it operates not as an end in
itself but as a mcans of achieving
justice ; and

(iii) improvement of standards of all
concerncd with the administra-
tion of juctice.

(b) To revise.the Central Acts of gencral
importance so as to simplify them
and to remove anomalies, ambiguities
and inequities.

(¢) To recommend to the Government
measure for bringing the statute book
up-to-date by repealing obsolete laws
and enactments or parts thereof
which have outlived their utility..

(7) The recommendations contained in
the 79th report of the Law Commission
have been examined. As action on majority
of the recommendations is to be taken by
the State Governments and High Courts,
these have been sent to them along with the
views of the Union Government and they
have been requested to take necessary
action.
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(8) The Government have constituted an
informal Committee of 3 Chief Justices to
examine the problem fof arrears in High
Courts and suggest remedial measures.

Ne\w" Formula for Membership of Trade
Unions

1583. SHRI A.K. ROY: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether his attention has been drawn
to the news item in “the Statesman”, of
30 January, 1984 under the caption “Trace

‘Unions demand new membership formula” ;

and

(b) if so, the facts in details and Govern-
ment’s reaction thereto ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) Yes, Sir.

(b) On the 30th January, 1984, Chicf La-
bour Comimissioner(Central)held discussions
with the Central Workers Organisations
who participated in the verification. Their
objections on the provisional verified figures
made available to them were heard. It has
since been decided that all the organisations
concerned would be given one more oppor-
tunity to sort out their points of difference.
Government also has no objection to having
similar talks with' the representatives of
AITUC and CITU who had boycotted the
verification.

Renovation of Sindri Unit

1584. SHRI A.K. ROY : Will the
Minister of CHEMICALS AND FERTILI-
ZERS be pleased to state :

(a) whether he is aware that the rcnova-
tion and takeover of Sindri Unit of Fertiliser
Corporation of India Ltd. has been stopped
due to the late arrival of experts from
foreign countries ;

(b) if so, the details thereof ;

(c) whether indigenous expertise was
avaijlable ; and
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(d) if so, the reasons in detail for depen-
ding on foreign experts ?

THE MINISTER . OF CHEMICALS
AND FERTILIZERS (SHR1 VASANT
SATHE) : (a) and (b). It is presumed
that the Hon’ble Member wants the infor-
mation about the Coke Oven Plant of
-Sindri Unit of Fertilizer Corporation of
India. The factual position is that the
renovation of the Coke Oven Plant was
stopped owing to the delay in receiving the
supply of refractory bricks and not due to
late arrival of foreign experts.

(c) and (d). The indigenous expertise for
building of coke ovens is available, but
since the coke ovens of Sindri are of M/s.
Carl Still West Germany design, the
specialised services of one engineer of the

designers are needed to ensure that the coke

.ovens are rebuilt according to design
requirements so as to tully match with the

other existing facilities.

TREATA § WY {FEAwIN
wt wfraq AFaG
1585. =Y AFHT : FI7 FAT AN TZ
qATA T FITFQA fF ¢
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Representation of a Minority Union

1587. SHRI NIREN GHOSH : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(3) whether Government subscribe the
policy of representation of a minority union
in any set-up even if there is a majority
union in existence in the said set up ;

(b) if so, whether Government have

issued any notification on the matter ;
(c) if so, the details thereof ; and

(d) if not, the reasons for the same in
detail ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) The Code of Discipline
which has been voluntarily adopted by the
employers’ and workers’ organisations laying
down the procedure for recognition of
unions, does not provide for the representa-
tion of a minority union alongside a
majority union. ‘

(b) to (d). Do not arisc.

Tclephdne Exchanges at Chandipur and
Chaitanyapur, West Bengal.

1588. SHRI SATYAGOPAL MISRA : -
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Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether there is any proposal under
the consideration of Government to set up
telephone exchanges. at Chandipur (Nandi-
gram P.S.) and Chaitanyapur (Sutahata P.S.)
of Tamluk Sub Division, Midnapore
District, West Bengal ;

(b) if so, the details thercof ; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) and (D).
No, Sir. '

(c) No potential demand for provision
of new Telephone connections at the above
places is registered in the waiting list justi-
fying installation of new Telephone Ex-
change with a minimum number of paid
connections required under the liberalised
policy.

Production of Crude Oil during Sixth Plan

1589, SHRIMATI JAYANTI PATNAIK :
Will the Minister of ENERGY be pleased to
state :

(a) the target set for the production of
crude oil during the Sixth Plan ;

(b) the total quantity of crude oil pro-
duction which has come from Oil India
Limited and Oil and Natural Gas Commis-
sion in the current Plan period so far ;

(c) whether some ncw areas have been
identified where petroleum exploration has
been started ;

(d) if so, the name of these areas and by
whizh year production of oil is expectcd in
these areas ; and

(e) the details of the efforts made by
Government to achieve the Sixth Plan
target ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
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THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a) and
(b). The target for production of crude oil
during VI Plan (1980-81 to 1984-85) is 93.4
million tonnes. The total production from
Oil India Limited and Oil and Natural Gas

Commission during the Plan period upto
January 1984 has been 69.23 million tonnes.

(c) and (d). Yes, Sir. The areas where
exploratory work is in progress are as
under :
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Onshore Offshore
Gujarat East Coast

Assam West Coast

Trip.ura Mahanadi Basin Off

Andhra Pradesh Orissa Coast in

West Bengal Bay of Bengal,

Rajasthan North East Coast

Extension in
Mahanadi Basin.

Orissa

It is not possible to indicate the time when
production would be started from these

areas.

(e) Efforts made to achieve the Sixth
Plan production targets include repair of
sick wells by increasing drilling efficiency of
work-over rigs, drilling of more develop-
ment wells, modernisation of equipment and
applying enhanced oil recovery techniques.

Expansion of Fertiliser Industry

1590. SHRIMATI JAYANTI DPAT-
NAIK : Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased to
state :

(a) the total investment madc by Govern-
ment in fertiliser Industry in the country
during the Sixth Plan period ;

(b) the production of fertiliser achieved
during the current Plan period so far ;
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(c) whether Government propose to
make fresh investment in fertiliser Industry
during the remaining period of the Sixth
Plan ;

(d) if so, the existing units proposed to
be expanded and the areas identified for the
location of new units ; and

(e) the details of the schemes proposed
to the implemented thereof ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : (a) During the first four years
of the Sixth Plan 1980-81 to 1983-84), the
total plan expenditure was about Rs. 1517
crores for the public and cooperative sector
fertilizer programme.

(b) Year-wise production is indicated
below :—

-

Production in lakh tonnes

Nitrogen P205
1980-81 21.64 8.41
1981-82 31.44 9.49
1982-83 34.24 9.80
1983-84 35.00 10.40

(Anticipated)

(c) During 1984-85, the outlay on the
public and cooperative sector fertilizer pro-
gramme is estimated around Rs. 850 crores.

(d) and (e). The outlay indicated in reply
to part (c) above includes the provisions for
the new public sector fertilizer plants at
Paradeep in Orissa and Guna in Madhya
Pradesh. Five more new fertilizer plants
are to be taken up in a phased manner.
They would be set up at Bareilly, U.P. (in
cooperative sector), Sawai Madhopur in
Rajasthan, Badaun and Shahjahanpur in
Uttar Pradesh (in the private sector) and
Sultanpur, U.P. (in the State Assisted
Sector). -
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Statewise performance of power sector
during 1983-84

1591. SHRIMATI JAYANTI PAT-
NAIK-: '
SHRI SATYANARAYAN
JATIYA :

Will the Minister of ENERGY be pleased
to state :

(a) whether his Ministry has reviewed
the State-wise and Union Territory-wise
performance report in the power sector
during 1983-84 ;

(b) if so, the State-wise and Union
Territory-wise details in the above matter ;

(c) the steps proposed to be taken to

increase power generation capacities in.

1984-85 ; and

(d) the details of the programme formu-
lated therefor ?

THE MINISTER OF STATE IN THE
'MINESTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN) : (a) Yes, Sir.

(h) The details of State/Union Territory -
wise power generation programme and
actual generation during the period from
April, 1983 to January, 1984 are given in
the Statement attached.

During 1983-84 an additional generating
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capacity of 4157 MW was planned to be
commissioned against which 3503 MW has
been commissioned/rolled till February,
1984.

(c) and (d). For 1984-85 it is proposed
to undertake a power generation programme
of the order of 156000 MU. It is also pro-
posed to commission an additional genera-
ting capacity of about 3120 MW in 1984-85.

The measures being taken to improve
power generation also include :—

(i) improving the capacity utilisation of
existing thermal units ;

(1) arranging visits of Task Forces for
early stabilisation of the newly com-
missioned units ;

(iii) arranging visits of Roving Teams of
operation specialists from Central
Electricity Authority to advise the
power station authorities on opera-
tional techniques ;

(iv) arranging requisite quantity and qua-
lity of coal;

(v) close monitoring of projects schedu-
led to be commissioned during 1984-
85 ; and

(vi) arranging spares and other materials
from BHEL, ILK and other supp-
liers.

Statement

State| Systemwise|Union Territory-wise* and category-wise details of installed capacity,
gross energy generation and generation target

PERIOD : 1983-84 (April-January)
S. No. State/System Category Capacity Target of Energy
. (MW) Generation  Generation
(As on (MU) (MU)
31.1.84)
1 -2 3 4 5 6
1. B.B.M.B. Hydro 2555 9094 9775
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1 2 3 4 5 6
2. Delhi Thermal 1030.5 4107 3512
3. Jamnmu and Kashm'rc Thermal 22.5 10 2

Hydro 174 752 783

Total 196.5 762 785
4, Himachal Pradesh Hydro 300 1297 1297
5. Haryana Thermal 415 1176 855
6. Rajasthan Thermal 220.0 271 464
Nuclear 440 1220 989

Hydro 271 431 504

Total 931 1922 1957

7. Punjab Thermal 440 1673 1799
Hydro 200 798 799

Total 640 2471 2598

8. Uttar Pradesh Thermal 3280 9983 8814
Hydro 1242.4 3369 3373

Total 4522.4 13352 12187

9. Gujarat Thermal 2243 9879 8927
' Hydro 300 385 846

Total 2543 10264 9773

10, Madhya Pradesh Thermal 2402.5 7281 7790
Hydro 115.0 322 197

Total 2517.5 7603 7987

11.  Mabharashtra Thermal 4283 14633 12929
) Nuclear 420 1620 1661

Hydro 1303.5 4220 5094

Total 6006.5 20473 19684

12, Andhra Pradesh Thermal 1425.5 4951 | 4716
Hydro 1641.7 4653 4678

Total 3067.2 9604 9394

13. Karnataka Hyd{o 1847.2 6545 6554
14. Kerala Hydro 1011.5 ° 4111 2941
15. Tamil Nadu Thermal 1750.0 6318 6486
Nuclear 235.0 — 257
Hydro 1369.0 3345 2389

Total 3354.0 9663 9132
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1 2 3 4 5 6
16. Bihar Thermal 875.0 2200 . 1834
Hydro 150.0 130 160
Total 1025.0 2330 1994
17. Orissa Thermal 470.0 951 973
Hydro 630.0 1586 1909
Total 1100.0 2537 2882
18. West Bengal Thermal 1926.0 5334 5125
Hydro 41.0 39 98
Total 1967.0 5373 5223
19. D.V.C. Thermal 1445.0 5337 4910
Hydro 104.0 136 . 203
Total 1549.0 5473 5113
20.  Sikkim Hydro 12.0 14 19
21. Assam Thermal 327.5 857 797
22. Meghalaya, Tripura
and Nagaland Hydro 245.2 515 453

*Out of 9 Union Territories, Chandigarh, Dadra and Nagar Haveli, Goa, Daman
and Diu and. Pondicherry do not have power generation of their own and are dependent
for power supply on the neighbouring States. Andaman and Nicobar Islands, Arunachal
Pradesh, Mizoram and Lakshadweep have power generation of their own unit mostly

based on diesel generating sets.

The capacity installed in these Union Territories is

comparatively small and the generation from these units is meant for the limited require-
ments of those Union Territories. Delhi has a sizeable generating capacity and its

capacity and generation performance is indicated in the statement.

Construction of T.V. Centre at Trivandrum-

1592. SHRI P.K. KODIYAN : Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state :—

(a) the progress made so far in the cons-
truction of a Television Centre at Trivan-

drum ;

(b) the expenditdre so far incurred ; and

(c) when the construction is expected to
be completed ?

o

THE MINISTER OF STATE OF THE

H.K.L. BHAGAT) :

MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
(a) Building for the
TV Centre, Trivandrum is in an advanced
stage of construction and is nearing com-
pletion. Construction of 126 Metre RCC
Tower is in progress. 10 KW Transmitter
has been received and installed. Orders for
colour studio equipment have been placed.

(b) . An expenditure of Rs. 310.79 Lakhs
has been incurred till December, 1983,

(c) Pendiné construction of RCC Tower,
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interim set up is being commissioned

shortly.

12
Transmitter is expected to be commis-
sioned on full power of 10KW during
1984-85. Studio Centre is expected to be
commissioned during 1985-86.

Non-payment of EPF amounts to the
workers by the managements of Jute
Mills in West Bengal

1593. SHRI E. BALANANDAN : Wil
the Minister of LABOUR AND REHABI-

LITATION be pleased to state :

(a) whether attention of Government
has been drawn to the report that the
workers of the closed Jute Mills of West
Bengal are being deprived of their Provident

Fund accumulations by the managements of

those closed units ;

(b) if so, the number of workers thus
being deprived of their dues ;

(¢) whether necessary prosecution pro-
ceedings have been launched against those
managements for contravening the provi-
sions of the Provident Fund Act ;

(d) whether action is being taken to
transfer the Trust Fund from trustees to the
credit of the members’ account with
Regional Providend Fund Commissioner
under Section 17(5) of E.P.F. Act of 1952 ;

and

(e) if the replies to (a), (b) and (c) above
be in the negative, the reasons therefor ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) to (c). According to the
Provident Fund authorities, four closed
jute mills (two exempted and two unexemp-
ted) with about 13,200 provident fund subs-
cribers were in arrears of P.F. dues. A
statement indicating the particulars  of
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defaulting mills, amount due and action
taken against them is enclosed (See Cols.
329-332).

(d) and (e). The exemption granted to
M/s. North Brook Jute Mills, Ltd. and M/s.
Shree Gourishanker Jute Mills Ltd., have
not yct been cancelled and as such no action
under section 17(5) can be taken at this
stage.

Sclection of Districts for 100 per cent
Electrification

1594. PROF. NARAIN CHAND PARA-
SHAR : Will thc Minister of ENERGY be
pleased to state :

(a) whether any Districts were selccted
for 100 per cent electrification with assis-
tance from the Rural Electrification Cor-
poration during the past three years ;

(b) if so, the names of the Districts selec-
ted for this purpose in each State/Union
Territory and whether the 100 per cent
electrification has been achieved by 1982-83,
as planned for the sclected districts ;

(c) if so, whether any parts of the Dis-
tricts were excluded from 100 per cent
electrification on the grounds of paucity of
funds ; and

(d) if so, the names of the Districts con-
cerned, State-wise, which were only partly
covered by this programme for 100 per cent
electrification and the fate of the remaining
parts which were left out ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN) : (a) Yes, Sir.

(b) During the past three years, the
following 14 districts in the country were
selected for 1009 electrification by the State
Electricity Boards with the financial assis-
tance from the Rural Electrification Cor-
poration. The level of electrification achie-
ved is indicated against each district :—
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State Name of the district Level of electrification
Maharashtra 1. Nanded 100%
2. Chandrapur 487
Himachal Pradesh 1. Kangra

(i) Kangra Tehsil 99.5%

(ii) Palampur Tehsil 87.9%

(iii) Nurpur Tehsil 94.2%
Madhya Pradesh 1. Chhindwara 95%
‘West Bengal 1. Malda 807,
2. Nadia 967%
Andhra Pradesh 1. Guntur 1007,
2. Krishna 1009%;
3. Nallore 1009
4, Medak 100%
5. West Godavari 100%

6 Nizamabad 91.5%
7. Chittor 100%
8. Warangal 93%
Urtar Pradesh 1. Rai Bareilly 100%

(¢) and (d). Rural Elcctrification Cor-
poration has not indicated to any State
about the paucity of funds for cent per cent
clectrification of the districts already selec-
ted by the SEBs. Howecever, in the case of
Kangra district of Himachal Pradesh, the
SERB has taken up only three out of the four
tehsils namely Kangra, Nurpur, Palampur
for 1007 electrification in the first phase.
The Dechra Tehsil was not taken up in the
first phase. However, REC has sanctioned
adequate number of rural electrification
schemes in Dehra tehsil to enable the Board
to ensure cent per Cent electrification in this

tehsil.

Extension of Telecommunication Facili-
ties with the help of INSAT-B

1595. PROF. NARAIN CHAND PARA-

SHAR : Will the Minister of COMMUNI.

CATIONS be pleased to state :

(a) whether INSAT-B is bcing utilized
for the extension of telecor. facilities in the
country ;

(b) if so, the names of the regions where
the facilities are being provided, extended
or augmented with the help of the satelljte
as at present ;

(c) whether it is possible to cover addj.
tional regions under this programme ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) Yes, Sir.

(b) Satellite Earth Stations have been
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set up at following places :

Bombay, Calcutta, Delhi, Madras, Shil-
long, Ahmedabad, Bhubancshwar, Erna-
kulam, Hyderabad, Jaipur, Jullundur,
Lucknow, Patna, Apgartala in Tripura,
Aizwal in Mizoram, Bhuj in Gujarat, Car
Nicobar and Port Blair in Andaman and
Nicobar Islands, Gangtok in Sikkim, Imphal
in Manipur, Itanagar in Arunachal Pradesh,
Kavaratti and Minicoy in Lakshadweep
Island, Kohima in Nagaland, Leh in Ladakh,
Panjim in Goa, Jodhpur in Rajasthan and
Srinagar in J and K.

(c) Yes, Sir.

(d) Additional Farth Stations are plan-
ncd to be set up at Doda, Rajour, Poonch,
Kargilin J and K, Bastar in Madhya Pra-
desh, Keylong, Kalpa in Himachal Pradesh,
Zero Anini, Daporezo and Seppa in Aruna-
chal Pradesh, Jaisalmer in Rajasthan,
Srinagar, Garliwal, Joshimath and Uttar-
kashi in Uttar Pradesh, Campbell Bay,
Digilipur, Maya Bunder in Andaman and
Nicobar Islands.

Earnings from Film “Gandhi”

1596. SHRI T.R. SHAMANNA : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the total realization so far received
from film “Gandhi” ; and

(b) the amount so far reccived by

Government as their share for financial
advances made ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI GHULAM
NABI AZAD) : (a) The WNational Film
Development Corporation has received
Rs. 5.06 crores as its share from exploita-
tion of the film ‘Gandhi’.

(b) The Government has received
Rs. 9.80 lakhs as interest on the loan
advanced to the Corporation. '

" Regularisation of Existing Drug
Capacities

1597. SHRIMATI GEETA MUKIHER-
JEE : Will the Minister of CHEMICALS
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AND FERTILIZERS be pleased to state :

(a) whether a working group set up by
the National Drugs and Pharmaceuticals
Development Council has recommended
regularisation of all existing drug capacities
irrespective of their level of technology in-
volved in their manufacture ; and

(b) if so, the details thereof and Govern-
ments decision thereon ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRT VASANT
SATHE) : (a) and (b). The National Drugs
Development Council (NDDC), which 1s
presently reviewing the Drug Policy, is ex-
pected to consider the reports of its working
groups and to finalise its recomnmecndations
shortly. Government intend to announce
the necessary changes, if any, in the Drug
Policy after receipt and consideration of the
recommendations of the NDDC.

Campaign Regarding Achivements  of
Government in Implementing
20-Point Programme

1598. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether it is a fact that Goveroment
propose to launch a campaign all over the
country to focus peoples’ attention on the
achievements of the Government in imple-
menting 20-Point Programme with the help
of foreign experts in the publicity field ;
and

(b) if so, the dctails thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND.
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
H.K.L. BHAGAT) : (a) and (b). No, Sir.
However, various Media Units under this
Ministry including, inter alia, All India
Radio, Doordarshan, Films Division, Press
Information Bureau, Scng and Drama
Division, Directorate of Advertising and
Visual Publicity, Directorate of Field Publi-
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city and Publications Division, disseminate
information about the work being done
under the 20-Point Programme through
suitable programine formats. For example,
DAVP has produced a series of booklets on
~ different points of the programme in English,
Hindi and various regional languages ; All
India Radio and Doordarshan disseminate
relevant information through various pro-
grammes such as talks, interviews. plays,
featurcs, etc ; the Films Division has pro-
vided sustained publicity and communica-
tion support through its documentaries and
news-reels ; Song and Drama Division has
presented a number of programmes on vari-
ous relevant themes and the Field Publicity
Officers carry the message of development to
the rural masses through inter-personal
communication.
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Opening of New Post Offices, Sub-Post
Offices in the Police Stations of Midna-
pur District of West Bengal

1599. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) the number of new post offices or
sub post offices opened in the police stations
of Panskura, Daspur, Debra, Sabang, Pingla
and Keshpur of Midnapur district of Wecst
Bengal respectively between 1980 and 1983 ;
and

(b) the number of petitions for opening
new post offices or sub post offices received
from the public of the above mentioned
police stations between 1979 and 1983 ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL): (a) The infor-
mation is given below :

Name of the Police 1979-R0

1980-81

1981-82 1982-83 1983-84

station SO*

EDBO* SO EDBO SO EDBO SO EDBO SO EDBO

Panskura — 1 =
Daspur - 1 -
Debra — —_ -

Sabang — — —

Pingla — o —

Keshpur — 1 —

_ — ) 1 —_— —
— — — 1 — —_—
— — — — — 1
(PO sanction-
ed being ope-
ned)
— — —_ — 2 - —
— — — — 1 — 1

(PO sanctio-
ed being ope-
ned)

*SO-—Sub Post Office.

EDBO—Extra Departmental Branch Office.

(b) The information is given below ;
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N;xme of the Police No. of ~ ctitions Received in
wtation 1979-80 1980-51 1981-52 1482-83 1983-84
Panskura 2 6 3 6 —
Daspur 1 1 3 4 —
Debra — 4 5 2 =
Sabang — 1 — 2 1
Pingla — 3 — 2 —
Keshpur 1 1 3 1 1

Payments due to Employees of Hindustan
Lever Ltd. as a Result of Supreme Court

Judgement and Awards of Labour
Tribunals
1600. SHRIMATI GEETA MUKHER-

JEE : Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased to

state :

(a) whether the balance sheets of Hindu-
stan Lever Ltd. do not give a correct picture
of its existing state of affairs ;

(b) whether the company is liable to
make pood several crores of Rupees to its
employees as a result of the Supreme Court
Judgement on 5th January, 1984 ;

(c) whether several crores  of Rupees are
also likely to be awarded to the employees
of the company by labour tribunals on
account of setting aside Dearness Allowance
freczes enforced by the company under the
cover of unauthorised agreements in several

States ;

(d) 'whether provisions made by the com-
pany under the Contingent Liabilities are
far short of the likely requircments ; and

(e) if so, the steps Government propose
to take to rectify the situation in the interest
of the shareholders ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL) : (2) As per
the latest available report of the statutory
auditors of M/s Hindustan Lever Ltd. for the
finuncial year ending 31st December, 1982,
the Company’s balance sheet as at that date
disclosed a true and fair view of its state of
afTairs.

(b) and (¢). The Department of Com-
pany Affairs, not being a party to the pro-
ceedings before the Supreme Court or Lab-
our Tribunals and in the absence of the bala-
nce sheet of the Company for the subsequent
year, the extent of the Company’s liability, if

any, to its employees in this regard, isn ot
known.

(d) and (e).
is stated above.

Do not arise in view of what

Demand and Supply of Power in Karnataka

1601. SHRI B.V. DESAI : Will the
Minister of ENBERGY be pleased to state :
(a) whether with the reluctance of

Andhra Pradesh to help the power starved
Karnataka, the power situation in the State
had continued to be dim in the outbreak of
the South-east monsoon |

(b) whether it is also a fact that the
Centre has been requested by the State
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Government to help the State in view of
the wide gap between demand and supply ;

(c) the main reasons for refusing to
supply power by Andhra Pradesh ;

(d) whether other neighbouring States
had also not been helping the State for
power supply ; and

(e) if so, the steps Government have
taken to help the State to overcome the power
shortage ? '

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN) : (a) to (e). To
meet the power shortage in Karnataka the
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State is being given substantial assistance
from Maharashtra and Andhra Pradesh,
whenever their system conditions permit
such transfer of power. Monthwise assis-
tance provided to Karnataka by Andhra
Pradesh and Maharashtra from July 1983
to February 1984 is given in the attached
statement. However, as a result of reduc-
tion in the power availability in Andhra
Pradesh itself in January, 1984 the assistance
from Andhra Pradesh to Karnataka had to
be reduced. Whenever there is an improve-
ment in Andhra Pradesh’s hydel generation
at Nagarjunasagar/Srisailam, assistance to
Karnataka is stepped up. Maharashtra is
continuing to assist Karnataka to the extent
possible. The power supply position in
Karnataka is expected to improve with the
onset of monsoon in 1984.

Statement

Assistance to Karnataka from Andhra Pradesh and Maharashtra State Electricity Boards

- B (Fig. in MU)
Month From Andhra Pradesh From Maharashtra
July, 83 4.82 15.94
Aug., 83 24.16 2.97
Sept., 83 35.31 33.44
Oct., 83 46.88 53.79
Nov., 83 47.36 49.68
Dec., 83 23.96 42.95
Jan., 84 3.34 41 96
Feb., 84 (upto 15th) 2.25 15.30

Difficulties faced by consumers provided
power connections under Rural Electrifi-
cation Programme

1602. SHRI B.V. DESAI: Will the
Minister of ENERGY be pleased to state :

(a) whether frequent interruptions, fluc-

tuations in voltage absence of repair facili-
ties and delays in providing connections,
are some of the major difficulties experienc-
ed by those provided power connections
under the Rural Electrification Programme ;

(b) whether a survey was carried out by
the Planning Commission in which they
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have pointed out that people below poverty
line, particularly Scheduled Castes and Sche-
duled Tribes, have not benefited from these
schemes ; even though some of the State
Governments have lowered the criteria for
economic viability in their case ;

(c) if so, the other points revealed in
Planning Commission’s report ;

(d; whether Planning Commission has
suggested that more incentives be provided
to these people so that they could also enjoy
the benefits of electrification ;

(e) whether Government have accepted
the suggestion ; and

(f) the action Government propese to
take in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OTF ENERGY (SHRI ARIF
MOHAMMAD KHAN) : (a) to (d). Ithas
been revealed in the study brought out by
the Planning Commission that every sixth
village surveyed had reported about two
interruptions in power supply per day.
Also, theie was a delay in getting electric
connections by the consumers due to long
and cumbersome procedure.  As regards the
repair facilities, report of the Study Group
reveals that for a large number of wvillages,
repair facilities were*generally available only
beyond five kilometres from the villages. It
has been suggested in the study that more
effort is neceded on the part of State Govern-
ments to provide electricity to villages where
Scheduled Castes and Scheduled Tribes
population dominate and also to give more
incentive to weaker sections so that benefits
of electriciiy are availatle to them. Other
salient points revealed in the study of the
Planning Comnanssion are—(¢) the long and
cumbersome procedure which dclays in gett-
ing connections by the consumer ; (ii) bill
collection centres in a number of States
were at a distance of over five kilometres
from the villages surveyed ; (iii) after clectri-
fication, there is an increase in the number
of pumpsets, areas irrigated, adoption of
high yielding varieties of improved sceds,
widespread use of chemical fertilizers etc. ;
(iv) the industrial units which came up in
rural areas were mostly agro-based ; (v)
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rural electrification has resulted in consi-
derably increase in reading habits, entertain-
ments, sports and hobbies besides reducing
drudgery of women folk ; (vi) Crop pattern
had shifted towards more remunerative
crops duc to assured irrigation facilities ;
(vi1) lack of finances is the main constraint
of the ‘non-beneficiaries’ for not switching
over to the use of electricity.

(e) and (f). The Ministry of Enery is
already seized of the problems brought out
in the Report of the Planning Commission
and action is being taken.

Final decision on use of only generic names
of drugs and measures to check continued
use of brand names of drugs

1603. SHRI K. PRADHANI :
SHRIMATI PKAMILA DANDA-
VATE :

Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whether the continued use of brand
names for drugs, despite persistent demand
for their ban, has resulted in the consumer
paying heavily for almost every drug he
purchases ;

(b) whether Government have since
taken a final decision on the recommenda-
tions of the Hathi Committee for the use of
only generic names of drugs ; if so, details
thereof ; and

(c) the machinery devised to enforce it
and check the continued tendency of the
drug companies to lure the medical pro-
fession into prescribing the expensive brands
and playing on the ignorance of the con-
sumers ?

THE MINISTER OF CHEMICALS AND
FERTILIZERS (SHRI VASANT SATHE) :
(a) to (¢). Government decided in March,
1978 based on the recommendations of the

Hathi Committee to abolish brand names
on single ingredient formulations based on

the following five drugs :

1. Analgin
2. Aspirig
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3. Chlorpromazine

4. Ferrous Sulphate

5. Piperazine and its salts, such as Ade-
pate, Citrate and Phosphate.

In addition use of brand names on newcr
drdgs to be formulated in single ingredient
dosage were also abolished.  The decisions
to the above effect werc communicated to
the Registrar of Trade Marks on 16th March,
1979. The above decisions were not appli-
cable in respect of formulations meant for
export. Certain manufacturers challenged
the decision of the Government in Delhi
High Court, and the said Court in its judge-
ment delivered on 13th August, 1982 declar-
ed that laying down inter-alia drugs con-
taining any of the single active ingredient
shall be marketed only under generic name
as illegal and ultravires of the Constitution.
The Government have preferred an appeal
(Special Leave Petition) in the Supreme
Court which has been admitted. The Supre-
me Court is, however, yét to deliver the
final judgement. The prices of drugs are
statutorily controlled under Drugs (Prices
Control) Order, 1979 and the price calculated
whether formulation is sold under a brand
name or a generic name is the same. The
differences in price, however, arise on
account of excise duty which is levied by the
Government. Therefore, in respect of price
controlled formulations manufacturers can-
not charge higher price for branded pro-
ducts excep: to the extent of excise duty
which is paid to the Exchcquor.

Sexism in Advertising Media

1604. SHRI K. PRADHANI : Will the
Minister of INFORMATION AND
BROADNCASTING be pleased to state :

(a) whether his attention has been drawn
to the news item captioned ‘Wowen decry
blatant sexism in media’ appearing in the
‘Indian Express’, New Delhi of 11th
February, 1984 ; and

(b) the steps which he proposes to take
to tackle sexism in the advertising media ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
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BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
H.K.L. BHAGAT) : (a) Yes, Sir.

(b) Commercial advertisements on All
India Radio and Doordarshan are governed
by the Code for Commercial Broadcasting
and the Code of Commercial Advertising
respectively. Ad copies are carefully
screened before broadcast/telecast and suita-
- ble changes are suggested to ‘the parties for
acceptance whcerever necessary.

Government does not have any control
over the advertisements released by private
advertisers to newspapers. Government feels
that self-regulation by the advertising com-
munity, increased social awareness and
adherence to professional standards and
ethics would be effective instrument in
tackling such tendencies in the print media.
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Gujarat Government Decision to Impose
20 per cent Cess on Petroleum, Natural
Gas, etc.

1606. SHRI CHHITUBHAI GAMIT :
"~ Will the Minister of ENERGY be pleased to
state :

(a) whether it is a fact that Gujarat
Government have decided to impose up to
20 per cent cess on petroleum, natural gas
and cessing head condensate ; and

(b) if so, the details in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA): (a)and
(b). The Gujarat Rural Development Cess
Act, 1984 which has come into effect from
4.2.1984 provides for levy and collection on
all specified lands in the State a tax, to b2
known as rural development cess, at such
rate not exceeding 209 of annual value, as
may be fixed by the State Government by
notification in the Official Gazette. This is
to provide for the cost of development of the
rural areas in the State of Gujarat.

The rural development cess shall be levi-
able on the pcrson who holds the specified
land for carrying out excavation for thc
purpose of obtaining mineral oils or for
extraction of mineral oils.

asRTarE et w@2mm & AT i wg-
arel e e & fau snslza aua
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Delay in Delivery of Postal Mail and
Telegrams

1611. DR. VASANT KUMAR PAN-
DIT : Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) the causes of inordinate delay in
delivery of postal mail and telegrams in
rural areas ; and

(d) the steps taken to streamlinc the
rural delivery system ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) There is no
inordinate delay in delivery of postal mail
and telegrams in rural areas. Delay occurs
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occasionally due to fault in telegraph lines,
dislocation in the schedules of mail carrying
trains/buses/air services and natural causes

like heavy rains, cyclones etc.

(b) The following steps have been taken
to streamline the rural delivery system.

(i) Mail and delivery arrangements are
regularly monitored, reviewed and revised
wherever found necessary. Direct mail bags
are introduced to avoid multiple handling.

(i) Augmentation of delivery stafl in
rural areas is done wherever justified.

(iii) Surprise checks are carricd out by
supervisory officers and transmission of
mails is monitored through test letters and

trial cards.

(iv) Foot lines have been mechanised
wherever possible.

(v) New Branch Post Offices are opened
wherever justified.

(vi) To speed up delivery 1o telegrams,
the jusisdiction of telegraph offices is revie-
wed and refixed.

(vii) P.C.Os, have been opened in large
numbers in rural areas and these are utilized
for transmission of telegrams, wherever

possible.

Setting up of Gas Based Fertilizer Plants
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AND FERTILIZERS be pleased to state :

(a) whether gas-based fertilizer plants are
being set up in Madhya Pradesh ;

(b) if so, the on-going ‘projects, their
location, the works completed and the time-
frame when they will be completed ;

(¢c) the number of new gas-based ferti-
lizer plants to be set-up in Madhya Pradesh,
their ownership, location, capaci’ty and
financial frame ;

(d) the production of fertilizers, quantity-
wise, in 1984-8< and during each year of the
Sixth Five Year Plan period ; and

(e) the quantity of gas required for these
gas based fertilizer plants and how much of
it would be supplied by the Bombay High
project ?

THE MINISTER OF CHEMICALS AND
FERTILIZERS (SHRI VASANT SATHE) :
(a)to(c). It is proposed to set-up a gas-
based fertilizer unit at Vijaipur in District
Guna, M.P. in the Public Sector. The
implementing agency will be National
Fertilizer Limited. The capacity will be
726000 MT per annum of Urea and 445500
MT per annum of Ammonia. The total
capital investment is estimated at Rs, 587.1
crores with a foreign exchange component
of Rs. 485.1 crores. The debt equity ratio
will be 1 : 1. The zero date for the project
is fixed at 1-4-1984 and the plant is likely to
be commissioned for commercial production
in October 1987.

in M.P.
(d) The production of fertilizers quantity-
1612. DR. VASANT KUMAR PAN- wise, during each year of the Sixth Five
DIT : Will the Minister of CHEMICALS Year Plan is given below :—
(000 MT)
Year Nitrogen Phosphate
1980-81 2164 841
1981-82 3144 949
1982-83 3424 980
1983-84 3500 (estimated) 1040 (estimated)

1984-85

3800 ( -do- )

1100 (

-do- )
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(e) The total quantity of gas required for
the M.P. project will be of the order of
630 million NM?® per annum and this is
cxpected to be entirely made available from
Bombay High Project.

Setting up of Radio Stations in Andbra
Pradesh

1613. SHRI'M. RAMGOPAU REDDY :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether any plan has since been
finalised by Government for setting up of
more radio stations in Andhra Pradesh
during 1984 and 1985 ;

(b) f so, sites/places selected for the
purpose ;

(c) funds allocated for the purpose ; and

(d) the time by which the programme is
likely to be implemented ?

THE DEPUTY . MINISTER IN THE
MINISTRY OF INFORMATION AND
RROADCASTING (SHRI GHULAM
NABI AZAD): (a) to (d). There is
alrcady aun appreved 6th Plan Scheme to set
up a local radio station with 1 KW MW
transmitter at Adilabad in Andhra Pradesh
at an estimated cost of Rs. 56.60 lakhs. The
station is expected to be commissioned by
March, 1985.

Allocation of Power from Kalpakkam
Atomic Power Station to Andhra Pradesh

1614. SHRI M. RAMGOPAL REDDY :
Will the Minister of ENERGY be pleased

to state :

(a) whether there is any proposal pending
with Central Government for allocation of
powcr to the State of Andhra Pradesh from
the Kalpukkam Atomic Power Station ;

(b) whether the proposal has since been
considered by Government ; and

(¢) the time by which a decision is
likely to be taken in regard thereto ?
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THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN): (a) to (c).
Andhra Pradesh has asked for allocation of
a share from the Kalpakkam Atomic Power
Station. The allocation of power from
Atomic Power Stations involves certan
technical matters regarding transmission,
measurement and billing of electricity
supplied, tariff, and recovery of dues. Central
Elcctricity Authority has been asked to
cxamijne these probleins.

Recommendations of the Cadre Rcvicw
Committee Reg. : Staff Artists

1615. SHRI M. RAMGOPAL REDDY :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether recommendations of the Cadre
Review Committee to look iuto the grie-
vances of stafl artisis of AIR and Door-
darshan Kendra have since been considered
by Central Government ;

(b) if not, the reasons thereof ; and

(c) the time by which all the recommen-
dations arc likely to be considered and
implemented ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI GHULAM
NABI AZAD) : (a) to (¢). Out of 55
recommendations made by the Cadre
Review Committee for Staff Artists of AIR,
the Government have so far accepted 24 for
implementation. The remaining 31 recom-
mendations like revision of pay scales, crea-
tion of posts in higher grades etc. involving
financial implications required concur-
rence of nodal Ministries/Organisations like
Ministry of Finance etc. The matter had
been taken up with them. The Ministry of
Finance had advised that with the setting
up of the Fourth Pay Commission, all such
recommendations regarding revision of pay
scales, upgradation of the posts etc. invol-
ving financial implications cannot be consi-
dered individually. There was however, no
Cadre Review Committee for Staff Artists of
Doordarshan.
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Proposal for Expansion of Postal Life
Insurance

1616. SHRI CHITTA BASU : Will the
Minister of COMMUNICATIONS bc plea-
sed to state :

(a) whether Government have under
consideration any proposal for further ex-
pansion of the business of the Postal Life
Insurance ;

(b) if so, the constraints against such
expansion ; and

(¢) the positive steps since taken for the
removal of those constraints ?

THE MINISTER OF STATE IN THL
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) Yes, Sir.

(b) There are no constraints,
(¢) The question does not arise.

w13z e wA-fawal afiasa

1617. =it faraxm w@aizan @ aar
Tt ®al g a1 &1 a7 FL &

(%) #ar 7z @7 g f& A192 Mg 99
fastsfy afwaisrar &1 wraifeaa a1 fwar S
@I ; &

(@) afz gf, a1 3a% a7 F1I97 g ?

FAl AATEA A weg "I (= sniww
HigEaa @f) : (F) 01T (F) Faga, 1979
§ wica qr3e =g o faw g afwas @
aqfersEt foare 1 $etg fag g arfgso
g &eg | A ATAIT H Al &1 T ¥ I
qfedistar sfawifeat &1 91 1981 ¥
freqforat s a2 o7 | afensar gifgsfo
®1 Hed17 faaa srfgsor &R Fha s
grawr &t fecaforai &1 earg § @ go
gmfad fxad sega F & gefrg & g
o1 | qo1fy, faawey, 1983 § Srea #13e
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g1y gfeaisrar & @mfgg fkae &, 9+
agar &1 feqiE ¥ garg ag fewafugi &1 earq
U Ag @ 47 § | agqgie afensarn sify-
wIfd) g1 719, 1981 § 97E qger g1 wall
7 feafoal & segre v ofegigar fuae
1 Aty T F7 fadqray 1983 F g
sgde fear qar ar o enifga ke
a1t aF FATeIr &1 ST @y g ) 59 afersAr
Y guifad XN qiea gl I3 AR T &
asArE-sriaE sgagiaar ez fag & 9@
& quarq faraza & fag fa=r fEar
SITQAT |

Opening ot Post Offices and Telephone
Exchanges is Baroda District of Gujarat

1618, SHRI R.P. GAEKWAD : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether it 1s a fact that the norms
for setting up post offices and telephone cx-
changes in the backward and adivasis areas
all over the country have been relaxed even
if the expected income from the post offices
and telephone exchanges yielded only 25
per cent of the expenditurc incurrcd on
them ;

(b) in view of (a) above, whether such
arcas have been identified in Gujarat ; and

(c) if so, the number of post offices and
telephone exchanges that would be opened
in such areas in Gujarat and in the back-
ward and adivasis areas of Baroda District
particular ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) Yes, Sir.

(b) Yes, Sir.

(c) 30 post offices and 43 telephone ex-
changes are proposed to be opened in the
backward/adivasis areas of Gujarat in
1984-85.

The number to be opened in Baroda
District is yet to be fixed by the Gujarat
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Postal/Telecom. Circles. Information on
this will be laid on the Table of the House
as soon as the district-wise targets are deci-
ded by them.

Supply of Newsprint at Subsidised Rates

1619. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of INFORMA-
TION AND BROADCASTING be pleased
to state .

(a) whether the All India Small and
Medium Newspapers Federation in a memo-
randum submitted to him has demanded
that its members should be supplied news-
print at subsidised ratss ; and

(b) if so, the details thereof and Govern-
ment’s reaction thereto ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI H.K.L.
BHAGAT) : (a) A memorandum dated
7.2.1984 addiessed to Finance Minister has
been received.

(b) The All India Small and Medium
Newspapers Federation, has inter alia,
requested the Government to ‘‘consider
supplying of newsprint on subsidised rates
to the Small and Medium Press”.

There is no provision at present for
supply of newsprint at subsidised rates.
However, the facilities indicated below are
available to thc small and medium news-
papers for supply of newsprint :—

(i) Asin the past, the Newsprint Allo-
cation Policy for 1983-84 provides for
the supply of newsprint in Sheets to
the newspapers which are printed on
sheet-fed machines. In case sheets
are not available, an additional five
per cent of their entitlement is given
to them for conversion of reels into
sheets. These benefits go mostly to
small ncwspapers.

(ii) Newspapers the entitlement of which’
is less than 300 tonnes are permitted

PHALGUNA 16, 1905 (SAKA)

Written Answers 358

to draw newsprint on high sea sales
basis, from buffer stock and from
indigenous mills according to their
preferences. Most of the beneficiaries
are small and medium newspapers.

(iii) The validity period of authorisation
for newspapers where entitlement is
upto 50 tonnes is six months as
against three months in tne case of
others. This concession enables 2a
large majority of small newspapers to
draw their newsprint quota in small
instalments in a convenient phased
manner. s

(iv) Smnall newspapers whose circulation
is upto 2,000 copies are not required
to give Chartered Accountant’s Certi-

ficate while applying for allotment of
newsprint.

(v) While calculating entitlement of LEewS-
print each paper is allowed a certain
percentage of copies for free distri-
bution or toward unsold stock. This
concession higher in respect of small
newspapers as shown below :

Circulation figure Percentage
per issue allowed
for free
distribution
1. Upto 5000 copies 10-20%
2. 5001 to 10000 copies 10-15%
3. Above 10,000 copies 5-10%

(vi) The Government is charging Customs
Duty at the rate of Rs. 825/- per
metric tonne on imported newsprint.
Medium newspapers have to pay only
one-third of this duty, i.e., Rs. 275/-
per tonne while in case of small news-
papers Customs Duty has been
waived.

Impact of Rise in Coal Prices on Major
Consumiog Industries

1620. SHRI INDRAIJIT GUPTA : Will
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the Minister of ENERGY be pleased to

stafe .

(a) whether the recent rise in coal prices
was recommended by the Bureau of Indus-
trial Cost Prices :

(b) if o, its likely impact on major
consuming industries like railway, cement
and power ;

(¢) the total additional revenue antici-
pated from the additional coal prices ; and

(d) the total additional wage bill recently
sanctioned for the mine workers ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH) : (a) On the recommendations of
Bureau of Industrial Costs and Prices and
considering all other relevant factors, such
as increase i the cost of production due to
increase in the cost ol inputs, the impact
of NCWA-111, higher incidence of deprecia-
tion and interest etc., the prices of coal
have been revised with cifect from 8.1.1984.

(b) The estimated impact of revision of
coal prices on important user industrics is
as under :(—

Industry Impact as per
centage of
total cost
1. Railways 1.86%
2. Steel L3
3. Cement 4.39%
4. Power 1.5% to 1.7%,

MARCH 6, 1984
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from the coal price revision effective from -
8.1.1984 is estimated to be Rs. 127.54 crores
in the year 1983-84.
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(d) The impact of NCWA-III for Coal
India Ltd. is estimated to be about Rs. 200
crores per annum.

12.00 hrs.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta Scuth) : The question of
films depicting the Congress was raised,
that has come in the papers. It is very
important.

MR. SPEAKER : Give me something in

writing,
SHRI SATYASADHAN CHAKRA-
BORTY : Even before the elections, they

are using the television for party purpose,

MR. SPEAKER : You can give it in writ-
ing so that I can get it answered.

SHR1 K. MAYATHEVAR (Dindigul) :
The idols of the temples of this country are
being sold in the forcign markcets. The anti-
quities of this country are not being
preserved.

MR. SPEAKER :
writing,

Give me something in

SHRI
failure. ..

K. MAYATHEVAR : There is

MR. SPEAKER : I told you, give me
something in writing. Nothing is allowed.

(Interruptions)**

MR. SPEAKER : Thisis not the way
to conduct yoursclf. You cannot do things
like this. 1t cannot be allowed. You kuow
it,

(Interruptions)**

MR. SPEAKER : It has been discussed
twice. Yesterday also there was a Calling
Attention Motion.

(Interruptions)**

MR. SPEAKER : Itisa State subject.

**Not recorded.

————
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Why don’t you raise it there ?

(Interruptions)**
MR. SPEAKER : I have not allowed him.
Not a word will go un record.

SHRI NIREN GHOSH (Dum Dum) :
Justice Desai of the Bombay High Court. ...

MR. SPEAKER : You cannot refer to
it It is sub judice ; you cannot take it in
Parliament when it is a sub judice case. Not
allowed.

SHRINIREN GHOSH : It isa serious

matter.

MR. SPEAKER : May be ; but it is sub

judice. Not allowed.
PROF. MADHU DANDAVATE
(Rajapur) : Heis reading it without pre-

judice to the sub judice !

s} TIATAATT ST (T2AT) © 37 faTar
faer o garal wFFT

Heae wgied 79 faase Ay |

st dfto o fag (wA9T) : Y FruaT
veAA Az MraT &1 JAifeq fagr &) |

HETET WEIET : A THATH AGY (AT |

s &dto Yo fag: ad ary ga difsa
gg ATHEY arg |g &, dw § uvAifas
geag qET AT A3 WHg 1+

MR. SPEAKER : Not allowed.

(Interruptions)**

MR. SPEAKER :
No. Not allowed.

Iam pot allowing it.

(Interruptions)**

AT MEIET : AN I1T FAT T A o

**Not recorded.

PHALGUNA 16, 1905 (SAKA)

Written Answets 362

Y 7 HTqHT F6 GHIT A T A &5 FAT |

AT A Fo FAT qAlg, T FA &
FATT QT A TATH FI AL, AL ¥
gasige agf ATAT AN, at F I¥ TG o
qFATE |

Y ORAATY AAFL e (Fa) a3
qifafewra asT g |1

1

MR. SPEAKER : A murdcr is a murder.
It is a loss of precious life. It is the responsi-
bility of the State Government. It is for the
MLASs to look after this responsibility. We
cannot take it up here.

57 qAATG AR AT
qraaAr agt A8t g1 aFval g 7

FT dg

MR. SPEAKER :
allowed.

You cannot; not

(Interruptions)**

MR. SPEAKER : Itisa question which
should he taken up in the State Assembly.

Not allowed. I have not allowed a single
word.

(Interruptions)**®

st vmfasma qmam (gisitge) - &%
arad fawsT smug fear ar fE fagre
frart &t @rz AT faaat -

weer WEgNAA | g AR fa=rardta g

AT AR IqEw A (Y wwa an3)
WgT IF @I F qAIA g, A fAA qiigw
ark § fad, & ara#) qif wag & 71
g1

Wit vnfaaa araaw - fagie ¥ gl
200 =92 fa & wig & faw @r g

- If you allow a Calling Attention, every-

——
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thing can be discussed.

qenet Agea - A a9 wgr fE agh
|71 g ATTHY AT TG &, ATTFY AT
1fgT |

it T faem qreEt : gw IS a9
e |

=it "R am(fgai): seasr wgRy,
AT FIE ATIT FI3 GfTQ Jra Isar g,
Y g% a1t ¥ ATTHT 7T FT 9 F 10 I
AT qEar g |

AR WY : 37 39 feasad I3 |
] am taking it up.

st ARV FETEY - qTAFHY 3 I H AR
Wt wga1 Fifz |
Argar,

ALY WERA AT HIFH(

Hgh |

SHRI HARIKESH BAHADUR (Gorakh-
pur) : Sir, I demand the intervention of
the Central Education Minister to solve the
problem of the teachers of degree colleges
and Intermediate colleges. They are agitat-
ing for two months.

Acus AT : 4g I AT T HFFaA!
¥ 95130 | agl § FIE AT TG ¢ |

SHRI HARIKESH BAHADUR : At Jeast
there should be nationalisation of these
educational institutions.

(Interruptions)**

MR. SPEAKER : What have you to do
about it ? It is my job.

(Interruptions)**
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MR. SPEAKER : 1t is my job to do.

(Interruptions)**

'MR. SPEAKER : Not allowed. Nothing
is going on record. I have not allowed
anybody.

(Interruptions)**

MR. SPEAKER : No, I am not allow-

ing.

(Interruptions)**
MR. SPEAKER : I am not allowing
anybody.

DR. SUBRAMANIAM SWAMY
(Bombay North East) : Sir, there should be
equity.

MR. SPEAKER : There is no question of
equity.

St F1% 1 A A1 &, A X By
WATAT g | 7@ aF HFEq T A1, 99 aF A
fora & FT gFar g ?

(Interruptions)**

MR. SPEAKER : You are again interrup-
ting me.

(Interruptions)**

MR. SPEAKER : Mr. Soz, you are inter-
rupting me. I cannot allow any discussion on
and Adjournment Motion which I have not
allowed. What I say is that I have to get
information and corroborate certain facts.
There are so many things coming in the
House, but I cannot say anything without
any corroboration. I have already written for
the facts.

(Interruptions)

MR. SPEAKER : Why don’t you under-

**Not recorded.



L J

365 Written Answers

ctand ? Nothing is going on record. T have
not allowed them.

# hFCg FY FIAIE FIETET AT § |
# hage 7aIq § |

(Interruptions)**

THE MINISTER OF PARLIAMEN-
TARY &A\FFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
Sir, I hope the Hon. Mecmber is not going
on record. You must say that.

MR. SPEAKER : I have done it already.
Not a single word is on record.

Sir, it cannot
of the

SHRI BUTA SINGH :
become part of the proceedings
House.

MR. SPEAKER : I have not allowed that
gentleman.

(Interruptions)**

MR. SPEAKER : What is that Member
doing ? I have not allowed you, Mr. Soz.
I have allowed Shri Rajesh Pilot.

SHRI RAJESH PILOT (Bharatpur) : Sir,
I have two questions.

My first question is that I have given a
Motion that due to the cold wave in North
India, lot of crops have been dumaged.

MR. SPEAKER : Itis under my consi-
deration. You can see me.

SHRI RAJESH PILOT : My second
question is that because of the fighting in
the House democratic traditions are being
eroded day by day. The Members of Parlia-
ment who do not follow the rules, they rig
the elections in the party also. That point
should also be considered.

DR. SUBRAMANIAM SWAMY : Iam
on a point of order. If you allow one Mem-
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ber to make an allegation about the Assem-
bly, then you should allow him also to go on

record.

MR. SPEAKER : There is no question
of allegation at all. This was the Press
report on which I have to get corrobora-
tion.

-

DR. SUBRAMANIAM SWAMY : But

let them give clarification ?

MR. SPEAKER : Why should they give
me clarification ? I will get it from the State

Government.

Y G W IEE o ereaed WA, &
F1d & A9y FFAT AGAT1 ¢F a1 ag
T AZT AT A

Heqet WFYEW : A7 gA Aifeq 2 Al
Irgiv &g fe frar &, sro e dif9g,
HTTFT §T & 71

A qAY T AR gad aig—qd
fesett gfaa gfqas #Y aww g a7 fae §,
IaF 73T Weg U Wl @ § foraw ag &g
& for @ @ & areger 7 A1 faqrigat w1
gafaa T fear g s QO qar F1
Fqle WY &) & R fqardy ofd wdig @i &)
gafaed 7 3

e WG 1 1T A9 qrfaat & a1q
FT AT |

=t AW qret : &fag, Aifaal safaaat
% fgars favrarfasiT @ (caaymm) -

weaer RGN : A1 ATA qifgA) A ara
T A\ fqar | graw #1 graa 2faw |

(smaeA)

areqet wgEd : A Asitaa ag § v aQ

**Not recorded.
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Afea ¥ ara as, F3 oy AR T AT
are Te a18 aifwgy #1@gr fF graramd
FI | FFE19 GFATIN FY A foaa agd ag
I 1Y @) UFmA IAF f@drEs F gHAT
2 | AT 419 FFI TAT BT 74T § |

There is a Department, it is not under me
also.

gHIR a1= G a1e & snfweax agl ¥ X

IAF! & & WY Ag1 @Hdl |
It is not my job.

SHRI INDRAJIT GUPTA (Basirhat) :
Sir, you had assurcd us a coupie of days ago
that you will get the corroboration or confir-
mation or denial of something which the
Railway Minister was reported to have
said.

MR. SPEAKER : 1have already got it
with me. T will talk to you.

SHRI INDRAIIT GUPTA :
got it ?

Havc you

MR. SPEAKER : Yes.

SHRI INDRAJIT GUPTA : Will you in-
form the House ?

(Interruptions)

Y AR FWET 199 7Y fawmar A 7

1 (SATH AYAHT WIESA © 98 TR
AgY (ar §, arg @ gr ag |

s v faqm qEara @ 1T F4% g1
Afsaar ? ¥z & aw afg 1€ sarad)
SIY &1 &9 FAT ? 9 GRUT FEA § f*
#A AgY faware-

AEALT WFITY : 31T FTAT LA H F1T H
g1a0 g gfag) gues aa fag &
H1 & fgura @ g1 & ) 9@ 19 AH
ST § a1 389 g a1 fawe ST g 1wt
& @ ara fang ar g 1 ga7 3o faarm
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AR grurd 7475 §, S7E1 ¥ AGAT FIAATEY
giar g | & &gar g feei smedy &, a9d
fgara & g 991 FT Q@I § |

=t TRfaE™ Qe g G BT
TAIT &V | YHET AT o FIZE  ATIES
fear 1 3ad 918 Todlo ) AT g1 AT
faargt #1 wdt g1 (samern) -

HAeaer wgtaw @ THIfAC &g W g T
AT FTTHg WIE? TeT F WIE |

12.13 hrs.
PAPERS LAID ON THE TABLE

Payment of Bonus (Amendment) Rules,
1983 and Emigration Rules, 1983.

THE MINISTER OF LLABOUR AND
REHABILITATION (SHRT VEERENDRA
PATIL): I begto lay on the Table : —

(1) A copy of the Payment of Bonus
(Amendment) Rules, 1983 (Hindi and
English versions) published in Noti-
fication No. G.S.R. 251 in Gazette of
India dated the 2Ist January, 1984
under sub-section (3) of section 38 of
the Payment of Bonus Act, 1965.

[Placed in Library. See No. LT-7796/84]

(2) A copy of the Emigration Rules, 1983
(Hindi and English versions) publi-
shed in Notification No. S.0. 941(E)
in Gazette of India dated the 30th
December, 1983 under section 44 of
the Emigration Act, 1983.

| Placed in Library. Sec No. LT-7797/84]

Review on the working of and Annual
Report of Bengal Chemicals and Phar-
maceuticals Ltd. Calcutta for 1951-82
and Statement for delay in laying the
Annual Report and Audited Accounts of
the said institution for the year 1982-83.

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : 1 beg to lay on the Table ;—
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(1) A copy each of the following papers
(Hindi and English versions) under
sub-section (1) of section 619A of the
Companies Act, 1956 1—

(i) Review by the Government on
the working of the Bengal Chemi-
cals and Pharmaceuticals Limi-
ted, Calcutta, for the year
1081-82.

(ii) Annual Report of the Bengal
Chemicals and Pharmaceuticals
Limited, Calcutta, for the year
1981-82 along with  Audited
Accounts and the comments of
the Comptroller and Auditor
General thereon.

[Placed in Library. See NO. LT-7798/84]

(2) A statement (Hindi and English ver-
sions) explaining reasons for not
laying the Annual Report and Audi-
ted Accounts of the Bengal Chemicals
and Pharmaceuticals Limited, Cal-
cutta, for the year 1982 83 within the
stipulated period of nine months after
the closc of the Accounting Year.

[Placed in Library. See No. LT-7799/84]

Notification under Inter-State Migrant
Workmen (Regulation of Employment
and Conditions of Service) Z.ct 1979.

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMAVIR) : 1
beg to lay on the Table a copy of Notifi-
cation No. G.S.R. 53(E) (Hindi and Eng-
lish versions) published in Gazelte of India
dated the “th Fcbruary, 1984 containing
Corrigendum 10 Notification No. G.S.R.
514(E) dated the ath September, 1980 under
sub-section (3) of section 35 of the Inter-
State Migrant workmen (Regulation of
Employment and Conditions of Service)

Act, 1979.
[Placed in Library. See No. LT-7800/84]

12.14 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL : Sir, 1 have
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Amdt. Bill .

to report the following messages received
from the Secretary-General of Rajya
Sabha :(— ’

(i) ‘I am directed to inform the Lok
Sabha that the Oilfields (Regulation
and Development) Amendment Bill
1983, which was passed by the Lol;
Sabha at its sitting held on the 22nd
December, 1983, has been passed by
the Rajya Sabha at its sitting held on
th'e 3rd March, 1984, with the follo-
wing amendments :—

Enacting Formula

1. That at page 1, line 1, for the
:):zorq “Thirty-fourth” the word
Thirty-fifth’ be substituted.

Clause 1

2. That at page 1, line 4, for the
figure ‘1983 the figure “1934”
be substituted.

I am, therefore, to return herewith
the said Bill in accordance with the
provisions of rule 128 of the Rules of
?rocedurc and Conduct of Business
in the Rajya Sabha with the request
that the concurrence of the Lok
Sabha to the said amendments be
communicated to this House.’

(ii) *‘In accordance with the provisions
of rule 111 of the Rules of Procedure
and Conduct of Business in the Rajya
Sabha, I am dirccted to enclose a
copy of the Prevention of Damage to
Public Property Bill, 1984, which has
pcen passed by the Rajya Sabha at
its sitting held on the 3rd March
1984, ,

OILFIELDS (REGULATIONS AND
DEVELOPMENT) AMENDMENT
BILL

As amended by Rajya Sabha

SECRETARY-GENERAL: Sir, I lay
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on the Table of the House the Oilfields
(Regulation and Development) Amendment
Bill, 1984 which has been returned by Rajya
Sabha with amendments.

PREVENTION OF DAMAGE TO
PUBLIC PROPERTY BILL

As passed by Rajya Sabha

SECRETARY-GENERAL : Sir, I also
lay on the Table of the House the Preven-
tion of Damage to Public Property Bill,
1984, as passed by Rajya Sabha.

12.15 hrs.

SUPPLEMENTARY DEMANDS FOR
GRANTS (RAILWAYS), 1983-84

THE MINISTER OF RAILWAYS (SHRI
AB.A. GHANI KHAN CHOUDHURY) :
Sir, I beg to present a statement (Hindi and
English versions) showing the Supplemen-
tary Demands for Grants in respect of the
Budget (Railways) for 1983-84,

DEMANDS FOR EXCESS GRANTS
(RAILWAYS), 1981-82

THE MINISTER OF RAILWAYS (SHRI
ABA. GHAN]I KHAN CHOUDHURY) :
Sir, 1 beg to prescnt a statement (Hindi
and English versions) showing Demands for
Excess Grants in respect of the Budget
(Railways) for 1931-82.

e e e et

PUBLIC ACCOUNTS COMMITTEE

Fundred and Seventy-eighth Report

SHRI SUNIL MAITRA (Calcutta North
East) : Sir, I beg to present the Hundred
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and Seventy-eighth Report (Hindi and
English versions) of the Public Accounts
Committee on Paragraph 4.35(i) of the
Report of the Comptroller and Auditor
General of.India for the year 1980-81,
Union  Government (Civil), Revenue
Receipts, Volume 1I, Direct Taxes relating

to Incorrect Valuation of Unquoted Fquity
Shares, :

12.16 brs.

JOINT COMMITTEE ON OFFICES
OF PROFIT

Eighth Report

SHRI JAMILUR RAHMAN (Kishan-
ganj) : Sir, T beg to present the Eighth
Report (Hindi and English versions) of the
Joint Committee on Offices of Profit.

it wAtew amd (fgaz) :qorg ¥ ag

TSN £ AT F3F Taq ¢ fafqees AN

I &, a7 ag W+ (FWIEr) -

WA WEE A9 zgFT fags<

. "(mma)**"'

LA ARG ITAT AYEEAT )

349 wfgu agi 3z |

"'(aua‘aw)" ook

Heas AT ;. qqFEAT F Iorg | F

F1AF JIgA AT FE g |

oo .(am-l;{)**- o

AT AFIT © AT (T 9 AT § Sy

**Not recarded,
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MR. SPEAKER : 1 have not allowed

anybody.

Aeqer Wy : {3 qrd 917 ATH @
oY, o1 AT ATT F77 FEA & 7

ve .(ma)**- ow
12.19 brs.

(Ar this stage, Shri Rajnath Sonkar
Shastri and some other hon. Members

left the House)

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : Shri Ghani
Khan Choudhury is present.... (Interrup-
tions).

MR. SPEAKER : I have got it in wri-
ting....

SHRI SATYASADHAN CHAKRA-

BORTY : Mr. Ghani Khan Choudhury is
here and he can say... (Interruptions)

MR. SPEAKER : The Minister of Ex-
ternal Affairs has to go somewhere. He
has some engagement. He has to be present

elsewhere...

SATYASADHAN CHAKRA-
After that, he can say.

SHRI
BORTY :

(Interruptions)
MR. SPEAKER : I have got it.

SHRI ATAL BIHARI VAJPAYEE

(New Delhi) : Let him deny it.
Jeqw wEtaw : Igiv #@r g fF §7 wan
HYS wsT AE FRT§ |

(smaam)

- AFFAIRS
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MR. SPEAKER : He has denied it.

SHRI SATYASADHAN CHAKRA-

" BORTY : Let Shri Ghani Khan Choudhury

say that he has not said it. You can settle
it in one minute by asking him to say.

MR. SPEAKER: He has not said it.
What more do you want ?

SHRI SATYASADHAN CHAKRA-
BORTY : One minute you may spare and
ask the Minister only to say.... (Interrup-
tions)

MR. SPEAKER : I have got with me in
writing.

Shri Jagpal Singh Kashyap.

12.18 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Reported move for establishment of mili-
tary bases in Pakistan and Bangladesh
by the United States of America

ot waare fag (2fvar) « sreaer o, &
afasaqa @1F aga & farafafaa fagg
FY 3T fadw weafY &7 eara framar g ek
qIIAT HIATE (6 I 39 aR ¥ «F g3q4
Q

“qIFT UST AAFT I qifpearT
1 qa9r 2w & dfaF g eafaq
few s & sfua warg Nk 3@
araeg § GXE1L & sfafwr

THE MINISTER OF EXTERNAL
(SHRI P.V. NARASIMHA
RAO) : Mr. Speaker Sir, The Government
of India have seen reports about the possible
establishment in Pakistan and Bangladesh of
US military bases and facilities.

2. The House would be aware of a US

**Not recorded.

—_—
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report suggesting that the Pakistani Govern-
ment had promised to allow US planes to
use Pakistani airfields in the event of certain
contingencies in the Persian Gulf. In
return, Pakistan was to benefit from the
ongoing security assistance programme with
the USA joint intelligence zharing and the
training of its military personnel. In the
casc of Bangladesh, some reports suggested
that following the visit. of the Bangladesh
President to the United States in October
1983, there were moves on the part of the
United States to seek naval facilities in
Chittagong and St. Martin islands.

3. The Government of India, have,
however, been given to understand by US
officials that the United States has sought
no bases or facilities in Pakistan and that it
has no interest in acquiring facilities in
Bangladesh. The Bangladesh Government
has also denied through its diplomatic repre-
sentatives reports about a possible agreement
with the United States on naval facilities.
We had also taken up this matter with the
Government of Pakistan including at the
recent informal talks between the Foreign
Secretaries of the two countries. The
Pakistan Government has denied giving any
bases to the United States.

4. The Government of India have tiken
note of these denials and wish to express
the hope that these reports. have no basis.
The matter being of the utmost concern to
India, Government will naturally continue
watch such developments carcfully.

st «nae fag : AEaer oY, g w1
sreura & guaqar § wiiwEdiT s Ay
¥ §f gaE @ aTw a1 @ §, I aw
gafad 7@l g, afew gui g 3w, QX #ife-
qer R Q@ gfrar & g § ag aard
et g4t 2 | fagw wedy S A adh arrgrar @
ag wrara  fear & afea & auaar § fa’w
weA) Sff g7 AT ATHFIT F OEF EL AqAL
g P amA & faamw aara & W@ E
T AT HUST /AL, # Ao dlo faqg
3 7 16 Q@ F FAFT H, FAAT W H
St 75 &Y 3T &, I@F are 7§ 4717 fgar ar
fogsi f& § a1 § 9362 A afFq
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37y agd ¥ gg wgar Irgar g f zmysar
HeT QT AT gfe fa2e qe=y o 59 IFIT a7
Sq1a ¥ 4 qY I8 I T FIT 39 2T afew
39 #ifedrz Ay grar @ar { qgar ) fadw
=) ot 3 f9g gn @ Fa1a fzgr @ Iq9 Aar
qadr g f& mifFeara & e aar 8 @r
3Iq¥ wrag F afdfaa agy § aiiv e qfz-
faa g at fex fadw aeat Y 3 gugaq za
g13T &Y AU FIA &1 Fiforr 7 | &
fa2e wesl Y &1 ag 4@ qgwT gATAT
IRAT §

““Reports of Pakistan offering military
bases to the United States in cx-
change for arms supply on a conti-
nuous basis have been appearing in
newspapers for quite some time now.
The report said U.S. had planned to
set up Cruise Missiles on Pakistani
soil ostensibly to thwart any possible
expansion of Soviet influence south-
ward from Afghanistan.”

e NI : THY 1 7 ¥ AT T
g S7gid |

s ST fag : SaFT 9gAT AEA & TA-
fam ag <@TE |

“Simultaneously, General Zia-ul-Haq
has cried out for more secure protec-
tion from the rulers in Washington.
He said, Pakistan needed concrete
security arrangements with the US
which the supply of even 500 F-16
aircraft could not provide.”

“Brigadier Noor Hussain, Director-
General of Pakistan’s Institute for
Strategic Studies at Islamabad, 'has
been a little more outspoken. He
has said, Pakistan should acquire the
Best and latest US arms, even if it
had to give military bases to the
United States.”

areqet oft, § aqrar =wvgar g f& wradg
HAT S §39 FV JAUT F W@ &1 a1F0Eq
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Jag ¥ v @1 8 fF AT Iw A Far g1 I@r
g1l o W@ YSIFIgHIA & I
Wt agi & e g & faars aar fear
fr g7 gsrora & faania &k s gan
ATTAT § AT JAT I8 & | 9T gAIR 3w & fgq
* favg 8 | & awaa g i+ oY arq T@ 8
f& straat gaEr A T g1 H ag Sraer
FrgT o gaar feeq ag gr R faad
qig ag iz g § fF eng g 9T favarg
F¥ 93 ¢ f& mifeeara ¥ g AR FaATIM
F A19 T ATE H AT A HT HIT FQT
AE 21 wnq IaF A1 Hoa wfRq ? seger
aEtEy, ¥ wraAy g9 S ag iy SqEar
FIEAT {4 @1 & TF AgE-T-F1Q qgrE
9% ¥ZET a4 g1 & IqT Agl /T Wr g 7
qrfezara 41 fafaed wET & negaT §
F1% fafafaas agt #) s aFwar g, sgf .
for ngrel a7 wgEr ad IF1 G | G F 7R
fedie st =@a 1 swdEa &1 FgAr g
qrfFe (17 & 97T gL TSI JAT g &, Al
gz zufau fr aiffeqia gefzdzs uear-
qU7g wAAT agl wiqar g, gafae gw gl
ga&! faamoy | guy st sgrer "@ifvuw
arael & far sraQFT &1 FF WA 3R
T AT W1 8, uF fa0q FHT B AT
FIT & oo |

“The U.S. proposes 10 station a
small but permanent force of military
personnel in Pakistan™ on a regular
assignment” to “‘enable Pakistan (o
make ciTective use of U.S. arms.

“Normally, if six or less than six
American troops are to be stationed
in any country, the government docs
not have to inform Congress. But
if the number is more than six, the
government has to seek Congres-
sional authorisation. The Reagan
administration has, therefore, approa-
ched Congress for approval to station
troops in Pakistan and to amend
Section 515(1), of the Foreign Assis-
tance Act for the purpose.”

in Pak. etc. (CA)

& ng gufag w2 wWr g & fawaqar
qrfeedrT & et ga1g @geT A # fag
A9 ©: A ©: Y SA[QT TTF AT q87 SFUF
forg o ae a1 § 6 ga @Fma §515(1)
F1 THE FU | Ig T&a19 7 4147 § for ey
TLHRIT F) 5qFT 707 & o qz fFg odsr &
foa far w1 @1 & 1 & AgY srvar fF fagm
a gaAAr Srar § q317 & 371 F wgAar
[1gar g fa g9 go% &7 uFar F1 qqrew 2
IR GREAT F FAIT g, [T Fl=dez HT
AT g | FAAT W qrfFeasr 1 a9y &7
gas! qa1 wifaaisn faar & qaar o F
ATATZ FIIT F gL HIL ATAFTT ATL TT
g | fEx o ga A% f@wsg aara aff
@ 9IQ &, g 99y a1 fawaar &1 qifwear
d [T ITHT G IET & | ATAT ITFT T
19 faarFT agl va s § | qrfecarT &
qiY STV gl @l g &I qrfwearT gamr
a1 T FS FL @I 3, q€ fFdr & four gar
qar g |

sreqer Y, & @gar Aigar f ga ww 4
FIE ATANTAT TGN FIAT ATgd 8, ©F U
I & | 9% WY FHIL LAl F graeg
A% SIET 9gd g | afda aifewie &
st frarees site ga¢ gfaame fag s @ &
JTY FUIX QW & HI7T FAU IZET g | &
A9 UF  JIGAT HIAT  ATgAT E—
HFATFTETTH Y HOEAT FT A FIT & (9Q
o fyaefa arat &1 srenaT s-TfaeaE
A faegeam & d= fwar sawr =ifgg
fora?r guear gaaTs S(r 9% X ®G 910G
FFIFREaTT § TG A1C | 97 aF 9T g
ST gATE F T @AY AAT TEAT |

uF qIF SWiaar § aqdFT a9 g

areqet Mg : STnTiwAT g9 FEl 4
AT AT ?

ot S Tag © T9Y gETEAT 81948 T
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fgrgearT @ wia-qifadt &1 g g o
qUIGAT %ot gl 9T § | gfTar W & ared
fergearT & faT aeddr g § 1 = Fo o
fag 33 ¥ FIFAT H F3T 91—

“The reported offer of Bangladesh
President to provide facilities to the
US Seventh Fleet at Chittagong Port
“will certainly pose a threat to this
zone of peace”, Mr. K.P. Singh Deo,
Union Minister of State for Defence,
said here today.”

TgS A1AA § {4 98 €% g9 13 F1 719
@ ¢ fom Fewig T I wg FIT AT3AS
g Sgf oudoTo H AT a8 a7 & fAT
FZT 3 1 g @z ®] g fgegearT iR g4
TF-HATH-NT & fag @aw g | Jafw f&@3m
gl oY ¥9 Ay fgage I 919 FE @
g, af% sadar ¥ wg fzar & zufag &
AW qUFEAET AT FTATRA & A &
AEET HEIIT, ATS 39 Goa #1 faqw Aifq
e g1 AT g | ATRAT, HHAFT A1 S
arFa gar fax 9T g g1 w9
AFNATATT & ATHA & AFT AR 3T
F1 @l 9X HTHRT @eT g | qrgi-age,
T2, H19F 909 & fora ok g Hg gaTq
e A8l & |

a ¥ qF 1d FAFT AGAT
HEYEA HENTT : 517 5 ST |

=it st fag - wwEt & qrg Cfraer’’
gaTig & fag oifweard iR smdaEr &
quEtar g1 997 &, st a7 & fag 30
FUT TGT F| O AAQFT T & 3 1 g4
qi® ¥ “ggmdq ArEr” &1 gars HgET
TAT I TIHfT qrfseearT grar & S FH,

A

DR. SUBRAMANIAM SWAMY
(Bombay, North East) : He has given more
information than the Minister.

in Pak. etc. (CA)

MR. SPEAKER : He looks like a
Minister !

SHRI P.V. NARASIMHA RAO : 1
believe we are going to have a discussion on
the Demands for Grants to my Ministry.
So, I would very respectfully request
Members to come back to the subject of the
Calling Attention because we can have all
this roving discussion at the time of the
Demands for Grants.

Coming back to the subject matter, my
very first sentence is clear.

“The Government of India have seen
reports about the possible establish-
ment in Pakistan and Bangladesh of
US military bases and facilities™.

This pertains to all the reports that the
Hon. Members was pleased to read out in
great detail. I did not want to read all
those reports in great detail. But since he
insisted on reading those details, I might as
well tell him that only after reading all
those details, this sentence was drafted.

DR. SUBRAMANIAM SWAMY : What
do you think of the reports ?

SHRI P.V. NARASIMHA RAO : That
is what I have said in the last para.

“The Government of India has
taken note of these denials.”

I have said that all these have been denied
by the respective Governments.

We have taken note of these denials and
wish to express the hope that the reports
have no basis.

SHRI CHANDRAIJIT YADAV (Azam-
garh) : You are speaking in diplomatic
language.

SHRI P.V. NARASIMHA RAO : This
has to be guarded language. 1 do not call
it diplomatic or undiplomatic.

SHRI JAGPAL SINGH : What is the
reality ?
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QN7 g1 AEE BN, 4§ eqId g, AfEA
frafasY #a1 & ? a1 &t eng w1 Fifwg ar
wfgn f ga awg a1 feafa g1

st @o o AXFE T AL AIE AT
GAT[ § a8 A9 qr97-3G @I E | A@E1
¥ T FEE qIR T ATAT gHA (BATS H |

12.30 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

gay &gl w47 fF ag a@q g1 & SawT
g feaie FIWrg |

st swqrer fag o at arT gawr favarg

FTIGE

it fo dto ATfag va : 75 fqearg #1
garer a3t 21 favae AT sfawarg ow
gasfgeg = gAY & e agh o< faaq
aeer 43 gu &, far @aem fausam g,
A9 2T uF &1 g7a71 favara A sfqeam
gL EFAT 2 | I8 74T THH q¥aEg Ag7 2 |

g a1T @

the request of the Defence Department of
the United States to Congress asking for
endorsement of more than six armed perso-
nnel to be stationed in Pakistan. The posi-
tion here is this. The Times of India has
recently carried a report that the U.S.
Administration has sought the authorisation
of the Congress to base more than six unifor-
med personnel in Pakistan. This is projected
in the news reports as a new development
and linked to reports on the establishment of
a base. This is not correct. The position
is like this. Wherever American arms have
been supplicd, in all those countries a kind
of administrative office has been opened to
deal with the matters arising out of these
supplies, their installation, etc., and that is
called Security Assistance Organization.
These Security Assistance Organizations
have been estuablished in all the countries
where U.S. arms assistance has been given.
There are countries like Pakistan, EI
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Salvador, Guatemala, Honduras, etc., etc.
You know the pattern. This is a fact. But
the request for such an authorisation was
actually first made in 1983 before the Senate
Foreign Relations Committee by the
Defence Department because whenever more
than six uniformed personnel are needed,
the law says that a request has to be made
to the Congress and the Congress has to give
permission ! This is the background against
which the request has been made. That has
been linked to bases. That linking does not
appear to be correct. Itis in connection
with the Security Assistance Organization
which again is a result of arms supplied to

these countries from the United States. This
is the position.
'MR. DEPUTY-SPEAKER : Mr.

Neelalohithadasan Nadar.

st st fag o #Y oF @Erd s
garar ar FfwT ITFT TATT AT ATAT | WY
Favaq fHam g for wedi-u-H1g 9T S e
g7 K 1T &, 9 FAT 8 AT AR AT g§,
THF IR H GLHTL FT F47 FgAT |

dqt o Ao A¥fng wa : faEdy, W
STEET a7 AT 7 97 ¥ g0 F1faT g &7
FIT Gy Y GHAT g 7 A9 qG F ATH
q9! AfFT o gars age & ard g9
FIfm gZaT § 7g7 79 | §X UF Yoh AT
s & fqaq 918 gars sgs aar awan

g !

=it ST T8 AHAFT 71 9 98 Hu-
et & 7 (smaum) -

MR. DEPUTY-SPEAKER : Mr. Neecla-

lohithadasan Nadar.

SHRT A. NEELALOHITHADASAN
NADAR (Trivandrum) : The statement of
the hon. Minister in this respect is only an
eye-wash. SO many press reports have
appeared. (Interruptions) The Minister him-
self may have with him so many press
reports. I do not want to read all those
reports because of lJack of" time...
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(Interruptions)**

MR. DEPUTY-SPEAKER : Anything
other than what the hon. Member participat-
ing in the Call-Attention is saying is not
going on record.

SHRI A. NEELALOHITHADASAN
NADAR : If you read carefully the state-
ment of the Minister, from the beginning to
the end, you can see that the Government
of India is still relying on reports and hopes.
There have been reports for the last so many
months and years regarding the building of.
bases by the United States in Pakistan.
Recently we have been getting reports of
USA proposing to have bases in Bangladesh
alco. T am asking the hon. Minister through
you whether the Government of India is
having any reliable source to assess what 1S
happening in the In:lian sub-continent itself
instead of relying on reports and hopes. Th;
reports that the United States is proposing
to have its bases in Bangladesh is really
shocking. As we all know, during the libera-
tion strugele which was going on in Bangla-
desh, India has played an important role. But
after the liberation of Bangladesh why was
our relationship with Baugladesh worsencd
during the period of successive governments
in Bangladesh ? T want to know from the
hon. Minister through you whether the
Government of India has ever analysed thro-
ugh its diplomatic sources or through any
other sources as to what is the reason for
the worsening of our relationship with
Bangladesh or what is the reason for the
Government of Bangladesh viewing India
with suspicion.

Regarding Pakistan we have been forced
to have three wars with Pakistan becausc
Pakistan declared war on us thrice. Pakistan
is supposed to be a non-aligned country. We
are claiming oversclves to be the leader of
the Non-aligned Movement and without our
knowledge, while we are relying on reports
and hopes, Pakistan is giving its land to the
United States, the leader of the imperialist
forces to have military bases. What is the
Government of India goingto do in this
respect ?

MARCIi o, 1984
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There are reports that in this very month
the talk with Pakistan is again going to be
resumed. J want to know from the hon.
Minister whether this issue will be taken up
with Pakistani officials during the course of
the official talks.

a3

The United States military bases are there
not only in Pakistan or Bangladesh. All
around India we can see the US bases—in
Diego Garcia, Sri Lanka, Pakistan, Bangla-
desh and other parts of South Asia also. We
are surrounded by the US military bases
posing a great danger to us. I want to draw
the attention of this House. When the war
with Pakistan was going on in the eastern
sector during the Bangladesh liberation
struggle, the US. Seventh Fleet came into
the Bay of Bengal. Only because of our
treaty with Soviet Unjon, thec Indo-Soviet
Treaty and the statement of Soviet Union in
that respect, the US Fleet did not cnter our
waters. S0, by seeing the US military bases
around us, I want to know whether the
Government of India will take concrete
steps to strengthen the treaty with Soviet
Union. All of us know already the Defence
Minister of Soviet Union is in India. I want
to know whether our Minister will take
seriously this issue while discussing issues
of such importance with the Soviet Union
representative.

The stationing of ' the Imperialist Forces
in various places is a threat to world peace—
not only to the Indian Continent but thro-
ughout the world—and so, the only course
to fight such a threat is to align all the non-
aligned countries with the socialist groups
of this World. 1 want to know whether the
Government of India, which is claiming it-
self to be the leader of the non-aligned
movement, will take some steps.

MR. DEPUTY-SPEAKER : Now, the
hon. Minister.

SHRI P.V. NARASIMHA RAO : Sir, 1
am thankful to the hon. Member for giving
me the benefit of his advice in this Calling
Attention.

**Not recorded
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DR. SUBRAMANIAM SWAMY : What
about Mr. Ustinov’s visit ?

SHRI P.V. NARASIMHA RAO : This
is a bilateral wvisit, in the usual bilateral
coursc of events ; I 40 not think it is fair to
link this visit with this Calling Attention.

One of the points raised by Mr. Nadar is—

whether this matter will be taken up with
Pakistan. When we discussed this with
them, the House may rccall that we have
Two documents on the Table—ocne is a draft
of a Treaty of Peace and Friendship ; the
other is what is generally known as the ‘No-
War Pact’. Now, a careful analysis of these
two documents would clearly reveal that
one of the points to be sorted out while
discussing these two documents together
would be the connected question of bases
and so on. So, without going into details,
1 would only submit that these mutters
would certainly come up for discussion.

MR. DEPUTY-SPEAKER : Prof. Tewary.

PROF. K.K. TEWARY (Buxar) : Mr.
Deputy-Speaker, Sir, I take this Calling
Attention in a broad perspective of world
peace and the aggressive role of imperialism
in involving the whole world into a nuclear

holocaust.

Therefore, I will not take it only as an at-
tempt by America to sesk peace or establish
peace in our neighbourhood. There was an
imperialistic  aggression in the Latin
American countries and the establishment
of Pershing and Cruise missiles in Europe.
The past aggression by Amcrica in Lebanon

and their threatened invasion in the gulf of

Hormuz are matters, to my mind, closely
related to maintenance of peace, stability,
in this region. 1do not know if the Minister
has applied his mind to the concept like
frontline State or the strategic consensus
which has becn much too often dished
around by the American Administration.

Bowever, after Mr. Reagan’s installation
as the President of the United States
(Interruptions) ~ Mr. Deputy-Speaker, I
would like to remind the hon. Minister, to
the whole range of weapon system that has
been supplied to Pakistan. I do not want to
go into that in detail as that has been clari-
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fied by him, our Prime Minister and other
Members of this House as well.

Therefore, 1 would only emphasise the
involvement of Americans in this region as
its attempt to suck the neighbouring country
of India into a security alliance. The purport
is very obvious. The Americans want this
region to be subservient to their overall glo-
bal strategic interests.

Therefore, the concept of strategic con-
sensus between Pakistan and America has
been evolved and when 1talk of strategic
consensus I would like the House to rem-
ember that this strategic conscnsus rclates
not only to South Asia and our security but
it is also closely connected with the situation
in the Persian gulf which is our next door
area. Therefore, Pakistan has walked 1nto
the trap of American imperialism and regar-
ding these bases, the bases which are sought
to be established, would the Minister deny
that rapid deployment force which is sccking
bases in Pakistan has been established with
a view to contain the entirc region and to
safeguard the so-called American interest 10
the gulf area as if gulf were the private fish-
ing pond of American imperialism ?

Sir, Pakistan was part of the sub-continent
but Americans have evolved a concept, namely
that Pakistan is now part of West Asia
beciuse their interest in West Asia, as they
say, is now threatened. But I would like to
remind the House that the concept of rapid
deployment force was inducted in this region
much before the so-called Soviet intervention
in Afghanistan. 1 would also like to know
from the Minister whether it is not a fact that
the American Central command force whose
jurisdiction now is spread over nineteen coun=
tries of this region—whole north west quad-
rant of the Indian ocean— that includes Pukis-
tan and Pakistan is self-proclaimed pillar of
strength for American interest in this region.
No less a person than the President of
Pakistan when he was in America last year
said that Pakistan is the back-yard of the

“back-door of the Persian Gulf and if Pakistan

is not safe, then Persian Guilf would not re-
main safe for America. This is the sceneric
and, thercfore, involvement of an extra-ie-
gional power, the super power, which is now
trying to revive its Pax American and induct
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the concept of domination, hegemonism
throughout the worldis out to de-stabilise
this region through indiscriminate supply of
the most sophisticated weapons.

I would like to know from the Minister
how, when these things are happcning in this
region, this country can remain un-alert or
would not respond in a big way. I am happy
that the hon. Minister from time to time—and
1 must also say that we are fortunate in
baving a Minister like him who is a prodigious
scholar and has a rare sense of articulation
has, as the Prime Minister is insisting also
been insisting that the whole area is sought
to be destabilised through induction of the
second cold war. The second cold war which
is sweeping through the length and brcadth
of the country has been brought to our door-
step by American imperialism and it is hot-
ting up. Therefore, it is trying to de-stabilise
our system and economy and involvc us into
the tension which is geing on all around.

Now, Sir, I would like to draw the atten-
tion of the hon. Minister and the Govern-
ment of India to the atomic weapon factor
in this scencrio.

Even the Secretary of State of America,
Mr. Schultz went to Beijing to negotiate with
the authorities in China that they should not
supply atomic knowhow to Pakistan. Recen-
tly in a statement Dr. A.Q. Khan, who 1s the
architect of the nuclear policy of Pakistan
and who had stolen many European secrets
from some European countries declared that
we have attained uranium enrichment capabi-
lity. He said, we are the 6th country in the
world what Europe took 20 years to develop,
we have developed only in 7 years. My hunch
is that Pakistan is already in possession of
atomic arsenal. There is a parallel. The bomb
which was dropped on Hiroshima was this
bomb which had not been tested. Similarly
in the case of Isreal they are reported to have
a very rich atomic arsenal, though they have
not carried out any military tests so far. So,
there is this collaboration between America
and Pakistan, Pakistan being .projected as a
frontline State in this"dfea and this strategic
consensus, Recently when the Chinese Presi-
dent was in America he said, now Chipa is
also part of that strategic consensus and
weapons and military knowhow will be sup-
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plied or passed on to China for modernisa-
tion. .

MR. DEPUTY-SPEAKER : You can say
all these things in the General Discussion.

PROF. K.K. TEWARY : Let us not be
casual, These are important matters.

MR. DEPUTY-SPEAKER They are
very important matters—whether they are
concerned with Calling Attention or not !

DR. SUBRAMANIAM SWAMY : You
don’t disturb his trend of thought, Sir.

PROF. K.K. TEWARY : Please listen.
Mr. Deputy-Speaker, Sir, how is Pakistan
being armed ? The army of Pakistan, with
Mr. Reagan, has started taking a new mmo-
mentum. But it started in early 50s. So the
same scenario IS prevailing now. Recently I
saw a report that in the UNO those countries
which are not consistently following stand
in favour of America will not benefit from
bilateral assistance from USA and India in
this case has ‘zero” making. Therefore
American Imperialist aggression is growing.
Regarding the base whicli was mentioned in
Bangla Desh, recently, the Minister has ad-
mitted it. My impression is this. I will come
to it. General Ershad gave a statement day
before yesterday that Soviet Russia is out to
destabilise his Government. This has become
significant. When he was in America he had
high level discussiors and an agrecment was
arrived at in which Bangla Desh authorities
were to extend emergency landing and re-
fuelling facilities to planes of the 7th Fleet at
Chittagong port and the St. Martin and
one more island was to be requisitioned for
stationing permanent bases of America. So,
these things havc happened. If you permit
me, I can read out the names, just to make
it authentic. Gen. James Lee, Commander
of US force in Western Pacific visited Bangla
Desh for 5 days from February 14 and he
had discussions with them and then General
Ershad visited there. And then this Gen.
Ershad’s visit was followed by the visit of 3
senior officers of Asia Pacific Command to
Bangla Desh in first week of January, After
that an understanding was arrived at that St.
Martin and another island ncarby would be
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provided to America for establishing bases.
This is the situation.

And then references were made to Sri
Lanka. We are being ringed on on all sides
by American bases. All this is being done in
the name of protecting American interests.

Therefore, as has been made abundantly
clear on a number of occasions by the Prime
Minister and the Foreign Minister, we have
toiface the reality as such and unfortunately,
Afghanistan issue has been brought in here
and a demand was made.....

MR. DEPUTY-SPEAKER : Mr. Tiwary,
thec hon. Minister has alrcady made an
appeal to you not to have a general discus-
sion on this issue.

PROF. K. K. TIWARY : All right, Sir.
But permit me to quote from the newspaper
an article in which Prof, Stephen Cohen of
the University of 1llinois has said. This
would make it clear regarding the American
strategy and their perception in encircling
the region which poses a threat, instability
and insecurity to our country. I quote here—

“Prof. Stephen Cchen of the Uni-
versity of lllinois, for instance, points
out that “Pakistan belongs to that
class of states whose very survival is
uncertain, whose legitimacy is doubted
and whose security-related resources
are inadequate. Yet these states will
not go away nor can they be ignored.
Pakistan (like Taiwan, South Korea,
Israel and South Africa) has the
capacity so fight, to go nuclear, to in-
fluence the global strategic balance (if
only by collapsing) and, lastly, is in a
strategic geopraphical location sur-
rounded by the three largest states in
the world adjacent to the mouth of the
Persian Gulif....’

This is the scenario. Therefore, Sir, the
Americans are very much interested in
establishing bases around our country and
making Pakistan as part of their total
strategic encirclement of India which isa
peace-loving country, which has been cham -
pioning the cause of non-alignment and
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existence of peace in the poor countries.
The base of Americans in the Indian Ocean,
in Diego Garcia Island is known to all of us
and it has been very much talked about,
The Americans have 2] bases in this region.
Therefore, I would like to know from the
hon. Minister whether the concept evolved
by the American Administration vis-ag-yis
Indian Ocean, Persian Gulf, South Asian
region and the Indian sub-continent with
their belligerant and aggressive designs
would be allowed to be established thus
endangering our country’s stability. Wil
the hon. Minister kindly czplain this and
how is he going to meet this threat which is
imminent to our security ?

SHRI P.V. NARASIMHA RAO : Sir,
the hon. Member has raised many many
points and he knows and tiie House is also
aware that during the last four years, we
had on several occasions discussed these
very points in great detail, whether it is the
question of strategic consensus or the rapid
deployment of force or the concept of the
so-called front-line States, c¢lc. and the
views of thc Government have been very
clearly, very succinctly stated on several °
occasions by the Prime Minister and when-
ever the occasion arose, by myself in the
House and ¢lsewherc. So, I do not have to
comment on ali those points. [ would only
like to assure him, as I did in the last sen-
tence of the Statement, the matter being of
utmost concern to India, Government will
naturally continue to watch such develop-
ments carefully and I have also submitted
to the House that whenever a threat is posed
to the security of India, the Government
will take adequate steps to meet that threat.
The Defence Minister has said, I have said,
and above all, the Prime Minister has said
it.

13.00 hrs.

SHRI HARIKESIH BAHADUR (Gorakh«
pur) : Mr. Deputy-Speaker, Sir, In spite
of being an admirer of hon. Minister for
External Affairs...

-

MR. DEPUTY-SPEAKER : This is
first time that you are an admirer of some-
body.

SHRI HARIKESH BAHADUR : 1 have
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bern his admirer for a long time and he
knows that.

However, I feel that he has taken the
issue very lightly. - I would lhke to quote
from the statement itself. Para 3 says :

“The Government of India, have,
however, been given to understand
by US officials that the United States
has sought no bases or facilities in
Pakistan and thai it has no interest
in acquiring facilities in Bangladesh.”

Here, I would like to remind the hon.
Minister and through him the Government
of India that in the year 1954, when the
USA was supplying arms to Pakistan, at
that time, this issue was raised.

MR. DEPUTY-SPEAKER
born in that year ?

W.rc you

SHRI HARIKESH BAHADUR : 1 read
about ali these things afterwards. At that
time, this issue was taken up with the
Government of USA because people in this
country felt that those arms would be used

against India only, but the Government of

USA told and assured India that the arms
which were being supplied to Pakistan
would not be used against India, but
ultimately what bappened everybody knows.
All those arms were used against India,
when 1 1965 Pakistan  attacked India.
Therefore, they may say that they are not
having uny plan or design to establish bases,
but they may do it, because our experience
shows that USA says something else and
does something else.
does not have much sympathy with us,
though we are the largest democracy in the
world, and they arc also a democratic
country and they should have sympathy for
us, but they do not have. Pakistan has
already become an arsenal of USA ; most
sophisticated weapons have been placed
there. Those weapons are not going to be
used against Afghanistan, China or Iran ;
in fact, they should not be used against any
courtry. But 1 feel that they may be used
against India. Specially USA is always on
the lookout of this kind of strategy.

As my bon. friends have said, that in
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Pakistan, Bangladesh, Sri Lanka, Diego
Garcia and Indian ocean, America has got
certain designs and they are trying to per-
suade Nepal also to use that country : in
future they may use them as their base for
this purpose. Therefore, we must be very
careful,

Government of India should try to strcng-
then their intelligence agencies, so that they
may get proper information about what is
happening around India in the neighbouring
countries. It has become essential, because
they are having very powerful agencies. Dr.
Swamy is smiling...(/nterruptions).

DR. SUBRAMANIAM SWAMY : Hc
raeans that we should take training from
KGB so thut we may improve.

SHRI HARIKESH BAHADUR : As 1
said, we should try to make our intelligence
effective, and strengthen it to get actual
information as to what is happening around
us. Only then, we would be able to safe-
guard our integrity and defend our country.

SHRI P.V. NARASIMHA RAO : |
have noted the very valuable suggestions of
the hon. Members and this time 1 am not
going to look at Dr. Swamy.

Wt sy & f@g  (feasan)
IqIETET HEIRy, 98t 7 48 S fasdr &7
fagg & | graqrg w37 A7 T W AT IIATH
Faear sgag #1 g ot fanut z@T &1 ard
WY FET & 1 agt @uy &1 arq g «fed oF
T ATT-ATT 927 &1 147 ' #ar asg g,
ga1R aSidr gea 1 § gl fF 4g sawade
gl @I & SA%K! I9g 341 g ¢ fHu arwor 4
ag @a g QT g «rgnr Afa gar g ?
IJEFT GFITY AW AT 2 ? AGIQIN, FAR
e fafaee < WY agl 81 Q1 “1X er=wr YT,
gq g qar &1 a9 fir 9a% gwifas ¥ gaq
FAT AT &1 ? ) 7 w3 gar<) faw Aifg
q FO @Al | @I AE gret a1 ag e
Fm I TfFEATA § gAY @FIry IAT
qSgd F41 Ag0 a9 9197 7
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faardt ot et @ar | & edfeFr a1
ararsTarEy ifa 1 arg gy gsar g fF
F a1 | afdT gF Tar anar 3 fF gy e
FTANE T gu A 7zt fE gurdy gesfa W
9gT A9YF § S1Af gewl Ay, I arg 6l
F27 F A1 @ W FAIT GrE 987 @7 q1Q
@Y gay agr ghaardy A ag g o gl
gr fa arad g ara #v5 # agh W gurdl
frmg @1 FEY & SAH ) Ag W61 @IE AT
F1fzw | 397 7 gaATH AT E @ 2

it gaar gy s FEar fe @y qafar
2 A E, wiTwg @ & fwgary fao o@
§1% Ard a3¢ &, afeq sgRy a1 daifzai
F Wy 2 ? qraawr faswr e feafa s
qaT FIA T VI & AR Iud gHrfaar §
AT Fa aF FT TAT0 T g ? AT A9
feerorer 347 A8t FaATHFT AT 79 § 7 IE)
qag #4T ¢ {4 sregy dredFH1d A1 a7 97 7@
¥ gz a3 arAg A AT d 9T FIE FUL
qEf §EmmeT @ Y31 g gWIT Agh 9y
Zfeaa Sma &y feafy sz samnfear ang
& e § SATET AE AT FIGAT ) qaT
gIATT § =8l g ¥ AT @1 AET
afsd uE g97 SE7 g {7 37 ardy &1 g3
FIA BT T5 GUWIX FAT 9419 FI G g7
Far fa6 a1q 4 A1 qgsz g g g fF
Tgr g1 SFATHE FgT AT W g A

FAT AITFT ATAT FI§ &ra g Foaad gra

STTqHT HIS ATAFIL & 7 AT g at ag Far

27

s dlo dto ATtag W@ : #AT, gy a1
¥ ag w1 A % g9 ot @wary a ey
Zull & @14 § 98wy § 1 w3 Q9 arfgfeq
qe7 IAH § FAT T AT FT 79T &Y Sray
g1 afT =TT @1a &1 gfagrg @ @)
SITAFRT GI% 9T FOT 16 5 Q7 &7 & fgad
gAY AT GEANT q@r4 FY Frfow Y §,
q1g -o12Td &M § S AT AR g1°d § AN @rq
QW § SN ATHT TEAWT 91T FT FTIATH
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TSI JSAT ¥ AT J¢ QI ) AT H@ITA H
aza gf gin f& ary fea FE a4 w1 gamt
Tzw gt & faad gu ¥ay  fe fadt ow
1T ¥ gUET ATIAT TZAIT HT AGIT HT GYHT
faaar 2 T g@a arR & w1 gqar & |
arer g1 Q1 § oy 2@ fm 7% oF HA Y
T gIal Aw & T F AT wIeT AT uF-
UF 9 & ara A TEAT & qFA AW Faq
ST HIT AT Gl FICT | T97 AT &
& o srgt g Sredy a7 ard F7F & g agEn

F = B gy Y qO-qd Bfrw w7 v

g, agigrasMIEa g fa oo @im d s
qATT AGAT ST IQT & | 37 41T & ag &7
UHFHTT FTO JZ AGL H1aT1 3 fF aee @
St gfaarx agt fag @t <@ &, o ggi fac
AT TG § IAF KW AZ AT AT TR
T T g avar & gfaare 27 219y
F1 UF 221 IAT &, IAFT UF IV F@T
g, SO g9 gFAT FI 41 T g, g Hqq
FIXT F AT 1 3 &F FIR07 AT 0 9 3R
T F. ZAF HIT AT I § | Al a8
g1a1 2 fF 7gr adF agar &1 91T aie ¥
gF AMATT 5T a1F &1 Fgd o0 ¢ % 39
d7g A AT ag & faw arge i efggrx
grar AF AR g, wafaa g afeo gak
q1a9T ag g1 V2T ¢ | IZ UF UAr SiHar g
foad gardY arq a8 g+t o1 W@ § s
FIT AT TZAT AT @T &1 T 37 FF 41X
2T | gH ATTEY TEANT &30 g & AT 0T
78 Fg (% gaq gard) traw Avfa &) froesar
2, MAY auxg ¥ 7@ enar 5 gaw fazw
fifa &1 fawaar &1 Far gaer g7 afy
arfeedre 9@ & A9AFT ¥ ghazre aHz
FEATT TIC JT Y A1 fazw Afq &r
FAT TFIFY ATA1§ 7 W A1 ATAT 599 38
@ &, gurdt Fmat &z Ad) g€ &, Aanan
g9 398 g @ § f& g4 :1% wavawar
T8l & Afwa foe st 7 gaswy afY qmg §
T aAAY § ST gfamiT X WP SrAr

“aifze, arfefeedma @1 W gl s

F1fgq 1 gifg ag qarg @3 @r § ]
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qRUTAY a3 @Y | gER) AT qF G aH,
g GITAT A3 § AfFT @vg g qry 34
A3 &, graAlg gaeal &1 gz 9@t e313 ¥
@Ar grT fF ga aradt grewm & wiAe H
qa% T | gH T g § 9as @Ar g | g
gl =S F1 gfse § @y gq g agAl
quferd) aqrY gt §—agl g7 FEAT |

13.11 hrs.

PERSONAL EXPLANATION BY A
MEMBER

MR. DEPUTY-SPEAKER : Now, Per-
sonal Explanation under Rule 357. Shri
Atal Bihari Vujpayee.

* sz fagit awiad (78 free)
Jqieger wgiay, fgard 1 wrd, 1984 i
el & arfasigur a3 Sy segarg weara
N g1 AT, 96 9T g€ aga ¥ Wi A gu
S TG F g w41 o snnfus gigeAg
l?Ir T W FT ag safsqng snerq frar
HY @IT efsgel AFHIT @l 9T ACEICEC O
R & fadres arara 3ary g gaus fwar

IR I qifFeara & Freafiw ArAAl ¥
EEI&TT qqrar |

s s Jigeaz @i & wigw w1 gafag
AW T THIT g :—

“AT AT A1aF o F gaar @R
gaIaT § % arsr e @ srege
TAEIT @i, T gAIR W @aeAqr
AR & Fgoil @ §, 3AF FIT fwy
g AT & faars srafa v
ST @ @ AT T ATIHT Ta S
g, sa®! 1q arfeearT & sreafiw
wiweEl ¥ gEgsdg aar @ 1"’

(sFawr fqaig wimr-2, 955 =41 2156)
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gat §a g fF o afew Migewe @i d 5@
aTg F ATV A § Ig qeal HI erasa
F FT 99%A TEI (Fa71 1 qzg ag ¢ & &7
QI g TFRIT @l FT ATGwEL, 5 d
3% g1y fHu @1 @ =¥agIT qgr SAF!
ATy A ga7 9 gradfas w0 @ faqar
g H) g AT gH Irma & FFIeq or fag
& | @I Aege NGB @f WL T@&ad=aar
T F AT @ & A I wfa @t
WIdral & g3a ¥, fex ag feay {1 us-
qfas faaara  grafaa gy, sedw
AITT HT 1FAT fagarT & |

21 feaFaz, 1978 & fagg v+ & F19,
gdT a9 § @19 §5g7 TARI Gf & qFaee
g #9 Fgrar:

“YATE | ST ATA-UATIFE AT HT
AERAT g1 T 97 A1 I8 D &l
fe ager arawig @iq #1390 § g
g—aATdTaTe o gy d—ar &%
AFNAEITA F STIIFARAT 3L
farma=t & agr ar fF 7T awwrR
q1291E @19 F1 wig-78adrd & fag
Il gigEdd &1 vaN & fag
FATX &, o7 AT ATIWIE @I AT
§ ZATT FIAT ATZT ¢ a) Ia&F fag
g0 QT S&+d I F1 JA1T E, T
fau gamst ®1 garg FIAT AT
UG wdsq §, gAIRT g7 1 I9
graed § feal & 97 7 &1 w1 781
gt =rfgw 1’

faai® 25 arw7ed, 1983 &Y AT GIFIT
F1 N Y 9 fadw 9= =1 afag va |
A& 9T ¥ UF 99ded gIU @Iq Asge
TFRIT @i & fgneg gu eareer qv fwear
gFe F 9t T F g7 4 Al 97 AT AR

g3 7 I qFJsT & 1Y AT qgAfa g&H
FT 1 |

sy AFaifas lrﬂi? %1 gweaq afafg
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¥, faaay sremerar 9o g fag 7 &1 o
ST fagd § Y gafegq gr, famis 31
yaed, 1983 &1 armfsg ya+t TF
O} AT @I A=3A AFRI @l F faugd
g Tgreeg AT 3G fAAA FTe) soara
afewa wgmmar ax farqr g&e 1 41 A
ITH GYST ey T FY HTHAT Y AV |

ag 1T aarAar f& & a7 79 a2t ar
TeEtg awqifas M=l @re efsgd TR
@t & arg Tifweary ¥ S s7agIT gl @l 8,
gak f70g # F1ard I &1 qrfFErT F
giT qiue] ¥ geass @ g, faard
frargre 21 aradg afysad & gard qQ
faear 2 sitv gw fava F @y wmal &, fw
gg arfecars g1 ar gwmfeaE, S99
HEFIN  Feaud feu I & fgars g
s gad fadg § saner 9oq & fAQ g3
gfas ¢

MR. DEPUTY-SPEAKER : The Housc
stands adjourncd to meet at 2-15 P.M.

13.15 hrs.

The Lok Sabha then adjourned for Lunch
till fifteen minutes past -Fourteen of the
clock.

The Lok Sabha re-assembled after Lunch
at eighteen minutes past Fourteen of the
Clock.

[MR. DEPUTY-SPEAKER in the Chair]

LIFE INSURANCE CORPORATIONS
BILL

Election to Joirt Committee

SHRI MOOL CHAND DAGA (Pali) :
Sir, I beg to move :

“That this House do appoint Shrimati
Kailash Pati to.the Joint Committee
on the Bill to provide, with a view to
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the more effective realisation of the
objectives of nationalisation of life
insurance busiress, for the dissolution
of the Life Insurance Corporation of
India and for the establishment of a
number of Corporations for the more
efficient carrying on of the said
business and for matters connected
therewith or incidential thereto vice
Smt. Sukhbuns Kaur resigned.”

MR. DEPUTY-SPEAKER : The question
is:

““That this House do appoint Shrimati
Kailash Pati to the Joint Committee
on the Bill to provide, with a view to
the more cffective realisation of the
objectives of  nationalisation of
life insurance buslness, for the
dissolution of the Life Insurance
Corporation of India and for the
establishment of a number of Corpo-
rations for the more efficient carryirg
on of thc said business and for
matters connected therewith or inci-
dental thereto vice Smt. Sukhbuns
Kaur resigned.”

The Motion was adopted.

14.16 hrs.
BUSINESS ADVISORY COMMITTEE

Fifty-sixth Report

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
H.K.L. BHAGAT) : I beg to move :

“That this House do agrec with the
Fifty-sixth Report of the Business
Advisory Committee presented to the
House on the 5th March, 1984,

MR. DEPUTY-SPEAKER :
tion is :

The ques-

“That this House do agree with the
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Fifty-sixth Report of the Business
Advisory Committce presented to the
House on the 5th March, 1984,

The Motion was adopted.

14.17 hrs.

MATTERS UNDER RULE 377

(i) Steps to check leprosy in Delhi

SHRT CHINTAMANI JENA (Balasore) :
Delhi, once considered to be a low incidence
of Leprosy Zone, is gradually becoming
endcmic with large scale influx of disease-
afflicted pcrsons into the capital. The
migration of patients to Delhi from other
endemic areas, has been continuing atan
increased rate, exposing the pcople in con-
gested areas to the great risk of contacting
the discase. Unless immediate steps are
taken for the early detection, treatment and
rehabilitation of leprosy patients, the situa-
tion will be very critical in the Union Terri-
tcry of Delhi. I request the hon. Minister
of Health and Family Welfare to make
efforts to detect the leprosy patients. New
leprosy centres should be set up, where
adequatc treatment can be given. The
leprosy patients leading the lives of beggars
should be rounded up and taken to the
leprosy centres.  After the patients are
cured from this dreaded disease, they should
be provided immediate rehabilitation.
Finally, the Centrally sponsored scheme
should be implemented in full swing, to put
an end to this diseasc and further influx of
such patients should be stopped forthwith.

(i) Minimum fair price to potato growers

SHRIMATI GEETA MUKHERJEE
(Panskura) : The potato crop of this yea
has started to come in the market. Now is
the time for the peasants to sell. While the
lowest market price for the consumers
is Rs. 100 per quintal or Rs. 1.00 a
kilo, and that too is often exceeded,
the peasants are Dbeing forced to sell
at a much lesser price, such as Rs. 22 to
Rs. 24 per quintal. In interior areasit is
even less. In cerlain areas of West Bengal
it was even sold at Rs. 15 per guintal a
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week back.

Since potato crop this year 1s promising,
the possibility of peasants being forced to
sell at an unremunerative price is very recal
and it may continue to be so for quite some
time. Therefore, the Ministry of Agriculture
must take measures and take it up also with
all the State Governments of potato growing
areas so that they are in a position to take
measures for protecting the peasantsfrom
being forced to sell at unremunerative prices.
Sale price for the peasants should be fixed at
Rs. 100 a quintal and the Governrnent agen-
cies must come forward to buy.

(iif) Rat menace in Delhi

SHRI KAMAL NATH {Chhindwara) : 1
bring to your notice the grave situation arj-
sing from a virtual explosion in the capital’s
rat population. Over the past few years, the
rodent menace has spread from the rural
fringes of the Union Territory and its under-
developed arcas and new cngulfs, new colo-
nies, Government offices and private offices.

You can expect themin all wvariety of
shapes and sizes—the heavy and complacent
sewer rat, the lean and hungry housce mouse,
the pugn.cious country rat, the noisy
kitchen rat and the fearless street rat. Being
voracious eaters, thecy must be consuming
about tonnes of food, including files and
records in offices, not to speak of stealing
six to seven percent of foodgrains stocked
in godowns. At this rate they are poised to
chew up every record in the Government—
classified and non-classified —some day.

Deployment of an army of cats may be a
suitable antidote for rats. But I am amazed
to find the Capital’s cats lacking in the pre-
datory zeal, and scttling for stolen milk
instead of hunted rat-meat. It seems thot
rats and cats have entered into an unprinci-
pled coalition in their undcclared war on
the people. 1 urge the Government to swing
into action forthwith and takec suitable
steps.

Sir, most of what I wanted to say has not
been allowed, it has been edited.

MR. DEPUTY-SPEAKER Whatever
has been approved will go on record.
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(iv) Demand for a Central School at
Ghazipur, U.P.

=t A (TSGR ) ; 3qTEAE WY,
TIFHE ATTTH TOT TAFTRAVG 3, AT
ST YW A uF Fed1g fqararg @y 19 &7
SeaTa T g | v Sfaesia =g faarag
i ST & weafeaa a9 wat #1300 3@
FTFATTZ |

MG F A5 el § FET GIHITH
FAF & | 7 afafeaa goey gaeg ®
Fe g qfaa gai qar o+ Fvg qIETT @l
qaret 3 arsigE faa & v ag) gear ¥
I HA § ) qme aars AR gfaq adi
H AT HOT arer @il aqrdy agar og
TATAT G ZIAT & S1gh T Sr9ar qf @i a4y
7 uag | afuFmac ogr v grar g & &
g afvTe va aig g T @) qaT =53 w1
TUAT 9 IT 1wy frafy ' oIad gA-
gf=rat &Y fastr & arar qzdy g 1 o8@Y feafy
q Fediy fagi@a g orr o uH 9wy
Faarferl qar car 71 SR agarnfay
w1 agd glaar g1 ot |

fearr s g aw fagaa g 5 enrer
ax g sy ¥ F franran @l @
#Y 9g TFEfd I FT & aar gasr qh
STAEAT FT |

(v) Neced to reorganise Trade Unions in
Indian Railways

SHRI ERA AMBARASU (Chengal-
pattu) :  There are two Federations in Rail-
ways viz. NFIR, affiliated to INTUC and
AIRF, controlled by the Socialist Party. These
are only federal bodics of recognized zonal
railway unions.

The zonal unions are recognised unions
and with this recognition, the office-bearers
continue to hold the Unions in their control.
They manipulate the membership and submit
to Trade Union Registrar periodically to
safeguard their registration. Some station

masters, loco running staff etc. have form-d
category-wise unions. These unrecognised
unions are also having more membership
than recognised unions.

Those lcaders of recogniscd federations
and unions nominate their representatives
from staff benefit fund committee to the
Departmental and National Council level,
without getting mandate of railwaymen.
The zonal railway administration are not
exercising any check, but simply accept lists
of office-bearers without any verification of
the credentials of the nominee. Hence, a
high level committee should be formed to
conduct elections at all levels in the trade
unions in Indian Railways.

I urge upon the Minister to reorganise
these unions by fair elections, which will
bring one union for one indastry to consti-
tute a monitoring body, consisting of
railway trade union leaders, railway officers,
officials from the "Labour Ministry and
Consultative Committece Members of the
Railway Ministry to conduct the elections.

(vi) Industrialisation of Jaunpur, U.P,

To Yo Fo MM (StA7) : faeax
fecdY #ftwT 9T, 399 7z @1 w1 qiferrite
¥ AT FeAIE= ST F frosaT 41k
FAFTTA F X FW F fqg gy
HATALT £ IHT § 5 0F agt geer A
¥ qmE 9 A g9 1983 #H gfamd
zeedl fafaeaz 3 ov7 uw rgard aam A
Fgr W a1 f& MNAR F fresaa w1 g wd
# fau uF a9 g3y SAgT ¥ qurd
STa, forad g7 i A1agT % aniw S
Fasr Haig g @ @fwT 26 e fom
avg gd fam A @ amd faad <3, ag
waTH ot 378 aradt wr wefies Wagw g
TIT |

AT H O aF) TR AW F silaqy
w1 fregaa ar g g @), am é wig
JUATIA FF IFF & A A9 A3y
GTLAIAT el gazd 9% A7 @ar 8
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ag TR faa A1y ¥ Fag & 7=t et
AST(IT FT AIFT GTCAT |

ot feT SR & BT &1 G &
ST & freead ST IVFMA F1 gIHFH
F g XA garaar a1 g fF sagew
g1 grewer @qME A qifF SAgR F
frgziod air aUIAIA g & 7 7eg fasr
Y% STAgR F @0 1 Uga A

(vii) Doordarshan facilities to Shahdol
district of Madhya Pradesh

off qIaTT qTAT (FIAGR) : ITIeALT
0, wasta faar g haifns g faan
2, S geagIw & 9T qeq faeg a3 feag
g faa § 20 FAAT @AY F1 AT
fawr 2, fra¥y 25 HIXET F1AT FT IqTIaH
gfafea ar &, St FAT &7 99@ &g g
zaF af1fad yahes IRT qra¥ 29,
gqv fae, @fer ©F), 9ieds dFr uF
JIFATZZ FT fATT WS E |

forerr &Y 3ft= & 78 =11 sreaea wgeaqo
& forarti 7 mgifaaraa Aige o erdo ug
arzfan aifaefas agifamaa &, o o
weqqaw ¥ UFATT § |

AFT FAIT FT A9 F1ATHT TG GZIAF
R A1gad (eEta) &1 Faias o9 adf
feqa 1 sagear 71 3fee & ag snfaardy
gz &7 ¢ agr ag arsasn, snfeafaar &
ferir gefad iz & 1 agIgeEly v qms
M1 & areand faatoure arg 39 faa &1
qivg &, faad wergq, fagre ug Ivemem
1 faars &Y gfaar grea g |

faefaagr arat & fraiored aqa 913t
sar Y zAY foror & feaa 2

FeAT WAT A 1984 T ST F 65
gfama g7 ¥ TNfaaq o1 &g Famar g,
fipeg g forar gaw wgar &, wafs arg-

qig & gt foert § ag gfaar saasy gr |

A I q197 @ g0 2 o syraaray
faearzatsar ¥ wgeta faor #1 afenfag
FL 15 Ameq, 1984 & fama &
AT fHar S | '

(viii) Termination of contract by Indian
Iron and Steel Co. entered into
with Damodar Cement Co.
for the purchase of slag,

SHRIBASUDEB ACHARIA (Bankura)
The unilateral termination of long-term
supply contract by Indian Iron and Steel
Company Ltd. poses a threat to the existence
of Damodar Cement, 2 CCl and Govern-
ment of West Bengal joint enterprise, for
which Industrial Development Bank of India
has made 17 crore rupees loan commitment.
It was in December 1980 that a deal was
finalised between WBIDC and IISCO for
supply of entire slag generated from latter’s
blast furnace at Burnpur. 1I1SCO offered
land and transportation facilitics to the
WBIDC for setting up of granulation plant
and running it. The termination of contract
may lead to the closure of Damodar Cement,
resulting in heavy invectment losses for CCI
and West Bengal Government. The Com-
pany has already spent Rs. 2.5 crores and
placed order for machinery and equipment
to sct up a large granulation plant at Burn-
pur and a cement plant in the district of
Purulia. An expenditure of Rs. 6 crores
has already been committed. 1 urge upon
the Government to look into the matter.

(ix) Setting up of a Thermal Power
Station at Valope or Dabhol
‘(Ratnagiri)

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri) : Survey for establishment of
a thermal power station in Ratnagiri district
of Maharashtra has been completed and
report was submitted to the Government a
year back. It is reported that two villages—
Valope in Chiplum Taluka and Dabhol in
Dapoli Taluka have been extensively survey-
ed in this connection. No further action has
yet been taken in connection with the reports
submitted to the Government.
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I would, therefore, request the Government
to take the necessary action and takc an
early decision for establishing the power
station either at Valope or at Dabhol and
commence the construction work.

(x) Demand for better service conditions
for certain categories of employees
in Post Offices

sit gheadm agrgr (M@g) : @A
SUTEREy oY, qYez A7fRT F o LYo T dlo
Yo FHIIFET FT gaear sregead AT g
TE 1 S0 Vo FAATY 5 H2 F TG T
qTS 9 F1H FTF a7 g1 87 T &7 qife-
sffa® qred &3 & A1 o dYo FHATA
srafq NI 17 92 F17 FIF 250 T
g Wt #x gfaarg sred F33 § ) o dlo
FHaIfE 4 g At g faar srar qar
g fawria getrent § WY 9gf A 91T | So
o FHATY 12-13 a¥f IF FTH A F
arz Y faafog @Y f&a sna 1 sra: GwR
g & mtw #2ar g B =7 wqafeat o1 39
FEAT F(7 AT 3990 axig faafaa
ST |

MR. DEPUTY-SPEAKER : After three
years of service as an E.D. employee, any
employee can sit for the Class 1V exami-
nation.

SHRI HARIKESH BAHADUR (Gorakh-
pur) : But, Sir, herc they are facing a lot of
difficulty.

MR. DEPUTY-SPEAKER : All the
" Class 1V posts are reserved for E.D. emp-
loyees. I know something about this.

SHR1 HARIKESHH BAHADUR : Even
people who have been continuously working
for 12 to 13 years....

(Interruptions)

MR. DEPUTY-SPEAKER :
to pass an examination,

They have

Genl. Dis.

SHRI HARIKESH BAHADUR: But
they have not been able to sit in the exami-
nation.

(Imermptions)

14.36 hrs.

RAILWAY BUDGET, 1984-85
GENERAL DISCUSSION—Contd.

MR. DEPUTY-SPEAKER : We now take
up General Discussion on Railway Budget
for 1984-85. Time allotted was 10 hours
and time already taken was 3 hours and 4

minutes. Now the time left is 6 hours 56
minutes. Now I call Shri J.S. Patil to
speak. His Party has been allotted 18
minutes and another Member from his
Party also has to speak onit. This is for
you? information.

Now Mr. J.S. Patil may speak.

st Jmearg mifew (s1or) @ gqremsr

qEITT, FF J 37 gFz 9T 49T F W T
43 59 A & Arfad § @rasy vy EAd
ST A T AAAT FY FATATT & 14 Ty
=8I avg ¥ aar fear & 1 § IT ga a1al w1
AT A&} AMZAT | B § BlT AR I8 &
FT AT GAAT JHATT { 9 F1 Ky
FIAT ¢ | AfFa gaR I afa N F 70 %Az
wqu F1 =121 frarar § 1 @afa gafag agr
g f5 ga & @) oF qedr gidr g afea |
Gl Agiey aTed A9, g2 A, A1GT
AT HIT SEed IAT FA AHT HTUAL
Q@A § 1 gFgiA 70 FUT WA F 91 HT
qrET W & qfzal #1 WU F Fq1ET
{zarar &, ag a<t Faar % ara g 1 &1 -
aifeat fag &0 & god) § 398 g7 gorA
feeq F7 OF ATAT T2 ATAT & “adaV &7
arg arsy”’ I @I &Y qg @anifear
ATT WA H I @Y ¢ |

A 9 FEJT FI GHT FATT a9 AL
HIHA T@HT 70 FAT &7 9127 G147 T47
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g | dfa sreifogg ag @ i foa aig & wie
14 fedz uF T F1 FIF {IT AT A9
FLH fHIT ag1T AU § FTFHT I 20T o
W@T ST AN ITIASH 170 FUT TIT T
qr21 fS@rar Jrar |

sqregey wEYeT, fzea) gw At wadifas
UFYTAY g afwa gag 9@ A usyrAr 1
SR & ag A qI AT qAL! 17 | (AU
g% I weg AT afegw [T g AATAT
g A8 afew dral @ garE ad § A}
SAEY T X wATOw fawmye e qg
3 | FaT ¥ Araa wifedl § gag § wrAaE
ArET AT AT AT 2 | w15 fawwT, @
FeoT wvAr 3, afwa Iq feqrEgde gqa
qXF 1% AT AE T § | ag &9 1% 9T
T g g1 fawaar & oY SuET T 215, A
fgar gt & f& ag am FTFay
arfqe azar o a1 #8119 faar d 3gar
FIH T 92AT 2 | A AAT S 9 A 1983
] 9% T 9 HIT a4gt 4agq &@q ugl-
faoqa @ azifam it @ faa 4 9k gag
are &) 41 | g At T &g ar fa i aie g
g afearzgi a1 @A & fag sgar sfeq
ST 9 WER g1 g § afefer L& 7T St qgt
2ad & fau ad) ne | afsw ga fawam §
fe i@ 9 WET &F 1T HHAI HGIRY AT
sad | wed 1T afegA T T A G AT
sfzarzal €, ag gL el =ifzu 1 agr samar
g sarar vag feu @@ Fifge | q@art g
A zaF F1 famar & 3@ gazag
WY& | g @ad &1 98T & a18 @ & ot
¥ wfguara ® WIEAT TIT S 4L ¢ 3w
qIFAT &1 fA®Iad &1 ST9ET §q189 7T
Fifew | ggENKT & 91¢ | 7 AT A1
ZigT WEAT AgF T FFd, qE W N
SiAd § 1 s e W A & @ gee-
aral & &) i gEIAT a1ae fwar ar ga
a7 aar & faw arg ek ar9® 39 afy.-
grfeay w1 gagd guafsal vgasT 9 S
% fag dmz g sar arfge ) aF gur )
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9reT A3 A grad F gafaat @) wfe-
AT FT AEATT AT FH gAEF faw §
afeq, 3y g F1E FIFag Agl gr @r 2
TAT H FIT HT W AATI Y @1 & | a7
FT &gdl g3 ATATEY A EF1T H [@FTAGI A
T A TAT I#IL FAH &7 §17 go fawar
g1 gaa gfaar a4 F g wmAEd-3anR
@ qr3q fsa®wr sraq 3Igared fwar s
Faar aarg 37 qfvar 7 37 a7 wifaw )y
ST TET 1 39 A AT &1 qU FA F fag
St aaifu &1 wg g, 93 fasge argar &)
gd dar @A g faogw &1 e wt
faator 25 ara &« 27 gaafo & qu
TET 8IT | 50 gL KT AE avAE v gfawr
&A1 &, g T ALT gIIY ) AQ IF ;I AT
aqq fsast s, 919 a1 oA fag &
@ &, IFATT WRATE T 7 IAAT AHAT @
g1 BT | ITRT AT gauar srar Mifge,
oY 4y 9w & 1 g sirAa 2 foetr are
qIUSATET H WEWT F Ar20q I =1
aard & fag @z sivwie g wiw Ay af
Ta% oy $© 9501 a7 sggegr ) a7 an
M & ) w7 Tz ard oo g
T &1 AT | IAHIS | 472 #1% s{iRarare
@ AW 9Ll gg aqz § wifasa fanar 2,
ag W1 facga Arge & 1 arrde, givet &k
WRS I 15T &1 gAsitfag 37 F fag
19T aIT § T AT &IC T a8 fepay
g 1 a3l & Qarai #1921 ag 2 fr guar &%
TGIAT AT AMET | ava § AFT g7 3%
wifas @ foad) €t wwfzar §, 97 @9
fasdt @ aadl € 1 @fFa seaa, Qe
ST &14T 9739 3 /919 9T o7 wifeai g,
Ig 191 & F9aY § | 3afaq g5 9y g7 o
fagatswr g oifge 1 @t ot ¥ us A
daradt @ At w1 Frafo foar 2 gz
F¥ < mifeni & fan =@ faar fag mra-
Trge wifgal & faq fwar 21 agr Y foue
qArET &1 W saA fwar srar wfgo | e
ITAT AT A FIRT IT FIT T Ioorw fwar |
919§ €A § 91 a9 ¥ AT &7 @1 | F
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3T AT gat fwe o AR avet g7 I §, gA
oqT ST @ F 20-25 ara aw ag ww
QX0 A g F G S F AT FI@T
fo gaa faw st arT g7 2 3@ § 99 gad
AT ¥ RAIA qF ST A AIST KT HH I
Tar § TAMI F9 § TH wAraf s g
Aq1gA Ft a1 A1 F fag g erddlT F3& 5
feaar Gar aaar SR s41 g96) aTdEty
gITY Tg AT gH qaT I AT H=WT /AT |
ogr g1 ¥ ST IFHIT A IFHIT &y
geqrg o wenfaf & s@e g @ g
378 M & qfgar fagrm s snfas
feafa «Y st=&1 g1l |

qELS qTA1 AT AT F w7 S fFHaar
FATT A NG & 1 48 aarsT & 91 4rd
FHISH FEAT | UGAUT GIEgT AIsrar &
RN 1T T aws H gvat & fao fag
3 FUT To @I o, AfFd IAF U-HTY
FATAT T fa0 85 FUF ®o &1 Ufw @l
2| WT HATET A GAT § gH FIE TIAUT
78, wfT arg-arg avad &1 o glaar A
=ifzd 1 arrad ofnars ¥ gA7 35 FAT To
@ FI& feeet # [ ag a s fagd o
e STRAY Y TS AT § | 4g qIU 947
AFIT FAT AT | T qHE F 19 FrEg a0
A IAFT I WITAT A2 & 1 qg BIF A3

g

ATTFT AT Y SYaAT § | S AT SHIAT
& T HIXOT STTHRT TTAT TIAT | HTT AT
FEA AV qar =qeAr fF g gq W g
IEFT FIH AL GIAr 1 Fg F1g AT,
@iz, 9T, FIST, FWAL IT 9H g, I
FATY FIEY BT § 1 AT T KT AT UF A
ar 70 FUT &1 T I & QT ATYAT |
s fre &0 & FTH FT T § 9F qar Fwar
& £ arra ardy Fifat OF a7 AT T H
g7 § G910 |

X S FAAQ WAl g, AT JIEE Y€
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% AHA 47 39 fraF g § AFT garg
qg A F wEex AT 9T FIH FHTT qi@r
giar &, sfea =19 ag sfawifl & 97 ag
TS | 9FeT IF ¥ TS TS AFA7 (&
qas g ¥ F0 FI 79 FAITA 2 A
wEIT VT 9 g ¥ &, AT a9 98 9%
FIT | USRI AF FL 9 T F16 q99
FT TFHA & |

SHRI M. RAM GOPAL REDDY (Niza-
mabad) : Sir, I would like to state only one
point. As he said, Marathwada line should
be strengthened. Regarding other things,
I do not agree.

MR. DEPUTY-SPEAKER : Shri Bhuba-
neswer Bhuyan. Hon. Member, a list of
about 50 hon. Members has been received
by the Chair from the ruling Party. There-
fore, I would appeal to vou. if justice is to
be done to all those Members who find a
place in the list, you must be very brief and
only stick to the subject and to your consti-
tuency.

SHRI SATISH AGARWAL (Jaipur) :

What ahout the Opposition ?

MR. DEPUTY-SPEAKER : Every Party
has been allotted some time and the Opposi-
tion has been very much disciplined and it
keeps up to the time.

SHRI SATISH AGARWAL : Thank you
very much for complimenting us,

MR. DEPUTY-SPEAKER : Every Party -
including the ruling Party has been allotted
time—10 hours. The Opposition Parties and
the ruling Party do not take much time so
far. I want you to maintain it.

SHRI KRISHNA CHANDRA HALDER
(Durgapur) : Thank you for complimenting
the Opposition. I represent the largest
Opposition Party. When would I get my

turn ?

Mr. DEPUTY-SPEAKER : Your turn
will come, if at all to come. You please
wait. Shri Bhubaneswar Bhuyan.
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SHRI BHUBANESWAR BHUYAN
(Gauhati) : Sir, I congratulate the Minister
of Railways for presenting the Budget pro-
posals on the Railways.

In this context, with your permission, I
offer my thanks to the Minister of Railways
for introducing the longest distance train
from Bongaigaon to Trivandrum.

I also want to offer compliments to the
Minister of Railways for the sensible Budget
he has presented to the House within the
very limited resources at his disposal.

The Planning Commission and the Fina-
nce Ministry have failed to do justice to the
railways. I am given to understand that
the railways require over Rs. 2,000 crores for
their annual plan as against which an allo-
cation of Rs. 1,650 crores has been given.
This is totally inadequate to meet the regire-
ments of the Indian railways. This drastic
reduction in Plan allocation has seriously
affected the railways’ programmes in impor-
tant areas such as electrification, track
renewals, new lincs, gauge conversion, proc-
urement of rolling stock etc. Consequently,
these are affecting the health of the rail-
ways system and restricting the ability of
the railways to meet the growing needs of
the nation.

I also remember that in this House on
the earlier Sessions it has been made out
that the Minister of Railways should also be
a Member of the Planning Commission.
Apparently till this day, no action has been
taken by the Government. I, therefore, urge
upon the Government of India to give very
serious consideration and to take all effec-
tive steps that are necessary to include the
Minister of Railways as one of the Members
of the Planning Commission.

Last year, thc Minister of Railways was
frank enough to state in this House that
the railway system was on the verge of a

collapse.

MR. DEPUTY-SPEAKER : You don’t
want the Minister of Railways to become
the Planning Minister. You want him to
become a Member of the Planning Commi-

ssion.
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SHRI BHUBANESWAR BHUYAN : I
want that the Railway Minister should be
included as one of the Members of the
Planning Commission. The matter does not
seem to have improved any further at the
end of the Five Year Plan. Railways will
continue to be still sick. They will have
18,000 KM of track to be renewed, several
bridges to be rehabilitated, 3,50¢ coaches
to be replaced and so on and so forth.

But the railways, on their part, have
done really a wonderful job.

But in spite of retaining the contribution
to the Depreciation Reserve Fund at Rs.
850 crores as is the case in the present
current year also, yet they are not in a
position to meet the expenses from the
Fund. Because, out of this Fund; only Rs.
810 crores are allowed to be spent by the
railway authorities.

So, this is the result because the Railway
Depreciation Fund has been considered as
a part of the total plan allocation. I, there-
fore, suggest that the railways should be
allowed complete freedom to spend all the
money they have in the Depreciation Reserve
Fund without being subjected to the
over-all plan limits as is thc case till the
beginning of the Fifth Year Plan. In fact,
money is available to the railways and the
various railway funds should be kept out-
side the plan resources. In other words,
railways should be treated asa priority
sector.

With your kind permission, I would like
to draw the attention of our Minister of
Kailways to certain factsand I also appeal
to him to take remedial measures in this
context.

You are aware, in this House; our hon.
Railway Minister has assured that the
broad gauge railway line will be extended
upto Gauhati on or before 31st March. I
have seen the progress of the work there,
but 1 am really in doubt today whether
it will be completcd before the date he
has specified in this House on the last two
occasions.

14.56 hrs.
[SHRI R.S. SPARROW in the Chair]
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Secondly, 1 would like to bring to your
notice that there is no improvement in the
Gauhati Railway Station to meet the increa-
sed requirements of both the passenger
traffic as well as the parcels and goods
traffic at the Gauhati Railway Station.

I do not know whether it is a fact or not,
but T have come to know that a sum of Rs.
40 lakhs has been diverted from the cons-
truction fund of the Dbroad gauge line in
Assam to some other parts. If it is a fact,
I think, it might be another cause for dela-
ying the extension of the broad gauge line
up to Gauhati.

Regarding the broad gauge line, I would
like to draw attention to another fact that
at present the construction of the broad
gauge line is running through the city itself—
I do not know for what reason. It should
be taken from the outskirts of the Gauhati
City. Is it due to paucity of funds or due
to some other reason? I hope the Railway
Minister will clarify this at the time of his
reply to the debate.

I have come to know that a certain
amount had been sanctioned for the estab-
lishment of an Intensive Care Unit in the
Railway Hospital at Maligaon, but subse-
quently that amount has been either
diverted or withdrawn or cancelled some-
thing has happened on account of which that
Intensive Care Unit has not been established
at the Railway Hospital at Maligaon. I
would request the hon. Railway Minister to
look into the matter and install one such
unit at the earliest possible time so that the
railway employees who are suffering from
heart diseases need not run all the way
to the Calcutta Hospital and can get
better trecatirent at Maligaon itsell.

During my visit to my constituency,
that is, Gauhati, I have come to know
from several leading people and from the
gencral public also that a section of the
railway booking employees are dealing
roughly with the customers who approach
the booking office for tickets or some such
things at the Gauhati Railway Station. [
do not know what exactly is the matter.
1 hope the Railway Minister will look into
it and make an enquiry in this respect,
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The catering services at the Gauhati
Railway Station, including the dining rooms,
are not clean and are also not prompt.
I request the Railway Minister to look
into the matter and take steps to set
things right.

I have come to know that suddenly, at
the eleventh hour, on the 26th February
1984, the N.F. Railway Service Commission
recruitment  examination was postponed
only by pasting a notice on the Notice
Board of the cxamination centre—just on
the morning of 26th February. Such a
sudden postponement of the examination
has caused immense hardships and sufferings
not only to the candidates whec were to sit
for the examination but also has caused
certain inconveniences to their guardians.

15.00 hrs.

In this context I would like to draw your
attention to another fact. - Will you be kind
enough to let us know the break-up of the
candidates recruited to railway service
during the vears 1982-83 and 1983-84 under
different categories like general, linguistic
minorities, religious minorities etc. ?  And
what is the number from Scheduled Castes
and Scheduled Tribes and other Backward
Classes recruited by the Railway Service
Commission situated at Gauhati ? In this
context, T would also like to draw the
attention of the Railway Minister—and I
think he will give thé clarification—and I
would like to know whether the Chairman
of the Railway Service Commission at
Gauhati has been suspended a few months
ago, only 5 to 6 months ago, on charges of
corruption. If that was the case—I cannot
understand what has transpired in between—
why the same official got another extension
of another four years after the date of
super-annuation 7 Will the Railway
Minister take the trouble to inform us for
what kind of meritorious service he has
been awarded this cxtension for another
four years....

SHRI K. MAYATHEVAR : Very
~ serious.
SHRI BHUBANESWAR BHUYAN :

Considering this aspect and various other
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matters, as a representative of the people,
during my frequent visits, I am coming to
know from the people at Gauhati that he is
really paying almost a stepmotherly attitude
towards the people of Assam in the matter
of recruitment. I therefore, request our
hon. Railway Minister to personally inter-
vene and make an inquiry and set things
right and allay the fcars of the people of
Assam, particularly, in matters of appoint-
ment and particularly, of the weaker sec-
tions of our people.

T also draw the attention of our Railway
Minister to a particular news item that has
been published on the last Sunday in the
Statesman under the caption ‘Railway
Officials on War Path’ particularly concern-
ing the suspension of the Chairman at
Allahabad and some other Joint Director.
I hope -he will cnlighten all the related
matters in this respect. ) have nothing
more to say except to make one request to
the Minister through you. Kindly make
plans for the further development of the
Railways looking into the backwardness of
the regions and arcas and considering the
need for further development in respect of
economy, commerce and industrialisation.
I hope if this outlook is kept many better
things can be done within the Railways and
1 am confident that our Railway Minister
is quite capable of doing these things.

With these words I support the proposals
of the Railway Budget and I conclude.

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY) :
The other thing I will reply to later on.
But I want to say about one specific issue
which he has raised. That is about the
Bongaigaon-Gauhati line. This line is
going to be completed within the scheduled
time and there I8 no question of diverting
any money.

SHRI BHUBANESWAR BHUYAN :
Thank you.
SHRI1 BALKRISHNA WASNIK

(Buldhana) : 1 rise to compliment the
Minister of Railways for the good Budget.
The Budget is very balanced and it is being
welcomed all over the country. Iam glad
the hon. Railway Minister is handling the
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affairs of the Railway Ministry very compe-
tently and very ably.

This is a very big ministry and lakhs of
employees are there. When such a big
institution is to be carried along, many
people have to extend their cooperation.
I am sure, the Railway Minister is getting
sufficient cooperation from his Administra-
tion for the discharge of the plan he has in
mind.

Unfortunately, sometime back, thcre was
a little controversy but, I am glad that the
Railway Minister has come out with flying
colours and the Administration has shown
the supremacy of a politician. It so happens
that the politician is denigrated many times
and that if his supremacy is challenged,
then, it is very very difficult for him to
function. If we have to expect any efficiency
from the Minister concerned, he must be
given all kinds of support. Everybody
criticising him for one matter or the other
not giving him the required support and
then to expect from him the results are the
two things at diflerent poles. This cannot
be done. I am sure the whole House will
be with the Railway Minister. He has
many things in his mind. He has started
improving the administration and its elli-
ciency one after the olher. This budget is
an indication. He wants to improve so
many things.

Sir, I understand that the total increase in
the freight and farcs is about Rs. 114.22
crores which is not much as compared to
the previous year’s increase. 1 am sure that
whatever is being increascd will be spent for
the right causes. A little while ago, Shri
Kamal Nath was saying on a different
motion, that in Delhi the number of rats
has increased. 1 would like the Minister to
find out whether therc are any rats in his
Ministry. If he finds them, he should not
allow them to take away the hard earned
money of the Indian people meant to be
spent for their welfare. Itis a very impor-
tant thing. We know many pcople react to
the Minister’s speeches in politica} fields as
to his throwing this man or that man or
this or that Government into the Bay of
Bengal, which he has denied. But, I would
say that if anybody, whoever he may be, in



417 Rly. Budget, 1984-85— PHALGUNA 16, 1905 (SAKA)  Rly. Budget 1984-85— 418

Genl. Dis.

his' Ministry, is corrupt and inefficient, let
the Minister throw that corrupt and ineffi-
cient person into the Bay of Bengal, and this
Parliament will stand behind hin.

THE MINISTER OF CHEMICALS AND
FERTILIZERS (SHRI VASANT SATHE) :
But what happens to the Bay of Bengal
then 7 Save the Bay of Bengal.

SHRI BALKRISHNA WASNIK : Sir,
there have been accidents in the Indian
Railways and also all over the world wher-
ever the railways arc there. Qur great
leader, Shri Lal Bahadur Shastri, had on
one occasion resigned because a railway
accident took place and, as such, some
people expect the present Railway Minister
also to resign because cerlain accidents have
taken pluce. I don’t think it will be a good
precedent as there may be some people who
might arrange for an accident and make the
Minister resign.  So, this will not be a good
precedent.

Sir, it has becn said that most of the
accidents arc on account of human failure.
What is this human failure ? If there is a
human failure then would the Minister tell me
that in the coming years he will try to find
out the causes of this human failure and try
to improve the conditions? [ have read in the'
newspapers that he is reducing the working
hours of the drivers by about two hours or
so. Itisa good proposition. ' The drivers
or the onther staff in charge of running the
trains should not he over exerted. But he
should also look into the problem that not
because of over-working but because of
over drinking the accidents are taking place.
This evil is not only liiaited to goods trains
but is also preyalent in the passenger and
super fast trains. Many a timc we find that
the ranning staff is drunk and on account of
this factor the accidents take place. So, all
these things which lead to human failure
need to be checked and the Minister should
sce that whatever reasons are there are
climinated. So many committees have gone
into this issue and made recommendations.
The Minister should try to implement the
useful recommendations.

I am glad that the Minister has plans in
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mind to modernise and computerise the
railway system. Prof. Dandavate, who was
himself a Railway Minister, has welcomed
this modernising and computerising of the
railways. But he has said that for compu-
terising the computers should only come
from indigenous sources and should not be
imported,

I am afraid, if we stick to this idea, it will
not be of help. We must have the latest
technology. To get that technology - we
must import, if we need to import. There-
fore, if the Railway Minister, on considera-
tion, wishes to import computers from any
source, may be IBM or others-—he must go
ahead with it and try to modecrnise and
computerise our railway system as far as
possible.

One more thing aboat my constituency
and I have done. Before independence,
before I1 World War, there was a proposal
about Khamgaon Jalna railway line. It
was surveyed by the Great Indian Peninsu-
Jar Railway and work was started. Due to
the bad luck of the people of my consti-
tuency for this purpose, the railway purpose,
independence came and the Railways were
nationalised. That whole scheme was
shelved although everything was done and
nothing remainel. If the hon. Minister
comes to my constituency I will show him
this place. There has been no Railway
Minister from my constituency. Mr. Madhu
Dandavate became Railway Minister and he
took railways to the Konkan. Some pceople
call our Railway Minister the Minister for
Malda.

SHRI NARAYAN CHOUBEY :
you also call him so ?

Do

SHRI BALKRISHNA WASNIK : |
would request him to adopt my consti-
tuency, and take care of this Khamgaon
Jalna Railway line and complete it, I hope
that if that is done it will be of great help to
us. With these words L thank you for
giving me the time.

*SHRI ERA MOHAN (Coimbatore) : Mr.
Chairman, Sir, on behalf of my party the
Dravida Munnetra Kazhagam, I wish to say

*The original speech was delivered inTamil.
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a few words on the '1984-85 Rajlway Budget.

It is being bruited about that the Railway
freights and fares have not been increased
in this Budget. So far as] am concerned,
I have no doubt that this Budget will
adversely affect the common people. This
is clear from the fact out of thec anticipated
additional revenue of Rs. 114.22 crores in
1984-85, a sum of Rs. 104.22 crores is being
raised from increase in the passenger fares.
The freight rates of 165 commodities have
been reduced in this Budget. But to expect
any consequent reduction in the prices of
these commodities is just like coming
across an oasis in a desert. In this back-
ground, 1 am unable to support this Budget.

I oppose the enhancement of platform
ticket rate to Re. 1. I do not accept the plea
that this has been done to minimisc the rush
on the platforms. Other measures can be
adopted o achieve this objective. 1 demand
that the platform ticket rate should be
reduced to what it was earlicr than this
Budget.

L

I would refer now to the increasing acci-
dents on the Railways. From 1960-61 to
1982-83, 25534 :ccidents have taken place.
On an average 1160 accidents took place
every year during this period. During the
past three years only 31 accidents out of
2940 accidents were due to sabotage. The
remaining 2909 accidents were on account
of outdated railway track, defective rolling
stock and negligence of railway employees.
The Railway Board has accepted that there
were 38716 machinery failures on the
Railways during the past 3 years. Out of
61385 km track, I8000 km track requires
immediate renewal. In 1984-85 only 2500 km
track is to be taken up for renewal. I have
referred to these statistics to emphasise the
need for appropriate steps to be taken for
reducing the number of accidents on the
Railways.

There are 37211 level crossings on the
Railways, out of which 14680 level crossings
are manned. QOut of the remaining 22531
level crossings, 1600 level crossings have
been declared as accident-prone level-cross-
ings. At the present pace of manning the
level crossings, it will take four more years
to man the accident-prone railway level
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crossings and till then the accidents may
continue to take place. I demand that early
steps should be taken to have men at least
on those 1600 accident-prone level crossings.
I also demand that adequate allocation
should be made for track remewal and for
replacement of defective rolling stock 1n.
order to avert accidents.

Year after ycar the income from the
passenger fares is going up. In 1982-83 the
income from passcnger fares was Rs. 1161.65
crores, which was Rs. 173 crores more than
that of 1981-82. 969% of passengers is 1l
Class passengers. While the passenger fare
revenue is increasing year after year, the pro-
vision for passenger amenities is not iacreas-
ing in the same proportion. In fact it is
getting reduced year after year. We have
7068 Railway Stations, out ol which only
376 railway stations have got retiring room
facilities. In majority of the stations there
is no drinking watcer facility. 1 am quoting
from the 1982-83 Year Book of Railways.
There are 3295 water coolers on the Rail-
ways, which 1 am sure will be in big junc-
tions and stations. There are no toilets in
majority of stations. 1 am sure that most of
the stations do not have lighting arrange-
ment. 1 demand that more money should
be allocated for passenger amenities, which
should be in proportion to the increase in
passenger fare revenue.

The Railway Minister says that he is
committed to the welfare of Railway em-
ployees. There are 15.8 lakh employees, out
of whom 2.1 lakhs are casual labour. There
are 106 hospitals and 595 health units, which
are concentrated in metropolitan towns and
urban areas. Similarly, 5.87 railway quarters
are in large cities and towns. The Railway
cmployees in semi-urban and rural arcas
are undergoing a variety of vicissitudes
which need to be looked into. I demand
that the Railway Minister should look into
them and resolve them. ‘

Karur-Dindigul BG line in Tamil Nadu
has been the dream of decades for the
people of Tamil Nadu. During the past
3 years, a sum of Rs. 6 crores has been
spent on this project and a sum of Rs. 4
crores has been provided in this Budget. It
was_ originally estimated to cost Rs. 49
crores ; now after three years it is expected
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to cost Rs. 69 crores. If this spail’s pace is
kept up, then the cost escalation will be
phenomenal and the investment may go up
to Rs. 150 crores. Where will th: Railways
go for this money ?

The people of Tamil Nadu have become
tensc on account of inordinate delay in the
implementation of this project. The Tamil
people may not put up with such a decep-
tion for long. They will show their resent-
ment in the coming elections. Their mandate
will reveal their frustration due to the
neglect of the basic minimum requirements.
The projects which are taken up without any
time schedule are delayed on political consi-
derations. The project like Karur-Dindigul
line meant for the economic wellbeing of the
people of Tamil Nadu receives scant atten-
tion from the Railway Minister. I demand
early execution of this project. Before I
corclude, I demand that more trains should
be run between Coimbatore and Bangalore
and between Coimbatore and Tiruchirap-
palli. There is heavy rush and overcrowding
in these sections. I request the hon. Minis-
ter of Railways to look into these suggestions
of mipe and take appropriate steps for
implementing them.

- PROF. NARAIN CHAND PARASHAR
(Hamirpur) : Mr. Chairman, Sir, 1 rise to
support the railway budget presented to this
House by the hon. Railway Minister on the
24th February. Though he has tried to keep
a balance, yet I am afraid, there is not
enough money for many of the vital pro-
jects, and that is not because he is not
willing to spare the money for development
in the railway sector, but because he has not
been allotted sufficient amount by the
Planning Commission.

I would like to draw your attention to
the fact that the share of the Railways in
the successive Plans since the Second Five
Year Plan has been going down. I would
just like to mention the figures. In the
Second Plan, that is from 1956 to 1961, 22
per cent of the outlay for the national Plan
was.meant for the railways, and out of the
transport total outlay, 74 per cent was
meant for the railways. In the Third Plan,
the percentage of the national Plan for the
railways went down to 20 per cent, and in
the transport sector, it went down to 72 per
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cent. In the 4th Plan, these came to 8% and
467, respectively. Then, in the 5th Plan, 5
per cent of the natiomal Plan outlay was
meant for the railways, and out of the total
transport outlay 40 per cent was meant for
the railways. In the next Plan, these figures
came down further to 5 per cent and 31.5
per cent rcspectively. Thus, these figures
would indicate that thc railways have been
getting a raw deal at the hands of the Plan-
ning Commission and the Ministry of
Finance, and unless the situation is checked

- and rectified, I am afraid, the country will

stand to suffer in the long run.

The Planning Commission must realise
that unless the country is linked up properly
by a network of railway lines, from the east
10 the west, from the north to the south, the
people of this country will not think that the
fruits of development have reached them,
specially the strategic areas, the backward
areas and the rural areas in particular.

When the 6th Plan began, 29 projectst
(new Railway Lines) were under construction
and the money required for them was of the
order of 402 crores. Not much money was
allotted to the railways. You can see the
position from this that from 1974 to 78,
while 459 kms of railways were added to the
system, from 1978 to 1980 only 137 kms
were added to the system. At the time
when the 6th Plan began, 600 crores were
needed and were projected for the railways,
but not much was given to them. I am oot
talking of the railway Plan, but I am talking
of one sector, that is new lines. In addition
to this, there were gauge conversions. They
also required money. There were bridges
also. Six bridges at the beginning of 6th
Plan were under construction at a cost of
42 crores, four now bridges were added at a
cost of 12 crores. But not much money
was given. This is the depressing picture at
present. Something needs to be done
immediately.

In this context, I also wrote to the hon.
Prime Minister that the transport infrastruc-
ture including the railways, and other modes
of transport, and also telecommunications,
should form a part of the core sector of the

- Plan, and unless it is conceded and unless

the railways are given a very high priority
in the allocation of resources in the 7th Plan,
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the things will not improve. Therefore, the
House must support the demands that the
railways should get a high priority and the
railways must get a better deal than has
been given to them. I would plead with the
Government that in the 7th Plan, the rail-
ways must be restored the same position as
they were having in the 2nd Plan, that 1s 22
per cent of the national Plan outlay, and
74 per cent of the outlay for the transport

sector. That was the highest for the railways.

Unless that is done, the situation is not
going to be remedied, and that is a cause of
concern to all of us. 1 plead with the hon.
Prime Minister, the Finance Minister and
the Planning Commission as also the rail-
ways that this priority must be restored and
we must start from where the position
started declining. The percentage of the 2od
Plan must be given to the railways. I am
also aware of a large number of constraints
under which the Railway Ministry is work-
ing. Atthe moment, 45 new railway lines
are under construction and Rs. 10C0 crores
are required. Now imagine this size—Rs.
1000 crores are required and 46 new railway
lines are there ; and three more have been
added. So, roughly about 50 new projects
arc under construction and Rs. 1000 crores
are required ; and the amount that is
allotted in the last year of the 6th Five Year
Plan is only Rs. 90 crores. Last year, it was
not even Rs. 90 crores. In the last year’s
budget speech, the hon.” Minister had said
that he was constrained and pained at not
including any new railway project. So, that
was the position then and roughly the same
is the position now.

There should be more finances for the
development and linking of the country f r
the national integration, because railw; ys
are the nerve system that runs through
various parts of the country and they will
unite the country.

Coming to Himachal Pradesh, I am grate-
ful to the hon. Minister that he has given
Rs. 2 crores for one railway line the founda-
tion stone for which was laid by Mr. L.N.
Misra, the then Railway Minister as far
back as December 1974. But Rs. 2 crores
are not enough because the State Govern-
ment is also sharing 25 per cent of the cost
in the form of land, sleepers and earth work.
The Chief Minister has also given some
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compensation ; and for the first S km.,
about Rs. 28 lakhs have been given by the
State Government alone. We want that
upto Una District Head quarters it should
be constructed before the end of the 6th
Five Year Plan, because it was at Una that
the Prime Minister, when she was the
Congress President, declared, at that very
place, on 21st December, 1979, that in case
the Party returns to power, this railway line,
which had becn neglected so far, would be
constructed. This would open out this area
and it would be opening out for develop-
ment. That line would also be helpful to
Punjab, the copstitucncy of our esteemed
Rashtrapatiji ; this is the point from where
you are taking it into Himachal Pradesh.
So, Hoshiarpur Constituency is also being
served ; and I have becn pleading with the
Railway Minister, with other persons also
that Hoshiarpur should be linked with Amb
so that Jullundur-Amb line is constructed
and Hoshiarpur is linked that way also ;
because that will benefit not only Puniab
but also Himachal Pradesh and also Jammu
and Kashmir ; and the railway notc in that
budget in which the line was included says
that it would be an alternative line for
Defencc ; it is very important because ulti-
mately it will join Mukerian. As you are
aware, in the budget documents itself, taking
over of Mukerian-Talwara siding has beecn
approved by the Parliament—one station in
Himachal Pradesh within 3 km., Sansarpur.
I would plead that, since this is an approved
work and the railway line is already there,
it only requircs upgrading ; this should be
taken up immediately on a priority basis ;
and this should be opened to traffic which
will benefit not only Punjab but also
Himachal Pradesh and the line which is
being constructed should be speeded up so
that thereis a link up with the Northern
Punjab and Himachal Pradesh ; and this
opens out the shortest route for Chandigarh.

Another thing which has been mentioned
is the small link between Chandigarh and
Morinda so that this line becomes an entire-
ly ncw route from Mukerian to Pathankot

to Ambala-Saharanpur and Delhi. So, it

would be an independent route. So, instead
of giving priority for doubling of Jammu-
Jullundur railway line, if you open out a
new route at the moment, that would serve
not only your purpose but it would open out
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a new area. So, that would be an excellent

route and I would plead for this.
w

The Chief Minister has sought a survey of
the deposit work at the cost of the State
Government of a new line from Nangal to
Rampur via Bilaspur and Rs. 8 lakhs have
been paid by the State Government. This
should be taken up and considered because
many Hydel projects are coming up on that
upstrcam of Sutlej and you would require
moving of material and that would be a

good investment.

Earlier upto Ropar, the railway line was
not therc. But Bhakra-Nangal complex
camc up and the railway line was construc-
ted from Ropar to Bhakra Dam and Nangal
Dam. So that portion Nangal Dam to
Bhakra Dam can also be taken up; itis
still lying idle ; it is being utilised by the
project authority ; but you can take it up
and that can give an additional station to
Himachal Pradesh at Bhakra.

There is a cement factory in Rajban in
Paonta Distt. and the initial survey has
shown that there is a return of 8 per cent
which is a very good return that is for a
Railway line from Jagadhri to Paonta ; if
you link it up and -give priority to this, that
industry will develop. There is a need for
making Chandigarh as the focal point by
accepting the demand of the Haryana
Government that Chandigarh should be
linked with Jagadhri by independent line
bypassing Ambala, because Ambala is be-
coming a congestion point ; and whether
you sanction a division there or not, it will
not be able to push trains as speedily as you
want them because burden and work-
load is increasing there. So, a bypass and a
main line at that giving due importance to
Chandigarh would have to be constructed.
Kalka Parwanoo short link (B.G.) should
be constructed.

And successive Ministries in the Punjab,
Himachal Pradesh and Haryana have been
- pleading the case of Chandigarh. I am
sorry to say that people are clamouring for
getting Chandigarh, but nobody bothers
about the economic development in which
Chandigarh becomes a focal point. Chandi-
garh apd Jullundur, these are two points
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in the Punjab and the Union Territory of
Chandigarh which serve .not only the
Punjab, but also States like Himachal
Pradesh and Jammu and Kashmir. To that
end, I would draw your attention.

Similarly, you have been very kind .in
introducing new trains and fast trains. One
observation made in one of the editorials is
that you have introduced more trains and
speedy ones than your predecessors. But I
would invite your attention to my side also,
because I was demanding a train, namely,
Shivalik Queen. The Himalayas are far
away from us but the Shivaliks are nearer
tous. So we want a Shivalik Quecn, may
be even at this later stage, starting from
Ambala going up to Nangal Dam so that it
can link up with Shane-Punjab and this
train would be very popular.

This year one featurc of the Railway
Budget is that you have got more money
out of the increased passenger fares by way
of rationalisation and all that than out of
goods traffic which is Rs. 114 crores ; you
have got Rs. 10 crores only from the in-
crease in goods traffic rates. The "rest of
the money you have got from passenger
fares. If you are going to improve the
passenger amenities, out of that, I will be

happy.

I must also thank you for introducing a
direct coach from Kalka to Bombay and it
is becoming very useful to people also, but
they also want a direct coach from Madras
to Kalka. It will boost tourism in Hima-

chal. &

‘ 9
But our side, that is, the side of our

Chairman at the moment, and my side,

still remains neglected and one coach from
Bombay to Nangal Dam may be attached
to Himachal Express, to do justice to our

region.

SHRI RAM PYARE PANIKA (Roberts-
ganj) : He should be given more time. He

is speaking for two States.

PROF. NARAIN CHAND PARASHAR :
Not two, but three. I would also plead that
some basic amenities should be provided at
some important stations, For example,
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Keeratpur. Itis an apple loading station
and it is important for Himachal. But
there are no drinking water facilities there.
The Railway Convention Committee went
there, your DRM went there. It was
recommended to them, visited this station
Jast month, but no drinking water tap is
there on the platform. Many more facilities
have to Le given at other places also, like
Hoshiarpur, Anandpur Sahib and other
places, where there are Railway platforms
which do not have drinking water and other
facilities.
which is very sensitive at the moment, there
are many stations where there are no drin-
king water and other facilities.

On the other side, for the Kangra Valley
Railway. vou introduced a train betwecn
Nurpur Road and Pathankot. But this area
is very well served by the bus services, but
there is no metal read to Nurpur Road from
J.M. Road. This point also needs to be
examincd. I plead that the shuttle service
should be extended and they may be exten-
ded right up to that point (i.e. Jawalamukhi
Road).

]

Similarly, I would bring to your notice
some of the very urgent issues. There arc
ex-servicemen, about 4.5 lakhs ex-Service-
men in the Punjab. There are one laki
ex-Servicemen in Himachal Pradesh, and
about 50,000 in Jammu and Kashmir. They
all avail themselves of the train services in
this region. But the quota available for
them for going down and up by trains is not
sufficient. For Heoshiarpur you have to
give additional quota. Similarly for Nangal
Dam additional coaches have to be provided.
Similarly for Jullundur I have been pleading
there should be more trains from Jullundur.
After all it is not a crime that a city is not
the capital of the State. Jullundur is the focal
point—traffic Centre for the entire North-
Western belt. Trains go from Jullundur to
Nakodar, Jullundur to Pathankot, Jullundur
to Hoshiarpur, Jullundur to Ferozepur and
there are several other lines. But you wijll
find that the facilities at the station, are not
sufficient. There are only two retiring
rooms and ycu will find that more facilities
can be given for passengers therc. A fast
tram, if it starts from Jullundur to New
Delhi it would take off the load from the
other incoming trains and that would ease
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the situation in that part of the country.

One more thimg. I must say, before I
close, appreciate the good work done by
the Chairman of the Railway Board and the
Members. I think some of them are going
to retire this year. I think we must put in
a word of appreciation for the work they
have been doing at vour behest, especially
the work done by the Chairman and the
Financial Commissioner necds to be men-
tioned. They have been able to push up the
efficiency of the Railways at a very difficult
time.

I may mention, that you put a target last
year of 240 million tonnes of goods traffic.
It was not your fault. The Railways wecre
ready. The wagons were ready. The track
was ready. But the traflic was not forth-
coming. There was shortfall in steel and
cement production. You have fixed a
target of 245 million tonnes this year. Your
achievement last year was 230 million
tonnes. Since there s recovery in the
industry, I feel that there are better pros-
pects of your getting this traffic. I would
say that the work that has been done by
them is excellent.

Since many wagons arc sick and the track
is over-aged, the rehabilitation work requi-
res to be speeded up. For the last few
years your, Chairman, Financial Commi-
ssioner and other Members have seen that
the nation does not suffer simply because
the track becomes over-aged or wagons
becomes sick. The Depreciation Reserve
Fund has been provided with Rs. 850 crores,
which is not sufficient though it is a big
jump, so that our existing track must not
suffer and there may not be accidents and
things of that type. This has been done
and it is a good thing.

Certain services require to be increased
in frequency. The tri-weekly service,
Kalka-Chandigarh-Hatia, shculd be made
daily. Similarly, other trains which are at
the moment bi-weckly or tri-weekly should
be thought of and made daily trains.
Doubling of Ambala-Panipat line should be
expedited.

~ Northern Railway is a giant. A new
zone, North-Western Rajlway should be



429 Rl;i'. Budget, 1984-85—
Genl. Dis.

created for the States of Jammu and
Kashmir, .Punjab, Himachal Pradesh and
Haryana with its headquarters at Jullundur.
You may give the division anywhere, but
~‘ttle headquarter should be at Jullundur.

PROF. N.G. RANGA (Guntur): Let
there be pcace first in that area.

PROF. NARAIN CHAND PARASHAR
(Han:irpur) : The disturbed districts = are
only three—Amritsar, Gurdaspur and
Karurthala, 1 pass through Anandpur
Sahib at 10 o’clock in the night every week-
end to catch a train at Chandigarh. There
is no disturbance on the way. In the dis-

tricts of Rupar, Hoshiarpur, Jullundur and -

the Tehsils of Pathankot and Phagwara
there is no disturbance. This area is very
peaceful and calm. There is no ripple of
terror in the constituency represented earlier
by Giani Zail Singh and the constituency
‘represented by me. I invite the hon.
Railway Minister and the Dcputy Leader
of our Party to come and visit that side.

So, T would plead with all carnestness for
better financial allocations for north-western
India, a big project in the nature of a
railway workshop should be opened here so
that young men are able to- carn their
livelihood and not swell the ranks of un-
employed.

The most important point is the strategic
 necessity. Punjab has a long border linc
with Pakistan and thousands of Jawans for
Punjab, Himachal Pradesh, Jammu and
Kashmir and Haryana are constituting the
army and these areas have ex-Servicemen of
high percentage. They look from that angle.
So, if you give somethirg there, that will
be helpful ot only to you but to the nation
also and it will boost the morale of the
army as well. With these words, I appre-
ciate the attempt that you are making in
keeping the Railways on the move and I am
sure that the movement of the wheel of the
railways would be symbolic of the onward
march of the nation and in the Seventh Plan
you will get a better deal.

it free<t e ava (aaier) - g
afd wgleq, qEdE F 4 T gEgd
g3e &T & TqIT FIGT § AT G0Y HL@r
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g 1 oY qrery T St 7 |y &) unifgz aamd
& fae fag smavasmaren w1 fa= fwar 2, §
I A1a) o 9@ IT9r IgAT, H ITHT AugA
FIT §C AT I1T FEAT ATAT g |

UTEATT IT & qIIT § cra?r fowsr gan

g 1gUTU a8 gWim wgr § R arw a%

TTE T FT I A7 ATIHT I HAY ALY FT,

ZH FTIOT T FIE STATHE gH WiHA H

RN AT | T IR B A I qAY T ag,
AL ATEATA KT HIE AZY A7 |

g #} 74t @ F1adq gFTE wgee @
AT fIEE g sATT F1 Ugy 91 H183 &,
safae 378 fAdeT § fF gar fuss =y
I 1 AT 3g19 & AT Feq Ia101 gay
TG B A7 FIAT GIIT {6 UTEATT Y @
qAT T F97 fZar g | 9T FF 0T HREA
% qIEq Y A9 I ar s g afea
UTEATT F a1 § O AG} Fgd | e Ja9

FIATE, AT WY &1 ST 2 T oy

AR F@ &, AfdaT USTEIT 47 FaF
IS ST Ag Farn, safau agi w1 s
e FiAT faarea arravas g

LS

¥ aga W HAY #gtay ¥ faye fam
I, WAL IAT Fq@T FH) 997 [xxie
AN A A (T FE | agi W@y FEwT
UL & ArAT W fauawE § R w
agIea W HiE &, 398 9rdAr § v ag qady

- faw3r gatr g §, WY B g A aga

TITET §, A9 &7 STATAE 4l 1 aga
et -

Tg 3T § g daqufAd) o 5 s
ferdil &1 araaft gt &1 1ew F FEATF A1
W B 9ET A 99 3% frar wF ¥ ) )
w1 ga1 faeare at 5 wigi 7 39 fawaag,
qg §ATHT GI-USST FY 79T, F5T ST w14y
g1 wd, gafag ¥ &1 iar frarea aravas
e rzafag ¥ #4t ga ww fows g
§TH F1 37 & Ifd va1ar § . warar @
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gATA IE ATAY AGILATAT H&F 3 9
g fFrg @R QA1 &1 83 FU faar) Fer
q UG FY ATIT HT I qF JTIY FWAT g,
Sy Y aret® #g g ¥ 5 993 agi A
AY T T, G FO & 74T AfFT IF A7
FO Ag! gAT, IUT A I 1996, WIAT
1940 & 98 9@ JFHA 4T g7 IF q5
FIET § G ATZA FT FTH garT a1 Afw
19T & 915 98 357 U 4T, IqF A7
HIE IV AL GAT | T ATTA Yoo ATZA
FT YT FUAT §, TZT FI3 dlosfio ATZT AFN
g | ITAYR, HiTarsT AR swwy fefegacq
F ot IAF AZNG-TSIF H W FIF dYosflo
ATET Agl g | Aosito Arga & faar fael
&3 FT SAAqHE 31F qIg ¥ A1 g1 aFHAT |
et fafaeee aiga 98 gu & ag #i
JgI@THY F& TH ATEA F1 &@15d HT 7 |
Zq @139 & F14 § IIAYY, WIAGTST, HTHT
stz ¥ anfe faws gu st #1 anfas &9
J G B B TIHT ITAH g1 AFA § |
gt oY & w8 &ug wu g, AfsT qget

qraef 3@ dlo Sifo 13T &I & WA

1ty |

& g &= & fag ag), afes wsea™
¥ fq uF FI B F) T FIAT ATEAT
g | gUTR gl AAAT, AT, ST, AIFTAT,
F12T T J2IYT H AHAT & | 987 I
firqet €22@ & e ¥ Fifaw, T AT
sfeqrear &) fRQAST FT F17 Z1AT ATAT § | 5
fag Fra Haed st 9g) warfad QAT =z,
Sgt SAH-ETFAL E | AR, BT, YT,
YT ar Asredrs & fHEr o g9gaa wara
' ag Gl waifud @) sy, @ifs 9w

R ag & Gxmdsafaa rad

Fe Ao dgad 7 %y fF & gfeaat av
agd @AT AT § | ANAT FRAT & &
genfagx & geaafae fear g fa qmw
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foad w ¢ Fi qgaIs F7 ffa aga samar
g QT | g 9l & f oY aF ag &
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4



433 Rly. Budget, 1984-85—

Genl. Dis.
STl | ggfae gadr I A FUIQC
1T 3@ F17 1 FIf9Q | T AT ¥ a7 8
SIS HT AT <A FT 72T T2 TS 1 A9
qI T T gOEY AT FUTY AR Y G
FASE €T IA7LY |

HIAITST €T IgT qS WIT FT TLqT
%1 F0T g A1 &Y AT 9gT § AR ag
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T8t FUaT & 1 gafa I qigar § fF sy
F1 AEAET FF, vy g I fag
sfafadls sracraa ) awdl § ag wfafadle
Fgi srqdTd FUZT |

71 A7 AT 72 T3 FT 2rgfu St 7Y
| TaF! € /T I 3 137 § fuaar arfgg
arfs s 19 9999 FT g8 GIY FAFAA
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S&Y @Y FIOAT a7 Ggd agr AW AW H
faerT | SaY wEE FATH AT G7ET FIT AES
2 g Q11 AT 1 A syFedr w0 fag,
QAT TZT LN FT ENIT |
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SATHEAT 6T 19T 71 T AT I &7
THETA At g0 1 Fafeg et qaw G g

dau |

AT FATY AF AT TFAIT 9T 2 AT
LIS AT AT TITAT & S WY IIqT AR |
gAR FA1g 9T A1 AT 93137 IqH), 19 F
TEl AT AfHT fae FATT I AT AQEATY

IY AT A S qfF oA IAAT A AIGY

A8 @ & W@ 99 F 1dT SAar a1 g
SIAT &1 S T-qS AN § IT 9T gy
eiferg, 398 sarar fae, Iad gd #id
QT 78T & | APFT 1T A 9% A FoT
q3T & IaF F FI Aferg | '

T Wea)l & QTY § G972 &1 GRYT FQAT
g

SHRI NARAYAN CHOUBEY (Midna-
pore) : Sir, actually the Railway Maha-
bharata is a very big one. And the time at
my disposal is so short. Hence I intend to

be short and precise to cover only the im-
portant points.

I begin my speech by thanking the Rail-
way Minister for a few new important jobs
he has proposed to undertake and for a few
jobs he has already done. They are : the
Calcutta Circular Railway, the Tamluk-
Digha link, Howrah-Danjur, electrification
of Durg-Nagpur, Bilaspur-Katni, Katni-
Bina, Kharagpur-Midnapur and also for
introducing trains like Bongaigaon-Trivan-
drum Express, New Express to Purulia,
Indore-New Delhi Expressetc. Some people
only recently said that this Minister is only
for Bengal and specially a Malda Minister.
But all these things that he has done do not
prove their arguments. It is only malicious
propaganda. But herc Sir, I put a full-stop
to my thanksgiving.

The Budget actually is a stereotype elec-
tion Budget of a capitalist government fallen
in deep economic, political and social crisis,

~tumbling and fuming, but failing to show
the direction, the path to recovery and
advancement. But then it is the crisis of
the system. It is no individual’s fault,
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Last year it was proposed that we weuld
carry 241 million tonnes, but we carried 230
million tonnes only. Freight earning expec-
ted was Rs. 5,171.50 crores, actually we are
going to have Rs, 5,024 crores. Drop in
freight earning was Rs. 114.19 crores ; drop
in passenger earning was Rs. 38.45 crores.
This vear the estimated income was Rs.
5,342.78 crores and estimated working ex-
penscs were Rs. 5,037 crores. This is the
crisis in which we are in and it is because of
recession, reccssion on a world-wide scale.
Japan takes less iron ore ; we produced less
steel, we produced less fertiliser, railways
cartied less. It is a gloomy picture of
global crisis. The Finance Minister may
say a word of solace ; rain-god Indra may be

" his saviour this time, in this merciful year he
- expects to make some rccovery but I beg to
submit, Sir, that it is most casual. Actually
it is the crisis of the entirc system and we
must find out some solation for this.

Before [ pass on to general things, I seek
your indulgence when I say that we have
been demanding for a long time for eqna-
lisation of freight. Actually we in Bengal,
Bihar and Orissa, are to pay n ore freight
whereas our coal, our steel, our other
materials go to all parts of the country at an
cqual rate. This time he has decreased
freight on finished textiles. Again the
Benpal teatile mills will come in sufferings.
Finished textiles goods will be coming to
Bengal at u cheaper rate whereas we have
to buy cotton at the highest rute. T hope he
will look into it.

Sir, you look at the measure of crisis that
we arce in. At the beginning of the Sixth
PPlan, the track required to be rénewed was
13,048 kilometres. During this Plan, another

15.000 kilometres of track went wiong and *

it required renewal.
9,000 kilometres of track rencwal.
beginning of the Sixth Five Ycar Plan we
had 13,048 kilometres of track to be renewed
and at the end of the Sixth Five Year Plan
it will be increased to 19,000 kilometres. So,
this is the crisis.

We can only complete

Similarly, Sir, about the coaches, the
annual capacity for POH is 25,800, but the
actual annual requirement is 30,400, So, in
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five years thc‘ number of defective coaches
comes to 23,400. Similarly, in five years the
number of defective wagons comes to 43,200.
So, this is the picturc in which we are in.
The Railway Minister himself stated in his
review of accidents on page 28 :

“The number of safety measures re-
quiring inputs cannot ke takenup
because of resource paucity,”

15.04 hrs.

[DR. RAJENDRA KUMARI BAIJPAI
in the Chair]

So, actually he is in paucity of funds, but
actually, I beg the entire House to think
through you, Sir, that when there is paucity
of fuuds for Railways therc was no paucity
of extravaganza in Asiad and the Common-
wealth Conference;’ There was no paucity
of funds for Goa resort.for the Ministers of
Commonwealth. Sir, T hope the funds
would be more important for the Railways

than for Goa resort for Commonwealth
Ministers.

As for all accidents, you have an all-time
answer- human factor. And who is this
‘human’ ? Is it not your policy ? Your
tracks are defective, your coaches and
wagons are defective. :

SHRI RAM PYARE PANIKA ;

They
had become old.

SHRIRAMAVATAR SHASTRI : Change
them, change them.

SHRI RAM PYARE PANIKA :

So, the
Railways requirc money for it.
SHRINARAYAN CHOUBEY : Sir, he

requires this knowledge that older coaches
become defective !

SHRI RAMAVATAR
Because we are becoming older.

SHASTRI] :

SHRI NARAYAN CHOUBEY*: Sir, in
the paper, The Sratesman of 19,1, 84 a report
has come. The hon. Minister mlghlhw»°
seen 'it. It is written there. that an ailing
express @Chattisgarh Fxpress) is in a very
bad condition. Your locos are defective.
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In locoshed workshops, you have no spares,
your tools cannot work. Sometimes fitters
are to bring their own tools.

Still you blame the Railway men. Please
blame your policy for which there is paucity
of fund. You must have more money.
Along with the rest of the House 1 also say
and I demand that the Planning Com uission
must give enough fund for it. Railway
must have more moncy. Railway must
make more income also and Railway must
carry more freight and I think it canr be
done. U.S.A. carries 3 to 3.5 thousand
millioq tonnes a year. U.S.S.R. carries 4
thousand million tonnes a year. China
carries 1200 million tonnes a year and India
carries 228 to 230 million tonnes a year. I
do not blame anybody. If properly planned
and monitored Railways even with the
present infrastructure can earn more,
can carry more freight. The Railways
are in shortage of freight from May
to September every year. ldle wagons
in these months vary from 12000 to 18000 a
day. Railways cven with the present infra-
structure can carry easily 270/275 wmillion
tonnes a year provided the Government
managed public sector ¢nterprises carry their
load by Railways and not by private mana-
ged road-ways. There is a great pressure on
the public sector enterprises by the private
transport lobby. Well managed railway if
they carry freight, it is much better for the
country.

The efficiency of the Railways in compari-
son to road is in proportionof 9 :1. But
powerful road transport lobby influences the

big companies of the public sector. Hence

the Railways do not get freight throughout
the whole year at the same rate.

Only recently, C.A.G. has accused the'

Railways for losing Rs. 77 crores to Rs 82
crores for inefficiency and corruption. So,
1 say, first control the big bosses of the
public sector from the influence of the
private transport lobby and carry more
frcigh‘t by the Railways with ecfficiency.
Railways will earn money and public sector
will also earn some money. If Public Sector
carry their goods by Rail they will save
money. But there is strong lobby and that
is why they carry it by road and help the
private sector,

enl. Dis.

We can gradually introduce longer goods
trains wHich can carry loads upto 6000
tonnes to 7000 tonnes. In USA goods train
carry load upto 15000 tonnes to 20000 tonnes.
We carry merely 2000 to 3000 tonnes.
Organise better traffic, build better wagons,
better and stronger locos. Even within the
existing parameters of track and bridges, if
properly mauaged, we can carry 6000 to
7000 tonnes. This will save money, fuel, man’
power. Some investment in this sector will
be repaying manifold. Tt will not be less
beneficial than spending money for Goa
resort during Commonwealth Conference.

Minister in his speech on page 14 has
said :

“I cannot tolerate corruption at any
level”

I welcome the statement most. But
what is the reality ? Only recently the Press
Report shows that in the Eastern Railway
stores worth Rs. 22 crorcs have been shown
in the stores but actually they arc not there.
Recently in Kharagpur Workshop a fraud
of scveral lakhs has been detected. The
stores have been shown only on paper but
the stores are not there.

SHRI RAM PYARE PANIKA : Thatis
situated in your State.

SHRI NARAYAN CHOUBEY : I think
the men who did it must be coming from
your Constituency.

I want to make it clear that the Railway
Minister has started fighting against corrup-

_tion. I am glad and I support it fully.

The Indian Express has stated that a
scction of officers in the Railways are up in
arm against the Minister because he went to
Allababad and found that the Question
Paper had leaked out.

SHRI RAM PYARE PANIKA : But the
Minister suspended them immediately.

SHRI NARAYAN CHOUBEY : That
is good. But I would request the Minister
to be strong against the corrupt officers.
These officers, when they deal with the
common railwaymen and sack them, never
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feel what would be when the job is lost. [
am glad that they have started feeling now.
But there are rules and regulations and you
should deal with them accordingly. Let the
railway officers also feel by experience what
a common man feels when job is lost.

I know, there are cases. I have written
on a number of occasion to the Minister.
One Scnior Teacher, Shri G.D. Ghosh of
S.E. Railway High School, Kharagpur ex-
posed the corruption of the Principal and
with the result he had to leave the job. This

man is the first witness in the proceedings

against the Principal instituted by the
Railways. All officers combined against
him. He has then to go because he had
the audacity to expose the corruption of a
Grade-I officer, the Principal.

Sir, I come to the theft in yards, running
trains, locosheds and workshops. Theft is
increasing day by day. Some R.P.F. men
themselves organise them and sometimes
carry the entire material stolen on their
heads to the receiver end. In workshops,
perhaps, the theft can be minimised if we
can keep some trained dogs, in the surroun-
ded areas. 1 have seen that in many private
factorics, they have Dbeen able to stop theft
by getting trained dogs. I think, trained
dogs are more dependable than many human
beings.

In the matter of job to railway-men, it is
full of corruption. I beg to request Shri
Ghani Khan Choudhury to hear me. Your
name is also being uscd by persons herc and
there saying, ‘‘You give money, we shall
give you job™.

PROF. SATYA DEO SINGH : It is
baseless.

SHRI NARAYAN CHOUBEY : May-
be baseless. 1 am sure he is not doing these
things. But I want to bring to your notice...

SHRI PRATAP BHANU SHARMA
(Vidisha) :  You bring that person just
before us.

SHR1 NARAYAN CHOUBEY : Sir,
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retired railway officers are appointed claim
agents on commission basis by the Indian
Oil Corporation and -the Bharat Petroleum
Corporation. They make claims so that
the claims against the Railways grow. Last
years Northern Railway has been paying
only Rs. one crore a year as claim. Recently,
it has gone to Rs. 6 to 7 crores a year.
Retired C.C.S., Northern Railway,** and
retired General Manager, Western Rail-
way,** are such appointed agents. They are
getting pension from the Railways and they
are working against the interests of the
Railways. Kindly take note of these things.

L
MR. CHAIRMAN : Don’t mention the
name of anybody.

SHRI NARAYAN CHOUBEY : All
right, no names. One retired C.C.S.,
Northern Railway and one retired General
Manager, Western Railway are such appoin-
ted agents.

Only yesterday, it has bzen appeared in
the newspaper that sometime back a plan is
made and then the planis changed but the
contractor remains the same. But the
charges are going on. It has come only in
yesterday’s papers. Change in plan brings
more fund for the contractor. And the
C and AG has stated that Rs. 2.79 crores has
been lost for this thing.

Regarding passedger ameanities, I tell you
that you have introduced morc trains. We
cheer you for this. DBut for the passenger
trains and for the local trains, it is horrible
till today. There is no light, no water, no
bathroom. The rakes are in very bad condi-
tion. If you were providing 16 rakes for the
Orissa going trains previously, now it has
come down to 6. Common passengers and
common peasants are in terrible condition.
We travel in the I Class or 2nd class or in
the AC/2-tier and for the long distance
trains like Kalka to Delhi, you provide this
thing and that thing. But for the common
man, it is impossible. Then, regarding
reservation, when you came, some checkings
were taking place. But now if you enter
any reserved bogic, you will find that it is
occupied by such persons who have no
tickets or who have not reserved that

“*Not recorded.
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accommodation.

This should be looked into. There is no
arrangement for reservation in the wayside
station.

) Recently you have re-built the reservation
office at New Delhi. I am told that you are
again going to change it, and you are again
going to re-model it. Already Rs. one
crore is spent. And I am told that you are
going to spend something more for this.

The food is very bad and costly. Iam
told that you are having a- Catering Corpo-
ration. Any Corporation, you do it. Do
it but kindly see that there should be no
escalation in the prices of food.

Who is running the catering of Kalka-
Howrah Mail ? Why is it given to a private
man ?

AN HON. MEMBER : Very bad.

SHRI NARAYAN CHOUBEY : Do you
know the service there ? Kindly see to it.
You enter there in cognito so that they do
not know that you are going there. You
never call for tender. One particular family
is being given this for all years to come.
Kindly see” to it. Catering Department
should be departmental.

Cleanliness, light, water, all these things

are very bad on many platforms.

I want to mecntion regarding my consti-
tuency. Recently, the Bus stand at Kharag-
pur has been shifted from south side to
North side. You have visited. The plight
of the passengers is too much. Kindly see,
as you have promised, to make a new sub-
way near the bus stand.

Regarding platform tickets, this rounding
up of fare, is not justified. Do you mean to
say that there will be continuous shortage of
coins in this country ? Does the Minister
of Finance say that the country will always
be short of small coins ? Recently you
have made one rupee the minimum price
for a ticket and it was only 40 paise before
two years = You have said that short dis-
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tance passengers are travelling less. They
are travelling ticketless. They are travelling
al] the same.

Last but not least I speak for the railway-
men who are regarded as sudras in this
country. Of the 17 lakhs of railwaymen,
10 lakhs are Class 1V.

SHRI RAM PYARE PANIKA : Yon
don’t believe in varnas. Why are you
comparing this according to your view ?

SHRI NARAYAN CHOUBEY : 10 lakhs
in Class 1V is a fantastic figure. Their start-
ing pay is Rs. 196 only. The railwaymen
today are really frustrated and if you want
to do something for them, they will be very
happy. Recently, of course, you have
opened certain promotional avenues and
that too by cutting 3% jobs in workshop and
5% jobs in open line,

In all the railway colonies, the houses are
in bad conditions. You must spend more
money on that. The quarters for Class 1V
staff employees in all old railway colonies
are dens of TB, leprosy and what not.
Kindly see to it. Railwaymen stay in these
dingy, leaky quarters without light and air.
You have only 5.87 lakh of railway quarters
of which many are in bad condition. You
intend to construct quarters for 6,600
quarters a year. For giving quarters to all
17 lakh Railwaymen, you will take only 180
years. Not less than that. You sanctioned
Rs. 40 crores for railway quarters last year.
This year you - sanctioned Rs. 47 crores.
Kindly consider, the prices have gone high.
With this, you cannot construct even as
many quarters as you constructed last year.

You have enough of railway land which
you do not require. You give railway land
to railwaymen and make housing coopera-
tives and give them some loan. Railwaymen
can make their own quarters and that will
be a solution of the problem to a great
extent.

Medical benefit is still too meagre. You
have sanctioned Rs. 36 crores for hospital
and doctors but for 17 lakhs of railwaymen,
you have sanctioned only Rs. 12 crores for
medicines. Last year, it was Rs. 11.5 crores.
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Does it compensate the price hike which is
taking place ?

Regarding education, of course, there are
many‘'good schools in the Railways. But
no new schools are coming up. I hope you
will look into the matter. In the South Eas-
tern Railway, the Education Department is
full of corruption and nepotism. I have brou-
ght these things to your notice. Many posis
are still lying vacant and suitable teachers
are not being appointed. Corruption and
nepotism rule the areas of promotion and
transfer. An ordinary graduate is the S.P.0O.
(Education) and he is dictating orders to
M.A s, M.SC.s and D.Phil.,s because he is

in the good books of the big officers. I hope -

you will look into it.

For sanitation, last year the provision
was Rs. 23.22 crores and this year itis
Rs. 23.18 crores. It is that prices have
come down ? What is the matter ? Have
the railway colonies become smaller ?

For the staff benefit fund, last year the
provision was Rs. 1.66 crores and this year
it is Rs. 1.0 crores.

The railwaymen are not getting a proper
deal from you. ] demand that the railway-
men should have parity of pay with other
public sector employees like-steel and coal.

MR. CHAIRMAN : Your time is over.

SHRI NARAYAN CHOUBEY : The four
instalments of dearness allowance which
have become due should be paid. The Pay
Commission must come out with its pro-
posals.

De-casualisation must take place. The
two lakhs of railwaymen who are still casual
labour must be provided with permanent
jobs. '

You are going to start the Metro Railway.
It is still full of casual labours. You should
see that services arc guaranteed to them.

You have stopped the new appointments
in Railways. New appointments must come
up. Of course, I do not say that the Rail-
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ways should be made a dumping basket so

that every Tom, Dick and Harry will get

employment there. But vacancies have to

be filled up as per yardstick. .

Another thing I want to mention regard-
ing railwaymen is that 2,000 railwaymen are
going to be rendered surplus in Kharagpur
Workshop because you have failed to keep
your promise of starting P.O.H. of electric
locos at Kharagpur. I hope the Railway
Minister will take a note of it.

I am very glad—T must congratulate him
on that—that on 26-2-1984 in the meeting of
the General Managers you have decided that
the duty-hours of the drivers must come
down ; it should be ten hours. It isa wel-
come decision, though a delayed one. If
this is correct, that you have come to this
conclusion, then the drivers who struck
work on this demand in 1981 and a large
number of whom were victimised should be
taken back, and your pledge of ten-hour
duty for the drivers should be fulfilled.

You are now gradually bringing electrifica-
tion and diesel. A large number of Adivasis
and Scheduled Castes and Scheduled Tribes
who have been working in the steam loco
sheds, particularly in Kharagpur which 1
have brought to your notice, and who are
being rendered jobless should be provided
with jobs.

Then I come to catering vendors and
bearers. In Prof. Dandavate’s time, some
avenues for catering bearers were opened up.
Still something is functioning. Introduce
the same thing for catering vendors also.

You have got two recognised Federations,
the AIRF and the NFIR. What is this new
thing which is coming up ? National Forum
of Railway Congressmen. They are giving
handbills where they say :

“The National Forum of Railway

Congressmen has come into being

with the blessings of the hon. Primec

Minister of India, Shrimati Indira
Gandhi....”

Has the position of the Government

changed. ? 1do not know. Let them recog-
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pise this I do not object. But if they
recognise this, then let them recognise LRSA,
IRWF and the other organizations also.

Lastly I want to add that Indian Railways
have to be saved. The Indian Railways
must have more funds from the Planning
Commission. The Indian Railways must
earn niore money by increasing its c¢fficiency
and by carrying more freight. The
Indian railwaymen must be  treated
fairly and equally with other public sector
employees like those working in Coal,
Steel and Cement. ‘

With these observations, I conclude.

sit afg ==z o7 (TrgAT) : qwrafa g
g7, I 7AT ST T ot gare qur frar g, ®
IAFT EAEE AT E | Z S &1 FE0 ar
¥ fp qg avcs awz § | wAT S 7 & Al
g AAIT, 72 57 SITATEAAT FLT, 232
arfedt FY TEET AT AT FITA T TI7Y
forar 2 | za Iuafequl 9X T 9F FT AF0
&1 zaw fao § A1 & &1 Far 91 Fgar
g1 gmy wwedrT W fRedl @ sggr w
fan g7 ez &7 E AL Q.0 THl 91T
faeelt @ wgnarara & fag @ gaeg fFar
g1 ggmErasarg § @1 fag wwdrg 1 d
Traar g fw saa e faar s fagd
SAQT F1 aET WA YT gAY 1 AT 97 ar2-
¥ & fawdr dtw aul & fg &1 &) ga g9y
¥ ) srAaedl gy & wrg fewes @ iz
ouFgoqHo & ATAFTT gT FIUT A &
FIa-a e § fras Frey fg @dr g
#argar g B T g ATE AT gFSTAA
Fyd faad i gU3 e I AqE &
T3 | AENT OFEIY 51 TATE §, TF A gAY
vTEa ¥ fAg us Fga st Iyl g
g7 ¥ STYY aF FAHT SaArgsrud faar
ST SfET | TAFT ATY AWl GrdE ger
VT TUHY AEAT § FAYL AT SIEIT
SATAT ST | EEHT W [IAT TATIT
st fAed ga@l gEOIee I SATRT 48

PHALGUNA 16 1905 (SAKA)

Rly. Budget, 1984-85— 446
Genl. Dis.

g% | fag 9T awaT gFag &1 agar 8

IM FHET AIF  OFATT FT W GEATERR

g1 Fn® gaFHr o Srwargawd & fear

T ot faeeft § IIAIX 9gFT H AF-91T

qo¥ #r GigT g awar g1 sqrg o WY

- qd} 7g ) 7 fF v aga fawer gar

AT ¢ 1 g, W G ar e«
fr g1 gar & 1 ag fgrgeam w1 @ay sA1aT
frosr gam @17 g9 ufear 8, faawr &
gfafafa § 1 gsrasie & @iF@ @R
FIUEHAT & faw &1 Ayt aqr et v &1 o
997 7% ¢ {6 NFAT A FOLAT qF Y I
AIET TH1E 910 1 5 qrarad’ &7 #Y aga
&1 RSO AIIT & | ATEATT HATH Fqer-
UH 9T UL § R aredT ¥ ggay o
TN &1 BATL 4gl THaUT § gd@or ug
wig &4 W 99 @rE gafaw agi i
d Gt faad Y o0 gwraar g1 Jaa-
U, AT, T H 7 THTTH qeqT9-
T § |1 I fawr ¥ agga gfear
Ud AToTTos{Totflo FTH FT IZr &1 T
BIAT U AT FIEAT Q& T qIT UTEYTH
T, fomr &1, 991a 1. &6 FI9HIT FT
Araed g AT E A1 FEr aqfg g awd)
¢\ 50 gfse & 98 397 13T aga waeaqwr
Bt | §F waceleg U § Y war 91 9w
a1 i wgr 91 f& graEdy qraar § oo
fau eraear &30 & =gar g fr avady
TISTAT § TAFT qITG0T FAT AUf8q Fa1FH
qg A9 HIAQW YA AT @ ST FTHN
fawer gar e W21 e TEIET &y F
MG T AT H 9 argT aar w8 § I
TYE OW WA AITT AT amA FY A @
ATALAFAT § | 36 AT 7 19T YT
i @ fawar & fau o gwdz femr g
93 F9 TAIHE FT 0.6% 2 1 9 &
AT SIHEY FT F@A §U AZT F9 8 1 37 AR
H et fa=n wear wifgg ) :

wﬁﬁwﬁwqﬁ-%:mwa"}gﬁw
famt &, o< ag wiv @t srare §, shage
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¥ WY St g vt g AR Fgi o &
TTEr ATt § Fas guR agh & AN Agaar-
qIT 99T § | AR agh & swiarhaal s}
Sarafaat &1 sgRIrETe X grEs ¥
gfqss grqey g, ITFT FGAT g f% IgLH
HIAET ATZA HT ATA TT FL 3T AHAT-
gIT a&F uFges < feqr o ar zaq
sqTaIfeat et gvafaat gar wfEdd @
QA FW gt aifaa w1 aga gfaar g
ST | IR ATETS § @S UF 1A &
agad wug wfea< § 9gi g, @l aray
¥ a9 SUATT AT § | I9F qrg &Y A A
5 &S T agr & J1F a8 JuF 3
AT UF 2 T Y BT 1 ¥ AW Y FTR
gfagr fasa a3

faqrsr & X aF T |FIGT FT F1T
. qHTE, g ATAAT AqTfAT FAAT F 087
AT §, ST WY sred wraifaq famar st o

EHIST 9T AT g IALT 77AT A7 forad
ATHTT 3] 3TET 1983 T MIHT 4] FUS
To qfeqts srreT Siqvg aX F1aT 93T g
& | gEaY st fwady o aifed fraw
ATTHYT ATHEAT T 1 & THIX T IA3
FI qgT @ FHA FT AW A AfgwAw FI
T@T g &1 399 ATAIIT HTIIT IST I 2 |
qg FIAET ATT TF IS THd § AR FAUST
To ATAFY THEAT 9¢ aFal g | fag 9"
I ATTHT ATIIFAT T g ITHT FIAFY
ATT AT ATHGT 98] dFd | S e F
WY 3rraenY fa=m FTar fgd ) 38T AT
S 1T arweAl gE R ag fuew @@ @
FHEE & | TWAFR IS ofted T 1 \eg
fore & sitwSwa s snwaAY gt § ag araag)
g€ 1 31T g% agrd, 3977 I919 AR 39
ai? § g wifww 3 )| e fagarrse fefre
qAA T HI GEAT TGT I3 TR ¢ | A TF
T ¥ GO T1F I ATY & A @I g %
AT X9 § F9-gfen F1 F1H agIT Fqqn

g | 3H g A A Fera g7 A7fEY | A
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9T AT 8 q7-7fqT F@ N7 A

THATHL ASTT FLQ & | 39 T F &

T Io F17ET |

cFNETE F TR F Al ArTA A Faw

I3 § g 31T §, ATHT WA GEAIC
FI S gFAISET g §, 99F fad qifis-
feedide a1 waller Y TFT sgEEdT FIAT
FIET | 39 IHIL & qFHIseq F QO afq
FLAT TR, 3a% fau ATTHT uF G F1a9
FEAT FAMEA | AT BT & HX &)
UFHISSH gIT &, S99 WIHY JFAA v
g A 38 FINT S AT 7 ILq &, IAF
arR # QR TT7Y FI B ATIEEFAT G |

feeelY @ argweTae aF @z AT )
FTSAST HIA & I H UTETT &F ART ATITA
BT IR &, TAUT F AT A ATITT I
@8, TG ol TF @IS sq9TqT Ay HV
TE § | SH aHT wfsArEar F1 o JAd §
cATTAT FHTT ¥ ATIFT 100 FUT TIqT
qG1AT1 §, a9 AT § d 50 FUT o
qEATAAT g, g 99T g T 1 W gaF
fag @y=ar agar) af@e 5 af qF o=
qIET AVF-TAT HT AT IEAT §, 9¢ THAAT
g fF g9 safy ¥ 97 39 a9g goafy
FXT AfFT ATT 5 a9 F ot 15 IgaAfsy
TGN g3 | W F1ET IA7 AEY gFF F4fw
Su% fag ws agi §1 s aw &Y eaaeqr
9 Wre, z@d R ¥ guar fefafemr 5
ATAEIHATE | AT FHYerT { o ag Fgd
I FrawFar & 5 @ foq weagd
g9l AFad A AT TW TF A UT &, a9
foma T gardr et =Y Y a8) g § at
wrga+q fearede 1T werfay feqrédz )
T TR § B fota Y =ifed e 3T £
wag T Afga | g7 avg F gar fawd
ge &l &1 fagwra foram AT anfga, g
srafasar I F1fgw )

BRI &7 %1 KT qF  qrafawar @y
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€@ ®oargar g f5 gAR @x A &
geafa &%, fawra <1 g QA gATARIN
I 99 & Q9 19 FIL G §, A fagara
& FF ST 3T 37 A 1 FLA A1 gH TE-
aar fady etz gaik foes gu &7 s+fa
FAT | ZT 1A & q19 § AT I F7T €1
T HME |

st e 3w (gravast) @ gwafa
wglegr, qraA & 7Y St ¥ |18 3w A
IAT qIAl W F R T A aucar g,
TOHT AgHIEd #37 & fog & @1 gar g
IAT TR I @  FAqar g, Iq@ FT
fSraar fawra giar 8, 3w &1 WY savar fawa
grar & | X &1 91 fawer faeqiz g, agh ax
I erEA &1 f fenie 2, T HY ST aglh
gAad g, AT §, g9 ART S g dAT Y
ATA &, FET 1T I & | AW I FIgT A
aarar f& qz 5 @i ¥ fowg fasa a1 g
F1H grar FIfgT |

§ fawa 4 ara 4 afeare-susas argA
F FAGUA AT FISFA-FISET ATEA &
HECFTA & FIL H HEAT AT WM g | frawy,
1983 ¥ ga% faq g wifasa fear war
3R ag #ra =19 garr, zafag & #=) qg)-
29 F1 YAAE AATE | 58 & F nr o
ga% faq #1 wglkq Fggag i | 7
Al uglzg § fraaee sw@rg 5 ag =
ATEY QUi FIA FT s7T€T &1 AT |

T gt #19 1978 ¥ yE gy | 9fF
3t T g I+ faq gifgsa &7 w@r Tar
a1, gafac a 17 a7z gt 1g1 § a9 930,
STETA FAT A I § ag fLagee w2ar @r
f g& &9 &1 70 far g1 fyedr g
fewsgr 4 gad fag 1 0% w9q &1 yifa-
w faaraar &1 & fadas & Sigar g

f& ag #17 faeg g alx sufeardr ax &

a9 & faq 8, zafau ga®r Jedr ¥ sedr
T FIA FY sgIEET I AgC 1 FNww
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qrR ¥ wrfae fafreex &t 4b frgase a1

g |

fr2@rd f& 1984-85%F asic # ga%
fae #a@ 40 1@ ®C &1 Sifasa @t
TAT | TW @A g a1 qHA & CFRIS
%7 19 1 A1 @Y aFar 1 39%F fag 300
SFGT AT F1 ATTTHAT &, 97 §200
gRATTHIT & & wE g1 feed e 54
ATY §IT G FIH FTHIA o ¥ TE g | 37-
a® & dex fazwrr e &1 Qg g e
HeFZTHI Tg FIA  IHT THRT Teal g
FIAT AT | BIE AT ag gl AT fasiv a7
FTH O AT AN O AYIT § | TG H17
STeaT | SeT g7 3% FIGIA-AITAT ATZA
F HEFNT F1 Q0 fHar AT

A A ¥ AZAITIIE A FSAAT HEWS
qIZA 8 | EH & gfeat & &wror mfeat
13 93 AT agadl § A1 Shora gfaa g
e ¥ Iqey gl g | W fadgq § &
aifsal w1 g9a 92 agamA fag Stere gfeat
F1 eqaeqr &1 o1y, aifd (9 «nr, &I
fatrmse afqw 737 a9 qra-gesd, a1y
9 9gT G |

79T F1 FLFT W & fqg HaA
931 A1fgQ 1 38q aifaai 1 aga awels
I & AT afqd $IE a1 TT9-GIees 157
T A 9% 9T § |

HFGL @1 1T g F o7 A @i &
gIN & A7 QAT §, 9§ 999 9 9gq
ST & SafFw I FI0 WAT T A1 gAY
g3 TET IgAAT § | IAE AATAT AT H AT
F1 T AT § | gafary & 251 § @rer
HTAT 9872 HQ g | AT TU9T H71 29
qa F1 SgaeqT HLAET AR 6 W g
VST AT AT GHY G GG AT IqhT 19
1 oY THT AT | TqE [T F7 &4 FraAT
THFATT AN T HF g1 FIGAT 1§ 4



st

: Rly. Budget, 1984-85—
Genl. Dis.

F arrfinast al? FUFTH-AT 757 o479 ], a1

T FY gFEAT § AU A%l g AL

grafty qar WA gaq 9T et gfaa gga

qFd 2 |

A aqr7 a7 7 feraaaar ox fefgae
T 1 g AT g7 9% Sﬁ?-ﬁfﬁ'?i{ qqq &
fag fae™ @7 a9 Tsg el W4
FHIA & FEAr g [ zA% Fw, fam @=
F1 GEANT 00 997 &, 98 U Jq1 €2
vaHz X1 fyws @7 %o qar G981
aFa 31 Tafaq AT awr ¥ 3AF (9
qrfaar L& TT KA AT Sfeal § Tedl
q® HTw 417 34 wedl 7 sedl qu wi )
ggRT FIX 42 § {7 ag auiw g7 )
Sa% FAT agd saraT ofed Tgar § ¢
qg Hl oh ATTg A@Al & | FIZF AT TG
q AW FT agd UNT aAIE g8 ) g4
fere g F1a @1 Fedl 1 Wed QI AT A
FEW 3 |

WEIAT FTIFT TAL FITA BT HIH ST

. S @1 & IA%T A\ Feal 7 Heal g FEH

1 sifmw v 7g 8, zaF (& § A
geTaTE 2ATE | ag 57 1 Araa o7 PRar
g faa 8 a7 & sz &1 W91 F19 2 98
=8l a7z a9+ 7% fore fae dmer
FG SAIGT G F0 TFATH g Jifgy 1T
@I T AV Y FO Fieq g famEasT
gaw fan @ 2t syaedr &1 ST =0fE
atfe ot fes @9 § 997 a9 «Argl &7
faear= gt a%

ofl TR ST aved (RaqrT) @ garafa
wEIEAT, AW ggA WA S &1 GATLHATT
gAT ARAT § | T ag & fF wediA Al
WG T ATTWET 1 T4TqT FIT F7 g719
fawar & | saeifa ggaedar St & @12 7 9ge

o § Faegiv gm0 azg Y svawar Y f

frvraa @RI $‘1 ag favara a1 § % 39 go%
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¥ aread ¥ ArewrsY &, ArEHToEr TE g
GIRFAAT ST A I G F qad IF UKL
Amrarg ¥ @y feearsr fear ar et q
gyaraA #§ g qeg @1 fefufeaq ang o9t fw
FE §B $§9f F ST&@ Agl 4Y, €&@F gy
FIW ZIT 91 | I GHY T THFH] 9t T §S
qr 1 afsa fee it nfear gga g aady
ar

geeiv &t #i9 #ww ud fwg § 1 age ar
Teald 93 F qavaat* o gz

awrafa wglaq : Tqa1 Arq 7 FuifEw
St ead w1 agt fews A T aFAT JUFT
AT ag1 aAt Fifgo |

sl TA7Z gAE 139 1 fago &
TTATE H H 179 F1 A7 FL a1 g1 984
F ATLAT A1 T2 17 @217 198 39 d3g &
Fafastis @A 9 foag sga 9 FF ag
FAT glar ¢ uaedtsy gy, st fefezat
T a1 Sta1g 9t 7 fear s =ifgQ 1 s
F1 SAFTAg wlgid g f& & @
grag qT A §AT a3 a0 | afFT gradg
A ST o ITHRT ZIAT | AG HT AT Gl
fr 1 Ziwew & a3 uawaZ § 1T FEaa §
?a.j T AY F1H T T ¢ afhd B qg TG
¥ zendy @ 94 @, Ay SIS & sga-
fema @ @ q41 T4 Wwa 1 feT IAF
g1 aT oY Y-araa 7§ w7 51 FAY gy
o 1 afsd gaF ard gue g &9 gg iR
erfavg o @t staifs g% feg aardt g1
zafa T /AT o1 g9% (97 gaRFIE & 917
g 1

Fa¥, ST AL ST T @it I afaw FHI-
WA ATZIAIE & JAAWA H1 gerar faa &
FHIT FA0a4 (qI1) dlF e q, T qIE
asFi &1 sraq f9uy geatese ur, faad
g FATT F SATAT FHA § F7 AFA 797

qId, STFHT FIF FH ITHT TAAT FT qIe2-

""Not recorded.
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I FIAT, IAF) W TgiT garae farar &)

gq & fag o a3 grag@ F a7 &)

qradtary § Fgar g, ot @ gRdISe
gt wAas ¥ faa® fau g=gia Sodme
nHo FI gEae fwar, @k fao o ag ava-
g FITAE |

Hie arz sx ag arq § &gar agar g &
A1 HZY A 4T arA @it g 99 4%

SaTaRgY SATET gEr ATfgy 1 39 6 silo

1o & § faad FAATA F1 771 FO FLAT
Tifgu 1 ag affafea & @l garfasma
Fr w2AT Afga ag afeafga 48 8, F1%
uF ¥z afe germ @ FF 10 Q1 @Eds Rar
rar §, Sa&! feeara f@ar snar g, 3a%
geRIAE O T & Fimd qarthaard 9T 15
HHATIG! g1 grdl " (smaum)

UF ARG A3 © THH q19-919 58 WY
gl T g |

st TS TG g1 © F 1 TIT FF T
g ATT At ma Aoy g fafasdt @
ATTHT A1ET AT a9 TaEar dfge | gufan
o ATTo HE FTAT FIfZU T 30 ¥ g
gFE HA1 A1fgq fF qmfasdl sraiw@a
u gt aifueg gim, #aq I swfawmiT
ara g AgY gt =Fifga |

AT WA ¥ @1 gdr usfafeed wa &4
R FT gL AqA § agia<l gl W | &9
*GY & uF sfro UHo &1 S dlF-ITL S0
THo § 1T UH Ero #1To UHo & J I~
. X AR AT Elo HILo THo |

afees gg gNwe A Idg FAAET &Y

Fgradrgal gl g1 @I g1 afsqerrarg

At wgd § fr ofefoaeedl % fag srea<d Y
TR § 1 (swanTa)

o gegaw fag - Ay gaeq amfy-
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ST 1T FE IR & | AE WET q19 AL Al

R ()

awmafa AT : AT I AT,
ATHA UZUT & | GIIT KT AT KT HIH
ATITT TG g | qy 2@ @i g % faawt
FAT Q19T F1fEQ | (qaemA) 9adg qee

AT TG wg TG § §IR AT SHTAHT AT

AT ATH WY AT FTT wG G| AT
arg § a aifau |

it TS+ TE1E q12q : q4 o & A
arat fa SAF1 F47 gIT AT | (SAFUT)

Why should he object ? 1 have npot said
something objectionable. ¢

(saaena)

wafa wEtad : rawT 419 H 39 avg
g 430 algar @ifgg) s19 cawr Jwd
ifsia, Segia &1 sida ara Tgt Fgh g |

ST VAT AEIE TG : T 4g Fig @rav
fo 3 gwrad § g gar wsfafae wwr g1
AT §, ARAU & F@IAU g Wl g AUl
FU11a] #1 G2t #Y a1 W 1 areqq §
AT A TAT TWAT AT & IT AR
I Azl giAaT Fifgu | cgad @R war
AIEAAITT AT FE &l-—ag AL gHE F
SREICI I

THHSAH F1T-aR Jg ara 18 ag &
fe @3 1€ us sgrze ufade ; wafirg
QE & | TIT F A1 A F WA aaed)
A A0 F § I9T 1€ a1 uaifaw frarsrar
wifgq &fEa arsr as e garfaw T8
fwar war g &fFq o1 awg e § o
Ta%1 gatfaw {Far sar =ifgn

WA AE ATA YT vEfafafe o #i

A FH FW@T g W g § F ouw

ST AT ATZAT § | Ay 67 7o ety
TRAIT 978 off 7 % @@ & FAQ FY,
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faaa azde &3 faar mar a1, wfam g a3
Q-geez #T fear afFq @3 91 7 77 I&
Ta®t A5 qrAT fSrad FI07 IF AT-FIE A
I /A 0Er | gafag § guaqrg oo
T AIE T F1E TELT AL & 1 S AW AT
Hrga<y T § I3FY, TAHSINS FAR §
q5HT, AT LA & IAP! ATTA TL A JT4T
FifgT | e mF i F Arfemyg wr
ST+ # STET AT FIfgT | 9 ga fawma
¥ ZTaRT g1 g dl TgT X aai A} g1 q&d ?
HIS 1 3T 18 FT AT §) 47 ag 3199
qIS 1 A¥a< gt frerac grar | Yoy grarg o
9 qa4qd ¢ {6 gara #1€ S & FLaFar
g al zdifqe & mwAmrE WaEw g
(saae=)

T gt g9 A1 &7 & fw wa-afafafa
a8 # a1 A&<ng a3 § | afT 59 3w ¥ 94-
g F1 AT T Sadr gru 94 gy afa-
fafaat &1 ageg AFTarg gz grar afgg )
gar 3 fa admra g ot NS & w3 A
qr AFTAIZ TE-FqAT w7 a7 T1gA 3
wfsa & w1 &t &1 3 Fuariar F1 e
TvaEd FAT A1gar g fw afg & gafy-
F wEd) 02 &) 7Y, AR F oF a1gT AW
ST, a1 Y 3T AOTHT UgT § IFAIBTY
ForTT | ArfEar gug 9T g9 AT F1g 3H-
ZAT AT g2 |

@ AN S A ), fgwnfEd ek
gaafad 1 T a7 e fear qv @S
2@d &Y a1d 92 § f& s+t foqdt ge a=
TOH FIAATE AT T 1 g AR & 1
W 91 ged g% §, 3% fau afgsrdao

SATET FATARE g, AT FAATA & | FA1F

g fawar agr g & fF gag e |
08, ATE g AGTT @ACATH & ¥ A gl

AG-a¢Al & fag g0 g f5 sfa sreet

graa H g1 1 &% 99 ¥ Q19 A99 a% a¥gaH
@ | 7X I faar qearg fog & qur F4)-

FHI faqr #5499 F Y FAIQ 9 T
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TIAT AT, M @ Y, faad @y
uFgIez giar g | gafaw § wiv Fwar fF
gereAT ¥ 219 areqd ¥ FRACT F71 AL g,
srafe agl wraal & QG T STAR FTAT
qarfas1dt §, Faad fagg sgargr 1 S
F7fgq |1

ga § I5 arrfasma & aiy § FgAn
FTEAT § | IART ATH §HETAT gl T 9% qE
ar & | gafy IaFT FI gHAT S ¥ T/
giaT Frfgy aife guezar gt & a8 | safog
& |iw FTAT FIEAT R JFEY A (AT Y
TFdIse ¥ fqg Taradg aAar Jifgy 1 3@
g2 ¥ are gfear e w13frad g1 o
HITT IS ol & 37 H TF JHIAT AT 4T |
foram swrar srsey gara ong ¥ fF geeATs
F1 H8 F7 FI7 A7 GHAT | gAY &
garg ag g i/ mg st grga & A9 4§
FIHfAFAT g, T g AW} aF gt feai
d Tgf g arar 1 gafaw & qpr w7
FIgar FF St aTeda § o=y gA1d 9, 99
AT FT JT a1 fH:77 F107

T 397 ¥ SIqd qgr fasat ga7 &7
qTH a4 HT qa18 fHar 1 Igr g 1 AfwT
SId % 98 Y0 AE! g1 A[ar g | &9 g9
%71 919 dfeqq ot giar arfgy, s g A&t
qT WI g |

THo Sto & fesdi 1 I greT g, wfF
gg&T WY dfeda ad g ar w@r g, foaat
IIg § @ua fesal &1 AT AT W & |
ga&T wWer dfedq giar =fgy |

ATTo Yo THo HI AT qIaI A HI1 q1T
WY @Y TN & | 9T IY 7 FT FHATA HI
7 faanfed wre @t sfaq gfaad & s
@ 8 Aq: g9 9 S eara fear stmAr
=T1fgq |

faeedt 28 wXad &1 § gag afwsArg
AN & @€ o7 @1 91 5 af foee
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@ 9T oF fHfgaa a0 # e F@
3@T | g9 fa7 To &o —2 ZraT H gHIHT
T 91, IqH AR Hfaq & que arw dfaa §
1 AT FY AT g fa2e F7 qrard aFT
ATIF G AT | €A T ITIF gL qar
f&e 3 2rat & ara’d oF faq afgar O
W @ =fF ggwr W gram e faar
agr gt | & wignn f zady g seEaEd
gidfY Fifge o vo Hro—2 @ # famr
fewz ara) ®) 3raT A1 FY AT AGT 3T

1T |

A1 AT FAATA HAAT § F2T GAT
g 18 Qo Ao TR0 THo HITTTo Tho
Ao Ao AT FT GHEATAT ®] 7 qaH
gFd & AT T Y IaFT fAuso FT aFd
g | gfag semfas eafauas ag @
21 ya: gF IAM A OF AALT UG &L
I GLFTT A AV &1 & | F 9T AT F1ZAT
f oF o1 § OF AIZLETST &1 ATT
faske aste grar a<rar arar 7ifgg e
gax s wfafafa g 7 Q¥ 39 sATfal &
gfafafr g | afaa &a &Y s\ 7 A A
gg g1 #1 g9 &7 & AMAD §, AfFT A
fewnarge Bead 2, 31 faiy 33 § |
faQg zafaus@ & f& sas ar qadar
T8 2 1 & win w1 =g e saw afas
WY 3 A $@ g A agAr Afge ) faske
AT gIU AT FTAT ATMFY |

¥ awe ¥ #Aa g a5 arfgat Fama i
Fig Fg 12 ¢ | foaw gearq faedl aF
Ty QIS IATT FT 1T FF TS 1 9T
qdY gary g atawg A} faw faer &1
gre < faar war, faaar 7af 4y 1«
qarg QEAAE QAT 9T AT g, 9T et
ISy qEAT W@ I g A ATHY WYY
AT & | WITAGR & AT 9TE q@AT § ag
fasey & o 997 &, T 974 qQ@AT & Je
Rt & | gefaq & wiEdg w4 <t § A
wer w1gaT 6 g wfvew & Sfred )
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SIgd Y 919 F1 &, 39fAT I g arg AT
g1 & fF ag A gng § 99 |

=g aoie ¥ fasg gl &Y 998 Fv Ol
g1

17.00 hrs.

fres zart & ary ¥ 712 arg a8 )
T3 & 1 F Ay gead F fagr o 3w &1 gy
fawsr garr wam &, o< favig &7 & ga &5
&1 fqaqd § g% ggt arar g, Ievrg Fyar
ATEAT & | AR agi &1 & A1 8, foqqaa ar
A& 197 AFATAT QT §— AA-Tdqx
15T &1 faawaT & Jer o7, ag Faq 9
fretdleT ®reiT & 1gae fagrdsis &
AfeqaTIGT A TreT 977, 78 g qfeTTIRIT
9ga & A7 60 fRarex &1 27 qaw
ST 984T 3 |

AT FY AT KT ATUTEYT FT ATSE-ATZA
Fgl 71 g AfeT guF fad 9 a1 gawm
wHY @AY &, FAF cfar sl gl
RAFT IJ9AT FIAT & | gafad 59 faswor 1
SATRT ¥ SATRT o192 a7 o & far -
IILET § AT FIATE | Y& TH 477 g
gl o Y &, 97 gt X gay fawray
& faq 1z argAl T Jq7 FH FIH A
FETIT T HAT g, A1 99, & foru Tar gy
F1 AG) (AT ATAT | AT & foT adoarro
#lo & aar faar 1 @Far &, 9T wele
fg st @ § a1 fweY sea 3w ¥ dar Iy
TH HTH F) AT AT AFAT & | gAY Feasd
& ag WY 7337 HTAT TI9AT g—301T Y 50
ay qger A-f4T F) y-faa T sraq Frgr
AT 9T, AZ IS Mesd-gaat av g, afaq
frrsirgg fawmr & a3 gafs 3 w141 51
TG agT THA, FAIF 90 &1 a917 &) g9
fag &3 o gara fearg e 9@ avafiar
g faar & @ifs 93 & fac aar ¥ o
FT Y=y fFar o1 gF < zadF fgsrg 3
FTHI F1 TGIAT AT & | g1 g3 § & gg
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WY FZAT ATEAT E—IAHIL G IdT H
fadry wze & Ay =ifge arfs 3500
qa1d} fesal, 21 gare are fesal sfix 18

17.02 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

gAY fRATHZT @UT AT ATSH ) Seq A
Weg geEd fwar AT EH | 3@ FH F fAQ
fag gtaa gru fa@g a9 wdle fwar
ST STfgw X 57 ag § ST &7 AT &)
qg Fad A F fawrg 9 & @ (w1 AT
Fifgu 1 AT e Frer 10 a9t IF 260
FUT 197 fTaT AT7-CATIE FIvg dT &1
faaa =ifge, foad fag Ia3-fiems-ane)
A famfxa #Y &1 1984-85 % Wa 818
FUT TIT & KO § ag= raar, faq wge-
a1 fRar ST |ATiRT |

AT-FHquA H aTT Fgl T3 g — HEGTL-
FTAY & FeaUA F1H(W L& g1 797 97, 9T
AgT a4t & a1 7 § A19g HAT AEW fF
Fleg-AqAA) FFATT T BT TFH-7T F2 |
FHEANT-IHAT Fa9q F g gaewa
9 @I 8, agi 9T A/ Fq a1 ® 1 F
HTAE HIAT AT % 38 N fauy eqrq
Ef

QR I goie ¥ J9z T TR A7 H18
ard g #EY WL & | qrEqd ¥ FASI w947
FT 992 T fgawia gar g 1 & fuwa)
TET WY I T2 T A1Ad g Fgr 9T fF 37
a<a fadiy eara <A1 A1fgQ arfs gu gFam
&Y FA197 &7 @&, e w@T qar g f+ 3@
G H1E eq1 Ag) faar 91 Wrg

sraer-shifa sl 1 gfaar & fag a1
STy § | gAT qata< A9 & fAsrs «uT &
ferg Yara-mifam geqe HTS 9, qa1 Tgf 98
g} Q0 AT g1 & wigar § fF enw g9
oiYer TU FUC | g I g Giaar g IqH
g% FIE ¥ g FIE gF AAAZ AT § I

MARCH 6, 1984

Rly. Budget, 1984-85— 460

Genl. Dis.

feeeft & STQR & ST IAI-HTFGT 97 g7 TEY
Sa& 91 gw1 #T fgar) zad faars
TSHEWH I T 2 | AT9T 26 79U IF
I GIFF FT ATIATAT oY fEar a1 9Teg gy
GIAT | gATIT &F T alo Fo qro & N
zas fqu 999 FI @ &, 99 AT §
& | afca agi OF ASHT T A AT 74T |
¥ yrag F&AT {5 9T gaEIST § 1 gaATAST
HATT AFT 61 3T &, g1 WY I9T wFdISe
HTAFT FAT A & af @< w1 garasr fgar
ST |

T fedwz A1y uF &9 w1 FT fear
g | &9 g &7 g7 7 & fad W uF w7
F7 fewz ghrr, ue feafa & wrewrg fese
AE AT | AU AT & fF g@aAr 50 TG
g faar s |

FUYE-VAAG T ATZA HI qIEAYR
21T AT F1fEe frad 100 fEatdiz @t
T9q g1 1 gaw! qietfewa qrdey o faar
ST 2T & WA Agt g1r A1fgu i S &
gfaygr 1 gfte & @ 3@ &9 w1 Fwar
AT AT |

HI9Y qrgufad) Y arg FE & 1 9aqr A&
1Y ZaAT qFFufaey Fgia A g ? oA
90, 95 9gz TF gqFFufwet I & | 9§
ard gaTd guw § qgr arar fd  emw
#a gfoggd Jora § g3 dequfady F1 a1
FTF § 1 & fagre & orrar g | g agi qHo
go A9 7 fagay o aifeai § @a Ir-A1T
g T AT g | 9ar 9§ R FG T A9
gaAT GFACfAEY HY 91T F & |

SRt g IS § AHES FT GLaIee g FqH!
Y grad @ua g1 =g rfedl ¥ qErd
ar1d g1, I1g LA I< FEE 1 AT g,
ggF N sy faiy eqra A7 A1 |

Stgt g Fefar FTaard g, g Hefa
FITRAT 79 T 1T TG g | TaH1 g
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TATTA F ARG a9q a1 fF anfaan
%1 87T @IAT A |

*SHRI NANDI YELLAIAH (Siddipet) :
Mr. Deputy-Speaker, Sir, I rise to support
the Budget presented by hon. Railway
Minister. Many hon. Members have ex-
pressed their opinions about it on the floor
of the House. I am not able to understand
one thing. Every hon. Member who has
participated in this discussion has claimed
his constituency, district and State as the
most backward area of the country. Every
hon. Member has requested the hon. Minis-
ter to order for a survey in his area and lay
a railway line there. Backwardness of the
area was their plea. ITam at a loss to
understand if there is any area in the
country which is not backward. Hence I
suggest that the Railway Board and the
Ministry should have a map with them
which indicates the really backward areas
and forward areas of the country.

I welcome the proposal of the hon. Rail-
way Minister to set up a Catering Corpora-
tion. It is a welcome move. Health is
wealth. The progress of the nation depends
on the health of the people. Many people
who travel in the long distance trains
whether for 24 hours or 15 hours have no
other go except to accept the food supplied
to them. The food given to these passengers
is of 2 substandard quality. Hence all the
people who happen to eat in trains during
their journey will fall ill the moment they
get down. Their health is spoiled by this
food. Hence the proposal to establish the
catering corporation is quite welcome. The
hon. Minister should work out a plan to run
this Corporation on sound lines. 1 hope
with the establishment of this Corporation,
the food requirements of the passengers will
be well taken care of.

Shri Ghani Khan Choudhury is a season-
ed administrator. After he took over the
Ministry, he tried to set right the things in
his Ministry and to a large extent succeeded
in it. Even the Opposition Members like
Shri D.P. Yadav are payinog a compliment
to' him for his handling of the things. After
the exit of Shri Hanumanthayya we had not

Genl. Dis.
come across such an efficient Railway
Minister. I hope, during his tenure the

Railway Ministry will acquire a new shape
and structure. He is a man of action. It is
evident from the fact that the number of
accidents has come down from 645 in the
year 1982-83 to 529 in the year 1983-84. The
whole House has complimented him for his
success in bringing down the number of
accidents. The anti-social elements who
sabotage and cause these accidents must be
dealt with severely. All the parties should
join hands in detecting such elements,
catching hold of them and prosecuting them.
The Railways are our national property. It
must be the responsibility of every Member,
every party to safeguard the Railway pro-
perty. I hope, the Opposition members
would cooperate with the Government on
this issue. The hon. Railway Minister in
his Budget has proposed many new Railway
lines. Sir, Telangana region in Andhra
Pradesh is not only backward in the State
but also in the entire country. Medak,
Karim Nagar, Siddipet, Sangareddy areas
of this region are still backward. There is
no railway line connecting these places. We
have been representing the matter to the
successive Railway Ministers like Shri
Kamalapati Tripathi, Shri Kedar Pandey,
Shri Jaffar Sheriff. But our request has not
been considered so far. This has been the
demand of the people of the area since de-
cades. For the development of this area a
Railway line here is very much necessary.
After much persuasion Shri Kamalapathi
Tripathi has agreed to conduct a preliminary
survey of Peddapalli-Patancheri line is of
about 280 Kilometres length. The estimated
cost is around 96 crores of rupees. Keeping
in view the backwardness of the region it is
very much necessary to take up the construc-
tion,of this line immediately. Our hon. Prime
Minister Shrimati Indira Gandhi represents
Medak constituency which falls in this area.
People of this area are looking very eagerly
towards our Prime Minister for this new
railway line, Sir, it is a well known fact
that Shrimati Indira Gaodhi is very much
interested in the development of backward
people and backward regions. The present
Government under her leadership has taken
up so many programmes for the develop-
ment of backward areas. Hence the people

*The original speech was delivered in Telugu.
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of this area are hoping that our hon. Prime
Minister would do justice to them by pro-
viding this new Railway line which will
prove to be a boon to them. The entire
area will develop automatically once this
line is taken up. 1t does not involve much
expense. Recently Minister of State for
Railways Shri Jaffer Sheriff while inaugurat-
ing a new Railway Station in Karim Nagar
has said that the Ministry has not given up
the proposal of constructing the Peddapalli-
Patancheru line. All the local dailies like
The Deccan Chronicle and Eenadu had
prominently published this news item. He
is reported to have said that this new line
will be tuken up during 7th Plan. But un-
fortunately the budget for this year ignores
this ilem.

Also, I request the hon. Minister to cxtend
the Tellapalli-Patancheru line upto
Sangareddy, the district Headquarters of
Mecdak. It does not involve much expense.
Sir, at present the Railway employees are
being given family passes only for wife and
children. The parents ar¢ not being given
this facility. Orly upon the expiry of the
father an employee is allowed to take his
mother and other dependents. It is highly
unjust and improper. It is the wish of every
parent that he should travel with his son and
visit holy places and the places of tourist
importance. You should not make father’s
death a condition. I hope, this unwanted
condition is removed and the parents of an
employee are hereafter allowed to travel
alongwith him. Sir, the thefts in the trains
are increasing day by day. Only the other
day one of our hon. Members, Shri SRAS
Appala Naidu who was travelling from
Vizag lost clothes and other belongings
worth Rs. 4,000. There was no enquiry
whatsocver by the Department. So, every
possible step should be taken to curb this
menace, Mr. Deputy-Speaker, Sir, I am not
one among those members who even after
ringing the bell go on speaking. I have the
best tradition of sticking on to the allotted
time. Sir, one more thing. The electrifica-
tion programme between  Kazipet-
Secunderabad should be taken up imme-
diately. Kindly permit me to say a few
words in Hindi also.

MARCH 6, 1984

Rly. Budget, 1984-85— 464
Genl. Dis.

#3 gg greg A FI ¥ @WEIHEd
fearrgg qv fAaga fear § &k w1 fax
qIAAIg wA A AT @ g s & faagq
FIAT A1gAT § % AL q2q9§ aF N
13 fFRATHIET &1 FTH 99 @I 91, 98 TF
TAT & | AT Jg 8132 FT @ & [ gHiUrsn
HEE FT aF9s Ui g, agi 9T W A15A
F1 HIF GHICG A aIAT § 1 gHIR AT+
JRW ¥ d9I WA F GEAHAT T uFo o
TATUT GHAT A9 WINT § Figd g (@
G7ET Y gL FTH & [T qar TEr 37 W|r g |
afda, st ot '@ ufwr & #1981 @r 2,
qg U TITHS & ®US § g gl W |
zafaq § Jigar g fa guik wed & &l
AT @I e419 fear «(1Q 1 ga1 Hgd gu H
AT TFTT AT § |

*SHRI P. SHANMUGAM (Pondicherry) :
Hon. Deputy-Speaker, Sir, after assuming
office as the Railway Mimster, Shri Ghaut
Khan Choudhury has taken very many cons-
tructive and bold steps for the development
of Railways, which should receive the univer-
sal commendation from this Ilouse. As a
Member from the Union Territory of Pondi-
cherry, I wish to highlight the problems
confronting the people of Pondicherry. 1
am sure that the hon. Railway Minister will
look into them and take steps for the redres-

sal of the genuine grievances of the people
of Pondicherry.

Sir, Pondicherry has the unique honour
of giving refuge to many patriot-sons of
India during our Indépendence Movement.
Shri Subramania Siva, Mahakavi Subra-
mania Bharathi and Mahan Aravinda Ghosh
and a host of others lived in Pondicherry
and propagated the message of Independence.
Pandit Jawaharlal Nehru in appreciation
of the need for retaining the cultural identity
bequeathed by French to Pondicherry gave
the independence status of Union Territory
to Pondicherry. Even today Pondicherry
maintains and sustains the flavour of French

*The original speech was delivered in Tamil.
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culture. Pondicherry has the honour of
having JIPME, a mecical college of pre-
eminence in the country. Students from
different parts of the country are rcading in
this College for getting the coveted MBBS
and higher Degrees in medicine. People
from different corners of the country are
undergoing medical treatment in the College
Hospital here. Several lakhs of people from
the nook and corncr of the country are
visiting Aravinda Ashram here for paying
their homage. Pondicherry is the seat of
learning for Aravinda’s political philosophy.
With all this, Pondicherry remains a back-
ward arca without any major industry either
in the public sector or in the private sector.
The people of Pondicherry are below
poverty line. The fact that the Central
Government has not paid any attention to
the industria!l development of Pondicherry
is known from the absence of BG railway
line in Pondicherry. It is not that Pondi-
cherry is backward but also the adjacent
district of South Arcot in Tamilnadu is also
industrially backward in the absence of BG
railway line. The beautiful Pondicherry
Port continues to be in its primitive stage
because the hinterland is not connected by
BG track.

I demand that a BG line from Bangalore
via Hosur, Krishnagiri, Tiruvannamalai
should be laid upto Pondicherry. 1 am sure
that the hon. Minister of Railways wiil look
into this basic nced of the Union Territory
of Pondicherry. In order to relieve the
growing congestion of Bombay Port, the
adjacent Kandla port has becn developed.
Similarly, to relieve Madras Port from heavy
overload, the adjacent Pondicherry Port
should be developed. For developing Pondi-
cherry Port, the hinterland must be served
by the BG line. The Central Government
is intimately interested in the welfare of the
people of Pondicherry. I am sure that this
BG rail communication link to Pondicherry
would bc established by the Railway
Minister.

Sir, Pondicherry Express to Madras used
to leave at 6in the morning and after 4
hours it would steam in Madras. Similarly,
from Madras it was leaving at 4 PM, reach-
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ing Pondicherry at 8 P.M. This was very
convenient for the people of Pondicherry.
Ido not know the reasons which impelled
the Southern Railways to stop this train. I
demand that this train should be restored
for the benefit of the people of Pondicherry.
In the absence of this train the people of
Pondicherry go to Villupuram junction and
then take connecting trains for other parts
of Tamilnadu and for different parts of the
country. In fact, there should be two trains
in the morning from Pondicherry to Villu-
puram and similarly two trains in the even-
ing from Villupurum to Pondicherry for easy
movement of the people of Pondicherry.
Karaikal, which is part of the Union Terri-
tory is 135 Km away from Pondicherry.
The common people, the traders and the
officers leave Pondicherry in the night and
reach Karaikal in the morning. Similarly
they leave Karaikal in the night and rcach
Pondicherry in the morning. There wused
to be a composite coach with I Class and 11
Class in this train. By this coach people
uscd to go from Pondicherry to Villupuram,
from Villupuram to Mayavaram and then
from Mayavaram to Karaikal. They used
to take the same route for their return
journey to Pondicherry. This facility of
composite coach with 1 Class and II Class
was introduced during the French regime.
Somehow this was stopped later on. 1
demand that this facility should be revived
for the benefit of the people of Pondicherry
and Karaikal. Similarly, the railway track
from Peralam to Karaikal is more than a
century old and it has become outdated.
This track cannot carry heavy-weighted
goods. This track should be immediately
dismantled and a new track should be laid
for the haulage of goods on this route. With
these words I welcome the Budget of the
Railway Minister for 1984-85 and conclude
my speech.

*SHRI S.T.K. JAKKAYAN (Periakulam):
Mr. Deputy-Speaker, Sir, on behalf of my
party the All India Anna Dravida Munnetra
Kazhagam, I rise to make a few suggestions
on the Railway Budget for 1984-85.

In this Railway Budget, a sum of Rs.
114.22 crores is sought to be raised through

*The original speech was delivered in Tamil,



467 Rly. Budget, 1984-85—
Genl. Dis.

increase in the fares and freights. Out of
this, a sum of Rs. 104.22 crores is being
raised through increase in the passenger
farcs. I am sorry to state that the passenger
amenities are not being increased in the
same proportion of increase in the fares. In
about 2000 Railway stations there is no
drinking water facility. The passengers arc
not getting clean and nutritious food. Even
the I Class Passengers are served with the
water stored in the overhead tanks of
coaches. 1 have personal expcrience about
this kind of atrocious service on the trains.
I have seen the catering boys taking water
from the wash-basin and supplying to the
passengers. In 1955 the train fare from
Delhi to Madras was Rs. 34and today it
is Rs. 136. The passenger fare has been
hiked up 40 times. Unfortunately there has
not been 400% increase in the provision of
amenities for the passengers. The Minister
himself will concede this point. 967, of
passengers belong to 1I Class. The hon.
Minister should pay personal attention in
improving the amenities for the passcngers.

The Railway Minister has accepted that
the 46 on-going projects would require
Rs. 1000 crores. But he could provide only
Rs. 90 crores in 1984-85 for ali of them.
When we demand for more allocation, he
says ‘where will T go for more money 7’
There are ways and means for greater allo-
cation to on-going projccts. In 1982-83 the
Railways have contributed Rs. 436 crores
to the General Revenues. The Railways are
a public sector commercial undertaking.
When the railway assets have all become
outdated and their face value is nil after
deducting the depreciation, why should
Railways giving dividend of Rs. 436 crores
to General Revenues ? The Central Govern-
ment have invested Rs. 6000 crores in public
sector undertakings and most of thcm are
losing every year crores of rupees. They are
not declaring any dividend. The Central
Government is keeping quiet.

The Railways are a public utility concern.
They are running 135 uneconomic lines for
the bencfit of common people. The essen-
tial commodities are being transported at
subsidised f{reight rates. The loss on
account of subsidised freight rate for essen-
tial commodities was Rs. 104.48 crores in
1982-83 and the loss was Rs. 46.50 ¢rores in
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the same year on account of running uneco-
nomic lines. In this environment, I do not
understand why should the Railways give
Rs. 436 crores for the General Revenues ?
On the basis of recommendations of Railway
Convention Committee, which is constituted
at regular intervals, this dividend is declared.
The Minister will take shelter under this
plea. But I say that there is no ueed for
such a Railway Convention Committee at
all. In its place, the Railway Minister
should be made a Member of Central
Planning Commission, like the Finance
Minister. Then only the Railway finances
can be set right. I appeal to the hon.
Prime Minister that she should make
Railway Minister as a Member of Central
Planning Commission.

Sir, I request you to peruse Chapters I,
VII, IX and X of the Report of Comptroller
and Auditor General for 1982-83. You will
find in these chapters that in this year a
sum of Rs. 500 crores has been spent by the
Railways by way of payment of compensa-
tion for the pilferage of goods sent through
trains, for the loss of wagons, for the victims
of Railway accidents and for renewal of
track and rolling stock destroyed in such
accidents, besides the amounts lost in frauds
and mismanagement and corrupt practices
in the direct purchase of stores and equip-
ment. Huge amounts are also pending as
license fees due [or the Railways. If the
Railways take energetic and effective steps
for reducing such recurring losses, do you
mean to say it will be difficult for allocating
more funds for on-going projects ? Ttis
quite possible and 1 request the hon. Minis-
ter of Railways to pay attention to this.

Sir, 88%, goods and 80%, passengers are
being carried on 53% of BG track and 12%
goods and 20%; passengers are being carried
on 409, metregauge track. I refer to this
because there is imperative need for having
Broadgauge track throughout the country.
We have 26987 unmanned level crossings.
In 1982-83 only 40 level crossings were taken
up for putting men. At this rate even 200
years may not be enough for covering all
the unmanned level crossings which are the
source of major railway accidents in the
country. I suggest that the Railway Minister
should ensure manning of level crossing
which are accident-prone, though not all of
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the level crossings.

Sir, 1 am disappointed that Tamilnadu
has not been given any new railway line in
1984-85 Railway Budget. There are certain
chronically backward areas of Tamil Nadu
which need opening up for development.
That can be done by opening new Railway
lines. The State Government of Tamil
Nadu under the able leadership of Dr.
Puratchi Thalaivar M.G. Ramachandran has
included such important lines in the State's
Five Year Plan for 1980-85. When these
lines are sanctioned, then only era of deve-
lopment will start in Tamil Nadu. Dindigul-
Cumbum railway .line, Bangalore-Pondi-
cherry railway line and Chamarajnagar-
Palani railway line—these are essential for
economic development of Tamilnadu. Here
I would like to refer to the paltry sum of
Rs. 4 crores provided in this year’s budget
for Karur-Dindigul-Tuticorin BG track.
The Railways have spent Rs. 6 crores on
this project. To complete this project it is
estimated that a sum of Rs. 42 crores would
be required. At the ratec at which provision
is bcing made for this project, it will take
ten more years to complete this project.
During this period there will be cost escala-
tion and the amount required for completing
this project may go up to Rs. 100 crores. I
wonder how the Railways will find money
for completing it at that time. 1 submit
that more funds should be allocated for this
project for its carly completion.

Before 1 conclude, I would like to high-
light the railway needs of my area. Sir,
Kodaikanal is known as the Princes of Hill
Stations. Tourists from all over the world
visit Kodaikanal. Yet Kodaikanal is not
served by a railway line ; as Uthagamanda,
lam, another Hill station in Tamil Nadu ig
being served by a railway line. I demangd
that a traffic survey for a line betwcen
Madurai and Kodaikanal should be conducs
ted and necessary follow-up steps should be
“aken,

I suggest that a diversion should be taken
from Madurai-Tirunelveli line to bring
industrial development to areas like Cheda-
patti, Illupatt;, Elumalai and other adjacent
areas, which are chronically backward. I
request the Railway Minister to bring such
areas on the railway map of India,
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Sir, there has been a long-standing demand
for a double line between Thambaram and
Chengleput in order to meet the growing
traffic needs of this area. When Shri O.V.
Alagesan was the Deputy Railway Minister,
it was expected that this would come up.
Then it was felt that a broadgauge line bet-
ween Tambaram and Chengleput would be
more economical and beneficial. I under-
stand that the Railway Minister has con-
veyed his acceptance to this proposition.
But this budget does not include either
double line or BG line between Chengleput
and Tambaram. I request the hon. Minister
to look into this omission and do the
needful.

Sir, the traffic survey for Madurai-Bodi-
Moonar line should be expedited. Similarly,
the traffic survey between Dindigul and
Cumbum was done in 1952 and later it was
shelved. I demand that a resurvey between
Dindigul and Cumbum should be ordered
and follow-up step should be taken for
having a line between Dindigul and Cum-
bum.

With these words I conclude my speech.

MR. DEPUTY-SPEAKER : Shri Bishnu
Prasad.

If we want to accommodate many Mem-
bers from your party, please deliver the
briefest speech.

SHRI BISHNU PRASAD (Kaliabor) : I
rise to support the Railway Budget.

The Railway Budget presented by the
Hon. Railway Minister for the year 1984-85
is quite reasonable and justified on al
counts as appeared from the facts ard
figures of the Budget proposals.

[ heard the speeches made by thc hon.
Membe's from both sides of the House. One
and all welcomed the Budget anc apprecia-
ted the provisions made in the Budget. This
shows that the Budget has been able to
satisfy the needs of all sections of the
people.

We welcome the Minister’s proposal for
reduction in parcel rates for commodities
like medicines, safety matches, coffee, tea
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and exercise books. This will help in thc
reduction of prices of these commodities.
This will attract larger freight too. We
must congratulate the Ministry of Railways
for reducing freight rates on 121 commodi-
ties. This will help in reducing prices and
contribute towards anti-inflationary
measures taken by the Government.

The Budget has proposed several new pro-
grammes in order to render better services
to passengers and modernisation of the
Railways. To mcet the heavy loss of ticket-
less travel, fall of traffic and for modernisa-
tion, the levy of small surcharge on
passenger traflic here and there is justified
and nobody should grudge it.

the year
deserves

For the achievements during
1983-84 the Railway Minister
congratulations.

Over 100 ncw trains have been introduced
and frequency of 12 long-distance trains has
been increased. 72 trains have been diese-
lised and 237 other trains spceded up.

Sir, in a country like ours, Railways has
the maximum capital investment to the tune
of Rs. 47,000 crores. It is like any other
commercial enterprise and it should get the
return in propertion to the invesiment. At
the same time, our Railways must also share
the social burden. In framing the Budget,
the hon. Minister of Railways tried 10 sitike
a balance between the commercial side and
the social responsibility side (o run the
Railways. The conditions of rolling stock
and track are not in good shapz. Many
wagons have outlived their period and 149
of the passengers bogies are sheer junk. The
Railway Reforms Committee, therefore,
suggested that the Railways should allot at
least Rs. 2000 crores for renovation of track
and rolling stock. But what is the provision
in the Budget for replacement of track ?
Only Rs. 350 crores has bcen made availaole
for track renewal and Rs. 524.37 crores for
rolling stock.

SHRI MOOL CHAND DAGA (Pali) :
The Planning Minister is sitting here. You
ask him.

SHRI BISHNU PRASAD : The Budget
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reflects the serious constraint of the re-
sources of the Railways. Thcre are 46
on-going projects and for this, at least Rs.
one thousand crore is nccessary. But only
Rs. 90 crores has been provided in the
Budget. The amount provided for the
electrification of routes is very meagre. In
the Explanatory Note to the Memorandum
of the Budget, it has bcen stated that the
Sixth Plan period envisages 14,000 kms. of
track renewal and 2,800 kms. of electrifica-
tion. The actual achievement will be much
less. For want of funds, many of the new
line projects, gauge conversion schemes and
other work will spill over to the Seventh
Five Yeur Plan.

To meet the huge backlog of maintenance,
renewal and expansion, the Railways must
receive more funds. The Planning Commis-
sion should, therefore, provide more funds
to the Railways in the General Budget. Sir,
the Railway Depreciation Fund which has
been made as part of the Plan allocation is
not spent for the development of the
Railways. They cannot spend this amount
without the permission of the Finance
Ministry  or the Planning Commission.
Therefore, I appeal to the Government to
see that the Ministry of Railways is allowed
to spend this amount freely so that they need
not go through the Planning Commission
or the Finance Ministry. Time and again,
it has becen sugpested that the Railways
should collect funds from abroad. They
can take money from the World Bank or
some international banks. It has also been
suggested that they should set up a Special
railway development fund. They can also
borrow in the market through bonds. These
are the proposal made from time to time.
But till today the Railway Ministry has not
taken any action.

The Financial Express of 17th January,
1983 commented :

‘In the event, the solution lies in a
mix internal finances, advanced by
the Government as also the market
resources. Besides, they have to
recast their capital structure in con-
formity with the modern accounting
practices.”

Therefore, it is necessary for the Central
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Budget that they should provide more funds
for the Railways. Only then, the health of
the Railways can be made stronger. The
Railway Reforms Committee has also
suggested that the Railways should be given
a non-Plan grant of Rs. 260 crores.

This may be given till the arrears are
wiped out. I would suggest that this should
be accepted and I ask the Government to
provide this amount annually so that the
health of the railways can be strengthened.

Railways should be exempted from excise
duty. This would give relief to the tune of
Rs. 200 crores to Rs. 300 crores annually to
the railways. Therefore, it is necessary for
the railways to adopt an innovative and
bold step to keep the health of the railway
sttong. Looking at the gap between what
was planned and what has been achieved,
railways require a strong medicine and I
wish the bold Minister of Railways will be
able to give bold medicine to keep the
railways healthy.

I will be falling in my duty if I do not
mention some problems of my North
Eastern region.

(Interruptions)

SHRI BISHNU PRASAD : I must con-
gratulate the Madam Prime Minister for
sanctioning a number of schemes for the
North-Eastern region. The line from
Bongaigaon to Gauhati are nearing comple-
tion. In this Budget itself, Rs. one hundred
crores has been provided for the conversion
of the metre gauge line from Gauhati to
Dibrugarh. Along with this, six railway
lines have been laid in the North Eastern
region connecting the Eastern region States
and the Union Territories of North.

Recently, Madam Prime Minister has also
laid the foundation stone of road-cum-
railway bridge at Jogighopa. We welcome
this and congratulate Madam Prime Minis-
ter and the Government of India for taking
keen interest for the development of the
North Eastern region.

During 1981, survey work of a few pro-
jects were cleared by the Government of
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India. Among the proposals the line from
Gauhati to Dibrugarh via Nowgong
Bokakhat-Jorhat-Sibsagar is one of the most
important lines both from trade and business
point of view.

So also the line from Pancharatna to
Gauhati.

If these two railway lines are laid, then it
will eminently serve the valleys of Meghalaya
and Assam and will help in improving
communication and the economic develop-
ment besides meeting the strategic needs of
the North-Eastern region, in other words,
the entire country.

I would also urge the Government of
India to introduce a circular train for
Gauhati connecting new capital site
Pragjyotishpur.

The new capital site is 20 miles from
Gauhati and 32 miles from the airport. The
track should be electrified. If a circular
train is introduced, it would be able to serve
the people of Gauhati as well as the people
of the entire North Eastern region.

I would like to draw the attention of the
Hon. Minister to Tinsukia rail. It is one of
the most crowded trains in the country. |
would, therefore, urge the Minister of Rail-
ways to increase the bogies of the train and
reduce stoppages. - This will entail no addi-
tional expenditure. I wish the Hon. Minis-
ter can do it right now.

MR. DEPUTY-SPEAKER : You should
have written a letter.

SHRI BISHNU PRASAD : I mentioned
it in the informal consultative committee
meeting and also asked the Hon. Minister to
introduce Rajdhani Express from New Delhi
to Gaubhati. :

MR. DEPUTY-SPEAKER : Hon. Mem-
bers could have written letters to the Hon.
Minister and then you can mention about
it. Some of the problems are being raised
here for the first time.

SHRI BISHNU PRASAD : I mentioned
itin the informal consultative committee,
In regard to railway iastallation, I would
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submit that Assam, rather the North
Eastern region, does not have a single instal-
lation.

Therefore, I would request the Hon.
Minister to sanction at least one unit of the
railway installations for the North-Eastern
region.

I congratulate the hon. Minister for hav-
ing presented a balanced Budget.

Y T4 i faw (79agR) @ AIFAaT,
TG Fgd ¥ Tg H SATTHT FHATI§ AT
HTIFT g-aars AIT g {6 a9y ga Id a9
T AT w1 AYFT faar | aedy-endt sar
a9 &gl fF gwg agg &9 s ad
AT g€ T H gl 4 & |
gwie Y a1 ag 2 {6 g4 ora o | &1
guy fzar Jiar g, g9a gEIT g Sar g
B HTH AWM &1 AT ZIF A9y fAaga
FIAT 9SAT g | GHATHATT F FTI fAsa197T
F oard st w3 d H wIg g, § Ia€0
gRYgT F¥q & fqq ggr gar g |

&7 AT fager, AT Y g g I GH
QAT ATHTE gHT, § 397 77 ) 17 $F QI
g, 17 q&Tl & F1 F HT g AT FAYSA
T aga & agfaa asie w fFar § 1 aeq
sSI s ag g fw Qa1 & qer a8 AggyH
F & fF ga 7NN & gy Anfgs gfee
¥ 99 gu g, foaaa) asg ¥ 9 o 7 #391
W@ & | ¥ oo Areww § FgAr AW F
gfe ¥ A= o F1 gEga § @ agl & 5,
T afas qgraarn faig &7 § 780 & g,
Y a1 fawrg § oY &7 9187 &,
TEl T QI | I3 FT faFra &1 779 §
—2m T fawrg 1 qua w9 §, gafaq &
uF-E) T A IEA g, FFHL HA AT
FT 17 fIATAT A1ZAT § |

A-3rY @At | gHA 7T 37X agE}
garAar g5 fF gare @At aga ey
st § o< frofar & 1 T fawmr Ay sn
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OF TUT g aret 9Y, IgHT 99 ATIT &Y
ATA FT g § §A o1 7 IgFT OF fagar
Ardl faeret famr oder &y g a7
gt S A AT F@rE AR faw s av
geeg 9T fF I&F FRW 97 132 T g,
SaF! geqvs T fear qar) afwT qaa g
ge g@ W Qa1 8—38 19 & 9T 97 A1
A T ¥ Figarg fasar =fge i,
afwd QT fF sr@ari ¥ o @av fasst,
ag wrag fwdr gfqaa & g oY §, &gr war
afe gedeq FTo qg) faar war a¥ gw q
FIATH FXA A T T4 FAT-FIT GIATT
FAT | § s(1a% ATEAR § IT FAAET F ¥
fraga FETT—(T I8 FTH ATT AT HI &
qr W H HIT HATAT A I TIAAT | FIZ
NA F JT1 9 fA®wr qrg @ geand,
F13 JFUraagaar § fasrar sra ar gs-
qI, 39 TG DY AW qo7 | & F3) St
¥ Fgar f& ag wsat gar §, afEw a8
wiaey =1 @1, 59 9 JTEIL q7A gHT
F1fgd | a9 §Y S g IFT AT AW
3G I FT! 9T W@ 17 | gfg F A9
AT TEY STAvY @t arTA-faT 57 avg & Hero
g1 @A, 3wy TAT AT BIF AT AT GH,
TAT BTF AT |

qET I ¥ TF AT AT & A TAT
AT WY —agd IST d&ar 7 0y G S
dloTo, GHoUo, Zr2THIfSu § &1y & agt
HIAFT ATTH FIH F19 FT W agl
a% x@q Harar g fa F -3 i ra-dm
1T 4 FTH FWQ AT W& | IIL-9i a1
% a8 39 &1 dfaq g5 FT fagr Srar
fae ag oAz A8 g1 9w &1 ao @
9 S W HwAT & Iegia sniarad fear
ar—afc [WF 7 1 g @reft g e
afs 3 IAF AT 9T JET Q¥ Iegl A
T & Wl &Y S1gay 1§ qraar angar g—
71 34 difa 9T waa gy @1 g ? afz ag)y
P W DA g g @ g ARafza

yd
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@y 9w Fur ofeorn faed §, g@d
g1 grfer g€ & 7 & arrer QT ekl A /i
F2ar g o g7 argl Aagd &1 S AP
¥ ®T F FH FI { &, IAR gRAr
# gfic § W@HT [T AFA q @

17 |

S 19 a7a 7FAg geen F @ g, &
IR QAT 780 =gar g 1 afwT @iA-
qre & AIA A AT HgAT ATgAT g—HTT
®T qg HIH dgd AT 99 @I ¢, T@ I
fadrg car 37 F1fge | god wgeaqy AT
q-mifedt & greaar w1 | oF A & €IS
Far w@r ar—arEY A€ ¥ w% o, 999
AT oM oUFo F @IT @A &, Svaiv agl &
FlzFd G| 2771 Tq FTHI 9T HST AqL
@y s | FJifE s Sifeat gidr § 9
ai} ¥ aTa @ A gron 3g ¢ fe oges
3 Y FT T T@AT R ‘

Mo ge 37 fag : fFaAat w17

5t T aniar fAasy ;. Ao lou%o AR
I FRAAY F7 19 @GAT 2 | N FAFIA
gat g$ & & 9 foifdar & s qram @
@rg A ag e § 5 @3 § Afei
T2dT &1 <EY & 1| ATYFHY ATAH FIAT—FIAH-
FUT TWF T ATH qF fHHT T FT AHT
TET ST GHT | AT TG A gHEAT WNA FiA
FYET H | AAMET qr@l T >l H D7 Y
2 3t g oY ag wg TNfeai & fag wfag

gl

AT ¥ 39 v § I fFaq A T9g,
ag aga s=el & fear g afsq faar
frgz arar 39 artsl] & oY 19 F47 F1G-
TIEY FIX ST 3@ § | {F AT & 979 JW—
fqar fewe aram FIA ard] & GHT FL A
SITAT ST T@T 97, agi 9T F A qea<qrat
Fr, Mfdaar st I, oF g /1T T4
I aga & °41ae gu | faar fede ara A
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Ataar grad ag g——afc gasr S0 Hradr
% faar g @Y 399 HY aga T arwEr
al St | & aefl gra § ar @r 9v—
mfsqEe & qrg F9-gfqr gé— ag T1¢-
qi= f37 qga FV "eqr g, 9T Ifa9 §9
gl ®T gFr, AfwT oifaal § IR gFE
FT gq faerf @t ok gfaa st gasT fear
Al gEr g W&, wifs AT G7-gfa
gidr @Y afe gg guwr &1 3 AT
fagiar g @1 38 (WA & AR qgd
93 STa |

E G fodT o7 uF TUY FT FT
fear g—ad gfce § ag aga swar g1 gwm
AN T AT § a1 S Frr e 5@ s
g aq Y a1 q3ar g AT 77 d-0F FE
T § ad s ST 9997 8 1 W7 UHT SAGATA
g fF a8 snaF faRiy srae agy @
qUAAT | FA AL AT FEFT AATFL 3G
sifra—faadY sagY SAraat o1 A F
fewe T@a & Y 9, IAF arrAgAY Y )
gy TIAY | U &97 KT fewe g F w18 o
At @ORAT, ST AT & 7 o 7Y @qaT |
§ fa ToN® & 14T § AT UF AAT GIHIT
FAY g8 &, snafwal ®1 Aqgor fFHar Sray
2 VX fa ¥+ wier Srar §, S9r &
qeld FI¥ AR H A AWM Wa g1 Fgq
arg #1397 & fga & gamar gfw gaw
T3 AT FT g1 @ faar strg |

TAY AZET A A1F 9T A qgr9 fIargr
fa spret fraY mifeat wa @Y &, afg g 12
F o 9 @ g, a1 ot wAfga ¥ IAAr
TATY TR | ZET GFa+H ¥ TF I S1eq7
&T 3ATaT o7 fT9H) 3119 a7 FE AT W 9,
arf | oY & gT & T &Y FTFAaT )
T waar fear i saat s agdl frar
ST, AT fAqar | =wmer gh

AFIGT Ig WEHT & gL TF ATLAT
wifeat gadt of afew o9 Fga e a
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2d Farg ST § 1 WAy ot 3@ aTd B AT
g1 F JIrawrd qed FL AT g, AT Ied
qg ATT ATIH T 21 QA | §F AT TE A1GAT
F & fFgurd T ag FT A AL w7 T A
#1 5T § wa7 fear st | g9 917 agh J1
gATMT gAY Fgy § fHgw MmwagT A
SF Y IFIAT TG FW §, 39 FIW Y
aq AgY 99 WY § | g9 A9 gIT AT T
AT FE e FgmA T g3 FT a8
g gvaal #t fee @ 77

gAYl T St @I W@ A @ wfgsrd
AT I @ ¥ ) F AIFR q@VA1 AGAT
for Ty & s afar aF $E 7 g
Srar oY | 977 guA faar @ fag &3 sar
f 2adtae fefEwedlsr F X007 AT Uy
TR AT FFAT G | T § HA ST T AT HY
g wfaF Hfqar g a9 @ oF £ agl
a7 2 4 qafar g A I qF FI9 Ay
¥ ) gu ATay ALY AR & (F dgF gard
qger Ay 4Y, 371 1 {6 § w41 S, g7
ar1q  arfas @ @ A& AT |

ATST 74T A AT IGT 2 AR AT FIT FT
3N GHTIN ) QT & | §9 IT AT F 1A
3 form 3T H UF 99 F FA AT GAET
AT A 8-9 AIA TA & IS H GAT 97 |
g X #Y gurT G 0 St T fodidr § o
F & wueF 41 92 fagre & godlo 1
stga & faq ga &1 faaram fEar ar)
ga® fau «ral Toar @9 gar a1, 39+ fag
QIETA WY agi AqT AT, F1H W T gaAT 4T |
2T e 84 9 fF g g FAr a1 A,
TH g & FA FTHMA QU AL G 9T @
¥\ 3% wAar &1 fauag eaaaEar g o #
ST =gt fw fora gor & faaior &1 -
g awe § gor ar, faw gq0 &1 foare
2o FY gura #wAT S fEAT ar, ag w14
9-10 Tr & arg Y e FAT & 7 HA UG
w2 gu g9 grar & & uF g« * faafo
F14 T ILATET T FA Sl F, AT g
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FTH QAU A1 F #AY Sy FAT7a7 AGAT
fo g1 w07 g fawd sg ga &1 fasio
F1T QU T FAT ATZA &, &7 @y qf-
feafqat § a1 strawr A9gT T @Y E,
A1eF ATAT AT qarg § ? agt & fparai
AT BIE AT #T TS A1AT8 & 12 3rrawi-
g g fF g8 g7 &1 fanto @17 ey &
sedt QY1 & =igmr fy A o gas
Se&T & Seat aHqIT |

39T &Y A afar wgw § W faw
FATY & fAQ €2z Iqdd J Jrzqr wAaAe
%1 fehaoe far ar 1 gz @t asie & fas
2141 € & ag aawr, ag a3 Alw st aF
I8 TG T GIATE N FA Y FH AT 4
Fa1 & & ag a3 ar AgY avwr | g s
§HS1 9 a7 @ &, g qgi UF Srer-ar
I TET a9 97 W@r g |

FWATIUF gifas eqd § q7f 9137 §
gl A8l afew fava & F-F1 & S0 aran
FH & fAaq oy § oy § =TT A1 gEy
FUATY, 78T, foatdt a® ¥ a@rgT &
AR ¥ Fgl 71 41 65 9 g3y | g1 @F
W g1 AT § &1 19 w1l § ag A@iqw
BRIT | I 1 SAAT gA & goar g & 3w
XA ATEA HT 97T AT | g4 38 q92 § 3@q
& SH JAATET HT AT AGT § | 9 5qY
98 FI g9 ¥ 3@ dfqy, IaN a3 feaar
g3l ol £F 4 UF geqree aarsa ¢, afea
AT qF I T H1H P& AT gAT 2 1 §F |
HAATT FAAT 74T § fF A8 15 FUF €9
T I9 QA | 9 q1aF 979 2 |

18.00 hrs.

TAAT Y AT AT°aaT G qra gHT gaq
AT aqau Qe & afqar & argarga
AT & B4 fagew fwar a1 @t @Y
wgied 7 9379 fzar av fw 39 99 gw saar
qAET TG FTAT W@ § AT swdr a1
H9T DI EqTH @I STTAT | § a9y
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fraga &<ar argar g & agi av @ aay
FY Gl 9T AZFY TTAT FIA g | Fad 60
frent ez &1 g & | 99 97 FTF AI5T €41
faa &y ST

qeA) SFAT § AT AT MY F7 |

ST FAAT 29 ATTT AATE, gqF A
gegaTE | ATHT HEAY AFAA G FI=V FAAT
FT QFT A7 AIZT 1 gg@F ATTIT HIETT-
AT F ariat T AT HYat A1 QFT AT |

TH%H 1 &) ArEAa aga Fed JI9 w1
ST 1T €A1 fATAT ATGAT § 1 ATIE
F gl da I A1ET Feawa H7 F149 fRaq
SIEEECUE I ECEE CIE ERIRCE OS]
FATIE AT AT AT g | & S(TAT ATZIAT
fa ared § wedl IT A1ET 9 qF JAF
AT R |

ga ¥ 72) faqa e fa fav aai #
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T &Y g1 faerar § 99 9T HA WA
agryfa @& faare &3 |

PROF. SAIFUDDIN SOZ (Baramulla) :
Mr. Deputy-Speaker, Sir, with the Revenue
Receipt amounting to Rs. 5457 crores and a
deficit of Rs. 70 crores, the Railway Budget
appears to be a sizeable budget. I agree
with Prof. Madhu Dandavate, who has
made out a case that the Railways should
have proper funding so that there are deve-
lopment in the Railways in the proper direc-
tion. Sr,I would plead with the Railway
Minister that be should take up the matter
with the Planning Minister, particularly for
proper funding, so that people’s needs can be
fulfilled.

MR. DEPUTY-SPEAKER :
you can continue tomorrow.

Prof. Soz,

18.03 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Wednesday, March 7,
1984 Phalguna 17, 1905 (Saka).
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